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LOK SABHA DEBATES

LOK SABHA

Tuesday, March 17, 1981/Phalguna 26,
1902 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MRr. Speaker in the Chair]

RE. DISCUSSION ON SITUATION
IN GUJARAT

st A ww awedy {fzame)
weger wged, faaw 389 ¥ weATA
#7 wosr oF  geArd fagr § Wi
qar-faqer ®1 THE  FE I FEL

g2
wEaN WEE : oA g, . ..

At WA W et SN &
A F1 A T A, T THFEAS FIT
M, WR FW wew W

weuyt wgww : fafa § wq@
Fifeq

St RA W AR ;. THAF A
w g fafe & =3 & = Aifww o
T THH THFGYST FO ATAT, T 9T
fedt w1 naws 4@t & | wdaswfy
S

asaW w@Eg : qE @, a1
FH  adE § R oo

2

ot wAY T ATt . WO 69
qAT AT v ! WAT W
ATIIT SF A 72§, WS GET AT
T § HT s AW @ & F rew
& gET A T AT TR, IHAr
farzr & st A1t fead oA & Ay
CRNE O 10 -

weas WEEA ¢ KW FW T4
ar fgerm & ¥ & A g R
AT &, W9 wAMA &, waAAe A
aEdr @, &y oary fiw §, A
L 0% T

ot AT T e : o el srew
TTAT i FZ fF g7 9T GHT
FOATH H T@AE,. ...

way w1 @1 famfor wlt wad
wat (= wWiew qomw fag) cow
F{yaT  HIT |

{1 /A W qE ;AT AT
HIT A AT HT R E ( WANMA )
Fq EH § AN, AT FATAT KT AT
FIHAY, W T WT & |

MR. SPEAKER:
on record.

Nothing will go

= HAY TR TR

(Interruptiong)**

wooR WERA @ ¥ AfAw
(vawar)

** Not recorded.



8 Re. Djs. on Gujarat
situation

goA( WY wATCOr Hat (= waw
qE) : AW WS AT w1 AT
qYT T W & ! T OqF HI
FHUTA WAL F AT FF Qv Wik F AT
AT 1w fraat 7 oagt zEd
7T @E T WD I F FG @A
X wRE ?

WEqW WEAA : AT [T FL,
ay & T

ST WAL W JIE : F W & oA
Far A 9d R FIAY ...

(saqerT )

=it TR faam qEaR (gsfige)-
geagm waraa, AL faw 388 F weada
qrEvT  HIF AR 3

W WERA fraa 388
RO TG AT 1 AT A e
FHIFT  TAL H T AET L0971

st Tw fadm wradma o ogaa
sexrg fzar &, fagg &1 Ao
w4 ¥ faq, ... ..

qsqq WHIA : AGT FE JOT
WY gy fzar |

=t T fgam@m aq@dw o faar
g

®IW wgRa . givgwe §, dF
AT FT A )

5t W fqRrq mMAaqEm ;. ;W
gz ¥, wiwxr sfe fgarar fx feerma
wY R |
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Re. Dis. on Gujarat 4
situation
wiad Rgew ;. wa A Ky
g ¥gr & 7f w60 ¢

ot T faqw amamw : Afws
oy JraT w9 far wrfar gdwTa

WEqW WERT : W FET
FLAT AT QAG FCF, AT I

FASY |

=t T fgarg qrgam ;0 way
a7 fgar gr fr feeraa wrda ?

ssqd wWgIA g, Feepma &
wE, FOAT FIUT FIE AT 94T &
Fr ? feewwa g glar &0

=t ow faqm™® qigaw ;. gl
FEAT AT AE I, IF A IqHY
qrer & fag faar war o

(Interruptions)**

MR. SPEAKER: Nothing is going
on record.

weaet wEEA: ;oA gfag
qq FgT & fF gw wifaw wdawa g,
feasms I 1 waT grIw A /W
g, a1 fewpaw @car 30 1 fafere
USAETA FAE AT gifew ¥ ot &
zew  fed FTFT IR Ao @
frasws Fear 30 1 fegwmw & R
FHfaar s aaadigr g
#1§  wEaT A4 & fasar qq 4@,
g g feasaw 7 @aid |

The House is amenable for discussion.
(maaamm)**

wsaw "R :  wyaw efqg o
frdr wrem ¥ weftr & feasaa g

** Not recorded.
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situation
*? wre W@eqww g feyama
e, & fodr wor & wedey & gav
¥t Y T ww ?

(smaerr) **

WeqW WEAF :  F{ AT A
H OF T WCH TSAT AEAT
g3 FHr  Foar g whwwe g
gr fevawm T wwy & 1 W
I A FrIdF A A FAH UEAS
a8 21 .. Not any section
is opposed to it. zys; S @I
& Frwe faqdt & wdte wer e
FEEN IAF 1 AT P A AT ?
WA A7 AT (44 3, 4g fuAr &
wel (7 AE0 FAqr 2 1 fruat F W

feawor FET R

(sTaearet) **

WA HGIET GO G HFAT
{1 A £ AT 29 AN fog
T Fra?

(smaaia)**

WA AT . TS AT E )

Nothing is going on record, Noth-
ing doing. af57
(smzarr) **
Qeaw wFAT ;. Fi§ fauat F
WHIT FOT A @I
(zdmary)**

MR. S’EAKER : Bat this has
10 be done un ler the Rulzs.

(sawary) **

WEIN WEEW :  Hged  A4) AgY
IPIT,. when the House agrees.

Statement
ot wex qrd ;. weud AEET. .

(zuamaA)**

MR. SPEAKER. Mr. Tytler, he is

on his Tegs.

WY gdF A : A fux gEd
far g% S&T Fug d 13T F%
T w8 & Afae FIwA A%
ofY IH% G HEE T § | HIFAIG
¥EAt A AZA ¥ ANIE (O F—-
HiAAr; y<ea 5 ft quy & | FAmE
T ¢ = &T% W] AT A&y [our
HT ywET g gy 00 317 wwe
FTATE &% v Wi [yEt #31 @1,
THY HI§ HET aH Ul S4ial Rl
g &0 wS wvT sIgeT g (%
fruml #1 ATTT avd ¥ qual wgeE
HTH0 &, %E AW HEY G| (wnwa)
SE gW wwdAT X W, 138 ATY F
T HTAT HT W WG H1a w1 oA
FUT FH T | (TUENTA)

PROF. MADHU DANDAVATE
(Rajapur): What has the Minister of
Information ang Broadcasting to do
with he issue? Let the Minister of
Parliamentary Affairs give the clari-
ficaion. . . (Interruptions)

MR. SPEAKER: What else do you
want? The whole House is agreeable
on one thing.

(ByaeT ) **

WAN WEAT : HNCHTC TR AT
F IEUAT T & 1 E [
98 gas & far fsm o § g
fearwr sTm TE, w7 F, Jv gy
fem amee o § ? w17 gar &1 TRy
g ? arg fadt = & qufaw 5

** Not recorded.

- o —



7 Re. Dis. op Gujsrat
Situation

Wiegwy  wry Fifaw Ia% IT A
WA FF 1 WIT A v I WEAT
g ar Siw 4ff &) w SOF
[H ww M 1 zaF aryy e
QTS AT X F forg F a77 ¢ 5% T
W oy far @ d agq s arF

T g

W WA AW : WMeTE AL,
gaTdt wiw & f& wa awg # Ji-drw
feg & foqg svg s fear s =@
o AWt 7 A faw & foo wrg
T W T, ;R AT AZ0 A
¥ g9 wie wife fema 301 8§
fag |9 yEeTE Q. FW]T0

waw WERW : WY 9@ wF
o, Tar faww g7

@ RARW X 9T AT
¢ N-AF fav ¥ fag gisa s a1
|

wsaw wgEa FEE@ T,
T AT T ¥ &9 &9 1 Ww
F1ara T 1 K g four 99 39
AT g foee #ar wga & s ?

/A W qME . WIS QAR
78 FETRFA Y WIC Agi 9X WX
SasE wOY*

(Interruptions)**

MR. SPEAKER: Nothing is going
on record,

SHRI K. LAKKAPPA (Tumkur):
Can the Members of the House uti-
lise the Question Hour for agitat-
“~ing and demanding a discussion? They
should utilise it only for asking
Questions.

MARCH 17, 1981 <

MR. SPEAKER:
Mr. Lakkappa.

SHRI K. LAKKAPPA: Kindly
regulate it. Let the Question Hour
be utilised only for asking Questions.

You are right,

st e srvawr fag:  weer
A, ¥y ge F fdza foar fe aedr
St &Y SN WIARTQ, %3 9% ¥ AT T4
qer H St 43 § @y Y wraAr qwad
¥ a77 How g, wAF w1 Av
Tq SET R ¢ ME [ATS gg G AT
f* zawr s 5@ & foar sg @
FHeIw WAL F g A ar w19 fAuiw
AT TR g AT U R, SH WAWT
T AXT | TAF FITH AR 7
@O 916 & T wg wwar g 7

St WA AEE ;gAY FEvE
WAL ¥ @7 gg  fadw @im @1 Aw

g

weasr WEEd ¢ ¥ 184 F
fears & v 70 B At faaw
g & forad fgars & ga w9 |

Nt wArTw  aE fat Y
fRam & fgam® & sto xT q 1 MG
e STOq0 fag S &Y 59% & s T
ar fadt Y GvE ¥ v Q1 AfeT oy
TEETd G QT Y §F &§ T o
Y |

ORAL ANSWERS TO QUESTIONS

Indian Expertise for non-aligned
News Agenctes Pool

*392, SHRI K. P. SINGH DEO:
Wil] the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether India has offered to
provide its expertise for the deve-

** Not recorded.
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Yopmeént of the non-aligned natioiis’

L] - [

s dgemcy pool; andl
(b) it so, details thereof?

~ THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU.
MUDBEN M. JOSHI): (&) Yes, Sir.

(b) India made a general offer
durinig the Sixth Meeting of the Co-
ordinating Committee of the Press
Apgencies Pool of Non-aligned Coun-
tries held in New Delhi in February,
1881 to the Pool participating news
agencies for sharing with them her
professional and technical experience
in the field for developing a balanced
flow of information. The nature of
the Indiap assistance will depend on
what Pool participating news agen-
cies may seek and what India may be
in a position to meet.

SHRI K. P. SINGH DEO: May I
know from the hon. Minister whether
it is not a fact that in the conference
of non-aligned nations held in Delhi
in 1976, this idea was mooted to have
a non-aligned news agencies pool inh
which there should be full, free and
balanced flow of information? If so,
what has been that result and what
has been the advance of the ngws ag-
encies pool since it was established in
19767

THE MINISTER OF INFORMA-

TION AND BROADCASTING
{SHRI VASANT SATHE): The non-
aligned news agencies pool was

established in pursuance of the deci-
sion taken in 1976. Since then it has
been working successfully. More
than 70 countries are already mem-
bers of the non-aligned news agencies
pool. Fecently there was g meeting
of the Coordinating Committee in
Delhi in February and decisions have
been taken to set up news agencies
and arrange for free flow of informa-
‘4on between the non-aligned coun-
tries and the developing countries.
We have also established programmes
of giving assistance for the develop-
ment of journalism., The Indjan

PHALGUNA 26, 1802 (SAKA)

OFdl Answers to

tute of Mass Communicatich is
tting large number of students
m the developing countries
training them in the fleld of jourrd-
listh #nd exchange of informatiod.

SHRI K- P. SINGH DEO: 'His
India been getting from this news
poql any information regarding tech-
nological advancement in commudi-
cation development, in electro-mag-
netic speectrum, in geo-stsat
objects? What has been the effect o
communication tariffs and what sdit
of information or what sort of ex-
pertise is being sought by Indid, by
the Non-aligned News Agnecied?

SHRI VASANT SATHE: We are
utilising all the modern technolos_y
that is requireq for the exchange of

information. At present on the
Indianp side, the premier agency of
India, P.T.I, is handling the news

agency pool and eyery day we ex-
change about 40,000 words of infor-
mation, We also use the satellite for
exchange of programmeg in arrange-
ment with Yugoslavia and other
countries, We are aware of the latest
technological development in compu-
ter technology and others which are
also being utilised. So, India is taking
every possible measure to utilise the
modern technology for the develop-
ment of communication links with the
non-aligned countries.

SHRI EDUARDQ FALEIRO: The
news that we get inp India as well as
all non-aligned countries come from
the agencies like Reuters, Associated
Press, etc. and they have a Western
bias. We do not know anything
about Africa and other Asian coun-
tries. For this it is necdessary to take
up the non-aligned news pool with a
sense of much greater urgency than
what we have devoted to it go far
possibly May I know how much
funds are being allotted for the deve-
lopment of this non-aligned news
pool by the Government of India and
whether India will seek or hag sought
the cooperation of the UNESCO in
this venture? Tt so, what are the
details thereo?? i
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. SHR1I VASANT SATHE: The
T'UNESCO at iss recent meeting in
Belgrade has decided to strengthen
the flow of information particularly
among the developing countries; and
the International Programme on
Development and Communication
known as I1.P.D.C. has been set up, for
which the UNESCO has provided
some funds. I do not have the exact
figures on that. India is participating
in this and a decision was taken at
the Ministers’ second Conference
in Baghadad held in June, to streng-
then the broadcasting organisation of
non-aligned countries and other re-
commendations were made under the
aegis of the non-aligned movement
op the subject. Therefore, we are in
close collaboration with the UNESCO
to stremgthern the free flow of infor-
mation and balance the information
among the devloping countries. But
1 agree with the hon. Member that
much more needs to be done for the
exchange of information between the
developing countries and the non-
aligneq countries.

DR. FAROOQ ABDULLAH: What
ebout the figures regarding funds
allotted?

SHRI VASANT SATHE: I said
that T would not be able to give the
exact figures.

SHRIMATI GEETA MUKHERJEE:
¥s it not a fact that despite the
sponsorship and the assitance of the
non-aligned news pool our news
agencies are still depending much
more on the Western news agencies?
1f so, may 1 know whether the Gov-~
ernment has taken any survey to see
how much of this non-aligned news
pool is beinp used? Secondly, it it is
revealed that there is little use of it,
what ig being done by the Govern-
ment to make better and full use of
it?

SHR] VASANT SATHE: Az far
as the exchange of news is concerned
and providing news is concerned. the
‘whole abject of the non-aligned news
agenciezs pool iz to supply informa-

.MARCH 17, 1981
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tion because, as the hon. Member
rightly said, up till now we have
been depending on the Western news
agencies. As I told you just mnow,
today we have reached & level of
exchanging nearly 40,000 weords of
news per day with the non-aligned
countries. . Now, how much of it is
used depends on each country and its
newspapers.

SHRIMATI GEETA MUKHFRJEE:
My question is about the news com-
ing from the non-aligned countries.

SHRI VASANT SATHE: I am
talking of the same. The wordage
that 1 mentioned pertains to that..
Now, with regard to the gquestion as
to how much of it is being used by
the news media, newspepers and
other modia, that differs fiom coun-
try to country. I agree that mmuch morg.
use neds tu be made of this informa-
tion. India is, of course, making use
of this. But again in India also ag
far as the press is concerned, we
cannot tel] them that they must use
this much jnformation or not use this
much information, but on other
media, like radio and TV, we are
utilising a substantial part of the
information that we get.

FHRI K. LAKKAPPA: I am very
happy that our Government tock =
leading part in organising the deve-
lopment of the non-aligned nations
news agency pool. The hon. Minister
has gtated right now that there is the
Institute of Mass Communication; the
Government of India has invested
money on jt. I would like to know
with regarq to the exchange of
students for training among the nom-
aligned countries. Which are the
countries that are participating in
this and taking advantage of the
training in this institute?

SHR] VASANT SATHE: We have
in the last three years trained jour-
nalists from nearly thirty countries
in the course on news agency. These
are non-aligned countries. Sixty-two
students have taken advantage of the
training course through the Institute
of Masz Communication.
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New power projects during 1980—85

*303. SHRI AMAR ROYPRADHAN:
‘Wil] the Minister of ENNERGY be
pleased to lay a statement showing:

(a) whether Government propose
to set up new power projects during
1880—85 plan tn augment power gene-
ration; and

(b) if so, the names of the places
where these would be set up?

Statement

MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and
(b). The Sixth Five Year Plan
1980—85 envisages additional generat-
ing capacity of 18668 MW in utilities
during the plan period 1980—85 comn=
prising of 4768 MW hydro 14208 MW
thermal and 690 MWF nuclear. The
names of these projects and the
additional benefits likely to be avail-
able from each project during the
period 1980—85 is given in the state-
ment laid on the table of the House.

Power projects included in the Sicth Fipe Year Plan 1980—385 for benefits during the pertod 198o—8sg

Sk Region/State(s) Project B nefits
No. ; durirfg
I?BCI 5
MW)
1 2 - 3 - 2
NORTHERN REGION
1 Punjab, Haryana, Rajasthan . Beas H.E. Scheme (Pong.) 330
Extension Unit I (Dehar)
2 Punjab, Haryana, Rajasthan . Beas H.E. Scheme (Extension Unit IT 120
(Pong)
g3 Haryana Panipat Thermal Station Extension I 220
4 Haryana . . Faridabad Thermal Station Extension 6o
Unit III
5 Haryana . Western Yamuna Canal H.E. Scheme 48
6 Punjab . Shanan H.E. Scheme Extension 50
7 Punjab . Ropar Thermal Station 210
8 Punjmb . . New HL.E. Schemes 224
9 Himachal Pradesh. . Bassi H.E. Scheme Augmentation 15
10 Himachal Pradesh . Binwa H.E. Scheme 6
11 Himachal Pradesh Andhra H.E. Schemse 15
12 Himachal Pradesh . Rengtong H.E. Scheme 2
13 Rajasthan . . Kota Thermal Station 220
14 Do . . . Mabhi Bajajsagar H.E. Schemc 140
15 uU.p. . . Obra Thermal Statjon Extn. IT & 111 400
16 Do . . Paricha Thermal Station 220
17 Do. . . Garhwal-Rishikesh H.E. Scheme 722

8 Do. .

Khodri H.E. Scheme

120
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T ¢ - 3 4
.18 u.p. .! . . . . Maneri Bhali HE Scheme 90
20 Do. . . . . . Tanda Thermal Station 440
a1 Do. . . . . . Anpara Thermal Station 630
#2 Central Sector . . . . Badarpur Thermal Station Unit V 210
- ag Do. . . . Baira Siul H.E. Scheme 6o
24 Do. . .. Singrauli Super Thermal Station Phase I 630
25 Do. . . . . . Do. Phase II 420
26 Do. . . . . . Rajasthan Atomic Power Project Unit II 220
WESTERN REGION
27 Gujarat . - . . .  Wanakbori Thermal Station 630
28 Do. . . . . . Ukai Left Bank Canal H.E. Power House 5
209 Do. . . . . Ukai Thermal Station Extn, Unit V 210
30 Do. . . . . . Kadana H.E. Scheme 120
31 Do. Wanakbori Thermal Station Extn. 210
32 Madhya Pradesh . Korba East Thermal Station Extn, 120
33 Do. . . . Korba West Thermal Station 420
34 Do. . . . . . Do. Extn, 420
35 Do. . . Satpura Thermal Station Extn. 1I 420
36 M.P. & Maharashtra . . . Pench H.E. Scheme 160
37 Maharashtra . . . . Koradi Thermal Station St. III 420
38 Do. Bhusawal Thermal Station Extn. 210
30 Do. Nasik Thermal Station Extn, 210
40 Do. . . . . . Parli Thermal Station Extn. 210
41 Do. . . Chandrapur Thermal Station 420
42 Do. . . Trombay Thermal Station 500
43 Do Gas Turbine Plant 240
44 Do. Koyna Dam H.E. Power House 20
45 Do. . . . . . Tdlari H.E. Scheme 6o
46 Do. Paithan H.E. Scheme 12
47 Do. Bhira Tail Race H.E. Scheme 8o
48 Do. Chandrapur Thermal Station Extn. 210

49. Central Sector Korba Super Thermal Statior

— —
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S ——— it nn pe———— it b n

I 2 3 4

SOUTHERN REGION

40 Andhra Pradesh . . . Vijayawada Thermal Station 210
41 Do. . . . . . Nagarjunasagar Right Canal H.E. Scheme 6o
52 De. . . . . . Nigarjunasagar Pumped Storage Scheme 300
5% Mo, . . . . . Donkaravi Canal H.E. Schetne 25
54 Do. . . . - . Balimela Dam H.E. Power House Go
55 Do. . . . . . Srisaitam H.E. Project 440
56 Karnataka . . . . . Kalinadi H.E. Scheme 78
57 Do. . . . . . Raichur Thermal Station 420
58 Kerala . . . . . Idamalayar H.E. Scheme w5
59 Do. . . . . . Kakkad HE. Scheme 50
60 Tamil Nadu . . . . Tuticorin Thermal Station 210
61 Do. . . . . . Sarvalar H.E. Scheme 20
62 Do. N . . . . Kadamparai Pumped Storage Scheme 400
63 Central Sector . . . . Ramagundam Super Thermal Station 630
64 Central Sector . . . . Neyveli Thermal Station 420
65 Central sector . . . . Kalpakkam Atomi Power Project 470
EASTERN REGION

66 Bihar . . . . . Subernarekha H.E. Scheme 65
67 Do. . . . . . Patratu Thermal Station Extn. IV 220
68 Do. . . . . . Bar\:;ﬁni Thermal Station Bxtn. Units VI & 220
69 Do. . . . . . Muzaffarpur Thermal Station 220
20 Orissa . . . . . Talcher Thermal Station Exin. 220
71 Do. . . . . . Rengali H.E. Scheme 100
72 Do. . . . . . Upper Kolab H.E. Scheme 240
73 West Bengal . . . . Santaldih Thermal Station Unit IV 120
74 Do. . . . . . Jaldhaka H.E. Scheme St. II 8
75 Do. . . . . . Bandel Thermal Station Extn. 210
6 Do. . . . . . Kolaghat Thermal Station 630
77 Do. . . . . Ramman H.E. Scheme 50
=8 Do. . . . . . Durgapur Projects Ltd. Thermal Station 110

Exta. .

- 49 Do, . . . . . C.E.C.S. Thermal Station 240
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8 DV.C. . . . Durgapur Thermal Station Unit-IV 210
81 Do. . . . Bokaro ‘B’ Thermal Station 210
82 Do. Panchet Hill H.E. Scheme 40
83 Central sector Farakka Super Thermal Station 210

NORTH EASTERN REGION

84 Assam . . . Bongaigaon Thermal Station 120-
85 Do. . . . . . Lakwa Gas Turbine Project 45
86 Do. . . . Waste Heat Recovery Plant at Namrup 45
87 Do. . Lower Borpani H.E. Scheme 50
88 Do. . . Bongaigaon Thermal Station Extn. 120
8g Do. . . . . Chandrapura Thermal Station Extn. 30
90 Do. . . . . . Mobile Gas Turbine Units 21
91 Nagaland . . Dikhu H.E. Scheme ]
g2 Tripura Gumti H.E. Scheme Unit 111 5
g3 Central sector . Loktak H.E. Scheme 105
94 North Eastern Council Kopili H.E. Scheme 150

Total (Utilities) .

SHRI AMAR ROY PRADHAN: The
jnformation given in reply to the
guestion does not indicate a better
picture after the 6th Plan. The
energy consumption is an index of
progress of a country, but after 33
years of independence, India is still
very poor in energy consumption. A
little has been done to meet the
demands. Specially, the States of
West Bengal, Sikkim, Assam, Megh-
alaya and the north-east region
States are most deprived of energy.
In this connection, I would like to
refer to Starred Question No. 110,
dated 24th February, 1981, in reply
to which certain information in this
respect wag given. What is the rate
of power consumption in the States,
particularly in the eastern region.

MR. SPEAKER: That has already
heen answered on the floor of the
Wouse.

. . 19666

SHRI AMAR ROY PRADHAN:
According to that, the gross require-
ment in West Bengal is 5840 million
units, and gross generation is 4475
million units. In Sikkim, it is 24
million units and 11 million units and
in north-east region, it is 968 million
units and 696 million units respective-
ly. There is a great dificit of energy.
About rural electrification, in Punjab
it is 100 per cent, Tamil Nadu 80
per cent, Maharashtra 73 per cent
Gujarat 64 per cent Andhra Pradesh
63 per cent, Karnataka 61 per cent,
Himachal Pradesh 568 per cent, where
as in West Bengal, it is 35 per cent,
Sikkim 34 per cent, Assam 21 per
cent, Manipur 18 per cent and
Meghalaya 13 per cent,

MR. SPEAKER: What are you
trying to prove? All this is irrele-
vant. '
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- BHRI AMAR ROY PRADHAN: 1
woulg like to know from the hon.
Minister, why the Planning Commis-
sion has rejected the proposal of the
Government of West Bengal for set-
ung up new thermal power pro-
jects—210 MW sixth unit at Bandel,
210 MW 5th and 6th units at San-
thaldih and a new thermal power
station with the capacity of 240 MW
at Islampur in North Bengal which
is one of the most backward areas of
the country, but at the same time
which is the most potential area
with the timbers, tobacco, jute and
mineral resources. Will the Govern-
ment consider these proposals again?

SHRI VIKRAM MAHAJAN: So far
as the North-Eastern region which
includes Assam, is concerned, in
1980-85 the new projects will make
this entire region surplus in power.
So far ag Bengal is concerned, we
have already sanctionedq schemes
which will increase the installed ca-
pacity by 1368 megawatts, which in-
cludes Bundel extension <which is
210 megawatts , DPL. CESE San-
taldih. All these projects have been
sanctioned.

So far as the quantum of money
contributeq by the States for the
capacity to be installed, Bengal’s
contribution is 25 per cent of its total
outlay, whereas other States have
contributed even 40 per cent of their
total outlay of the Plap expenditure.
This is one of the reasons. Even then
the Centra] Government js setting up
Central Power Station at Farakka,
which will compensate whatever
shortfall is there.

SHRI AMAR ROY PRADHAN:
One point the Minister did not reply
to, viz. why the new Islampur ther-
mal power plant has not been taken
up in the Sixth Plan?

SHRI VIKRAM MAHAJAN: About
Islampur, I will get the information
and pass it on.

SHRI AMAR ROY PRADHAN:
The next question I would like to ask
is how much emphasis has been laid

PHALGUNA 26, 1802 (SAKA)
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in the Sixth Five-Year Plan for
Solar Energy, bio-gas, wind power,
wave and tidal energy? Whether the
Energy Commission hag compiled a
comprehensive manual on sources of
non-conventional energy? If so, how
much non-conventional energy would:
be available after 1980-857

SHRI VIKRAM MAHAJAN: Sir,
so far as non-conventional energy is
concerned, it basically concerns the
Department of Science and Techno-
logy. So, the hon. Member will have
to put a question to that Ministry
But I can mention this much that a
Commission has formed regurding
Solar energy, another commission has
been formed regarding bio-gas and a
massive effort is underway.

st wimw gao gwe wF
seae  wgizw, § WO F LA wrAAa
gar St ¥ SvAAr  =gar fa
1980—-85 ¥  SAAMZL FFH AL
TEqA @Ay wY ara o, fora s o
IT & AT F FET g, d) FAT FATET
qE S qrAT IEWH ¥Q TIH T W
1 a7 g a1 @) 7

ga® wArar § ag SrAat Ag i
Fa wafas =1 reaee, forw w5
1980 ¥ =awqefiz gt aix miav ¥ &AY
Fifge €Y, W G% qFHAT g YA
mt  fawht @eng ¥&H&  FAw ?

SHRI VIKRAM MAHAJAN: Sir, so
far as Narora is concerned, it is ex-
pected that the first unit will start
giving power in 1983-84 and the sec-
ond 1984-85. This will give total po-
wer to the extent of 690 megawatts.
So far as Jawaharpur is concerned,
in the Sixth Plan, it has not been in-
cluded, but we will find out further
details about this.

DR, KRUPASINDHU BHOI: The
Minister in his reply has said that
more than 20,000 megawatt of instal--
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fed capacity will be generateg in the
ixth Five Year Plan, What is the
otal amount that hag beén allocated
in the Sixth Fiye Year Plan for this?
nd in view of the old design para-
meter existing in the country, whether
the Minister is thinking to import
some new design parameter so that
~our utilisation capadity is increased?

And to check the regional imbalance
may I know whether the Minister
Wwill consider the Asia’'s largest coal-
mine Wwhich exist in Peebriver
colliery, which remains unexploited
till now, for exploitation to the fullest
amount and locate a guper-thermal
power station there in the Sixth Five-
Year Plan?

SHRI VIKRA MAHAJAN: So far
as the expenditure on power sector is
concerned, Rs, 19,265 crores have been
allocateg to it, which is the maximum
compared to allocations in any other
earlier Plan. Thig i a substantial
amount; and so far as the import of
equipment and designs are concerned,
wherever there is latest technology,
we won't hesitate to get it, So far as
the last part ig concerned we have al-
ready given in the list the super
thermal power stations which has to
be completed and started ;n the 6th
Plan; and this we will keep for the
next Plan,

SHRI KAMAL NATH: The Minister
hag laid a statement on the Table of
the House, in which there is no
mention of a thermal power station
which is being planned to be set up,
namely the Pench thermal station in
the district of Chhindwara. In the
budget presented by the Finance
Minister, there is a mention that
several crores of rupees have been
allotted to it. But in this statement,
the hon Minister has made no mention
of this, So, I would 1like to know
whether there is some other state-
ment also, or this is the only state-
ment; if this is the only statement,
where is the thermal project which
hag already been sanctioneq and work
‘'on whjch hag already started? What

“is its fate?
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SHR! VIKRAM MAHAJAN: The
Minister has slready madé
atihouhcement that the Pésich thérmal
Btation wouldt be included in the Plad,
I will génerate 840 megawatts of
power; 4nd the project office has 4l-
ready been opened there. Sdme
money hag been put in for the 1981-
82 plan for investigations also. Thid
should satisfy the hon. Member.

SHRI R, L. BHATIA: The stdte-
ment of t he Minister indic_ates S0
many projects dng problems. 1
don’t think we will be able to finish
them in this Plan, With regard to
Punjab, there are 6 lakh electric tube-
wells, out of which only 2,60,000 have
been energized so far. Hydel power
in Punjab has almost been exhausted,
Thermal power is not possible, be-
cause Punjab is at the tail-end of
India, and carrying of coal is a pro-
blem. May I know from the hon,
Minister whether an atomic plant will
be conceded to Punjab—because if it
1g conceded to Punjab, Punjab will be
able to give 40 per cent more grains
to the Central reserves?

SHRI VIKRAM MAHAJAN: So far
as atomic power is concerned, I think
the hon. Member wil] have to make a
request to the Prime Minister, be-
cause it concerns her Department,
But I will recommeng the case,

tfafew ot & faoet & R

*395. 5t yww gwtag
TATHY oA

Far st gl fawsfafas s
ToTE  Frer fagvwr awr qTs 07 9y
FY FUT OFGT .

(®) 2w # fafgs oot ¥ fassdr
#r X AT §

(=) sarag av g foga T &
o ot § faoe #¢ ghamm ¥,
gy amY wgEET F faw fass
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N O F gfg w1 ok § w7 fe ol
frm st ¥ ferg faoreft &Y 2 &
oy s afg st A

(w) =fz g, @1 TWF w47 WA
g

(w) w31 FedrT AW ¥ 7T
g & A miAaw 97 fearedr
#t g fomy o gfe sawdt & fog
fasray #v 700 § wafas gfg 7 A
S oaF ; AT

(%) =fa g, &t gawr Fv gofonrg
fRaren ?

THE MINISTER OF STATE IN THE
MINISRTY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (e). A
Statement is laid on the Table of
the House.

The tariff for power supply to
various categories of consumers is
Boards, under the guidance and super-
vision of the State Governments. The

Oral Answers 26-

All India pattern of tariff shows that
agricultural consumers, eajoy conces-
sional tariffs compared to others, The
cost are often higher than the tariff at
which power is supplied to agriculturi-
sts. A statement showing overall average
rates of electricity in different States
for agricultural, small industries and
large industries ag on 28-10-1980 is
enclosed (Annexure—I). It will be
observed from the Statement that
tariff for agriculturists is compara-
tively lower than small and large
industries in almost all the States.

Ag regards Haryana State Electri-
city Board, they recently revised the
tariff with effect from 1-1-1881
applicable to various consumers. How-
ever, on representation, the Stale
Government issued directions to state
Electricity Board for a downward
revision of the tariffs, As a result of
this, tariff for the agriculturists have
been restored to the original rates ang
in case of small industries and major
industries, there has been an increase
of 10 per cent and 20 per cent respec-
tively.
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studm g fag : wrAAE
- gt N ¥ mEa & qed o ferd @
& ¥ UG W 9T A S wgm
fo—star fa smoy wox ferg o
fegrar & fo o & foo siqg 3= &
e geed & forg wifuw & 4 fawet
DM HE —Fmagafrafr g f=
ez gfefad A1 a F 339 1T
F o w wgre &7 gAL TAL MWW
¥ fawlge & geqfafrag &t o0 &3y
& TaF &1 oA Ay faser & Far
CEitagrgfadamwwE g’ wgar
BT HAvH T FAr 47 fwmvg ¥
feg 21 =Fr=fawsT ag € o oas
THfazfady 7a 7 FB  wiTwe
s vg g A% Tm T A 2 e saa
AN T & 720 G AR ATATAIL
T mwAl wgrd gafagfadt g s
w1 fafrdafe g whasy & qf wida
aF #¢ =< fagy wiggEn 71 faes
arey @ q9ra w7

*ft fasom W@t ¢ W@ AW
safgfmA g Fraregw § T IAE-
T QTRIESAT B, gEIT sedre
Fir & dfws g ad g v oad
T TSI T IO faraa ST T g
gfra g ¥ Fyewggafae w7
fem &+ wfg s ¥ gq WAL A
A YHAT HAA & A gy T 9T
X AN AT &F TULIENT AT ATEAN
2, wax fyq “oemsmar awd”
#r PeaiE wr wE g, Jay fuerhor
# g g faga Y wewd sww
q ¥ FiHT 9¥ K Y ST | A
fod gaT aer aard &1 owT &
2 "Wre gq wgr wr g v forE Y
fagfar sy # s |

it Tww gar fog ¢ uF ama
sV & sraar wgan g 7 omrs TR
seet @) ar ofw, faseft & fasy &
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QTR F vy fewhag g 1 w4 AW
wer faga A€t w1 fadw &
fo 7gt v gEewa adr @ aw
oY ITqEET B afesTiE A &y
#E ar¢  =rar faw gosaarHt F
qra W WrET g | fawdt acerd &
ag graa g fa fearT s8-8 o 437
war 8, Ffww fastdr wEr sy
g

THT  THIT FAT HAT AEEA TRH
i ¥ Fwaw fas faceq FarT 913w,
faax g% o & gaw w7 ¥ fagq
fagoor &Y a% 1« THAr wane ¥ q¥
& F =i & g o & YT g7 fawar
e § JLF & oo fador Prm s ?

oft fawm =ga Bl
Jma  faz wr AreTw g ® K
Fr oo #Ey Afr & 0 mang =gan
e farammm =y & fasrdfr sfwfaz
TRET W OIS FT AT A% 1 gE@A
feor migdr  oxadtg TEAT W10
g% P w aTra af 7igq ST
sradty, fsad Jwaqd fus faeg =a
far s A% 1 SgT AR IR I AT
2 Fw gk ot ga w s
FHHTT I ATFAT &, T FHT F
fana #37F 317 W@y | FAiAT
¥ A4 awaAr fa gy Rw oy oF &Y @
grar wifgm 1 wzy A ere Tafagfady
FET A AEAF F, SAHT T {AA-
Fe #1 @77 g g dr g fR faa @@
¥ Az g weg wow €, #feda
& A0 owrfgn, @x s f2w
2

ft qware Yag : F wradrs g
TRlza & srRar Tgar § & asw wdw
¥ wgever o & faegw aver arRw
YT qF qHT TAT CSUT FT ETAT
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¥ fag 1979-80 ¥ wWrew mHa &
wwrafre whefr fre € &, Sfwa
IR WA qw qArew Fg) fear sy
g, mawr w7 wroow ¥ 7

it foww W @ & wreA
9IET T TEFT STANTD T AT

wt T ™ P o A& S
X g magwad fwfeefadl aed
FY R 1 dar wEw av § w1 mE-
q€a N gIgETd & | wE qE0
maANe A & A faederd o sawy €
g =fge | 3 &g wr TEEHT wdT
WEET W E, ag Irw 4@ § 0 wWgA
qar X fear goegasrge 24 & fa
q wWeAT mAmTr ¥ !

=t faww "gidx ;. Fa wrHTRE
WEgA A waow & fa ¥ EEE aaARe
Fuga gid £, Heo WaAHT ¥ ogd
T T I ST QI A wefa-
fadY FEa w1 sy & g€ &, Sfww
WZ TFAHT qIa ANIIT F1 STHEAA
® o adr €

st THEEeY IW LD
wgvE™, Sftar fw media wE o A
oty & far faga @it an @va aogiE
TET waAde ¥ ogrg ¥ ¥ fawrer
FT HY FT WY AT F L I 4T
e R fawsdt s omaw § dfew
sfaq & andy frae a1 asew g
T R W T dd ¥ 918 9 Oihmes
g ar  goewd: m EfHw IAWAT FY
Fequ, ¥a  ofrg fawst 3 qrea @ )
& wadtg AqE AT & q@AT ANgGT E
far o wgeaqel fawrr ®1 o a @it
¥ AWT I WTIT wqA  wefle aqt
T wE 0 owy ozTw oW famiy
fw sy
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ot faww wgrwn ;WAL Wi
qQSq AL RAT wrgdr § O g wf
TwrIT A ¥ )

Ofi-take of Alcohol from Alcohol
manufacturing units in Uttay Pradesh

*396. SHRI1 R. N. RAKESH: Will the
Minister of PETROLEUM, CHEMI-
CALS ANDFERTILIZERS be pleased
to state:

(a) whether it is a fact that several
alcohol manufacturing units in Uttar
Pradesh are at present flooded with
alcohal stocks due to poor off-take’
particularly as the largest alcohol
consuming unit of the State manufac-
turing synthetic rubbers, is not able .
to lift larger quantities of alcohol due
to heavy dueg to be paid by it to the
Uttar Pradesh Distilleries;

(b) if so, whether his Ministry
propose to instruct the Uttar Pradesh
Government to export large quantitieg
of alcohol through STC; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) No. Sir.

(b) and (c). Do not arise.

I WTTOQRO U¥FW ¢ § <, T
Frgar g fa ga wdwm & fefegaen
H e Igs w@a an srar e fawnd
awg F wrg g & WY A fgarw
focre & g7 w@a 1 Nifgws aav
qr ?

qafRaw, twaw WX Idw ey
(st swmw = &) @ Fwd
srrard ¥ wAare fod ofr SR H
RN FEi F nEwgs sEAfaT AL
2 wiv fax £ deqr 15 §, 99T
W SOE 95 TP &\ owAAm
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aweq ®r g8 o1 AU g far agh N
st fugfes @e aadt § a8 wet-
A F Y T oI A
Fifar g9 AT HIAL, 1980 TF FqA
oYy e ferce T 80 WA ¥ A
v g G o fereT a1 gEIene
fomr & 1 age =wew faei ) @
T 0% 424 W@ feeT A¥ERES
 ureEe qr AT fafeeT 91, 3g
sHy W)

I |Ho Yo AW :  S(aIT AG
aiar € 1 # wg gor av ¥ fea
9w ¥ waIEd W8 L g HWIY
stq 3a< fear war ar e v feafa
g ?

AW WE Y ;A A
STEAT  WEGIAT wRErE g1 THW
g7 AT T&W qW T L |

st WMo TAo TWHW  : &7
UAR(ET F1 AL HeErGA & *¥q H
g F 7 Ayl g, afc gh @ wg
TR ATHT F TA T ¥ @ avyAISr

fasft & 1

WEqE WEWAA ;. 9GgA Wl A W7
AT § AV TART FA1 faar v 9w )

it s = S gg gl
HABEA A AT g !

off WITo QAo TARW :  Fa1d
g€ wdf famw ¥

weaet wEW : favgs Fa sare
A

SHRI SOMNATH CHATTERJEE:
So far as part (a) of the question is
concerned, the answer given is ‘NO’,

4345 LS—2
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But there are so many assumptions
in part (a) of the question and 1 do
not know to which part the answer
has been given,

I wou'g like to know, the hoa.
Minister has admitted that it is being
conirolled by private concerns and
they have the right of sale to any
party they like, if he is aware that
there has been a representatios from
West Bengal that adequate supplied
are not being given there, and as a
result industry is suffering? I would
like to know whether such a represen.
tation was made and whether the Hon,
Minister and his Ministry are look-
ing into the matter so that there may
be distributioa of this material—
which is used ag raw material for
industrial purposes  in different
States—according  to  their necds
mnstead of allowing them 1o sell 1o
whomsoever they like.

SHRI P, C, SETIIl: West Bengal's
allocation was 132 lakh litres for the
perioq December to Februatv, It is
a fact ithat West Bcagal could nat lift
ilys alcohol but 1t wos not  becouse
availabibtv was not there, but because
the U.P. Government had rai-ed tne
tax 1o Rs, 2 per bulk litre. At cur
request they have agreed to 1educe
the tax from Rs, 2 to Rs. 1.20 per bulk
litre above 10 1lakh litre and ofter
this the lifting has started.

ST gON FAR AT 0 wrAd
HHY St 7 AAT A T Farw A H
fear & 1+ Wl S ¥ StrAar ey
g o gav 9w &1 foadl sswige
dgrafor gfaga &, 9= s,
1981 "ar fawrar werwger a1 Seqra
farar o< 9@ § & famar gAY was
dggaatar gften * fror @ wic
fogar sq gqq a9 & 7 T ag
AR F FIHGT ?

star fa weT wgr & fa w8 78
g T TO v E ar wfl?
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woTA WD : 9T T W
fifso w11

SHRI P. C. SETHI: The total
installed capacity in UP ig about 2,584
lakh litres but the production has
bee,; a little less, In 1977-78, it was
1483, 78-79—1435; In 1979-80 since
when the bad year started it was 1013
and in 1980-81 it is estimated to be
1125 lakh litres. So, the installed
capacity is much more, but the pro-
duction is less. This year on account
of increased production of molasses,
we are hoping it to be better,

st gm FHIR WER ;T8 S
FEF T Ewmw w0 & SAAT g
g w@E(l, 1981 &F 9L MW
¥ fomy oY weRge ITqUET FIX T
afeza g, SN faoam woares fan
ML faar @A N waF a faar
war P oF#ify 7@ wA SEE
¥ Hwfgg 19U wERY,
A garew v SEre feeErgy ) &
ST SrgaT g i fder atey & 7
@Y gor ¥w srem f@ e st
A orare femn, ww oAl & e oadh

AR W 30 : AL 99 S
ST AN E SR MER ; waw
wwe  femwsT, st ¥ 25778
T e QI gHT I SaN & 244
st fazs s oA gar

{t wrat wifge fwd arfew o
a’} wE S F wgr fw gv A gefe-
q& WOHigH W SUIIR W T v

¥ F ST wmgar g ofw
isfeae  wemigs ¥ T ¥RW BN

& a1y Tefgaw oW Ige ST SoaTEw
W N ST TgT € A1 w7 g@E qw
g & fog §oiT 39 €19 @
o 7 % goav SemtEw I Wi

WX faa aw ¥ efgue aeegw
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ww freay &, woe) W swoe fasw
Wy Wi winwe seehw 1 agar
faer 7

s wew war €5 : waw ¥
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FE Tgr B w@ GO L gAd wE
R qfeww @ WY § suwr
o ug € v diEww g & fag
aswEE W aTaT g9 g T g )
STEETT &1 W& § g ST W
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Augmentation of Power Generation
in the North Eastern States

*397. SHRI CHITTA BASU: Will
the Minister of ENERGY be pleased
to state:

{ay whether Governmoent propose
to formulate a comprehensive plan to
augmrent the power generation in ithe
North Eastern States; and

(b)Y 1f so, what specific stepg have
since been taken in that direction?

THE MINISTER OF STATE IN TIHE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir

(h) The Bixth Five Year Plan has
heen prepared which envisages the
inciease of the installegq generating
vapacity in the North-Eastern Region
from 334 MW as on March, 1980 to
1003 MW at the end of the Sixth
Plan. Also the Central Electricity
Authority is presently engaged in for-
mulating a 15-year perspective plan
for power development in the country
which will include the plan t0 aug-
ment the power generation in the
North-Eastern Region.

SHRI CHITTA BASU: Sir, the
Sixth Five Year Plan Projection for
generation of power in North-Eastern
Region is 1003 MW, May I know
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from the Hon. Minister what are the
hydel ang thermal quantities of power
out of this total quantity of 1003 MW?

In this connection, may I also know
from the Minister whether it is not a
fact that several Export Committees
have made recommendations to the
effect that there would be immense
potentiality for generation of hydro-
electricity if the river Brahmaputra is
properly harnessed? If so, what are
the reasonsg for mot including any
Project in the Sixth Five Year Plan
for the purpose of harnessing the
waters of the Brahmaputra for the
production of hydel power?

SHRI VIKRAM MAHAJAN: Sir, so
far as hydel power is concerned the
generation during the Sixth Plan
would be about 311 MW during 19380-
85.

So far as the Sixth Plan is concern-
ed, we have the list of projects which
have been sanctioned for the North-
Eastern States, We want to reduce
the imbalance of hydro-thermal and.
therefore, we have started investiga-
tion of many projects in the North-
Eastern Region, We intend adding
about 20,000 MW in the next ten
years in the hvdro sector. For that
purpose, Brahmaputra river is one of
?he projects which we are investigat-
ing.

SHRI CHITTA BASU: May I know
from the Hon, Minister whether the
power ministers of the North-Eastern
States recently met at Calcutta? If
so, would the Hon, Minister be kind
enough to enlighten the House ag to
the decisions taken in regard to the
North-Eastern Region by the Con-
ference of the Power Ministers held
recently?

Secondly, may I know whether
there was any proposal before the
Conference to have g separate Centra]
Electricity Authority for that region?
If so, what is the reaction of the
Government thereto?

_SHRI VIKARAM MAHAJAN: The
minutes’ of the Power Ministers Con-
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ference are not available at present.
I will lay the minutes on the Table of
the House,

ot vr  feete wEA @ HEY
qERT ¥ wg @ oW oy awie
aYsrar 1€ aAmk & &t ¥ ag ST SrgaT
g fr gm0 qeag arer Y N 1T a9IfT
qT ST X ¥ ew @ g fa A
fasreft 5@ & g3 g W wfy sufwr
faer faoreft faeef) ? s a @ 3fy
g1 & fag faa faeeft g a5 anaq ?

Y fapw agow ;S ag At
MET A SR AT § TEF g
fagdt  awar wraEad ¥ 3
¥ wa ¥ fygmr wmEr dar
FAFY ATATE | 9 TS WA
¥ 30 0= FMae faroreh &7 erae
g mwer qiw At #§ 20 gAe
e g9 F AT QT AT Y, 89 ¥
ST i are ¥ 28 T M W
g9 Al ¥ 30 N FMAE ;T
TR O AAT 1 W @ A
AT wwvar faorely gR AreRd #
dar vt § fora & g 9nie e &
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anw A At fnfar § ¥ i ga s
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SHRI NIREN GHOSH: Govern-
ment 1s gwate that the North-Eastern
Regions has been suffering from acute
power shortage for the last 12 years,
From the statement that has heen gi-
ven to us, it seems that in the Sixth
Five year Plan, the enlire power ge-
neration in the North-Easiern Region
will be only one-third of the Western
Region Does it mean that at the end
of the Sixth Five Year Plan the po-
wer shortage position in the North-
Eastern Region would furiher worsen
and, if so, what steps are the Govern-
ment going to take during the Sixth
Five Year Plan to see that by the
end of the plan period there would be

no acute power shortage in the North-
Eastern Reglon?
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SHRI VIKRAM MAHAJAN: I have
mentioned about this matter in my
earlier reply also that by the end of
the Sixth Plan we hope to have in-
stalled generating capacity in the
North Eastera Region to the extent of
1003 MWH. So, afier the completion
of the Sixth Plan, instead of deficit
there will be surplus power in the
North Eastern Region,

So far as the Western and Eastern
Regions are concerned, the hon. Mem-
ber is aware of the problems that are
arising in the Eastern Region and
the advantages of the Western Region.
It I repeat them, he will get angry.
The main problem in the Eastern Re-
gion is the labour problem. Because
of that the plant load factor in the
Eastern Region is lower than jn the
Western Region. This is causing shor-
tage.

SHRI KRISHNA CANDRA HAL-
DER: Earlier his senior Minister has
said thai one thermal power station
would be established near Asansol-
Raniganj coalfields pithead . But this
has niot been included in the list. May
I know whether one thermal power
station would be established near the
Asansol-Raniganj coalfields pithead?

SHRI VIKRAM MAHAJAN: We
plan to establish it and the work
has already started on the Farakka
super thermal power station which
will go on up to 2000 to 3000 MW. It
will cover all the demands of the
hon, Member.

Financial Assistance to Gujarat for
Generation from Tidal Waves

+
*399. SHRI R P. GAEKWAD.
SHR] NARSINH MAKWANA:

Will the Minister of ENERGY be
pleased to stale-

(a) whether Gujarat Government oOr
Gujarat Electricity Board has made a
proposal for financial assistance to-
wards undertaking the survey and
feasibllity project about finding energy
from tidal waves in the Gulf of Cam-~
bay and Kutch; and
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(b) if so, whether the proposal has
been approved and the amount of
assistance sanctioned?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN;: (a). Yes, Sir.
The Government of Gujarat had sub-
mitted in early 1977 at an estimated
cost of Rs. 82.5 lakhs a proposal for
conducting investigations required for
collection of datg for the mathemati-
cal model studies for tidal power sta-

tions in the Gulf of Cambay and Gulf
of Kutch.

(b) Since the work of tidal power
development would involve a number
of specialists agencies to carry out in-
vestigations and studies which needed
coordination g Standing Coordination
Committee under the Chairmanship of
Chairman, CEA was constituted to
consider further course of action for
coordinating investigations for tidal
power development in the country,
forimulate programme of iavestigations
and studies relating to tidal power
development and make recommenda-
tions to the Governmeni as might be
required, Based on the repor{ of the
Committee, Government have recent-
ly approved a proposal for taking up
investigations and studies in the Gulf
of Kutch to eslablish the feasibility
for generating energy from tidal
waves, at an estimated cost of about
Rs. 2.18 vcrores. These studies would
be carried out by various institutions
and the coordination of the project
will be done by the Central Electricity
Authority. The funds would be made
available by the Central Goverament
for this purpose.

SHRI R. P. GAEKWAD: T would
like to know from the hon. Minister
whether the Government is aware
ithat Dr. Edward Lumsdaine, Director
of the Energy, Environment and Re-
sources Centre at the University of
Tennesse in Knoxville (USA), is at the
moment visiting this country lectur-
ing on the subjectt Haz the
Government had any talks with
him? Does the _Government wish
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to undertake such a project in colla-
boration with the USA Government?
Is the Government aware that the
Australian Government is also under=
taking similar studies to get benefits
fromm this project? -

MR. SPEAKER: Question Hour is
over.

WRITTEN ANSWERS TO
QUESTIONS

Steps to bring more efficicncy to the
Bombay Doordarshan

*394. DR VASANT KUMAR PAN-

- DIT: Wil the Minister o! TNFORMA-

TION AND BROADCASTING be
pleaseq to state;

(a) whether there are only two
out-dated VTRS in the Bombay
Doordarshan;

(b) whether addition of two new
VTRS would reduce load on editing
material and generate more revenue
to commercials; and

(e¢) what steps Government have
planned to bring more efficiency to
the Bomhbay Doordarshan unit?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) No, Sir., Out
of the 3 VTRS in use at DDK Bom-
bay, only one is old and ig being re-
placed.

(b) Yes, Sir.

(¢) Addition of equipment and re-
placement of those which have serv-

ed their useful life has been plann-
ned. All efforts are made to see
that the equipment is maintained
in optimum working condition and
replacement where due is being un-
dertaken. 4 additional recorders
for use with O.B. van and the stu-
dio are being procured.

Air Service lor South and South
East Asia

*400. SHRI RAMA CHANDRA
RATH: Will the Minister of IN-
FORMATION AND BROADCAST-
ING be pleased to state:

(a) whether Government have a
proposal for the establishment of re-
gional broadeasting service by All
India Radio in South znd South-
East Afsia;

(b) if so, when this proposal is
going to be implemented; and

(c) the details thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) Govern-
ment are not consiidering any new
proposal for thet establishment of 3
regional broadcasting service of All
India Radio in South and South-
East Asia. Howevegr, programmes
are being broadcast in the Exter-
nal Services Division for .South and
South-East Asia as per details be-
ing laid on the Table of the House.

(b) and (c). Do not arise,

Statement
Foreign  language  Sergices to South and South-East Asia

Name of the Service

Daily duration  Timings

Countries to i i
s untries to which directed

Hrs. Mts,
1. Baluchi . . . . 3
2. Burmese . . . 13

1830—1000 Pakistan

0615—0645 Burma
1645—1745
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Name of the Service

9. French

4. Indonesian .

5. Nepal . . .

6. Sinhala .
7. Thai

8. Tibetan . .

g. Chinese (Cantenese/K voyou)

MARCH 17, 1881 Written Answers 44
Daily Timinings Countries to which directed
duration in IST
__ﬁm. Mits. T
t 6451700 B o Vicinam. " O
1 1415—1515 Indonesia
1 40 ©0%700—0730 Nepal and Bhutan
1230—1300
1930—2010
1 1830—1900 Sri Lanka
1 1700—1%30 Thailand
13 0745—0800  Sikkim, Bhutan & Tibet
18c0—1fl45
18451930
z 0351—o0415 China
1745—1845

Indian Language Seryices to South and South-East Asia

Language Hrs. Mt Tl.ﬂilé'l%m Name of Target countries
1. Hindi . 1 0430—0530 South East Asia
2. Urdu . 12} 0545—1000 Indo-Pak Sub-continent
1400—1700
2000—0100
3. Sindhi . L 1730—1830 Pakistan
4. Tamil . . r} o530—0615 S.E. Asia
*1700—1B0o0 *from Madras
5. Pynjabi 1 19o0—2000 Pakistan
6. Rergali 6 10 o08z20—1000 Bangladesh (from Calcutta)
1330—1630

2130—2300

Besides English Language Services for 5 Hrs.
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Availability of life Saving Druss

*401. SHRIMATI KISHORI SIN-
HA:
SHRI K. PRADHANI;
Wi]l the Minister of PETROLE-
UM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) what steps have been taken to
keep freg flow of life saving drugs
in the market; and

(b) whether the distribution of
life saving drugs hzs been restrict-
ed to certain druggists?

THE MINISTER OF PETROLE-
UM, CHEMICALS AND FERTILI-
ZERS (SHR1 P. C. SETHI): (a)
Government monitors the availabi-
lity of essential and life saving dru-
gs, Remedial aection to maintain
their availability is taken by tele-
graphically advising the manufac-
tures of specific brands reported to
be in shortage and the manufactu-
rers of the equivalent products to
rush supplies to the places from
where non-availability or shortages
are reported. Importg of canalised
bulk drugs to the extent needed are
also arranged to improve availability
of such drugs. Government have
revised the prices of many bulk
drugs ang formulations to ensure
that production does not become
uneconomic., Such action in respect
of other drugs is underway. Ap-
plications for industrial licences/
registration letters are  being
cleared on an expeditious basis to
increase the production of drugs.

(b) Distribution of drugs is made
in aoccordance with the licences is-
sued and subject to restriction ag are
imposed under the provisions of the
Drugs and Cosmetils Rules.

Production of oil from Gujarat oil
flelds

1402. SHRI DAULATSINHJI JA-
DEJA: Wil] the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to lay a statement
showing:

. (a) the details of oil fields in Gu-
jarat; what is the capacity of their

oil production ang the oil actually
produced;

(b) whether any survey has boen
conducted in Gujarat State for locat-
ing o0i] during the year 1980; and

(c) if so, what jg the result of the
survey?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) A state-
ment is laid on the Table of the House.

(b) Yes, Sir.

(¢c) Seven seismic parties conduc-
ted surveys in Gujarat during the
year 1980, covering a total of 1322
standarq line kms. The data col-
lected is being processed and the
results will be known after comple-
tion of data processing and evaluation,

Statement

The following sixteen jo) fields are
presently under commercial produc-
ilon in Gujarat:

S. No. Ficld

1. Anklesvar

2. Kalol

3. Navagam

4. Sanand

5. Jhalora

6. Viraj

7. N. Kadi

8. Sobhasan

9. Santhal
10. Jotana

11. Kathana

12. Dabka

13. Motwan

14. Kosamba

15. Wavel

16. Dholka -
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The recoverable oil reserves of
thesa fields are 102.53 million tonnes
whilc. the total oil produced from them
upto 31-12-1980 has been of the order
of 56.36 million tonnes.

REGEIAT T ©W & oy v Wreaw
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Non-Submission of Annual Returns by
Delhi Tourism Development Corpora-
tion

*4#n4 SHRI KRISHYA
SINGH: Will  the Minisler of LAW.
JUSTICE and COMPANY AFFAIRS
be picased to stale:

PRATAP

(a) whether it is a fact taat all com-
paunies nre required to  submit their
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returns to the Company Law Depart-
ment every year,

(b) whether it has come to the notice
of Government that the Delhi Tourism
Development Corporation has not sub-
mitted its annual returns for the last
many years; and

(c) if so, what are the details in this
respect and what action has been taken
or proposed to be taken against the
Delhi Tourism Development Corpora-
tion for neot submitling annual returns
in time.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) Under the pro-
vigions of Section 159 of the Companies
Act, 1336, every company having a
shara capital is required to file with the
cencerned Registrar of Companies an
annua! return within 60 days from the
date <. holding its annual generval
meeting;

(b) The Deihi Tourism Development
Corporation Ltd.,, hac =ince field, all
the annual returns with the Registiar
of Companies, Delhi. These returns
were, hewever, fields on the 13th
Maren, 1981.

(c) The matter is under examination.

Energy Generation through Nuclear,
Solar and Hydel Sources

*405. PROF. MADHU DANAVATE:
Will the Minister of ENERGY be pleas-
ed, to state:

(a) in view of the renewed cons
traints on the import of oil, how much
energy is sought to be generaled
through nuclear, solar and hydel so-
urces; and

() what is the time limit fixed for
the generation of energy through these
alternate sources?

THE MINISTER OF ENERGY (SHRI
A B.A. GHANI KHAN CHAUDHURY):

(a) The energv strategy and pro-
grammes proposed to  be undertaken
during the current plan period are set
out in the Sixth Five Year Plan. 1066
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MW of additional capacity is anticipat-
ed to be commissioned during 1980--83.
Ot this additional capacity of 690 MW
would be from nuclear stations and
4768 MW would be from hydel stations.
In the solar energy a.ea  activities
would be on large scale demonstration
and fleld testing and applications hav-
ing potential. The technologies for
the collection, conversion and utiisa-
tion of solar energy, |leing complex,
have to be perfected before large scale
energyv generation is possible.

(b) It is anticipateq that 4868 MW
of additional hvdro canacity would be
added by the end of the  Sixth plan.
The Working Group on  Power have
fdentified various schemes which would
yiel:! additional capacity of around
15,000 MW hvdro capacity by the end
of the Seventh Plan. Ag regards nu-
clear energy. 600 MW of additional
capacity is expecled to be added by the
end of the Sivth Plant. PPhased siaris
on 3 more new nuclear power stations
each with capacity of 2x235 MW would
be made. As regards solar energy and
other alternate sources, the technoio-
gles e still .n a development and ex-
perimental stage. It is, therefore, not
possitle to prescribe any time limit by
which these new sources would con~
tribute significantly to the energy sup-
ply of the country.

Functioning of the Coal India
Limited

*406. SHRI BHEEKHABHAL: WwWill
the Minister of ENERGY be pleased to
state:

{a) whether Government are aware
of the fact that Coal India Limited is
not functioning in a commercial fa-
shion:

(b) if so, the reasons therefor;

(c) whether it is a fact that Govern-
ment have invested Rs. 1000 crores in
the development of coal sector;

(d) whether the Bureau of Public
Enterprises have conducted any survey
of this State Enterprise; and

(e) whether Government propose to
re-orient its administrative and techni-
cal set-up?

50

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) No, Sir.

(2} Does not arise.

(¢) The {otal amount invested in
Coal India Limited as on 31st March,
1980 is about Rs. 1333.00 crores.

(d) The Bureau of Public Enterpri-
ses has not conducted any survey of
Coal India Ltd. However, the Expert
Committee on public Enterprises con-
stituted by the Government under {he
chairman:hip of Shri Mohd. Fazal has
examined the working of Coal India
Ltd. and its subsidiaries. The Com-
mittee has already submilted its report
to the Government which is under con-
sideration of Government.

(e The question of re-organisation
of Coaj India Limited and its sub-

sidiaries is under the consideration of
Government.

Changes in Power production, Distri-
bution and Maintenance System

407, SIIRI ARJUN SETHI: Will the
Minister of ENERGY be pleased to
state:

(a) whether 1t is a fact that 3 num-
ber of far-reaching changes in the ex-
isting power  production, distribution
and maintenance system are being
plancied by the Union Government with
a massive assistance by U S.S.R. Gov-
ernment; and

(b) if so, the details regarding the
agreement in this regard?

THE MINISTER OF ENERGY (SIIRI
A BA, GHANI KHAN CHAUDHURI);
(a) and (b). In the Memorandum of
Understanding signed between the re-
presentatives of India and the USSR in
November, 1980 to co-operation in ‘he
area of renovation of thermal units in-
stalled with Soviet assistance in Indian
power stalions, primarily in respect of
the Patratu and Obra power stations
so as to improve availability and re-
liabilily of the units, and exchange of
experience and know-how between the
two countries in the operation of power
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plants, utilisation of low calori fuel,
and setting up of large thermal pro-
jects, and development of power sys-
tems has been envisaged.

In addition, in the Agreement on
Economic and Technical Co-operation
signed between the two countries in
New Delhi on 10th  December, 1980,
construction of an integrated thermal
power plant of the capacity of 1000
MW (with possibility of expansion up
to 3000 MW) together with the asso-
cialed transmission and coal develop-
ment facilities has been envisaged.

In protocol of the Sixth Session of
the inter-governmental Indo-USSR
Joint Commission for Economic, Scien-
tific and Technical Ce-operation also,
reference has, inter alia, been made to
cooperation between ithe two countries
in the construction of the above men-
tioned integrated thermal plant, and to
operation and maintenance of power
plants, supply of spares and training.
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Acute Gas shortage in Chandigarh.

*409. SHRI CHIKENJI LAL
SHARMA: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(ay whether the atiention of Gov-
ernment has been drawn to the news-
item published in ‘Tribune’ Chandi-
garh edition on 18th January, 1981
under the caption “Acute gas short-
age in city™;

(b) if so, the reasons for the
shortage of gas in Chandigarh ecity;
and

(¢) steps taken or proposed to be
taken to meet the demand of the
people there?

THE MINISTER OF PETROLEUM,
CHEMICALS AND TFERTILIZERS
(SHR] P. C. SETHI): (a) Yes, Sir.

(b) There was shortage in the
supply of cooking gas to various
States and Union Territories includ-
ing Chandigarh due to the_ reduced
availability of the product in January
due to the continued closure of the
Barauni Refinery gquring 1980. There
has also been reduced availability of
product from the Koyali Refinery,
Also there were labour problems and
movement constraints at the Shakur-
basti bottling plant of the Hindustan
PRetroleum as also at the Koyali re-
finery.

(e¢) All possible steps are being
taken under the current constraimts
to meet the demand for cooking gas
in that area, Steps have been taken
to supplement LPG availability from
Shakurbasti, by moving the product
from Bombay. The industrial rela-
tions problems in the Hindustan
Petroleum  Corporation’s  bottling
plant have gince been resolved. The
Barauni reflnery has now resumed
production.
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Discovery of gas and oil near
Gwalior

*410. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether gas and oil has been
struck near Gwalior recent;

(b) it so, whether Government
have further surveyed the area.

(c) if so, what are the details
thereof; and

(d) steps taken for further exploi-
tation of oil reserves?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a)y ONGC
has not carrieq out any drilling acti-
vities in Madhya Pradesh so far.

(by to (d). Do not arise,

Domkhar Hydel project in Ladakh

*411. SHRI P. NAMGYAL: Will
the Minister of ENERGY be pleased
to state:

(a) whether any proposal received
from the Jammu and Kashmir State
Government for construction of Dom-
khar Hydel Project in Ladakh and
lying with the C.E.A. for clearance;

(b) if reply to (a) above pe in the
affirmative, when the Scheme was
received from the Jammu and Kash-
mir State and how long will it take
{0 clear the scheme; and

(¢) what is the total cost involved
for undertaking the two phaseg of
the said project, total power output
on completion and how long it will
take to complete the project?

THE MINISTER OF ENERGY
(SHRI A, B. A, GHANI KHAN
CHAUDHURI): (a) and (b), The
Domkhar Micro Hydel Scheme pre-
pared by J & K was received in
December, 1978. Tt was observed by
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the Central Electricity  Authority
(CEA) and the Central Water Com-
mission (CWC) that the Project Re-
port was prepared without carrying
out geological investigations, The
Project guthorities have submitieq a
preliminary reconnaissance geological
Teport in December, 1980, which is
under examination in the CEA and
CWC in consultation with the Project
Authorities,

(¢) The project is estimated to cost
Rs. 1.9 crores. According to the Pro-
ject Report, the scheme js expected
to afford an annual energy generation
of about 13 Gwh ang is expected to

be completed in about three years’
time,

Alleged irregularities by Swadeshi
Cutton Mills Company

3770. SHRI BHAUSAHER THO-
RAT: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is a fact that gross
mismanagement, irregularities, breach
of various provisions of Companies
Act py Swadeshi Cotton Mills Com-
pany Limited ang its subsidiary
Swadeshi Mining and Manufacturing
Company Limited have come to light
inter alja® including non-finalisation
of accounts for the last four years;

(b) it so, what are the facts and
details thereof; and

(c) what action Government pro-
pose to take or have taken against
the management and what steps are
contemplated to remedy the situa-
tion?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P, SHIVSHANKAR): (a) and
(b). A report based on the inspec-
tion of books of accounts and other
pepers of M/s. Swadeshi Cotton Mills
Company Limited conducted under
Section 209A of the Companies Act,
1856 was received in June, 1978 which
revealed various irregularities and
acts of mismanagement as detailed
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in the statement attached, A num-
ber of complaints relating to non-
refund of deposits had also been
received. were forwardeg to
the Ministry of Industry for appro-
priate action as that Ministry had
taken over the management of six
textile undertakings of the company
under provision of the Industries
(Development and Regulation) Act,
1951 in terms of the notification dated
13-4-1978, Similarly, it has been
reported by the Register of Com-
panies, Kanpur that the annual
returns and balance sheets for the
period from 1977 to 1980 have mnot
yvet been filed by the company. De-
fault notices have been issued to the
company and the Directors.

With regard to M/s. Swadeshi
Mining and Manufacturing Company
Limited, certain complaints have
been received alleging mismanage-
ment, misuse of properties, siphoning
of the funds, misuse of the company's
car, heavy miscellanecus expenses
and huge advances to the holding
company etc. However, it hag been
reported by the Registrar of Com-
panies, Kanpur that the filing posi-
tion of the annual returns and the
balance sheets is up to date.

(c) Pursuant to the report of ins-
pection under Section 209A of the
Companies Act, 1956, referregq to
above, the Company Law Board by
its order dated 17-12-1977 appointed
7 directors on the Board of Directors
of the company to holg office for a
period of 3 years under Section 408
of the Companies Act, 1956 in order
to prevent the affairs of the company
from being conducted either in a
manner oppressive to any member of
the company or in a manner oppres-
sive t0 the company and to public
interest. -

The question of appointment of
directors wunder Section 408 of the
Companies Act beyond 16-12-1880
was again considered by the Com-
pany Law Board which by its order
dateq 15.12-1980 directed that the
existing ~ Government  nomigated
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directors should continue. However,
by its order dateq 7-1-1981 the Delhi
High Court has held the order of the
Company Law Board is jnoperative.
The matter is under consideration of
the Government.

As regards M/s. Swadeshi Mining
and Manufacturing Company Limited,
8an inspection under Section 209A of
the Companies Act, 1956 has been
ordered. However, the same has not
yet commenceg &8s the records of the
company, including the statutory
books, are in the custody of the Com-
missioner appointed by the Delhi
High Court,

Statement

(i) Of the company’s six units, the
main unit at Juhi, Kanpur, has been
losing heavily for the past some
years. The loss incurred by this unit
during the years 1971-72 to 1974-75
js reported to be Rs. 55.38 lakhs,
Rs. 64.21 lakhs, Rs. 28.05 lakhs and
Rs. 11070 lakhs respectively. The
Pondicherry unit has also suffered
losses during 1971-72 anq 197475
amounting to Rs. 29.71 lakhs and
Rs, 1272 lakhs respectively, The loss
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suffered by the company a;s a whole
during 1971-72 ang 1974-75 amounts
to Rs, 43.33 lakhs and Rs. 118.64
lakhs respectively. During 1972-73
and 1973-74 a profit of Rs., 73.19 lakhs
and Rs. 44.94 lakhs was made. Thus,
all the earnings of these two years
have been wiped off during 1974’-75.

(ii) Shri M. R, Jaipuria, father of
the Managing Directors and Chair-
man of the company, though ceased
to be a director from 29-9-1966 is
being paid guarantee commission.
The total amount of such commission
provided for Shri M. R. Jaipuria in
the annual accounts of the company
from 1966 to 1974-75 works to Rs. 8,01
lakhs., Out of this, a sum of Rs. 4.35
lakhs has already been paid to him
upto §.3-1871. Thus, the payment of
guarantee commissjon is in violation
of section 314 of the Companies Act,
1956.

(iii) (a) The Managing Director
occupies a portion of the ‘Swadeshi
House Complex’ on which huge ex-
penses for electricity and water
charges are incurred. The detailg of
these expenses in respect of the year
1971-72 to 1973-74 are as under:—

Item of expense

(a) Electricity charges . . .

(b) Water charges

1971-72  1972-73  1973-74
Rs. Rs._ - Rs_. -
- 33,746 30,945 30,420
3.03¢ 2,971 3,853
37,580 33.016 34,273

Out of the above mentioned amounts
speat on electricity and waler
charges, the allocation made to the
perquisites of the Managing Director
during 1971-72, 1972-73 and 1973-T4 is
only Rs. 1,250, Rs. 1,000 and Rs. 1,000
respectively. This is obviously very
low and it appears that in order to
show a lower figure of perquisites
enjoyed by the Managing Director,
this figure has been kept low.

~ (b) During 1973-74, the perquisites
in respect of furnished accommoda-
tion have been calculated at 12} per
cent of the salary (Rs. 9,413) as
against 10 per cent of the salary for
accommodation plus 15 per cent on
the original cost of furniture as pro-
vided in the Income-tax Rules.

(c¢) During 1972-78, 19873-74 and
1974-75, the Managing Director had
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drawn excess remuneration, During
1972-73, he was entitled to Rs. 66,000
against which he had drawn Rs. 66,700;
during 1973-74 he was entitledq ‘o
Rs. 72,000 only against which he "had
drawn Rs, 75,350, During 1974-75,
the company suffereq losses and as
no minimum remuneration was
allowed to the Managing Director the
salary and perquisites drawn by him
up to 1-9-1875 would amount to
excess payment.

(tv) Two college going sons of the
Managing Director have been em-
ploved in this company as Executive
Officers with effect from 1-7-1975 in
a specially created scale of Rs. 1000-—
200—2000 plus other wusual benefits
and perquisites such as gree furnished
accommodation ete. The correspond-
ing normal grade in which the other
officers have been employed is only
Rs. 1000—60—1600. The next grade
is Rs. 1500—75-—2250 and the special
grade ig Rs,  2000—100—2500. It
would be seen that the annual in-
crement even in the higher grade is
Rs. 100 whereas in the case of two
sons of the Managing Director, it is
Rs 200 per annum Moreover, these
two sons of the Managing Director
are not even graduates. It is doubt-
ful if they are in a position to render
any useful service to the company
and it is an wunnecessary financial
burden on the company when it is
facing acute financial difficulties.

{v) In order to strengthen their
position in the Board, the Jaipurias
appointed two (directors viz. Shri
R. C. Vaish and Shri Sudhir Jalan as
Additiona) Directors on 6-12-1975
when the annual general meeting was
to be held on 30-12-1975. Further,
since no resolutions to re-appoint
them as Directors were moved at the
meeting on 30-12-1975 they cease to
be the directors of the company but
they illegally continued to bs the
directors of the company.

(vi) Shares held by this company
in three companies viz. M/s, Mahesh-
waridevi Jute Mills Limited, M/s.
Swadeshi Industries Limited and M|s,
Sudha Industries Limiteq (in liqui-
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dation) having a book value of
Rs. 1478 lakhs, have been sold for a
mearge sum of Rs. 3 only. All these
shares are fully paid-up and this
company was not required to incur
any further liability opn account of
these shares. Moreover, to sell these
shares for Rs. 3 only, the company
had jncurred an expenditure of
Rs. 150. The shares in two com-
panies viz. Swadeshi Industries Ltd,
and Sudha Industries Ltd. have been
sold to a party viz. Mr. Raghunandan
Navetia, who is said to be a near
relative of Shri Sitaram Jaipuria It
is also stated that even though these
shares have been sold, all these scrips
were recovered from the premises of
the company in an Income-tax raid.
Further, M/s. Swadeshi Industries
Ltd. whose 217 ordinary shares and
5,000 preference shares were sold for
Re. 1 is still a running corner con-
cern under the management of
Navetja.

(vii) It is reported that M/s.
Swadeshi Cotton Mills insteaq of
consolidating its own position, took
unwise decisions like investment of
huge amounts in capital equipment
without arranging for long term
credit and thercafter pon-utilisation
of the same as a result of which its
resources were frittered away. At
no time previously, whenever, there
was g crisis in textile industry.
Swadeshi Cotton Mills was adversely
:alﬂ’ected to this extent

In January, 1976 M/s Swadeshi
Cotton Mills was very much in
arrears of statutory dues, like wages,
provident fund, ESI, etc. and there
was closure also for some time, At
this stage, the Government of U.P.
and the banks came forward to help
and a credit was arranged on the
guarantee of the Governmenf of U.P.
to this extent of Rs. 1.50 crores.

In spite of this help, the company
did not consolidate its position and
the amounts payable to the work-
men were again in arrears. As on
10-2-1876, a sum of Rs, 48 lakhs were
payable to the workmen as wages.
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Apart from this, the company had to
pay about Rs. 14 lakhg approximately
towards P.F. dues, about Rs. 4 lakhs
towards ESI, about Rs. 10 lakhs for
the statutory bonus for the year
1974-75 and about Rs. 10 lakhs on
account of arrears of unpaid wages.
The company also owes huge amounis
to the Government by way of Electric
charges and other services, and it is
reported that Electric charges in
themselves amounted to more than
Rs. 66 lakhs ag disclosed by the Gov-
ernment of UP. in a ‘meeting on 2nd
December, 1976,

(viii) It appears that during the
year 1975-76, there was unusual
accumulation of unsold stock of cloth.
Although the management attributed
this to the recession in the textile
industry, it is obvious that the
management failed to gear-up he
marketing organisation adequately.

(ix) It also appearg that liabilities
to the tune of Rs. 3.5 croreg have been
incurred by the company and the
creditors are not being paid their
dues. Owing to lack of cash resour-
ces, dyes and chemicals could not be
nroeured by the company on credit
resulting eventually in the closure of
the dye-house,

(x) It also appears that Shri M. R.
Jaipuria father of Shri R. R. Jaipuria,
Managing Director, though ceased to
be a director of the company with
eftect from 29-9-1966, continues to
attend the registered office of the
company regularly where a chamber
has been allotted to him. There is no
reason why such g facility shoulg be
provided to him when he is not con-
nected with the company., The
arrangement appears to be quite
irregular,

Availability of Power to Stateg after
Baira-Siul Project is Completed

3771. SHRI B. V. DESAI: Will the
Minister of ENERGY be pleased to
state:

(a) whether it iz a fact that avail-
ability of power in Delhi, Haryana.

Punjab and Himachal Pradesh, will
improve substantially from July next
on the completion of Baira-Siul Hy-
dro-Eleciric Project;

(b) if so, whether it is also a fact
that this Baira-Siul Hydro-Electric
Project will be completed before sche-
duled time;

(c) if so, by what time the project is
likely to be complete‘s; and

(d) to what exient the above Stales
will be provided with sufficient power?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The first
stage of Baira-Siul Project has started
generaling power, which is being fed
into the Northern Regional Grid. With
the inflows into the Bhakra and Beas
reservoirs that are expected during
the summer months, it is expected
that generation from this system will
help Delhi, Haryana, Punjab and
Himachal Pradesh.

(by and (c). Efforts are being made
to complete the second stage of the
Project by July, 1981, which is ahead
of schedule. Residuary works arec ex-
pected to he completed around Dece-
mber, 1981,

{d) With the commissioning of the
second stage and with the increase in
storage in Bhakra and Beas reservoirs,
it is expected that the above States
will benefit substantially,
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Reprogramme in Rindhi Language on
T.V./Ruadic

3773. SHRI R. K. MHALGI: will
ithe Mimster of INFORMATION AND
BROADCASTING be pleased 1o state:

(a) whether it is a fact that a re-
presentation dated 10th April, 1980,
has been received by Government
from Bombay regzarding various sug-
gestinas of programme jn Sindhi lan-
guage on T.V. and Radio;

(b) if so, the dstails of suggestions
made therein;

(c) what action have Government
taken on cach of the said suggestion;
and

(d) 1f no action has so far bkeen
token, lhe reasons for delay?

THE TEPUTY MINISTER IN THE
MINIST2Y OF INFORMATION AND
BROADCASTING (KUMARI
KUMUDRBEN M. JOSHI): (a) Yes, Sir,

(by to () The suggestions made in
the represeniation are under conside-
ration 1n consultation with the DG
AIR and Doordarshan.
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Grant to Bar Associations in States

3774. SHRI HARIHAR SOREN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) the amount given as annual
grant to Bar Associations of various
States in 1980-81;

(b) ithe amount given to the Bar
Associations of Orissa for the year
1980-81 as annual grant;

(¢) the number of Bar Associations
of Orissg received such annual grants;

(d) whether such financial grant has
been given to Keonjhar Bar Associa-
tion;

{e) whether Government has a pro-
posal to augment the annual grant to
various district Bar Associations of
Orissa during 1981-82; and

(f) the details in this regard?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P, SHIV SHANKAR): (a) No
annual grant has been given by the
Government to the Bar Associations of
any State.

(b) No amount was given to Bar As-
socialions of Orissa in the Year 1980-
81.

(c) None.
(d) No, Sir.

(e) Government has no such propo-
sal under consideration,

(f) Does not arise.

Torn over of F.C.I, Uniis

3775. SHRI MANMOHAN TUDU:
SHRI K. MALLANNA.:
Will the Minister of PETROLEUM,

CHEMICALS AND FERTILIZERS be
Pleased to state.

(a) whether it is a fact that the
F.C1. (Fertilizer Corporation of India)
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has sieadily improved in its all the
four operating units;

(b) if so, the expected sales turn-
over and financial results of all the
four F.C.I. units in 1981-82;

(cy whether the F.C.], proposes to
raise its turn over to achieve profitable
of operation by the ead of the 6th Plan
period; and

(d) the delails in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRX
DALBIR SINGH): (a) The Fertilizer
Corporation of India Limited has
shown signs of improvement in all ils
operating units.

(b) The expected sales turncver
.and financial resulls of the uniis of
Fertilizer Corporation of India I.imiled
for the vear 1981-82 are:

(Rs, crores)

Name of the unit Sales Thofit)
urnover Loss

Sindri . . 108 04 ( -)29.63
Gorakhpur . 48 53 (—) v.2z2
Ramagundam 47.08 (—) 990
Talcher . . 47 26 (-=)10.70
Total . . 250.01 (- )50.45

(¢) and (d). It is expected that in
the years to come, the capacity utili~
sation of the new plant at Sindri and
the recently commissioned plants at
Talcher and Ramagundam would go
up significantly resulting in the com-
pany making profils {from the year
1982-83 onwards,

Winding up of Department of

Rehabilitation
3776. PROF. NARAIN CHAND
PARASHAR: Wil the Minister of

SWPPLY AND REHABILITATION be
pleased to state:

(a) whether the Department of Re-
habilitation is being wound up gradu-
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ally since most of its work has been
completed,

{b) if so, whether any phased pro-
gramme has been drawn up for the
closure of the Depariment;

(¢) if so, the details of the program-
me:

(d) the number of cases still pena-
ing wilh the Department for settle-
ment; and

(e) ihe likely date by which they
would be settled?

THE MINISTER OF STATE IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI BHAGWAT
JHA AZAD): (a) To (c). No, Sir. The
work load and staff strength of the
Department are, however, reviewed
from time to time,

(d) and (e). Presumably, the Hon'ble
Member is referring to the settlement
cf compensation cases eic. of displac-
ed persons from former West Pakistan
(now Pakistan). Although almost all
the applications filed by the displaced
persons for payment of compensation/
rehabilitation grant have been settled,
partly paid compensation cases which
occur as a result of representations/
Judirial orders are processed from
time to time. Besides, a number of
other cases e.g property cases, cases
relating to the claims pending for veri-
fication from the Government of Pak-
istan/various agencies in India, litiga-
tion cases etc. are still to be settled.
No time limit can, however. he indi-
rated at this stage for settlement of
these cases,

Vacancy of General Manager, DESU

3777. SHRI S. M. KRISHNA. Will
the Minister of ENERGY be pleased
to stale:

(ay since how lonw the post of
General Manager, Delhi, Electriet Sun.
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ply Undertaking has been lying va-

cant;

(p) the reasons for not filling it up;

(c) whether due to the DESU being
headless, its operational efficiency has
considerably deteriorated and there is
utter mess in the DESU Organisation
in the matter of erratic billing causiag
considerable hardship to the consu-
mers in the capital;

(d) whether the ban of the billing
mechanism is that amounts remiited
through Banks are not credited for
months together and in almost every
subsequent bill, this is shown ag out-
standing and added to the amount
payable thus compelling the consu-
mers to rush to DESU Office each time
to get it corrected; and

(e) if so, the action Government pro-
pose to lake to set matters right?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The ex-
General Manager, Delhi Electric Supp-
ly Undertaking relinquished the charge
on 6-6-1980 and since than the Com-
missioner, Municipal Corporation of
Delhi is holding the charge of the post
of General Manager, Dethi Electric
Supply Undertaking.

(b) After the transfer of the pre-
vious Geaeral Manager, DESU, steps
were taken {o fill up the post immedi-
ately. The selection of the incumbent
was also finalised but subsequently the
incumbent did not show much interest
to join DESU Efforts to select a suita-
ble person for the post are being
made, B

(¢) No, Sir.

(d) and (e) Tha scheme of collee-
tion of electricity consumuption
charges hills through some Nationa-
lised Banks has been disconnected by
DESU from 12-8-1980,
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Newspapers and Weeklies from
Assam

3779. SHRI SONTOSH MOHAN
DEV: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to lay a statement showing
the names of daily newspapers bi-
weeklies, weeklies, fortnightlies and
other periodicals published from
Assam together with the circulation?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUM-
UDBEN M. JOSHI): The nameg and
circulation of daily newspapers, bi-
weeklies, weeklies, fortnightlies and
other periodicals published from
Assam are contained in the Annual
Report, Part-II of the Registrar of
Newspapers for India, “Press in India”
which was placed on the Table of the
Lok Sabha on 2-12-1980.

Radio Broadcasting in Local Tribal
Languages

3780. SHRI PIUS TIRKEY: Will the
Minister of INFORMATION AND
BRODCASTING be pleased to lay a
statement showing:

(a) number of employees in A.LR.
Stations of Ranchi, Patna, Bhagalpur,
Bhopal, Raipur, Sambalpur, Katak
Kurseong, Siliguri, Gauhati and Agar-
tala, who are exculsively meant for
broadcasting in local tribal languages.
station-wise and time allotted to cach
local tribal languages, stationwise;

(b) names of tribal Ilanguages in
which News Bulletins are broadcast
from different stations and time allot-
ted for each stationwise;

(¢) names of local languages in which
News Bulletins and other programmes
are not being broadcast and reasons
thereof;

(d) ig there any programme to start
primary education in Scheduled area
station in tribal and local languages, if
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80, details thereof and not, the reasons
therefor; and

(e) is there any plan to open more
stations in Scheduled areas, to cover
more tribal languageg and more time
if so, details and if not, reasons there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI
KUMUDBEN M. JOSHI): (a) to (e).
The information ig being collected and
will be laid on the Table of the
House,
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Amount Spent on Import of Crude

3782. SHRI R. L., BHATIA: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) the total amount spent in the
form of foreign exchange on the im-
port of crude oil and petroleum pro-
ducts in the year 1980-81 (up til]l 28th
February, 1981), and

(b) the amount spent during the cor-
responding period of financial year
1979-80?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) The total
amount spent in the form of foreign
exchange on import of crude oil and
petroleum products in the year 1880-
81 is as follows:

Value in Rs./Crores

1980-81

Crude (upto 28-2-1981) 3100
Petroleum Products (upto

31.1.1981) 111003

(b) The total amount of foreign ex-~
change spent on import of crude oil
and petroleum products during 1979-80
(upto 28th Fehruary, 1980) is as fol-
lows:—

S

1779-80
Crude 1922 .07
Petroteum Products 857 .60
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Programme for New Thermal and
Hydel Units and Additional Capacity

3783. SHRI K. A. RAJAN: Wil the
Minister of ENERGY be pleased to
state

(a) whether there is any programme
on new thermal and hydro units and
additional capacity for the country;

(b) if so the details; and

(c) what has been the utilisation as
against installed capacities for Power
facluding thermal and nuclear in the
country during 1980 compared to 1978
and 19797

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b), The
draft Sixth Five Year Plan envisages

commissioning of additional installed
generating capacity of 18,666 MW
during the period 1980-85 (in utilities)
comprising of 4,768 MW hydro, 14,208
MW thermal and 630 MW nuclear.
There will also be some addition to
Installed capacity in non-utilities also.
This will increase the installed capa=-
city in utilitjes and non-utilities from
31,024.71 MW (as on 31.3.1980) to
51,192 MW by the end of the Plan pe-
riod. The details of hydro, thermal and
nuclear power projects and likely be~
nefils from these projects during the
Sixth Plan period are given in the at-
tached statement.

(c) The All India Iastalled generat-
ing capacity, gross energy generation
and plant load factors in respect of
thermal including nuclear power sta-
tions during the years 1978-79, 1979-80
and 1980-81 (upto February 1981) were
as under:

Year Installed Capacity Generation  Plant load
in MW as on gist (Gwh) factor (o)
March
197879 . . . .. 15300.2 56190 48.4
1979-80 . . . . . . 15947.0 6oogt 45
tgBo-81 . . . . 17427.0 58320 44.1
{upto February, 81) . . . (A= on 28-2-1981)

The installed generating capacity of hydro projects and generation from
these projects for the same years was ag under:

Year Installed Capacity Generatjon (Gwh)
MW (As on 313t March)

1978-79 e e e 10764 47138

197980 . - . . . . 11001 45494

1980-81 . . . . . . 11664 462689

sIncludes anticipation for February and March, 1981,

Capacity utilisation in case of hydro
soon conditions and is mot of
formance, Ag such, it is not used for

pl_ants is dependent on design and mon-
significance for judging their per-
monitoring their performance,



75 Written Answers MARCH 17, 1981 Writlen Answers 76
Statement
Delails of the Hydro, Thermal and Nuclear Projects for Benefits during the Sixth Plan
Region State Name of Project Benefits during
Sixth Plan
(1980-85) (MW)
1 2 3 4
I_ HYDRO PROJECTS
Northern . Haryana Western Yamuna Canal 48
“  Himachal Pradesh  Basw Extension 15
Andhra 15
Binwa [
Rongtong z
Punjab Shanan Extension 50
Mukerian 9o
Anandpur Sahib 134
Uttar Pradesh Rishikesh Hardwar gz
Yamuna II 126
Maneri I 1%
Rajasthan Mabhi 1406
Common Piojects  Dehar 330
Pong 120
Central Sector Baira Siul 6o
Sub-Total mge__
Western Gujarat Ukai L.B. Canal 5
Kadana Pumped Storage 120
Madhya Pradesh
Nit
Maharashtra Koyana D.P.H 20
Paithon 1z
Bhira Tail Race 80
Tillari 6o
Common Project  Pench 160
Sub-Total 457
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1 2 3 4
Southern Andhra Pradesh  Nagarjunasagar 300
Srisailam 440
Donkaryi 25
Balimela 6o
Nagarjunasagar RBC 6o
Kerala Idamalayar 75
Kakkad 50
Tamil Nadu Kadampari 500
Servalor 20
Karnataka Kalinadi I 775
Sub-Total 2205
Eastern Bihar Subernrekha 65
D.V.]. Panchet 40
Orissa Upper Kolab 240
Rangali 100
West Bengal Jaldhaka 8
Rammen 50
Sub-Total 503 -
North Eastern Assam Lower Borpani 50
Nagaland Dikhu T
Tripura Gumti 5
North Eastern Kopili 150
Council
Central Sector Loktak 105
Sub-Total e
Total W
II.-THERMAL PRGOJECTS
Northern Haryana Faridabad Extension Unit 111 [T
Panipat St. IT 220
Punjab Ropar 210
Rajasthan Kota 220
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I 2 3 4
Uttar Pradesh Obra Extension 400
Paricha 220
Anpara ‘A’ 630
Tanda 440
Central Sector Badarpur Extension 210
Singrauli Phase I 630
Singrauli Phase 11 420
Sub-Total 3660
Western . . . Gujarat Ukai sth Unit 210
Wankbori 630
Wankbori Extension 210
Madhya Pradesh  Satpura 8th & gth Units 420
Korba East 120
Korba West 420
Korba West Extension 420
Maharashtra Nasik Unit 4th & s5th 210
Bhusawal Unit 3 210
Chandrapur 4120
Parli Unirt 3 210
Trombay 500
Koradi Stage ITT 420
Uran Gas 240
Chandrapur Extension 210
Central Sector Korba STPS 630
Sub-Total " 5480
Southern . . . Andhra Pradesh Vijayawada 210
Tamil Nadu Turicorin Unit g 210
Karnataka Taichur Unit I & II 420
Central Sector Ramagundam Unit I to IV 630
Neyveli Sccond Mine cut 420

Sub-Total 18g0
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1 2 3 4
Northern Eastern . Assam Bongaigaon 120
Namrup Waste 22
Lakwa Gas 45
Mobile 21
Bongaigaon Extn. 120
Chandrapur Extn. 30
Sub-Total 958
Eastern - . Dihar Patratu TPS gth & roth Unit
Extn. IV 220
Barauni Thermal Stn, Extn.
Unit VI & VII 220
Muzzarfurpur Thermal Stn. 220
D.V.C, Durgapur Thermal Stn. IV 210
Bokaro ‘B' Thermal Stn. 210
Orrissa Talcher Thermal Stn. Extn. 220
West Bengal Santaldih Thermal Stn. Unit IV 120
Bandel Thermal Stn. Extn. 210
Kolaghat Thermal Stn. 630
Durgapur Project Ltd. Thermal
Stn. Extn. 110
Calcutta Electric Supply Cor-
poration Thermal Station 240
Cen;ral Farakka Super Thermal Stn. 210
Sub-Total 2820
Total 14208
NUCLEAR PROJECTS
Northern . . « Central Sector R.A.P.P. 220
Western . . N Nil
Southern . . « Central Sector Kalpakkam 470
Eastern . . . Nil
North-Eastern . . Nil
Total

s

8q
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Funds for production of Bengali Fiims

3784. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

-

{af the funds made available by the
Film Finance Corporation for the pro-
duction of Bengali films during the last
iwo years;

(b) whether it is a fact that as com-
pared to the Bombay-based film indus-
try, the Bengalj film industry is hard
hit by finances; and

(c) if so, the steps which Government
propose to take to ensure equitable dis-
tribution of funds to the Calcutta-based
film industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATON AND
BROADCASTING (KUMARI KUM-
UDBEN M. JOSHI): (a) to (c). Pro-
duction of films and their financing are
in the p-ivate seclor. Availability of
finance to the Bombay based film in-
dustry appears to he substantially hi-
gher than to the Bengali film Indus-
try. Apparently, commercial consi-
derations dictate investments by
financiers in production of films.
However, with a view to en-
couraging production of films of good
quality and high artistic standard,
Govt. set up Film Finance Corporation
(FFC) in 1960 for providing financial
and other assistance for the production
of such films. Film Finance Corpora-
tion (FFC) was amalgamated with
National Film Development Corpora-
tion (NFDC) oa 11-4-1980. Financial
assistance for film production is now
given by NFDC, During the last two
years, FFC sanctioned a loan of Rs. 3.50
lakhs for one Beagali film “Ashwame-
dher Ghora” and NFDC sanctioned
loans of Rs. 5.48 lakhs for two Bengali
films—Rs. 1.98 lakhs for “Yiasnir Kol-
katta” and Rs. 3.50 lakhs for “Radha
Krishna”. Film Finance Corporation
(now National Film Development Cor-
poration) set up a branch office in
Calcutta to cater to the needs of the
film producers from the eastern region.
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The Corporation is ﬁ'ying to encourage
production of Bengali films by extend~
ing finaancial assistance in deserving
projects from that region. A regional
script panel functions from Calcutta.
The Corporation has finalised a colla-
boration arrangement with West Bengal
Govt. for financing construction of
low-cost theatres. In addition, the
Corporation has recently decided to put
up a 16 mm production infrastructure
in Calcutta to boost the film indusiry in
Bengal., The Films Division ig also
setting up a 16 mm production unit
at Calcutta for one-hour feature films
based on local interest or stories to
cover entire eastern region.
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Allotment of diesel pumps to fisher-
map Cooperative Societies

3786. SHRIMATI SANYOGITA
RANE:. Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether it is proposed to allot
diesel pumps to the fisherman co-
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operative socleties and save them
from the stronghold of rich diesel
~.pump owners; and

(b) if so, the details thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) As per
the policy guidelines currently in
force, there is no reservation or pre-
ference for award of retail outlet
dealerships (petrol/diesel pumps) to
any Cooperative Societies including

Fishermen Cooperative  Societies.
They can apply in response to speci-
fic press advertisements provided

they fulfil eligibility criteria.
(b) Does not arise.

Historical inaccuracies in the film on
Gandhiji

3787. SHRIMATI GEETA MU-
KHERJEE: Will the Minister of
INFORMATION AND BROADCAST-
ING be pleaseq to state:

(a) whether Government are
aware of the observations of some
well-known historians about the gross
historical inaccuracies in the depic-
tion of the film in the making on
Gandhiji by Mr, Richarg Atten-
borough; and

(b) if so, what is their reaction to
it?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) Yes, Sir.

(by The historians have raised the
following points, in their latter,
regarding inaccuracies in the script of
the film:

(i) Gandhiji’s meeting with Lord
Chelmsford in 1920 in con-
nection with the non-co-
operation movement,

No such meeting ever took place
and the leaders allegedq to
have participated in that

-.meeting were not in the fore-
front of the nation in 1920.

(ii) Shri Jawaharlal Nehru dis-
cussing Chauri Chaura with
Gandhiji in Jinnah's draw-
ing room, where he js sup-
posed to be trying to per-
suade Gandhiji not to sus-
pend the movement.

Jawaharlal Nehru was at that
particular time in Jail and in
fact records his disappoint-
ment and bewilderment at
Gandhiji’s decision to sus-
pend the civil ; resistance
movement,

(iii) Scenes showing  Gandhiji
trying to persuade Jinnah ‘o
accept the unity of the sub-
continent by offering him the
Prime Ministership of India,
and agreeing to all posts in

the Cabinet and depart-
ments going to Muslims
in Mountbatten’s office, ap-

pear to be “gross insolence”.

The film is a kind of fictionalised
biography, of Mahatma Gandhj seek-
ing, princjpally, to carry the message
of his life to countries outside India.
In the interest of dramatic plausibi-
lity, some liberties have been taken
with the history and events have
beepn shown, not necessary in the
order of sequence, in which they took
place, The departures from history
are also not of g substantial nature
and certain imaginary sequences
have been introduced to highten the
intendeq effect, the Director has in
view. Whenever any inaccuracies or
discrepancies have been pointed out to
the Director, he has always been
receptive and made suitable altera-
tions in the script. The film will be-
gin with the following worl@s on the
sCreens—

“No man’s life—much less the
life of 2 man like Gandhi-—can be
encompassed in one telling. There
is no way of giving each year its
allotted time, of net omitting this
person, that important moment.
What can be done ig to be faithful
in spirit to the record, and to try
to find one's way to the heart of
the man..."”
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Revision of prices of Analgin and
Streptomycin Sulphate

3788. SHRI HIRALAL R. PAR-
MAR. Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state;

(a) whether prices of Analgin and
Streptomycin Sulphate bulk have
been revised;

(b) it so, whether Government
have fixed prices of the formulations
based on the above ;

(c) whether in the event of non-
increase of formulation prices short-
ages of essential drugs like Noval-
gin anq Omnamycin have been re-
ported; and

(d) if so, the action Govern-
ment propose to take to remove the
shortages?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) Yes,
Sir.

(b) and (c¢). Government have
already revised the leader prices of
formulations based on Streptomy-
cin Sulphate and Analgin, Shortage
of Novalgin Tablets and Omnamycin
Injection both produced by M/s.
Hoechest Pharmaceuticals were re-
porteg in the month of February,
1981. Equivalent products of Nov-
algin of other manufacturers are,
however, available in the market. As
regards Omnamycin M/s. Hoechest
have reported that they are experie-
acing difficulties in procuring raw
materials. The company have also
sought revision in price of Omna-
mycin.

The request of the company for
revision In price wil] be expedited.
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Appointment of retired High Court
Judges on Commissiong of Inquiry

3789. SHRI N. DENNIS: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) the details of (i) retired High
Court Judges who have been ap-
pointeq on Commissions of Inquiry
during the last four years by the
(1) State Governments, (2) Central-~
ly administered areas, and (3) Cen-
tral Government;

(b) the period of their appoint-
ments; and

(c) the expenditure incurred in
this regard in individual cases?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a) lo
(c). The requisite information is beiag
collected and will be laid on the
Table of the House.

Diesel based power houses in Bihar

3790. SHRI BHOGENDRA JHA:
Will the Minister of ENERGY be
pleased to refer to the reply given to
Unstarred Question No. 1174 on 24th
February, 1981 regarding transfer of
generation engineers to generation
side and state:

(a) which are the specific diesel
based power houses in Bihar which
had been idle and have been or are
proposed to be activated gince the
beginning of 1980; ang

(b) what is the specific generation
from each of them?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
The information is being collected
and will be laid down on the Table
of the Houge,
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Selection of supervisors of Cochin
Refinery

3791. SHRI DHARAM BIR SINHA!
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(2) whether the supervisors of the
Cochin Refinery were selecteg from
seniopr qualified workers;

(b) whether the practice was
changed recently and resort was
made to direct recruitment by deny-
ing the change of promotions to the
qualified workers;

(c) whether Government are aware
that this action created a sense of
frustration and resentment among
workers; and

(d) if so, the steps taken to solve
the grievanceg of the workers?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) Super-
visors of the Cochin Refinery are
selected from senior qualified workers
as wel] as from outside. Outside
recruitment is resorted to only in
cases where suitable employees are
not available,

(b) In the last six months, the
company had promoted 13 senior
workmen to the supervisory cadre as
against three direct recruitments.
Direct recruitment became nzcessary
due to the recent exodus of qualified
and experienced personnel from the
refinery to the Middle East. However,
this was resorted to only in cas2s
where suitable candidates were not
available in the Refinery,

(c) Yes, Sir.

(d) The matter is engaging the
attention of the authorities con-
cerned.

Appointment of Judges in Madras
High Coart

3792, SHRI T. CHINNASWAMY:
Wil] the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be
pleased to state:

(a) whether Government of Tamil
Nadu has asked Central Government
to appoint more judges to Madras
High Court where number of cases
are pending there for judgment; and

(b) if so, the steps taken by Centre
to appoint more judges in Madras
High Court?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
No, Sir.

(b) Does not arise.

Violation of rules in respect of pro-
motion and recruitment in engineer-
ing India Limited

3793. SHR1 SUSHIL. BHATTA-
CHARYA: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether he is aware that the
management of Engineering India
Limited had violated E.LL. laid down
rules in regard to the promotion and
recruitment and a.cordingly stay
order was obtained by its employees
from Ahmedabad High Court; and

(b) if so, what <teps have becn
taken in the matter?

THE MINISTER OF PETROLEUM,
CHEMICAL AND FERTILIZERS
(SHRI P. C. SETHI): (a) Some of
the employees located at EIL Field
Offices at ‘Bharuch and Baroda filed
a petition on 22nd July 1980 in the
High Court of Gujarat at Ahmedabad
praying for certain relicf against
Advertisements No. Rectt, 79-80/24
and No, Rectt. 80-B1|1, issued by the
Company for recruitment. The
matter was heard by the Hon'ble
Court ex parte and ad interim relief
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in terms of the prayer was allowed
till 5th August, 1980 which was ex-
tended till 21st August, 1980,

(b) The matter has since peen
settled mutually and the petition was
Wwithdrawn by the petitioners,

Recommendation of Election Commi-
ssion regarding election expenditure

3794, SHRI N. E, HORO: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that the
Election Commissiop has reiterated
its earlier recommendation that the
expenditure of political parties on
their particular candidates should
be deemed to have been incurred or
authorised by the individual candi-
dates;

(b) if so, whether it is also 5 fact
that this wag the view of the Sup-
reme Court in the famous case of
Kanwar Lal Gupta versus Amar Nath
Chawla which was annulled by an
amendment to the Representation of
People Act in 1975;

(c¢) whether it is also a fact that
the Commission feels that the period
of disqualification for failure to lodge
the account of election expenses
should also be extended from three
years to five years as in the case of
some other disqualifications and like
this it would keep such disqualified
persons out of the electoral battle at
least for one general election; and

(d) if so, the details regarding the
decision of Union Government in this
regard?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
In its report on the General Elections
to the House of the People and the
Legislative Assemblies 1979-80 and
Vice-Presidential Election, 1979,
Volume, I (Narrative), the Election
Commission has reiterated its earlier
recommendation that al] the amend-
mentg muade to section 7% of the
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Representation of the People Act,
1951 in 1974 and 1975 should be
annulled. The said report was laid
on the Table of the Hopuse on 22nd
December, 1980 (Rajva Sabha); and
on 23rd December, 1980 (Lok Sabha).

(b) The Surepme Court, on the
basis of the law as it then stood, ex-
pressed jts view in the case of Kan-
war Lal Gupta V. Amar Nath
Chawla that the expenditure of the
bolitical parties, which is spent irt
furtherance of the prospects of 5
candidate, should also be included in
that candidate’s election expenses.

(c) Yes, Sir.

(d) The recommendations of the
Election Commission along with other
proposals for electoral reforms are
under consideration.

Proposal to manufacture vital Drugs
in Public sector

3795. SHRI BHIKHU RAM JAIN:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(ay whether it is proposeq to
manufacture vital drugs in the public
sector;

(b) if so, the names of drugs in-
tendcg to be produced by the Gov-
ernment; and

(c) the amount proposed to be
invested for the purpose?

THE MININSTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICAL AND FERTILIZERS
(SHR1 DALBIR SINNGH): (a) The
public sector undertakings are al-
ready manufacturing a wide range of
butk drugs and they propose to ex-
pand th-~ activity during the Sixth
Five Year Plan.

(b) An illustrative 1list of drugs
open for licensing to (i) Public Sec-
tor (ii) Indian Sector and (iii) all
Sectors including foreign companies
was enclosed in Annexure-I to the
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Statement on Drug Policy laid on the vears and the rate at which the same

Table of the Lok Sabha on 29-3-1978. wag purchased;

(c) The Working Group on Drugs
and Pharmaceuticals Industry has
estimated that an investment of
Rs. 160 crores would be required for
the Public Sector during the plan

ment agreed upon between

i 80.81/1984-85. wise) each year and also the agree-
period 19 / ments concluded from time to time
during the last three calendar years;
Import of different types of crude (c) the quantity assessed for inter-
nal use of the above products each
3796. SHRI MOHD. ASRAR vear and he shortfall felt each year;
AHMAD: and
S I ULATSINHJI

H:iy{ADr;gAJA. (dy the measures taken by Gov-
’ ernment to augment full supply of the

SHRI T. R SHAMANNA: assesseq quantity?

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS

Ii):g_pleased to lay a statement show- CHEMICALS AND FERTILIZERS

(SHRI P. C. SETHI): (a) and (b).

(a) the quatity and valuation of The quantity and value of the crude

different types of crude oil and other oil and petroleum products jmported

petroleum products imported (year- during the last three calendar vears
wise' during the last three calendar ig ag follows: —

(b) the names of the countries,
from which the petroleum products
were imported and the mode of pay-

parties, (prompt, deferred or other-

THE MINISTER OF PETROLEUM,

CRUDE OIl. PETROI EUM PRODUCTS

Otv Value le-_m__ - Value
{in million (in Rs { {in milhon  fin Rs./
mt ) crores) mt ) crores)
1978 . . . LA} 1243 9 3 02 414 1
1970 . . f f 15 4 1786 8 2 93 708 7
1580 . . . . 16 o 026 7 G 42 1708 3

It would not be in public interestto give more details in this regard.
(c) The actual crude through-put and actual consumption of petro-
leuurn products wis-a-wis the short- fall quring 1978, 1979, 1980 is as
follows: —

—

CRUDE 1978 10976 1980

in million in matlion in milhion
mt mt mt
'i‘-h-;aagh;r__ T . . .. a5 6 a8 2 95_1*
Shortfall . . . . 14 9 15 4 15 %
PETROLEUM PRODUCTS
Actnal consumption . . . . 28-9 31 1 30 o
Shortfall . . . . . . 50 4 7 64

P

(d) Apart from ensuring that adequate crude oil is imported to
run the indigenous refineries at full capacity imparts of petroloum products
are also being organised as per requirements to meet the domestic
demand.
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Oficials in various courts

3797. SHRI CHANDRA PAL SHAI-
LANI. Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) total number of officials in
Lower Judicial, Judicial and Higher
Judicial Services in each of the High

Courts of the country (category-
wise);
(by the number of Scheduled

Castes and Scheduled Tribes amongst
them, separately;

(c) whether the quota reserveq for
SC/ST persons is complete in all
categories of posts in the High
Courts; and

(d) it not, the reasons therefor and
when and how the back-log will be
completed?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a) to
(d). Information has been called for
from the State Governments/High
Courts and will be laid on the Table
of the House.

Working of Indian Oil Corporation

3798. SHRI RAM VILAS PASWAN:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleaseg to state:

(a) whether Government have in-
quired into the working of the Indian
0il Corporation for the last three
years;

{b) whether any irregularities have
been found, and if sn, the details
thereof; and

(¢) steps taken or proposed to be
taken to remove the drawbacks of
the Corporation?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) No, Sir.
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Affairg of the Corporation are re-
viewed from time to time,

{(b) and (¢). Do not arise.

Objectiong to Filming of Aga Khan
Palace for Film ‘Gandhi’

3799. SHRI CHINTAMANI JENA:
SHRI G. Y. KRISHNAN:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether it is a fact that some
objections were raised by the Aga
Khan Palace Mahatama Gandhi Na-
tional Memorial Society regarding
the filming of somg scenes on ‘Gan-
dhi' at Pune;

(b) if so, whether it is also a fact
that these scenes were not associated
with Msahatma Gandhi's life in the
palace; and

(¢) if so, the details thereof?

THE DEPUTy MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING (KU-
MARI KUMUDBEN M. JOSHD): (a)
Yes, Sir.

(b) and (c). According to the
Gandhi National Memorial Society:~

(1) the script mentions the names
of p.oisons who were not present in
the Agha Khan Palace and omits to
mention names of important persons
who were there along with Gan-
dhiji;

(i) the conversation betwecn Smt.
Kasturba Gandhi and the other two
ladies is not palatable; and

(iii) no barbed wire was used to
confine Gandhiji when he was im-
prisoned at the Agra Khan Palace.
However, after discussion with the
Gandhi National Memorial Society,
certain modifications gre being made
in the script and the Society has
granted permission to shoot the sequ-
ences in Aga Khan Palace,
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Shifting of Ladakhi News Urit to
Leh

3800, SHRI P. NAMGYAL: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to
state;

(a) whether it ijs a fact that the
staff of Ladakhi news unit stand
posted out for the last couple of years
and presently the Ladakhi language
news being broadcast from
Radio KashmiM Srinagar and relay-
ed from All India Radio, Leh;

(b) whetber it is also a fact that
the people of the area had been re-
presenting at various levels to shift
the mews unit to Leh station of ALR.
and

(¢) if the reply to (a) and (b)
above be im the affirmative, what are
the reasons for not shifting the news
unit to Leh station and when the
newe unit will be shifted to Lsh
station?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING (KU-
MARE KUMUDBEN M. JOSHI):
(a) and (b). Yes, Sir.

(¢) The shifting of Ladakhi Re-
gional News Unit from Srinagar to
Leh was held up due ta lask af
office and residential accommoda-
tien for staff in addition to inadegu-
ate telécommunication facilities for
trensmission of news ta lab. It is
now proposed that the Regional News
Unit will fonction from Lsh from
the swessmer of 1581,

Declslons i{aken by Press Councll of
Tanfla

3801, SHRI GEORGE FERNAN-
DES: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleamsd ta state:

(a) whether Government have
takem pote of the severn] deecisions

4345 185—4

98

taken by the Press Council of India
during the calendar year 1980; and

(b) whether Government propose
to initiale any legislation in the light
of these decigions?

THE DEPUTyYy MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING (KU-
MARI KUMUDBEN M, JOSHI)x
(a) and (b). The Press Council of
India have brought to the notige of
the Government several important
decisions tdken by them during the
calendar year 1980. Some of the
decisions of the Council involve am-
endment of the Press Council Aok,
1978. Action has been jnitiated to
congider the desirability ang feasi-
bility of amending the said Act.

TIRFITETN & T WITWE JE FT
wfane T aay s feg 7y we

3802. st swriw TRy : v Fwf
et ag TATT AT AT w47 Fw

(%) = ag "= & e osdtawar
¥ TgA St BT IURT AW GTAT FT
W 9T W wU F PR FT @
I Wb w

(@) afx &, &t we® ww wro
g o T IO At Ty www feenft
gfr &t o ¥ ;

() war wrewrc Wy Y (U FE
¥ frg ® 3w Fe @ §; W

(w) =fx g, ar acamaT ST
v § W ol o A e e
Frewr & 7

surf wmvery ¥ wvew welt (st
fawn grom) :  (w) W (=)
v € foar fafwdx %Y 197980 ¥w
WA 706. 40 WUT WO W WY
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gVT & 1 WTEr @I F R W E—
FIGN Y FAWE ARG IAEA
grfidt @ ama ¥ A aogd N
gfg aqr  fafwsr avamll & wror
ITEA F FAT )

(w) w¥x (w). =& FT F9
FE & fac oo IEt F qE-9w
freafafaa Iom fog @ § —

(1) S g foed g zg
FRATE FT AT —ATIT-
FE @t w1 I ¥ fawr,
INS ST W AmgfeaT
IIFT q€& Far, faody,
faegitza qard, wife FeqE=
amfraY Y dga< ot
gfafraa w<ar, qfa wfu-
ggr ¥ FW ¥ wrerar,
TV G & Tfss g
F AR FAT W AIEqT
#r feafy & gare, =fy )

(2) fzat® 14-2-1981 FHrqa
& Frad grqFa e R fafema waar )

(3) whrai s syefeafy o frdam
FET I

(4) amfer oz frgaor ok
FRAEHIAT H I

(5) W=t g ogx frdaw
TYT WEIT g & war
fewtaT 1

Commission of L.P.G. Distributors

3803. SHRI P, RAJAGOPAL NAI-
DU: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Government are hav-
ing any proposal to jincrease the

commission of the L.P.G. distributors;
and

(b) if so, when will it be increas-
ed?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b).
The L.P.G. distributors’ commission
hag already been increased by 25
paise per cylinder with effect from
1-3-1981 i.e. from Rs. 337 per cy-
linder to Rs. %.62 per’,ny!indelz

feet A fariez g =
wrertat

3804. =t % & WY : I]qT
Y uelt ag ST 9 w9 786

(%) feeelt ¥ 37 wfra W
wafaga  FEfaEl 3 dear fead @
o mew o< st &t sgasar
& g,

(@) 7ar w1 Ae@ & &
g3 q fawst |1 T @Ar FEF
I e F GHETE IO DAV
g O

() & wE(AET A wE a6
FETH &K 9% gqter fawrdft soasy
Faw ¥ faare & 7

Fwi darwa A v @Ay (s
ferr mgwa) : (F) guAr
TFE ¥ A7 G AAT AT 0T R

™ & St o

(@) & ez T g B @
FIIA HIX STIEAT FEIHT FACTHT F7
FIXOT AGT STURN S0 JHAT 1

(w) fafww w@ERIST ¥ w0
HET Iqasg wLA i ¥ frg faesht
T2 fawry qqr faeeft fasia srigsor
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adr fafrw gafaal #t Wi | fafrse
qg &y 9@ 9 qqr IOrE w60
100 Nfrad gaar g o sraedr
Y a7 & ax faell fagg @
FEqry ¥ gefaal & fag s g
R/, &9 won qa et § e
S ¥ |IAT T §

1979-80 ¥ FrTiA weirw fagw wowr
wY wiafea fwgr Tor WA

3805. ot wefa Fam : w1
ST wAT qF T BT HU FIq 15 ¢

(%) a8 1979-80 & T+
waF Tog ¥ vaw faga @da ¥ fag
Frax #r  frady amr gEfer & T
q  arerx ¥ fEaar s gt
Fear war aar I 7w fRadr o

(&) wex 2w & faqq Ieorma &
fag fead wm@r & wger Sode
g AT 59 FEaY 9 wEfw fea
fra, waw oy a7 o1 w=@
g oz

(7) wfir am fagy famw
g HEeg WRW W HIgAr QAT &
s ax fpgx dd7 wovfaa fag =7
w@ § Wik Ta dgal 71 eqrqar fea-
e sqTAT X M T FH T AR =
qa4at ¥ I@ X I o@oArE Fr oS0y
et fasteft Y wfoagarar & 7

Fwi waraw § TV H{Ar (s
fasa wgow) (%) £
1979-80 & 2w fafwwr amr fagqy
FHT BT DAY F {EAST T9T AEALF
sifrat qar ava (areafye  air)
Taw aren faaor IeEeg-1 ¥ g
21

(&) FdwrT qEAIPT  F HTAL
qsT WM ¥ 1984~85 TqF AMHT
26 fafgqs = @ qAT +Ha«r
ITATT  FX W AT F 1 darfr
FAY I FEAAF  IqAewar IS
sfaxqd fafeal ot Soersgar g frdx
wuft 1 wer Aw F fagw faygy
FET  FY wraw Wy g oy am
& wfafce wsq 3w & Fraar 937
¥ IoAsH A ARA AX F WA

a3 freafafan faga el sarfed
FE T ST —

oY FT A9 aqar
Frar (gdf) 1X120
Frear (oferdy ) 2X210
Fwrear (qfrgdr) faere 2X 210
gagsr fawr afae

8 WX 9 2X 210
drc farge 23210
famQder go avo foro Fex 510
FraT Eomaﬁo%ﬁq" 3X210
sradt  faew 2X 210

(w) T=Aa  am faga fao
frargrer  dwd  a1wleew fao &t
FIHTLT SAF AT FrAT & ST Ftay
F AMI 9T 757 T« F fraragl
o & wraqr 7 oF gue aw e
FE AT QIIAT FT W R 1 W
F AT AW FTT 2100 WATIE
gt 1 ofesrar § 1100 ATARE
F fasg ¥ wqw w07 ¥ gy ¥
sdzT FY Afaa w1 faar qar § aar
A57 WAW, IGH LT ¥ 319 ATART
faqq 3 Fx0 (1 1000 ATARE
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aaar #r gfg FEF 2100 FMERE
FT I T W7 GF Qi
7 R Ty S Faadst s da,
gegeely fotr & fro i &1 o <@ famr

2+ faema ofaser & faga @

FEATH1 FHT F17 T FIF H7T geq1d

dgrm AT—1—2 X 500 —

& Rar fr afcdetn ¥ agr W ¥ I g wE afeaTR A
Fram s & 1w @ fagge fm aregria it a1 AR —TuE
aweg waw 7 famfafga @ foeges

arr fagd F0 Y T & fo wrefa € o & ) el el ww

s fodtd e ot § — afeararmait & seq fae@, w1 wwaew
99 HW-1-2X210 —4F

wwren Qa, ey s F oary ¥ mefy frotw ady
faer  fermarer — fipar 1
faaTor
T 197980 & fag avor farepm, ¥t & W=y # Ty fombor afwfer grar faear
WA FAS FT WTE2A, FIEAET AT a7 SEe A7 ad w7 T aror e 1

(wiFes AT A H)

v farepy &7 w1 L o feRh wieefew afmat @w
wfafa wEeT
o 1 - 2 h 3 4
“é;'ia?rsr
fagr
aY 3 . . 510 227 226
erery . . ) 1820 1498 1536
we a7 fagqaaer . . 44 30 29
e (feee) . . 2374 1755 179¥
PRI WY s -
Ty . . . 885 777 745
g . . . 1932 1610 1473
gz (ave Ao fo) . 913 613 574

wre (=7 oavo firo) . 3730 3000 2792
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1 2 3 4
Iy
qTAT . . . 730 520 518
sig (IsraT) . 730 520 518
fsaw are
LES] . . . 845 699 735
FAFAT . . . 1443 1360 1359
gaige (Zig afte foe) . 645 554 512
warade . . . 950 598 631
a9 q faga ¥ . : 96 50 55
T (afemw &+ ) . 3979 3261 3292
sy (gt &) . ; 10813 8536 8393
ERRUEC|
st
FZTGT . . . 1460 937 925
.\ﬁm&'@mmm
(1) T=orew . . 1360 1053 1071
(2) Tsae . . 180 110 114

witg (faesir) . . 3000 2100 2110
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1 2 3 4
ghcatem
LRG| AN . . 500 240 313
qrr . . . 230 67 57
wire (gfammr) . 730 307 370
quty
wicsr . . . 1060 794 785
g (d) . . 1060 794 785
FAT AW
gEawis ‘T, . . 400 307 297
g A A . 1360 982 989
YL (o fro THo) . 4086 215 202
wrEr . . . 2949 2465 25086
(i) wrarses . . 290 242 214
(ii) o= faeare . . 720 514 494
AT . . . 1060 959 984
sa o frgad= . . 764 490 463

T (ITTHAW) . . 7949 6171 6149
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1 2 3 4
e
oy o fagqa = . . 132 20 25
AT (Il aa) . . 12871 9395 9439
wfereir o
wier 1w
wemEr| . . . 2310 1891 1904
TEAFEH . . . 490 371 357
460 109 96
T A fagga=z . 298 98 99
e (W wqW) . 3558 2469 2456
afawy,
afem fasr . . . 390 280 271
AR . . . 1540 976 1006
Crae 2 iie B . . 600 163 w
srg (afwerarg) . 2530 1419 1277
stz (afefy dia) . 6088 3888 3733
aiETi da
T
wgHTETR . . . 1270 934 934

Lt . . . 185 58 57
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1 2 3 4
AT . . . 690 569 877
5111 . . . 1255 903 911
g e faga = . . 54 27 28
g (TrRE) . 5 3454 2491 2507
HETaSy
waras . . . 585 290 283
Er . . . 333 273 274
Froeaer . . 399 371 389
FrEY . . . 2486 2223 2249
Tifaw . . . 1420 1149 1130
qreft . . . 380 293 288
qreg . . . 480 436 428
Irg . . 83 12 1
oy fagy = . . 130 114 t10
e (F8Irg) . 6296 5161 5152
HEY T30
HALHITF . . . 1090 1076 1037
HIaT . . 3 2291 2326 2217

qageT . . . 1475 1220 2217




113 Written Answers PHALGUNA 26, 1902 (SAKA) Written Answers 114

1 2 3 4
ﬂ'ﬁgmﬁﬁ;‘; % . 22 17 17
Wre- (e waw) . 4878 4639 4361
wig (vfeasraa) . 14628 12291 12020
wre (Fga am famq &) . 42860 33264 32759
sre (=, e faee ) 1540 846 826
A AE 44400 34110 33585

Temand for Gas Connections in Delhi,
Gujarat and Bombay

3806. SHRI RAMJI BHAI NAVANI:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that the de-
mangd for gas connections and gas
cylintlers has inereased in Drelhi, Guja-
vat -and Bembay during 1980 and 1981;

{t) ‘how many gas connections and
cylinders have been given in various
districts of Gujarat, Delhi and Bom-
bay during 1977, 1978, 1879 and
1980;

(c) what is the target of the same
during 1981 and 1982;

(d) how many applications were
pending at present in various parts of
Gujarat, Delhi and Bombay;

(e) when the same
and

will be given,;

(f) the steps to be taken to ensure
adeguate number of gas cylinders to
avoid dislocation of rugular supplies
of LPG?

THE MINISTER OF PETROLEUM.
CHEMICALS AND FERTILIZERS
(SHRI P. C. BETHI): (a) Yes, Sir.

(b) The number of gas connections
released in Gujarat, Delhi and Bombay
between 1977 to 1980 as per gvailable
information is as under=—

1077-1980.
Gujarat — 21,728
Delhi — 28,726
Bombay —_ T2,600

(e) to (e). The number of applica-
tions pending for gas connections in
Gujarat, Delhi and Bombay as on 31st
December, 1980 is approximately:

Gujarat _— 5,683,000
Delhi — 4,11,000
Bombay — 2,28,000

As per the current plans of the il
companies, all  district headquarters
having a population of more than one
lakh will be covered depending upon
the additional availability of LPG
(Cooking gas) from Bombay High and
Mathurg and Koyali refineries,

(f) With the likely increase in the
availability of LPG it is expected that
shortages in the supply of cylinder re-
fills to the customers in the various
parts of the country will be met tn a
considerable extent,
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Work on Ongoing Projecis Staggered

3807. SHRI P. M. SAYEED: Will the
Minister of ENERGY  be pleased to
state:

(a) whether not only new works 1n
the power sector are being deferred
but even on going projects are being
staggered;

(b) 1f so, whether Energy Ministry
with the meagre resources now allocat-
ed to the power sector will be able to
take up only Korba and Ramagundum
stations; and

(e) if so, whether this will not help
Government’s desire to achieve the
power generation in the Sixth Five
Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (c). Provi-
gsion of funds for the on-going power
projects will not be a  constraint for
achieving the targetted additional
generating capacity during the Sixth
Plan.

Apart from  Korba Stage-II and
Ramaguundam Stage-II, which are pro-
posed to be taken up during this period,
starts are intended to be made on
other new projects also.

Booking of Cooking Gas in the Names
of Children

3808. SHRI SATISH PRASAD
SINGH: Will the Mnister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether there 1s any proposal
to allow booking of cooking gas in the
names of the growing up children with-
out having to get the ration cards
bifurcated: and

(b) it not, whether Government now
propose to issue necessary directions
in this pehalf to make things easy?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) No, Sir,

(b) No, Sir.

gt gaETdal & oy fawmm

3809. 5t TIHIAAIT MTHT : 4T
gaar WX ST weft ag w9
£ FO FEOw
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AT GV STATCT Harera F I
(@ PHEaw QAo W)
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At #1 wRfere For F fag w0w
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(@) =ft famrAY 1 gATATC-
Al &1  fadr fafie Aoy & fog
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@ #r fawmg ffc ¥ oo ok
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Petrochemical Complex at Haldia

3810. SHRI MUKUNDA MANDAL:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be -
Pleased to state:

(a) how much outlay has been ear-
marked for the Petro-Chemical Com-
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plex at Haldia and probable date of its
completion; and

(b) specific details of the share of
responsibility of West Bengal Govern-
ment and the Central Government?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b).
There is no provision in the Central
sector for the Petro-chemical Com-
plex at Haldia. It is too early to indi-
cate the probable date of its comple-
tion. A letter of intent has been issued
to the West Bengal Industrial Develop-
ment Corporation who are in the pro-
cess of taking steps to implement the
project.

Rules under Repealed Acts

3811 SHRI MOOL CHAND DAGA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be plea-
sed to state:

(a) whether keeping in view that
certain rules and regulations made
under the repealed Acts continue to be
in force indefinitely under the new
Acts Government are thinking of
amending Section 24 of The General
Clauses Act 1897; and

(b) if so, when and if not the rea-
sons therefor?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) and (b). Yes,
Sir. Under section 24 of the General
Clauses Act, rules under an Act which
has been repealed and replaced may
continue, unless the contrary is speci-
fically provided, for the purposes of
the Act replacing the repealed Act. In
accordance with the recommendations
contained in the Sixth Report of the
Committee on Subordinate Legislation
(Sixth Lok Sabha), Government are
considering the question of amending
section 24 of the General Clauses Act
to ensure that rules made uander the re-
pealed enactments do not continue for
more than a short period. The various
administrative Ministries have been
advised to review the position under
different enactments and to replace, as

early as possible, rules under repealed
Acts which are continuing by virtue of
the said section 24. It is felt that some
more time should be allowed for lhe
completion of this exercise. Govern-
ment propose to review the position
after a year and determine how soon
thereafter the amendment may te
made.

Increase in the price of Coal

3812. SHRI MADHAVRAO SCIN-

DIA:
SHRI JAGPAL SINGH:

Will the Minister of ENERGY be
pleased to state:

(a) whether the prices of coal have
recently been increased;

(b) if so, the extent of increase in
§fiees of different categories of coal;

(c) the reasons for the increase?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) Yes, Sir.

(b) The pit-head prices of non-
coking coal range between Rs. 48 per
tonne to Rs. 168 per tonne as against a
price range of Rs. 40 to 137.50 prior to
14th February, 1981 for different grades
and sizes. The pit-head prices of cok-
ing coal range between Rs. 151 to
Rs. 193 per tonne as against a price
range of Rs. 112 to Rs. 152.50 prior to
14th  February, 1981 for different
grades.

(c) The increases
been necessitated
wages and increase in
inputs.

in prices have
due to increase in
cost of other

Suggestions on  Acceptance of Public
Deposits by Companies

3813. SHRI JANARDHANA POOJA-
RY: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether Indian Merchant Asso-
ciation has urged Government to post-
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pone implementation of the new limits
for acceptance of deposits from public
companies; and

(b) if so, the
ment 40 it?

reaction of Govern-

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRIP.
SHIV SHANKAR): (a) No such re-
quest has been received in this Dep-
artment from the Indian Merchant
Association. However, a8 request has
been received from Indian Merchants
Chamber, Bombay for continuation of
the existing limits for acceptance of
deposits by non-banking non financial
companies.

(b) In this connection, reference is
invited to paragraph 32 of the speech
made by the Finance Minister while
presenting the Central Budget for
1981-82 in the Lok Sabha, in which the
continuance of present limits for ac-
ception of deposits from companies has
been announced. Necessary follow uP
action in this regard is on hand.

Issue of Ideatity Cards to Voters

3814. SHRI BAPUSAHEB PARULE-
KAR:
SHRI P. M. SAYERD:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether it is a fact that Govern-
ment of India planned to issue photo-
graphed identity cards to bonafide In-
dian Voters as in the case of Sikkim
and to start the process in Assam and
Meghalaya in which 13 postponed Lok
Sabha elections are due,

(b) if so, what are the constraints
against issuing such Identity Cards in
these two States so that undisputed
election could be held in May, 1981 and
the situation created by the continued
agitation against presence of non-
citizen voters in Assam may be eased,

(c) what machinery Government
propose 1o set up for (i) identifica-
tiesn of Indian citizens for issue of
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such identity cards and (il) deletion of
the names of those who were regiaster-
ed earlier though ineligible to vote for
Indian legislatures and Panchayat
Bodies, and

(d) do Government propose to lay a
detailed statement in regard to (b) and
(c) above and arrange a dialogue
with the leaders o6f Opposition in the
Lok Sabha?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) and (b). Gav-
ernment have decided, in principle, to
intorduce the scheme of photographed
identity cards to voters in the North-
Eastern region, including Assam and
Meghalaya in a phased manner. The
Election Commission has issued neces-
sary directions for implementing the
scheme in Maghalaya and Nagaland in
the first instance. The system of issu-
ing photographed-identity cards 1n
Assam will be introduced after norma-
lly has been resored and the electoral
rolls have been revised and a solution
is found to the foreigners’ issue.

(¢) Part III of the Representation of
the People Act, 1950 read with Part II
of the Registration of Electors Rules,
1960 contain deteiled provisions with
regard to preparation and revision of
electoral rolls for Assembly constitu-
encies. Rule 28 of the Registration ol
Electors Rules, 1860 deals with ihe
issue of identity cards for electors 1n
notifled constituencies, and it emable
the Election Commission to issue jden-
tity cards with a view to preventing im-
personation of electors and facilitating
their identification at the time of poll
The Registration Officer of a constitu-
ency notified for the purpose shall
arrange for the issue to every elector
of an identity card prepared in accor-
dance with the provisions of this rule.
The existing machinery for the purpose
1s considered adequate.

(d) In view of the above, it dnes not
appear to be necessary to lay any state-
ment or hold any dialogue as proposed
in the Question in respect of the issue
of identity cards.
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Talcher Fertilizer Plant

3815. SHRI NARAYAN SAHU: wil
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether spoils of the Talcher
Fertilizer Plant are being channalised
through the nearby natural stream in-
to the river Brahmini instead of dc-
positing the same in the special tank
for the same and to divert spoils oniy
during rains, as a result of which, peo.
ple in the down stream area suffer a
Iot; and

(b) if so, the reasons for this and
steps taken to rectify this?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
DALRIR SINGH): (a) No, Sir.

(b) Does not arise.

Number of powsr Projects under in-
stallation

3816. SHRI K. MALLANNA: will
the Minister of ENERGY be pleased to
state:

(a) whether it is a fact that there
are a number of power projects under
installation are behind the schedule,

{b) if so, the details thereof,

(c) what are the names and the wain
reasons for the delay in their comple-
tion and commission,

(d) the estimated escalation in the
cost of the projects because of the de-
lay in their completion and commis-
sion; and

(e) the measures taken by Govern-
ment for their early completion and

commissioning to avoid further escala- -

tion in cost and te tide vore the power
shortage in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF ENFRGY (SHRI VIK-
RADT MAMAJAN): (a) Yoz, Str,

Written Answers PHALGUNA 26, 1902 (SAKA) Written Answers 129

(b) and (c¢). The main reasong for
delay are one or more of the follow-
ing: —

1_. Inadequate site investigation,
2, Inadequate funds.

3. Shortage of key construction mato-
rialg like steel, cement, explosive.

4. Delay in finalisation of engineer-
ing of project/appointment of consul-
tants.

5. Delay in placement of order for
aux, equipment/ award of contracts.

6. Delay in Civil Works.

7. Delay in supply of equipment by
various suppliers.

8. Non-sequential supply of main
plant and equipment affecting eraction.

9. Defective material supply result-
ing in rectification at site.

10. Delay in recruitment and postinz
of O. & M, staff.

11. Labour unrest.

12. Delay in land acquisition and in-
ter-state aspects.

13. Geological problems.

The Thermal and Hydro projects
still to be commissioned and which are
behind schedule are shown in Annex-
ure I and IL

(d) It is difficulf to indicate exact
escalations in the cost of the on-going
projects as the same depend upon a
number of factors, However, the evis-
ed estimates received indicate an up-
ward trend ranging between 8§ to 12
per cent per year in respect of rise in
cost of material and labour.

(e) In order to speed up the com-
missioning of the power prejects con-
struction menitoring directorates have
been get up in the Cemtral Blectricity
Authority (CEA) te alesely meonitor-
the various activities of the project.
Coordination aad meview meetlags are
regularly heid in the CEA with the pro-
ject authorities, equipinent suppiliers
and manufacturers, construciion agen-
cies etc. etc. A close watch is kept on
all constraints tfor corrective sction.
CBA's senior officer visit project sites
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and take up the matter with the appro-
priate authorities for removing the
bottlenecks. Review meetings are also
held in the Deptt. of Power for ap-
propriate action with the state Govern-
ments as well as at the level of the
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power Ministers of States at the level
of Minister for Energy, have also veem
held at national and regional levels
during the year at the commissioning
of new and ongoing power projects, is
closely reviewed and remedial actiom

Union  Government. Meetings of taken tg remove bottlenecks.
Statement—1I
THERMAL PROJECTS
S.No. Projects Capacity
NORTHERN REGION
1 Panipat St. II Unit 3 & 4 . (2x 110 MW)
2 Panipat St. III Unit-5 (1x 210 MW)
9 Faridabad Extn. Unit 3 . . . . {1x 6o MW)
4 Obre St. III (2x 200 MW)
5 Appara Unit 1, 2, & 3 (3x 210 MW)
6 Parichha Unit 1 & 2 . (2x 110 MW)
7 Tanda Unit-1, 2, 3 & 4 (4% 110 MW)
8 Ropar Unit A 1 & 2 . . . . (2x210 MW)
9 Kota Unit1 & 2 . . . . (2% 110 MW)
to Badarpur St. TIT Unit g . (210 MW)
11 Singraul STPS St. I Unit 1, 2, & 3 . {3x210 MW)

12 Singrauli STPS 8t. II Unit6 & 7 .

WESTERN REGION
13 Ukai Unit 5 . . .
14 Wanakbori Unit 1, 2, & 3 v .
15 Wanakbori Ext. Unit 4, 5, & 6
16 Kutch Lignite Unit 1 & 2 .
17 Satpura Extn. Unit 8 & g . .

18 Korba West Unit 1 &2 . .
19 Korba East .
20 Koradi Unit 6 & 4 . . . .
21 Bhusawal St. III Unit g . .

22 Chandrapur St. I Unit 1 & 2
23 Urban Gas Turbine . . . .
24 Trombay Extn. . . . .

(2x 21042 x 500 MW)

(210 MW)
. « (3% 210 MW)
(3x 210 MW)
. (2x60 MW)
. . (2x210 MW)
. . (ax 210 MW)
(120 MW)
. . (2x210 MW)
. . (1x210 MW)
. (2x 210 MW)
. . (4x60 MW)
(500 MW)
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125
Si.No. Projects Capacity
25 Korba STPS Unit 1, 2,3 & 4 . . (3x 21041 X 500 MW)
SOUTHERN REGION
26 Raichur Unit 1 & 2 . . (2x 210 MW)
2% Tuticorin St. Unit II 3 . (1x 210 MW)
28 Ramagundem STPS Unit 1, 2, 3 & 4 (3x 210+ 1 x 500 MW)
29 Neyveli 2nd Mine Cut (2x 210 MW)
EASTERN REGION
g0 Patratu St, IV Unit g & 10 (2x 110 MW)
g1 Baraum 6th Unit . . . (110 MW)
32 Barauni 7th Unit (110 MW)
33 Muzaffarpur Unit 1 &2 (ax 110 MW)
34 Talcher Extn. Unit 5 & 6 . (2x 110 MW)
35 Durgapur Unit 4 (210 MW)
36 Bokaro ‘B’ . . . . (1 x 210 MW)
37 Santaldih Unit No. 4 . . (120 MW)
38 Bandel Unit 5 (210 MW)
39 Kolaghat Unit 1, 2 & 3 . . (3x 210 MW)
40 Farakka STPS Unit 1, 2 & 3 . (3% 210 MW)
NORTH EASTERN REGION
41 Bongaigon Unit 1 & 2 (2x 60 MW)
42 Bongaigon Extn. Unit 3 & 4 (2x 60 MW)
43 Namrup Waste Heat (22 MW)
44 Chandrapur Extn. (30 MW)
43 Lakwa Gas Turbine (3% 15 MW)
Statement—I1
HYDRO ELECTRIC PROJECTS
8.No. Project Capacity {(MW)
NORTHERN REGION
1 Bassi Extn, . . . . 6x8
2 Andhra . . . 3X5§
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8l. No. Project Capacity in (M.W)
g Binwa . 2¥F
4 Rongtong . . . . 4X0.5 .
5 Bhaba . B . 3240
6

Mahi Bajaj Sagar S5t. I & II . 1vasti1x45 & 1xX25+1X45

7 Mukerian \ . . . . . . 6xi154+6x19°5
8 Yamuna St. II \ . 4x30

9 Maneri Bhali St. . . . . . 4x30
10 Vishnu Prayag 4%65.5

11 Tehyy . . . . 2% 250

12 (Beas) Dehar Extn., . . . . . . . 2x165

13 (Beas) Pong Extn. . . . . 2x6o

14 Baira Siul Unit No. III
15 Salal .

. . . 6o
. - . .

WESTERN REGION

- - . « 3X115

16 Ukai Left Bank Canal

. . . 2%2.5 )

17 Kadena P.S.S. . . . . . . 4x6o

18 Bhira Tail Race . . . 2X 40

19 Tilleri . . . 1x60

20 Paithon . . . . . . . « IXI2

21 Bhanderdhara . . . . . . 1xX1041%x33'%

22 Bodhghat . . . . 4X1IE5

25 Pench . . . . . . 2x8o0
SOUTHERN REGION

24 Srisailam . . . . . . 4X110

a5 Balimela D.P.H. . . . 2x30

a6 Upper Sileru St. IT . . . . . . a2x6o

27 Kalinadi St.

(i) Nacjhari Power House (Unit 3 to 6) . . 4X135

(ii) Supa Dam Power House
28 Varahi

. . . . 2X50

. . . . 2XT1542X 4.5

. . . 2x10%5

3

Gangavali (Bedthi)
30 Idamalayar
g1 Kakkad

. . . .« 2X37.5
. . . . . . . « 2X25
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S..No.  Project

—

Capacity in (M.W.)

52 Idduki St. II / . . .
33 Kadamparai P.S.S. . . .
34 Sarvalar . .
g5 Jaldhaka . . . . . .
96 Ramman St. II . .
37 Panchat Hill . . . .
38 Upper Kolab
39 Rengali
40 Upper Indravati
41 Koel Karo . .

NORTH EASTERN REGION
42 Umium-Umtru St, IV
43 Lower Borpani . . .
44 Dikhu . . . .
45 Krpili . . . . .
46 Gumti Unit 3 . . . .
47 Loktak

. . gxX1go
. - 4x110
. 1x20
2x 4

. . 4X12.5
. . 1X40
3x 8o
2 X 50

§X 120

6x115+1 x 20

2% 30
2X 50

. IX0.75F1x0.25
2X 504+2x 25
Ix5

3X35

Mass Resignations by Engineers of
D.ES.U.

3817. SHRI CHITTA MAHATA:
Will the Minister of ENERGY be ple-
ased to state:

(a) whether mass resignations have
been submitted by the Delhi Electricity
"Supply Undertaking engineers; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): No, Sir.

{b) Does not arise,
Visit by delegation to OPEC to India

3818. SHRI M. V. CHANDRASHE-
KARA MURTHY: Will the Minister of
JZPETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether a six member delega-
tion of the OPEC visited India in the
secong week of February, 1881;

4345 LS—5

e —

(b) if so, what was the main pur-
pose of their visit;

-(c) what were the subjects discus-
sed and decisions arrived at;

(d) whether any
reached; and

agreement was

(e) if so, the details of the same?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a)It was a de-
legation of the OAPEC (Organisation
of Arab Petroleurn Exporting Coun-
tries) and not of OPEC which visited
India in the second week of February,
1981.

(b) The main purpose of the visit
of the delegation was to survey the
energy situation in India and the ex-
ploration of opportunities for Cooper-
ation between India and the member
countries of OAPEC.
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(¢) The subjects discussed broadly
related to India’s capabilities in the
field of hydrocarbons.

(d) The delegation had not
to conclude any agreements.

come

(e) Does not arise.

Vijayawada Radio Station

3819. SHRI V. KISHORE CHAN-
DRA S. DEO: Will the Minister of
INFORMATION AND BROADCAS-
TING be pleased to state:

(a) whether it is a fact that mast
of the Vijayawada Radio Station was
damaged during the cyclone of 1977,
and

(b) if so, the action taken by Gov-
ernment to improve the condition of
the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUM-
UDBEN M. JOSHI): (a) and (b).
The masts of the ATR Station at Vij-
ayawawada were damaged during the
cyclone of 1977, However, these were
replaced by an interim aerial system
for restoration of seivice. The service
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area of this transmitter hag been re-
duced somewhat due to the temporary
aerial. The work on the installation
of a fullfledgel antenna tytem has
already been taken up angd is likely to
be completed during this year,

Hydro-electric projects proposed by
Kerala

3820. PROF. P. J. KURIEN: Will the
Minister of ENERGY be pleased to
state:

(a) the details of the proposed hy-
dro-electric projects submitted by ihe
Govemment of Kerala and pending
clearance from the Centre;

(b) maximum power output and
estimated cost of each; and

(c¢) the period by which the above
projects are expected to be cleared
and the projects completed?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (c¢). The pre-
sent position regarding the project re-
ports of seven multi-purpose/Hydro-
electric schemes received from Kerala
Government is given in the statement
enclosed.

Statement
Scheme Present status of project
Installed Estimated Report
Capacity Cost
(in MW)  (Rua. in crores)
1 2 3 4
1. Lower Periyar . . 3 x 60 89 76 Pr?gect report examined in  Central

lectricity Authority/Central
Water Commission and Depart»
ment of Power and comments
sent to the Project authorities.
Furthcr_ cotmncg‘t; WETE ,
in tem 1g80.
Rephca to &nge are awa:%fg
The project will be cléared after
the project features and cost
finalised.

estimates are

—— -
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2. Karapara-Kuriarkutty multi-
purpose Project.

Mananthawady multi-purpaose
Project.

5. Kuttiyadi Augmentation
Scheme.

7. Kallada .

95

4 x 6o

2X7'5

The Project report examined in

CEA/CWC and comments for-
warded to Project authoritics,
Further comments were senti in
April, 1980. Replies to these
comments are awaited. Being a
multi-purpose project,  the
project would have to be first ap-
proved by the Techniral Advisory
Committee of the Planning
Commission,  thereafier, the
power portion would be consi-
dered by the Central Electricity
authority.

The Project examined in Central
Electricity Authnrig'fccntra.l
Water Commission and Depart-
ment of Power and comments
forwarded to the project autho-
rities in November, 1g8o.
Replies to these comments are
awaited. The project involves the
westward diversion of the waters
of Manathawady river, a tribu.
tory of Kabini (Cauvery Basin)
for Irrigation and Power Genera-
tion. The inter-state aspects
of this project are under consi-
deration. Being a multi-purpose
project, the porject would have
to be cleared first by the Techni-
cal Advisory Committee of the
Planning Commission, thereafter,
power portion would be consi-
dered by the Central  Electricity
Authority.

The Project report examined in

CEA/CWC and comments seat
to the Project authorities.  Fure
ther comments were scut in
December, 1979 and April
1980, Replies to these comments
received in October, 1980 are
under examination. The Project
involves westward  diversion
of waters of Karamanthodi
river, a tributory of Kanini in
Cauvery Basin, into Kuttiyadi
basin to augment the power
genertion at the existing Kutti-
yadi Power House. The inter-
state aspects of the scheme are
under consideration. The scheme
would be considered for
techno-economic clearance, after
the inter-state issucs are resolved
and project features are finalised.

The Project Report reccived in

November, 1980 1s under examina-

tion in Central  Electricity
Authority/Central Water Com-
mission and Department of
Power,
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. —

1 2 3 4

—

21° g5 The Project report has been
examined. However, the scheme
as E‘nposed, would utilise the
regulated discharges of Pandiar
Punnapuzha Hydro-electric
scheme of Tamil Nadu, which
has not been sanctioned so far.
The Tamil Nadu scheme involves
inter-state issues which are to be
resolved tefore the scheme could
be considered for clearance. The
Pandiar Punnapuzha tailrace
SKcraJn) could be considered
or clearance only after a decision
on the implementation of the
Tamil Nadu Scheme is taken.

6. Pandiar Punnapuzha tailrace 2% 35

7. Silent Valley Project . 2% 60 58- 0o The Project has been cleared by

Central  Electricity  Authority
in February, 1979. However,
in view of the serious reservations
expressed by Environmentalists
and Ecologists all over the World
the matter is under re-examina-
tion.

afw AW ® IIReHH! fear a7 w1t wfzwd, @ euF Far

3821. 50 weawCmw wfEan ;4T FOE 7
ga\feaw, @A Wik Sdw  wd;
T aora w1 oger W fw o datfeaw, @R WX IAw
(F) 3w & Suesy @fas #) For war (s www ww wR) : (F)
wiar fwedr & ; 1-1-80 ® T @fqs Fs &

sarfos =t qfas &6 o1 awr
7T WUZ[T  &Ld 366 [Ho Hio
TTF g

(@) a6 1980-81 ¥ N&AF
ANTgF Fre@m ¥ oA wET
afgs Aw F1 s (F51 750 ="

A% whgsarfie wgs awar frad (@) waaw MuwwEr F OWA-

g, A wifrd Sr@ @mer & gwAT ¥
() F=r FS WigE FCEERL J 1980-81 ¥ fRu gafaafas sie-
HIAT WAST T AT WA R fax afis a2 gz fReags g —
T IATAAT - 1980—-81 T WA NIeT X" IIATF
g smafaa gz frezs ey T sfamaar
1 2 3 4
B sfeverer
g . . . 0.7 0.8 88

A . . . 0.5 3.2 16
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1 2 3 4
sfawra

gifegar ', . . 2.3 2.4 96
Laciety . . . 7.0 6.9 100
@R uTE . . 3.1 3.1 100
TRy U, . . 2.5 2.5 100
ar gy & . . . 4.7 5.1 92
e oy &, : . 3.0 3.2 94
faoralf . . . 1.3 1.3 100
dy =T dr ua . 0.1 1.0 10
o ooy a0 . . . 0.5 0.5 100

25.7 30.0 86

() =ga "AEFAT F OFERT FAA AT Fadais @EIAEEHT T

Qg FT ITIT FH AT |

‘Setting up of Aromatic Complex in
U.P.

3822 SHRI ZAINUL BASHER: Will
the Minister of PETROLEUM, CIHE-
MICALS AND FERTILIZERS be ple-
ased to state:

(a) whether it is a fact that Uttar
Pradesh Government has repeatedly
requested that the proposed Aromatics
Complex should be located in that
State based on naphtha from Mathura
refinery the quality of which is best
suited for the purpose;

(b) whether Technitation of En-
. 8ineers India Limited have found Uttar
Pradesh most suitable place for the
‘purpose; and

(¢) if so, what is the reaction of
«Government?

THE MINISTER OF PETROLEUM,
CHIEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes. Sir.

(b) and (c) Govi, of India have
constituted a Site Selection Committee
for setting up of Aromatics Petro-
chemicals Complexes. The Committee
will make recommendations for the
various locations on techno-economice

consideration. The Committee has not ~

vet submitted itg Report,

Import of Petrochemicals

3823. SHRI XAVIER ARAKAL: will
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) what is the total import of
Petrochemicals in 1980;
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(b) whether caprolactam and aroma-
tics are imported from abroad, if so,
the details of _q_uantity and the amount;

(c) how many units of caprolactam

and aromatics function in Ind&a. what
is the demand and supply for 1979-80,
1980-81; and

(d) how many new units of capro-
lactam and aromatic are going ito be
put up and the names of the places
and costs?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) The data
regarding imports during 1980 has not
been compiled yet. It will be publish-
ed by the Directorate General of Com-
mercial Tnfelligence and Statistics in
due course.

(h) Yes; however the figures of
quantity imported and the value there-
of for the year 1980 have not been
compiled so far;

(c) One Caprolactam unit and two
aromatics units are in operation. The
approximate demand and supply po-
sition, for 1975-80 and 1980-81, is as
under:

Item Demang (t|e) Production (t[a)

Carprolactam 40,000 16,000
Benzene 1,25,000 1,00,000
Toluene 25,000 25,000
Xyleneg 60,000 40,000

(d) An aromatics unit is being set
up by Bongaigaon Reﬁnory_& Petro-
chemicals Ltd. at DBongaigaon in
Assam. The estimated project cost is
Rs. 48 crores. Another aromatic reco-
very unit will be set up by Bharat
Petroleum Corporation Ltd, et Bom-
bay; at an estimaed cost of Rs. 13.12
crores, It has also been decided to set
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up a plant for the manufacture of
caprolactam near Cochin; the details
of the project are being worked out.

Scrapping of interviews for appointing
agenis for Petroleum Products

3824. SHRI ATAL BIHARI VAIJ-
PAYEE: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) names of persons and their de-
signatlons who held the interviews on
the basis of applications 1nviled by
cozy not clear to appoint agentscieal-
ers for petrol, diesel and LPG in dif-
ferent parts of the country  which
have since been scrapped; and

(1) the guidelines provided to them
in so-doing and the new guidelines?

THE MINISTER OrF PETROLEUM,.
CHEMICALS AND  FERTILIZERS
(SHRI P. C. SETHI): (a) Candidates
applying in response to advertisements
issued by respective oil companies for
award of dealerships/distributorships
are interviewed by a duly constituted
Selection Committee which is different
for different locations. Details regard-
ing the names and designations of the
represcntatives on the wvarious Selee-
tion Committees jor such numerous
localions are not readily available.

(b) Selection Committee for selec-
tion of all candidates except under
SC/ST category shall consist of a re-
presentative of the concerned oil com-
pany and of one representative each
of the two other public sector oil com-
panies. Selection Commiltees for SC/
ST category will in addition consist of
a representative of the State Govern-
ment not below the rank of the De-
puty Secrctary (o the State Govern-
ment.

The Selection Committee will in-
ter alia take into account the nancial
capahility of the candidate to do tu-
siness and to arrange godowns and
other facilities on the basis of which
final selection will be made.
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Requirement of Energy im Gujarat and
othéy States during 1977—1981

‘3825, SHRI UTTAMBHAI H.
PATEL: Will the Minister of ENERGY
be pleased to state:

(a) what is the requirement of
energy of Gujarat and other parts of
the country during 1977 to 1981;

(b) how much requirement was
met;

(c) the reasons for not tuJFﬁlment of
the reqguaired strength; and

(d) how much will be the require-
ment during 1981 and 19827

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b),
The Energy requirement and availa-
bility in the country as well as
Gujarat separately are as given be-
low:

Year Anticipated Supply Chortage
(Gwh) (Gwh)  Gwh %
All India 1977-78 102180 86441 15837 15 5
1978-79 108535 097349 11186 10 3
1979-80 118370 99302 19068 161
1900-81 qqo012 86659 12333 12.5
(April 8o to
January 81)
Gujarat 1977-98 7867 7473 414 53
1978-79 Baryg 8200 (+)285 (+)3.6
1679-80 210 8802 948 3.8
1980-81 7595 7757 ()58 (h)z a
(April 8o to
January 8r)

(c) The present power shortage
condition in the country is due to
(i) inadequacy of installed generating
capacity (ii) comparatively unsatis-
factory performance of thermal power
stations and (iii) failure of the mon-
soon in some parts of the country
includig Gujarat.

(d) The total requirement of Guja-
rat during the year 1981.82 is esti-
mated to be 10,765 million units and
of the country as a whole is esti-
mated to 1,37,000 million units

Mass Resignation Threat by Power
Engineers in Haryana, Punjab and
Himacha] Pradesh

3826, SHRI SATISH AGARWAL:
Will the Minister of ENERGY be
pleased to state:

(a) whether it ig a fact that Power
Engineers in Haryana, Punjab and
Himachal Pradesh have threatened
to resign en masse in protest against
the indifference of the political lea-
dership to their legitimate demands;

(b) if so, what are the demands of
these engineers:
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(¢) what steps Government have
taken to meet them; and

(dy whether the Prime Minister
has offered to intervene in the matter
and the outcome thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Repre-
sentations had been received from
Power Engineers Federation threaten-
ing resignation of engineers en masse.

(b) The Engineerg have been de-
manding integrated time bound pay-
scales and allowances, and revocation
of orders appointing IAS officers to
Punjab State Electricity Board.

(c) and (d). The State Government
is competent to appoint Chairman
and Members of the State Electricity
Board as per the provisiong in the
Electricity (Supply) Act, 1948 The
terms of conditions of employment
of Power Engineers in the State Elec-
tricity Boards are govenneq by the
State Governments|State Electricity
Boards. As such the direct responsi-
bility and power to redress the grie-
vances of the Power Engineers is
that of the States. The Minister for
Energy has apprised the Prime Min-
ister about the unrest among the
rower Engineers in some of the
States. The representatives of the
Power Engineers have also met the
Prime Minister regarding this,

Government of India are of the
view that the agitating engineers and
the State Government should resolve
the issue by mutual discussions, and
is willing to give all necessary assis-
tance ang advice in this regard, At
present they have withdrawn the
strike.

Alleged incorrect statement by In.
stitute of Company Secretaries

3827, SHRI L. S, TUR: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that the
Institute of Company Secretarieg of
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India have made incorrect statement
with regard to the date of appoint-
ment of one of the officials of the
Institute in its Annual Report for the
Year 1979-80;

(b) whether it is also a fact that
the above official] wag paid an hono-
rarium of Rs. 2,000/-. for May, 1978
when the official was still in service
with his previous employer; and

(e) if so, what action Government
proposeg to take against the erring
officers of the Institute?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P, SHIV SHANKAR): (a) The
Institute of Company Secretaries of
India has informed that it has not
made any incorrect statement with
regard to the date of appointment of
any officer of the Institute in its
Annual Report for the year 1979-80.

(b) The Institute has informed that
in pursuance of the decision of its
Council, an honorarium of Rs_. 2,000|-
was paid to an officer for the month
of May 1978 having regarg to the fact
that he had engaged himself on the
work of the Institute during the said
month, which he did with the ser-

mission of his previous employer,
The Institute has further informew
that the said officer was approved

for appointment with effect from
1st May, 1978 by its Council, but, on
his request the appointment was
made effective only from the 1st
June, 1978.

(¢) Does not arise,

In this connection, it may be men-
tioned that the Institute is a statu-
tory autonomous body established by
an Act of Parliament and its affairs
are managed by its Council consist-
ing predominantly” of elected mem-
bers, The Institute is neither a Gov-
ernment Institution nor it is func-
tioning under the direct contirol of the
Government.
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Impact of hike in prices of Petroleum
‘prodiicts and exemption of kerosene:
from extra levy

3828. SHRI E. BALANANDAN:
Will the Minister of PETROLEUM,
«CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government are aware
that the increase in the prices of pet-
roleum products will have an all
round cost push impact, adding to in-
flationary pressures;

(b) whether the fresh levies are
-expected to mop up Rs. 400 crore
extra revenue to Government;

(c¢) if so, what ste¢ps have been
taken by Government to check the
inflationary pressures; and

(d) whether Government gre plan-
ning to exempt kerosene from extra
levy?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) As g re-
sult of the recent price hike in pet-
roleum products with effect from
13-1-1981, it is estimateq that the
wholesale consumer price index will
go up by about one per cent,

(b) The increases in the price of
various peiroléeum products are ex-
pected to yield a sum of Rs. 1195
crores per annum to the oil industry.
There will be no direct impact on the
revenues of the Government.

(c) The prices of (i) kerosene for
the poor, and (ii) inputg for fertili-
zer industry like Naphtha and Fur-
nace oil have been kept low with a
view to keep prices of essential com-
modities at the minimum level. The
prices can be expected to stabilise
when increases in indigenous produc-
tion are higher than increases in the
demand for petroleum products. Im-
provements jn the production/gene-
ration of coal and power would also
help relieve the burden on the oil
Jdndustry,
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At present there is po proposal to

change custom/excise duty on kero-
sene feom present levy of Rs. 333.59.

mifqrarara # i 2 faFect w7 giwn

3829. »t Wy dF WF: v
qetfaa, <amA WYT sEw  nEy
TG FATT A FA FH 4w B

(%) #01 qg 99 & fF g &
RUECIEICH I L e
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X TAT HWTA & GAF OF Hwi F
T gaAgfe AT ﬁ%ﬁbfm
foqr mar a1 | Tw A 7 g0 faAv
® gRT gaTq WX gU  fEavER AW
FIGET WU FT IeRET Aol g |

(n) wwa  agr 94T 1

Representation from SC/ST emplo-

yees Welfare Association, N.T.P.C.

Badarpur Division

3830. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of
ENERGY be pleased to state:

(a) whether it is a fact that the
Scheduled Castes and Scheduled
Tribes Employees Welfare Associa-
tion, National Thermal Power Cor-
poration, Badarpur Division had sub-
mitted a memorandum regarding their
grievances;

(b) if so, details thercof; and

(c) the steps taken/proposed to be
taken by the Government to redress
their grievances?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY {SHRI
VIKRAM MAHAJAN): (a) A Me-
morandum dated 10th October, 1980
has been submitteqd by the Scheduled
Castes and Scheduled Tribes Em-
ployees Welfare Association, Na-
tional Thermal Power Corporation,
Badarpur Division.

(b) The Memorandum refers to
severa] issues, such as recognition of
the Association by NTPC Manadge-
ment, maintenance of a roster for SC/
ST employees. reservation in appoint-
ments and promotions, recruitment
to reserved posts which are lying
vacant, coaching and training facili-
ties for SC/ST employces, relaxation
in standards for Departmental pro-
motions and certain other demands
relating to the SC/ST employees of
the Badarpur Division.

(c) Several stepg have already been
taken by NTPC management in this
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regard. Reservations for appoint-
ments and promotion for SC/ST can-
didates are already being made as per
the guidelines of the Government.
While making fresh recruitments spe-
cial efforts are made to recruit SC/
ST candidates by jssuing exclusive
advertisements for reserved posts in
different areas. A Roster is being
maintained bv the management for
employees of these categories. Coacn-
ing facilities are also being planned
to be imparted to SC/ST employees
to make the competent to be recrui-
teg for the posts likely to fal] vacant.
A Liaison Officer has also been ap-
pointed for the purpose.

Production of 16mm films by pro-
duction units

3831. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(2) whether the proposed film pro-
duction units in various places of tae
country have started functioning to
produce 16 mm. films;

(b) if so, the places of production
units and total number of films so
far produced baseg on tribal life,
cullure and socio-economic conditions,
names of dances thereof;

(c) if mot vet started, when such
film production units are likely to be
set up; and

(d) the policy adopledq by his Min-
istry for production of 16 mm films
depicting Art, culture and socio-eco-
nomic Jife of the tribals?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) and (b),
Th Film Production Units proposed to
be set up in Calcutta and Bangalore
covering Eastern and Southern Re-
gions for production of rural oriented
and tribal welfare films in 16mm have
not yet started functioning.
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(c) These production units are like-
v to be set up during 1981-82 after
getting suitable accommodation and
other technical facilities including
procurement of equipment and re-
cruitment of staff.

(d) Our experience hag shown that
the present format of Films Division
documentary films is not entirely suit-
able for rural audiences. Films in-
tended for rural audiences will have
a greater impact and will] be more
effective if they are made exclusive-
ly for them with slower tempo in
eiory form and with entertainment
elements. It is proposeq to produce
such filmg with regional background
and languages or tribal dialects to
nable the people to identify them-
se¢lves with the character and the
problems dealt with in the films. Qut
of total number of films to be pro-
duceg in each centre a few will be
earmarked for subjects  specifically
relating to Tribal Areas and tribal
problems, art, culture gnd socio-eco-
nomic life of the Tribal people. The
policy adopteg by the Government is
also to develop 16 MM technology in
the country and to give institutional
support at Government's leve] to the
Indian Film Industry.

Issue of Registration Certificate to
Drug Firms

3832. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state:

. (a) when and how Registration
Certificates were given to M/s. Glaxo,
Dumex anq other companies; details
of Forms A and B filled by them at
that time and products marketed
then and products marketed today
under Registration Certificates;

(b) details of canalised raw mate-
rials alloweq to them, their sales
}&Iue, prices of different articles un-

er Regisration Certificates and whe-

ther Government have overlooked
non-compliance of statutory provi-
sions by these firms; and

150~

(¢) if so, the reasons therefor and.
whether Government now  propose
to direct these companieg to comply
with statutory provisions; if not, rea-
sons for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) to (¢). Ac-
cording to Section 10 of the Indus-
tries (Development and Regulation)
Act, 1951, which came into force on
8th May, 1952, every existing-under-
taking had to register itse}f within a
prescribeq time, A Certificate of
Registration under the Rules were
jissued to such drug firms for the ma-
nufacture “Drugs and Pharmaceuti-
cals”. Since the Registration Certi-
ficates were issued in the fifties the
details asked for are not immediate-
ly available. However, the exercise
that ig being done for the eventual
grant of consolidated Industrial
Licence to drug manufacturing units,
as contained in para 37 of the state-
ment containing Government's de-
cisions op the (Hathi) Committee on
Drugs and Pharmaceutical Industry,
a copy of which was 1laid on the
Tablee of the House on 29-3-1978
would enable the Government to
scrutinise the items taken up for
manufacture by the drug manufactur-
ing companies subsequent to the
grant of Repistration Certificates.

In terms of the Drug Policy no
unauthorised production, that is, pro-
duction not authorised by wvalid in-
dustrial approvals shall he regula-
rised.

Documentary on Pandit Jawaharlal
Nehrn
3833. SHRI JAGDISH TYTLER:

Wil] the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether a documentary on
Pandit Jawaharlal Nehru jis being
made under g Joint Venture of the
Indian and Soviet Governments;
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(b) if o, the details thereof; and

(¢) when it is likely to be comple-
ted?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUM-
UDBEN M. JOSHI): (a) to (c).
During the visit of Mr. F. T; Ermash,
Chairman of the State Committee on
Cinematography, USSR, a suggestion
was made by the Soviet side on pro-
duction of a film on Pandit Jawaharlal
Nehru. However, the details proposal
has yet to be received and considered
by Government of India.

Capita] and Turnover of certain fore-
ign companies

3834. SHRI JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be plea-
sed to state:

(a) total paid-up capital, assets,
turn-over and gross profits of Hin-
dustan ever, Colgate, Palmolive and
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I.C.I. with all its inter-connected
companies as at the end of 1964, 19686,
1970, 1972, 1977, 1978 and 1979;

(b) a list of companies which are
inter-connected with each of the above
mentioned MNCs; and

(¢) details of the inter-corporate
investment by each of the above
MNCS?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P, SHIV SHANKAR): (a)
ang (b). The MRTP Act, 1969 came
into force with effect from 1-6-1970.
The information for the years 1964,
1966 and 1970 is therefore not avail-
able for the undertaking registered
under the gaid Act.

Colgate Palmolive (India) Ltd. is
not registeregq under the MRTP Act.
The figures relating to total paid-up
capita], assets, turnover and profit
before tax for Colgate Palmolive
(India) Ltd. for the years 1966, 1972,
1977 and 1978 are given below:

(Rs. in Iakhs)

Paid-up capital
Assets .
Turnover

Profit before tax

1966 1972 1977 1978
1.50 1.50 1.50 19&56
287. 47 461.57 1239.82 1179.22
857.83 1450.80 3262.87 3808.21
245.21 39149 841.84 980,21

Such information for Hindustan
Lever and ICI (now known as Cres-
cent Dyes and Chemicals Ltd.) with
all their interconnected undertakings
for the years 1972, 1977 gnd 1878 is
given in Statement I.

(e) Details of inter-corporate in-
vestments made by Hindustan Lever
Ltd. and I.C.I. Ltd. as available in
the balance sheets of these two com-
panies for the years 1972 and 1878
are given in Statement II, annexed.
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Statement

Intercorporate investm-nts of Hindustan Lever Ltd. and I.C.I. Ltd. ( now known as Crescent
Dyes & Chemicals Ltd.) in 1972 and 1978

Name of the Nams3ss of Invzitee Companies Investment made
Investing — —
Multinational 1972 1978
No. of ordi- Value per No. of Value per
nary shares share ordinary share
shares
Rs. Rai.
1 2 3 4 5 6
1. Hindustan 1. Indexport Ltd.* 10000 10 10000 10
Lever Ltd.
2. Sharpedge Ltd.* 6412 100 15709 100
3. Levers Associated Trust Ltd. 100 10 100 1o
4. Levindra Trust Ltd. 100 10 oo 1o
s Hindustan Lever Trust Ltd. 100 10 100 10
6. Solid Containers Ltd. 30000 10
7. Dugdha Sahakari Kraya Vik-
raya Somiti Ltd. .. .- 50 100
8 Housing Development Finance
Corpn. Ltd. .. .. 12150 100
2, I.C L. Ltd. 1. Alkali & Che@micals* Corpn. 827680 10 433111 10
Now known of India Ltd
as Cirescent 2. Imkemex India Ltd.* 44003 10 2848 10
Dyes & Chemical
Ltd.)
3. Belvedere Estates Ltd. 4002 10 4002 10
4. Malcha Properties Ltd. 250 100 250 100
5. Unique _Enterprise  Co-op-
erative Housing Society Ltd 500 50 500 50
6. Hill Propertics Ltd. (A-class) 2 120000 2 120000
7. Hill Properties Ltd. 1 Qo000 1 §0000
(B-class)
8. Kohinoor Mills Ltd. .. .. 5 100
9. Maneckchowk & Ahmeda-
bad Mfg. Co. Ltd. .. .. 144 250

*Interconnected undertakings under the respective Large House.

Note : Neither Hindustan Lever Ltd. nor I.GQI. Ltd. (Now Known as Crescent Dyes and
Chemicals Ltd) was shown to be holding any preference shares of any company as per
their balance shects for the years rg72 and 1978.
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Disposal of applicationg under certain
sections of MRT.P. Act

3835. SHRI R. PRABHU: Will the
Minister of LAW, JUSTICE AND
COMPATNY AFFAIRS be pleased 1o
'ﬂ-ﬂte:

(a) how many applications under
Sections 21, 22 and 23 of MRTP Act
are presently pending with the De-
partment;

(b) the names of the applicants, the
product for which the proposal has
been applied for and the project cost
ang the date on which the applica=
tion was made under each such case;
and

{c) what steps Government pro-
pose to take for speedy clearance of
these cases in the interest of a faster
economic growth of the country?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
123 applications under Section 21, 147
applications under Section 22 and 13
applications under Section 23 of the
M.R.T.P. Act, 1969, were pending
consideration with the Department of
Company  Affairs as on 1st March,
1981.

(b) Statement I, II, and III are laid
on the Table of the House. [Placed
in Library. See No. L.T-2124/81).

(¢) M R.T.P. Act being an eco-
@iomic legislation with far reaching
implications, the proposals are to be
examined in depth from the wvarious
connected angles in consultation with
other concerned Government De-
partments and no effort is being spa-
red to dispose of the cases within the
quickest possible time.

Proposal to set up a Coal Hydrogena-
tion Plant under the Coal to Oil
Project

3836. SHRI HARINATH MISRA:
Will the Minister of ENERGY be
pleased to gtate:

(a) whether it is a fact that the
Central Fue] Research Institute has
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submitted a proposal to set up a 25-
tonne capacity coal hydrogenation
plant at an estimateg cost of Rs. 126
erores under tNe Coal-to-Oil project
undertaken by the Institutes; and

(b) if so, Government’'s reaction

thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRL
VIKRAM MAHAJAN). (a) Yes, Sir.

(b) Government have included this
in the Sixth Plan Programme of Cen--
tral Fuel Research Institute. A detail-
ed and time bound proposal from.
CFRI js awaited. Government have
promised all necessary financial sup-
port for the above studies.

Recommendations of Mass Media
Convention

3837. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister
of INFORMATION AND BROAD-
CASTING be pleased to state:

{a) what were the main recommen-
dations of the Mass Media Conven-
tion held at Delhi in the last week of
December, 1980; and

(b) what action has been taken by
Government on the recommendations?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) The Gov-
ernment have not received the recom.
mendations of the Mass Media Con-
vention which hag been organised by
non-official media agencies helg in
Delhi in the last week of December,
1980.

(b) Does not arise,

Plan for reduction in consumption of
petrol ang diesel

3838. SHRI K. RAMAMURTHYT
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether any comprehensive
plan hag been formulated to launch
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a country-wide campaign to effect
reduction in the personal consumption
of petrol and diesel in view of the
fact that by 1984-85 100 per cent of
our export earnings would be requi-
red to import the petroleum products
needed by the country; and

(b) the steps proposed to be taken
to reduce the use of petrol where
diesel could easily be substituted?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) The fol-
lowing are some of the important
steps taken to restrict the consump-
tion of petrol and disel:

(1) The price of petrol had been
raiseq to act as a disincentive for
indiscriminate use of petrol-driven
vehicles.

(ii) Central Ministries/Depart-
ments/State Governments and pub-
lic sector undertakings have been
advised to effect savings in the
consumption of petrol in their staff
cars.

(iii) Initiating studies in the State
Roag Transport Undertakings, hav-
ing a large fieet of vehicles, for
greater efficiency in the utilisation
of high speed diesel oil in the trans-
port sector.

(iv) QGiving advice to State Gov-
ernments to statutorily impose speed
limits for passenger transport vehi-
cles within cities and towns, and
on local transport vehicles as well
as to control goaods and passenger
vehicles with high smoke exhausts
in order to achieve efficiency in
diesel consumption.

(b) As the country would continue
to be deficit in crude oil and petro-
leum products substitution of one
petroleum product by another would
not help conservation of export earn-
ings or foreign exchange.

4345 LS—8

Setting up of Fertilizer Plant at Para-
dip Port

3839. SHRI LAKSHMAN MAL-
LICK. Will the Minister of PETRO~
LEUM, CHEMICALS AND FERTILI~
ZERS be pleased to state:

(a) whether Government has since
taken any decision on the getting up
of a fertilizer plant at Paradip Port;

(b) if so, the total exependiture
to be incurred on the project and
what will be its production capacity;

(¢) whether any foreign assistance
has been sought for the plant; and

(d) if so, what are the details in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) Not yet, Sir.

(b) Does not arise.

(c) ang (d). The question of ob-
taining assistance for the project from
the World Bank gnd other sources is
under discussion.

Opening of a research anhd develop-
ment laboratory for oil exploration
with collaboration with Norway

3840. SHRI M. RAM GOPAL
REDDY:

SHRI JANARDHANA
POOJARY,

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether Norway has shown
jinterest in opening a research and
development laboratory in collabora-
tion with India for intensification of
0il exploration; and

(by if so, the details thereof and
Government’s reaction to it?

THE MINISTER OF PETROLEUM
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) At present,
there is no guch proposal from Nor-
way.

(b) Does nbt arise.



163 Written Answers

Rise in power generation in the coun-
try

8841, SHRI BALASAHEB VIKHE
PATIL: Will the Minister of ENERGY
be pleased to state:

(a) whether j;t is a fact that power
generation 1n the country has risen
by 16.3 per cent in December, 1980;

(b) if so, to what extent the con-
sumers are to get relief in power cuts
and load-shedding;

(¢) the total requirement of power
in the country;

(d) shortfall in production, State-
wise; and

(e) steps to be taken by Govern-
ment during Sixth Plan period to
meet the shortfall in power genera-
tion?

Statement

MARCH 17, 1881

Written Answers 164

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN). (a) Yes, Sir.

(b) As there was an increase of
about 16.3 per cent in generation
during December, 1980 as compared
to the corresponding period last year,
the power shortage during the month
was only 11.1 per cent as compared
to 23 per cent December, 1978.

(¢) and (d). A statement showing
state-wise, energy requirement and
availability during December, 1980 is
attached.

(¢) A number of short-term and
long-term steps are being taken to
improve power availability in the
country. These steps include better
load management of the demand,
expeditious addition of about 20.000
MW of new generation capacity dur-
mg the period 1980—85 ang maximi-
sation of gemeration from the existing
installed capacity.

POWER SUPPLY POSITION—DECEMBER 1980

Region/State{System

Require-  Supply
ment Gwh/{actual)

day Gwh/day
1 2 3
NORTHERN REGION -
BMB & BCB . . . . .
P.T.P.S. .
R.A.P.S. . . .
Baira St . . .
Haryana . . 10° 71 9.36
Himachal Pradesh including BSL . . . . 0.94 1.00
Jammu & Kashmir . . . . . 2.59 2.23
Punjab . . . . . . . . . 14.18 11,42
Rajasthan . . . . . . . . 14.79 11.55

Uttar Pradesh . . . '

. . . . 40.72 31.80
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Delhi . . . . . . . .
Chandigarh . . . . . . .

Total

WESTERN REGION
Gujarat . . . . . . .
Madhya Pradesh . . . . . .
Maharashtra . . . . . . .

{ioa . . . N . . . .
Total
SOUTHERN REGION

Andhra Pradesh. . . . . .

Karnataka . . . . . . .
Kerala . . . . . . . .
Tamil Nadu . . . . . .
Pondicherry . . . . . . N
Total
EASTERN REGION

Bihar . . . . . - N

West Bengal . . . . . . .
D.V.C. . - . . . . .

‘W. B. & Bihar Portion N . . . .

Orissa . . . . . . .
Total
MNMORTH-EASTERN REGION

ALL-INDIA TOTAL: . . . . .

2 3
7.36 7-40
a.64 o.58

94 15 77-62

28.75 27.43
20.66 17.24
55.11 49.82
1.22 1.00

195.74 95.-99

11.05 6.89
18.59 13.70
14.79 11.29

8.%6 9.92

53.19 41.80

3.04 2.23

338.01 300.54

Note: (i) All figuros are at a statiom buy alter dedacting censumption

in station auxiliaries.
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ANocation to Information Department
of Delhi Administration

3842. SHRI KRISHNA KUMAR
GOYAL: Will the Minister of INFOR-

MATION AND BROADCASTING Le.

pleased to state:

(a) the amount allocated ty the In-
formation Department of the Delhi Ad-
ministration for the current financial
wear; and

(b) the functions of the Department,
the amount spent Dby it on various
items during this period?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMAR] KUMUD-
BEN M. JOSHI): (a) A sum of Rs. 22
1acs under plan and Rs. 7.57 lacs under
Non-Plan has been allocated to the
Directorate of Information anq Publi-
city of Delhi Administration for the
current Financial Year.

(b) The functions of this Directorate
are:

(i) to disseminate
people through
masg media about the
schemes, programmes and
activities of the Administra-
tion;

and educate
the wvarious

(ii) to provide healthy recreation
with g bearing on social change
needed for all-round better-
ment of the citizens;

(iii) to maintain
with the press, television and
All  India Radio and other
news agencies to provide feed
back to the Administration.

The Directorate of Information-

" and Publicity, Delhi Adminis-
tration has gpent the following
amount under Plan and Non-
Plan as on 28-2-1981:

(In Rupees)

Plan

1. Rference and chcar\?h 4,800
2. Song and Drama Cell .. 11,200 ‘
8. Advertisement Call . 6,14,900
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4. Film Cell. . . . 6,000
5. Exhibition Cell . . 8,500
6. Publication Cell N 1,209,210
" %. Photo Gell . . . 27,200
" 8. Press Cell . . . 5,300
9. Headquarter Cell 81,200
10. Hospitality . . . 70
11. National Savings . . 20,000
Nen-Plan
' 1. Pay and Allowances 6,94.500
2. Miscellaneous Expenses 18,100

. Proposal to Reduce Rates of Cinema
Tickets in Capital

3843. SHRI M. RAM GOPAL REDDY:
SHRI D. M. PUTTE GOWDA:
SHRI PIUS TIRKEY:

Will the DMinister of INFORMA-~
TION AND BROADCASTING be
pleased to state:

(a) whether ~ Governmen{ are con~
sidering to reduce the rate of cinema
tickets in the Capital;

(b) if so, how much reduction is
proposed in the prevalent rales; and

(¢) the time by which a decision ig
likely to be taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATICN AND
BROADCASTING (KUMARI KUMUD
BEN M. JOSHI): (a) to (c): The Na-
tional Association of Motion Pictures
Exhibitors have filed a writ petition in
the Delhi High Court in the matter of
fixation of admission rates for cinema
houses by the Delhi Administration and
the matter is sub-judice.

Beport of the Committee on Produc.
tion of Synthetic 0Oil

3844. SHRI ARJUN SETHI: Will the
Minister of ENERGY be pleased to
state:

(a) whether it is a fact that an Ex-
pert Group headed by Dr. K. R
Chakraborty has suggested the estabe
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lishment of at least one million tonnes
«of gynthetic oil per year based on the
gasification route; ang

(b) if so, what are the other main
suggestions which have been given by
this Group and the reaction of Govern-
ment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) Yes, Sir.

{b) The Chakraborty Committee sub-
mitted its report in April, 1977. The
main suggestions of the Commiitee on
coal to oi]l are that:—

(i) For Indian coals should be gas-
sified followed by processing of gas to
synthetic fuel adopted for the maximum
production of middle distilates (diesel
oil and kerosene).

(ii) The location of such a piant
should be Raniganj Coalfield followed
by another plant at Singrauli. The
estimated capital outlay for such a
plant capable of producing 1 million
tonnes of synthetic crude per year was
assessed at approximately Rs, 700
crores. Foreign exchange component
of the project was around Rs. 150
crores.

(iii) Suitable catalysts should be
developed to attain self-sufficiency.

At that time in the context of better
availability and lower prices of import»
ed crude, the economic viability of
coal to oil project was considered mar-
ginal, so it was not considered oppor-
tune to go ahead with the project. In
the changed situation, the present Gov
ernment is keen tp reconsider the issue
involved. Various labeoratory studies
on conversion of coal into oil have
been recently taken up in hand,

Increase in Prices of Petroleum Pro-
ducts

3845. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of PETRO-
LEUM, CHE]\IICAI.S AND FERTILI-
ZERS be pleased to state:

(a) by how much the price of each
petroleum product has been increased

each time in the last three years and
when;

(b) how much was the revenue yield
by each time's price hike and how
much extra expenditure was shared by
way of resultant inflation thereot each
time by Government, public sector and
private sector—each separately; and

(¢) how much revenue collection
and similar extra expenditure share is
estimated this time?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) A statement
in reply is attached.

(b) and (c). The total amounts re-
coverable from price hikes of petroleum
products w.e.f. 17-8-1979, 8-6-1980 and
31-1-1981 were estimated .s Rs. 1150
crores, Rs. 2080 crores and Rs. 1195
crores respectively. Precise informa-
tion regarding extra expenditure shar-
ed by way of resultant inflation and
sales|consumption of petroleum pro-
ducts of the Central/State Governments
and various public sector undertakings
is not available. However, on a very
rough  estimate, based on the bulk
offtake quantities by Defence, Rail-
ways, Fertilizer Industry, Electricity
Boards, State Transport undertakings,
Airlines and Shipping Corporation, the
estimated overall share of Central
and State Governments (Defence, Rail-
ways etc.) and Central TPublic Sector
together out of the amounts recover-
able from price hikes, works out to
nearly 26.0 per cent for 17-8-1074, 31
per cent for 8-6-1980 and 30 per cent
for 13-1-1981. Offtakes in retail from
the Petrol and diesel outlets ge: merg-
ed in the total retail sales throughout
the country, and data relating to off-
takes by various State Government
Public undertakings are not separately
maintained. Therefore, sales in itex
above are included in gales to priwv
sector. ’
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Increase in prices of pavious major Petroleum Products during the last three years
Rs
Name of Product S%l:llg 1-3-78% 1-8-79%¢ 17-8-79  8-6-Bo 13-1-8»
1- ATF. . . KL 19.17 90.55 740.00  1100.00 320.000
2. M.S. 83 . . KL 105.50 487.69 350.00 650.00 370.00¢
3. HS.D.O. . . KL 19.0t 94.80 170.00 630,00  370.00
4 SKO. . - KL 19.17  90.57 170.00 . 100.00
5. LD.O. . . - KL 7.33 (—)79.80 320.00 650.00  370.00
6. FO (Non-Ferts.) . KL 5.99 .. 320,00 650,00 330.00
7. FO (Ferts.) . KL N.A. N.A. N.A. N.A. 210,00
8. Bitumen (Bulk) . MT 5-25 . 500,00 630,00 235,00
g. Bitumen (Packed) . MT 9.00 . 500.00 650.00 235 00
10. Naphtha (Non-Ferts.) MT N.A. 1470.00 210,00 100,00
11. Naphtha (Ferts.) MT N.A. 475.00 300,00
12. LPG (Domestic) MT 12.50 137.50  333.33 335.00
13. LPG (Industrial) . MT 12.50 137.50 333.33 335.00

'1“;5‘78 5% Special excise duty.

#%1.3-79 Excise duty increases later absorbed alongwith 1%-8-79 increases.
Note. w.e.f. 11-9-79 the prices of SKO and HSDO were reduced by Rs. 69.05/KL and

Rs. 6g.15/KL respectively.

Production of drugs in excess by
Khandelwal Laboratories, Bombay

3846. SHRI H. N. GOWDA:
SHRI K LAKKAPPA;

Will the Minister of PETROLEUM,”
CHEMICALS AND FERTILIZERS ve
pleased to state.

(a) whether it is true that Khan-
delwal Laboratories, a unit of Khan-
delwal Ferro Alloys Limited, B.omoay
are producing large number of drugs
and formulations in excess of their in-
stalled and approved capacity;

(b) if so, whether Government have
made an inquiry and taxen act.on
against this firm if so, details thereof;

(c¢) whether many of their formula-
tions have been found substandard by
the Drug Controller;

(d) if so, what action has been taken
in this regard against the firm; znd

(e) if not, reasons theretn?

THE MINISTER OF STATE IN TIIE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERILIZERS (SHR[ DAL-
BIR SINGH): (a) and (b). M|s, Khan-
delwal Laboratories do not hold auy
industrial licence under the I(D&R)
Act. Being a small scale unit, there
is no question of exceeding capacity.

(c) to (e), Necessary information is
being collected from the concerned
State Authorities and will b2 laid om
the Table of the House,

Companies Registered in Delhi

3847. SHRI CHIRANJI LAl SHAR-
MA: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state totdl number of private
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companies registered so far in Union
Territory of Delhi?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): The total number of
companics limited by liability other
than Government companies registe-
ed in the Union Territory of Delhi as
on 31st IYecember, 1980 was 7540. Of
these 608 are public limited coimpanies
and 5932 gre private limited.

g fegdern faw g
Fratfee ® wf o o o fafa

3848. = wrAoxw fog : w1 FAT
HHT 9€ F9T9 F 77T F44 F

(%) v ardv tegdar fao
F fafaw &y & gsEaEdt & fa@o
WO AR T WaTT 25 F 30 79 @ T
@t weyrE feur & w3 v owrdig
fama mfafeus & s=da faag qromor
HIT faazor IaFeor & Arg 05 ad
faffa At 7€ & ; A1

(=) afz g, & a1 ardw
fagdigzor  frmw arfim fagq
sfufran & faatfer 0 of syaon
FNWG T HART FO A F0 HaTd
i Fgredr ?

Fni Hawa ¥ Teg dar (s
fowrw HETHA ) : (%)
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fasras X & foo frutfe fax o
3% ¥57 § ;

(=) 71 wg T aw' &
oy Ay & foiwd sRrETeTET wi
qfgFrat #i fawres w8 faa @@
q ;

() @iz &, T FHATFT; E;
o3

() wew w3W ® fFaw #R
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fawer
5 §RAT 9@ *T AR ¥ fwa ¥
TRATH BV @I
1 2 3
LU
* 1. fgaarr &=, wWam
*2. THo Gro FIfM&a, WA
3. UHo Gfo FNAF, WA
¥ 4. TEFTT FATIT, ArAMFF, TTTHIL 1970
5. «rT darfas, W 1980
fe-fr 3t
1. WEE, 99, . . . . . 1968
2. STOATCW, QAT . . . . . 1974
3. StErew, Qat . . . . . 1974
4. gieq gHTw, WIGTT . . . . . 1980
5. faermgz ere s, fasrage . . . . 1975
6. & Y, faarage . . . . . 1980
7. 1™, JqIfATR . . . . . 1980
8. T3 gwIF, WFfaaz
9. fa{am, w3rfaa<
10. ¥om, Tarfea . . . . . . 1975
11. 3w, g_Ie . . . . . . 1973
12. TR FHER, TREIT . . . . . 1968
13. ST, §RIT . . . . . 1980
14. TANTL, TRIT . . . . . . 1976
15. qT, FIALL . . . . .
16. T4 qfar, TaTI . . . . . 1976
17. TTEH, TTAT . . . . . . 1976
18. qUH, TAYR . . . . . . 1976
19. af fagr, frugw | . . . . . 1976
20. ©4, FEAR

. . 1875
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1 2 3
21. WETEYAA TAIR L .. 1976
22. 93T ¥, TAAWT . .. . . 1978
23. SE, WAHR . . . . . 1976
24. SEMY gARTL, ar . . . . 1973
25. UH, K . . . . . . 1969
26. FaTq WL QAT . . . . . 1979
27. AL, WIgSA . . . . . 1973
28. §AY, WIEEIT . . . . . 1978
29. faaarof, mwgerar . . . . . 1975
30. Haf-a4T, S9ART . . . . . 1970
31. WEFL,IA . . . . . 1974
32. faifeay, g9 . . . . 1975
33. fa%w o IodT . . . 1973

34. MY TAT, FIEIR . . . ) . 1980(35)
35. gARW, WA, . . . . . 1978
e amlgs
1. §AR, AT . . . . . . 1876
2. g9 a1z, fasrrage. . . . . 1972
3. gamar, faafar . . . 1979
4. gwiE fFHworn, 37 . . . 1975
5. sgafaF, =1 . . . . . 1975
6. WTHAT 2USHA, ST . . . . . 1975
7. FEF AT, WIATH . . . . . 1968
8. waTfA=, WA . . . . . . 1978
9. ST, WIS . . . . . . 1975
10. & 700, I i< . . . . . 1975
11. TRy, faady . . . . . . 197s
12. T9 F1a7 . . . . . . 1975
13. SIAET AIALT . . . . . 1976




179 Written Answers MARCH 17, 1881 Written Answers 180

1 2 3
14. wiafy, wEre . . . . . . 1977
15. FAR4TE, siwaT . . . ) . 1979
16. ¥Zer arevy fasmaqe | . . . . 1975
17. SAfqEA Aq9, SATAYT . . . . 1980
18. \NASAT IqIFTAL . . . . . 1979
19. faex g7dw Frar . . . . . 1979
20. WA WA AT . . . . . 1975
21. mias w9, wJafage . . . . 1980
22. 9HEET WiTH — . . . . 1980
23. #uFT Ivi; ATSA . . . : . 1980
24. fasas, 30 . . . . . . 1980
25. GIANRTY, WiITH . . . . . 1981
26. wer wfw, wigrer . . . . . 1981
27. 0T gAY wrfag . . . . 1979
28. &g arofr, Wiarer . . . . . 1981
fg=t mifaw :
1. {®™a gone, wiamaE . . . . 1958
2. GH o §fo I3 fRuta, sarferat . . . . 1980
3. 34T, TR . . . . . . 1976
4. ¥ag Arrefawr | . . . . . 1980
fg=dt aafew
1. ATATATT, AT . . . . . 1980
fg=at fws
1. THo o faFre, wyarsr | . . . . 1980
CLi
1. ARTAT «-5477, afqF s . . . 1978
2. wq1A (FreaniEs ) ware . . . . 1979
faest :

* 1. wEFaar, Aifas, 3R . . . . .

e — —

*5 a5 & wfad &0 @ wawiw fad sm @ &
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Time allotied to the Programmes in
Himachali Pahari language

3850. PROF. NARAIN  CHAND
PARASHAR: Wil] the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state:

(a) the total time  allotied to the
programmes in Himachali Pahari
language and dialects at Simia, Caan-
digarh, and Juilundur Radio Stations
In 1976, 1977, 1978, 1979 and 1480 sepa-
rately during each year;

(b) whether the time allotted for
these dialects is proposed to be increas-

ed in view of the popularity of these
programmes for rural areas; and

(¢) whether more programmas are
proposed to be introduced in addition
to those already in existence so as to
provide larger range variety for the
rural areas?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD-
BEN M. JOSHI): (a) The Juration
devoted by AIR, Simla ‘o composite
Programmes jn Himachali /Pahari dia-
lects, every week are as follows:—

Dialect Duration Dialect Duration
Lahaul/gpiti . . . . Qo Mits. Mandiali . . . . 60 Mits.
Kinnari . . . . . 6o Mius. Sirmauri . . . 60 Mts.
Chambialif Pangwali . . . 60 Mis. Kangri . . . . 6o Mits.
Mahasuvi . . . . . 60 Mts. Kulvi . . . . 60 Mts,
Bilaspuri . . . . . 6o Mts.

There has been no significant change
over the yvears. Chandigarh, heing
Vividh Bharti-cum-Commercial Broad-
casting Centre does not hroadcast pro-
grammes in dialects. Juillundur Sta-
tion also does not broadcast such pro-
grammes gs the numbsar of people
speaking these dialects in i‘s progam-
me zone of the Station is ins:gnificant.

(b) There is no proposal to 1ncrease
the time allotted to these dialecis since
the exlisling time  devoted t2 various
dialects is considered adequate,

(c) Does not arise,

Criteria for release of DAVP
Advertisements to Newspapers

3851. PROF. NARAIN CHAND
PARASHAR: Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state:

{(a) what are the. criteria for the re-
loase of advertisements to periodicals

like (i) Weeklies, (ii) Monthljes, (iii)
Bi-monthlies and (iv) Quarlerlies for
the release of advertisementls by
D.AV.P,;

(b) the number of such periodicals
category-wise as are registered with
the D.A.V.P, for the release of adver-
tisments in (i) English, (ii) Hindi and
other regional languages:

(c¢) whether the criteria would he
uniform in respect of perindicais pub-
lished from  Metropolitan tuwn/State
Capitals and rural areas; and

(d) if so, whether they would be re-
leased for those published from rural
areas and in vernaculars?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING KUMARI KUMUD
BEN M. JOSHI): (a) The criteria for
Government advertisements to periodi-
cals bave been stated in the Advertis-.
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ing Policy, a copy of which has already
been laid on the table of the House.

{b) As in the attached statement.

Statemet
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(c) and (d), Yes, Sir, The criteria ia
applicable to all newspapers/periodi-
cals irrespective of their place of pub-
lication and lanzuag'?.

Language

Woeeklies Fortnightlies Monthlies Bi-monthlies Quarterlies Others Total
1. English 68 23 8y 3 26 4 211
2. Hindi . 293 6o 74 14 2 443
Urda . 109 15 40 . 3 . 167
4. Punjabi . 49 1 28 . 1 1 8o
5. Gujarati . 22 4 20 o . .s 46
6, Marathi . 24 3 32 . 7 66
7. Sindhi . 7 2 4 . . .- 13
Assamese . 12 I 4 17
9. Bengali 65 16 22 16 1 120
10. Oriya . . 2 .. 14 1 17
11. Tamil . 11 7 14 . 1 33
12. Tengn . 21 3 18 . . 42
1 3. Malayalam 21 5 15 . ] 42
14 Kannada 13 1 7 . 1 22
15. Sanskrit . I I 3 5
16. Other . 5 . 1 . .
(B Garo,
Khasi) .
ToTAL . %23 142 383 3 63 16 1330

Programme Advisory Commiitee for
T.V./Radio Stations

3852. PROF. NARAIN CHAND
PARASHAR: wWill the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whether the Programme Advi-
sory Committee for T. V. Centres/
Radio Stations in the States of Jummu
and Kashmir, Himachal Pradesh, Pun-
jab, Haryana and Union territories of
-Chandigarh and Delhi have been con-
stituted,

(b) if so, the composition of these
Committees as at present in each of
ithe Television Kendras/Rad;o Stations
located therein, and

{c) if not, the reasons therefor and
the likely date by  which they would
be reconstituted?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD
BEN M, JOSHI): (a) No, Sir. The
constitution of Programme Advisory
Committees at various Stations, in~
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cluding those of Jammu and Kashmir,
Himachal Pradesh, Punjab, Haryana,
Chandigarh and Delhi, is in progress.

(b) Does not arise.

(¢) There are no specific reasons
for not constituting the Advisory Com-
mittees. However, this Joes not take
sometime as the recommendations from
the Stations are obtained hefore finalis~
ing the composition of ‘the Committees.

Disposition of Justice to Undertrials
in Jailg

3853. SHRI B. V. DESAI: Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether the Ceniral Govern-
ment are considering steps o reduce
the delays in the disposition of justice
and tackle the problemns of under-
trials in jails after reviewing the re-
port of inter-departmental committee;

(b) if so, the main points referred to
the departmental committee;

(c) whether recommendations made
by the Chief Justice of Supreme Court
in this regard were also refeired to the
Committee;

(d) if so, whether the Comimitiee has
submitteg its recommendationg; and

(e) if so, when the imvlementations
of the above recommendations are bLe-
ing considered?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) to (d). The
Central Government are considering
steps to"reduce delays in the dispensa-
tion of justice. The Inter-Uepartmen-
tal Committee has not made any re-
commendations specifically on the pro-
blems of undertrials in jails, The rte-
commendations regarding problems of
undertrials in jails were made by the
Law Commission in its 78th Report.
The States were consulted on the re-

commendations made by the Law Com-
mission in its 78th Report as also on
some other suggestions to reduce con-
gestion of underials in jails. Repiies
from the State Governments have
been received and are separately under
consideration. The Inter-Departmen-
tal] Committee has examined the
77th and 79th Reports of the Law
Commission which relate to delays
and arrears in trial courls and High
Courts respectively. The Inter-Depart-
mental Commitiee has also examined
the recommendations made by the
Chief Justice of India and Judge:s of
the Supreme Court on certain sugges-
tions transmitted to them by the Gov-
ernment. The 77th and 79th Reports
of the Law Commission have already
been laid on the Table of the Ilouse.
The gist of the main recommendations
made by the Chief Juslice of India
and Judges of the Supreme Court re-
lating to High Courts is at Annexure I,
and that relatiag to trial courts is at
Annexure II. The Inter-Departmental
Committee has furnished its report.

(e¢) The recommenditions of the
Inter-Departmental Committee are al-
ready under consideration.

Statement-I

1. All criminal matters excepting (1)
appeals involving sentence for a term
of 10 years or more; and (2) appeals
agaiast acquittal in respect of offences
punishable with death or imprison-
ment for life or sentence of 10 years
or more, should be heard by a Single
Judge.

2. Appeals valued up to Rs. 50,000,
Second Appeals, Civil Revision Appli~
cations, all interlocutory matters irres-
pective of the question of valuation
and jurisdiction and all writ petitions
except habeaus corpus and petitions
involving interpretation of the Consti-
tution or the Constitutional validity of
any legislation, rule ete. should be ex-
elusively assigned to Single Judge pro-
vided that the Judge may refer a case
to a larger Bench if it involves any
important question of law.



a8y Written Answers

3. No appeal shall lie against any
judgment, decree or order passed by
-a High Court in the exercise of its
appellate jurisdiction or in the exer-
cise of its jurisdiction under Article
.227 of the Constitution to a Bench of
the same Court.

+4. Rule contained in the Supreme
Court Rules requiring an applicant to
move the High Court for leave to ap-
peal before approaching ithe Supreme
Court for Special Leave to Appeal
should be deleted.

5. Judgments should not ordinarily
be dictated in open Couri if they are
likely 1o take more than two hours.

6. Not more than four including the
Chief Justice or one-third of the total
number of Judges, whichever is less,
shall go on inspection of the subordi-
nate courts. No inspecting Judge ex-
cept the Chief Justice shall ordinarily
go on inspection during court{ working
days except for an aggregate of three
working days of the High Court in a
_year.

7. Printing should be dispensed with
in all matiers and the record should
he cyclostyled.

8. For making certified copies, zerox
or photostat machine should be used,
and until such machines are purchas-
ed, carbon copies of the judgments
duly certified should be given, Char-
ges may be levied for zerox or photo-
stat copies but for carbon copies there
.will be nominal charges.

9. In all matters in which the State
or any Government Department or any
public sector undertaking or a Local
authority is a party service should be
effected on persons or agencies to be
nominated by the parties concerned
.and intimated to the Registry. Such
service should be treated as sufficient
:service on the party itself,

10. (a) Sitting List or roster should
Tnot be changed at least for a period of
two months as far as possible,
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(b) Judges concerned while admit~-
ting any nmatter, may make gome note
or put some identification mark to
show that matter is capable of being
disposed of at an early date after ser-
vice of notice on the respondent, as a

short method. -

(¢) The Judge who admits the mat-
ter may be properly empowered to res-
trict admission to a specified point or
points, but the judge hearing the mat-
ter may in his discretion allow any
other point also to be urged.

(d) It is desirable that the Chief
Justice should, as far as possible, en-
sure that the Judges who are familiar
with the particular type of work
should be assigneg that work.

11. In tax matters, reference proce-
dure should be abolished and instead
an appeal should be provided from the
decision of the Tribunals to the High
Court on question of law with leave of
the High Court,

12. In view of the large arrears and
for clearing the same, it is desirable
that every High Court should have at
least two ad hoc Judges, known for
their quick disposal, immediately after
their retirement as High Court Judges,
until the arrears are wiped out,

13. In Second Appeals, all interlocu-
tory matters, Civil Revision Applica=
tions, Criminal Appeals except those
where the sentence exceeds six months,
Oral arguments should not ordinarily
exceed three hours on the whole.

14. In all cases in which the High
Court confirms a Judgment under ap-
peal it would be enough for it to give
a short statement of reasons on the
points argued before it, instead of a
full judgment as at present.

15. Reading of judgments in court
should be eliminated; only the opera=
tive order need be pronouaced. Im
cases in which Judgment is reserved,
it should be delivered ordinarily with-
in one month after the conclusion of
arguments.
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16, The Court rate of interest should
e raised to 12 per cent per annum 02
the decretal amount with a discretion
1o the court to award interest at a
lower rate.

17. The Government should appgint
special officers o deal with the litiga-
tion pending in the High Courts and
explore avenues for pre-trial settle-
ment.

18. Section 80 of the Code of Civil
Procedure and corresponding  provi-
sions in the Municipal and/or Rail-
ways Act should be deleted.

19, Ad interim orders for injunction,
receivership, eic. should not be issued
without proof of service of usual nolice
of the application o2 the Advocate Ge-
nera]l or the Government counsel on
behalf of the Government.

20. The number of working days of
the High Courts, i.e. 210 days, should
not be increased. The daily working
hours should also not be increased be-
yoad five hours.

Statement-11

1. In civil cases the Presiding Judge
should be given discretion to have an
affidavit of witness in place of his
examinalion-~in-chief subject 1o the
right of the adversary i{o cross-examine
the witness.

.2. A sufficient number of Commis-
signers duly empowered for recording
evidence should be attached to the
trial courts (civil) and given the power
to entertain and decide objections as
to the admissibility of the evidence.

3. In Civil cases, party may not nor-
mally be allowed to examine more
than two witnesses for proving the
same fact.

4. In the event of a civil case being
withdrawn or compromised,

(a) a refund of half of the court
Tees should be granted, if the case
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is compromised or withdrawn pefore
the hearing of arguments;

(b) a refund of 3/4th of the court
tee should be granted, if the case is
compromised or withdrawn before
the framing of issues.

5. Once ihe recording of evidence
commences, the case should, far as
possible, not be adjourned and must
be heard from day to day.

6. There shall be one right of appeal
or revision and no more in certain
matters. This is subject to the resto-
ration of the power of the High Courts
under Article 227 of the Constilution.

7. Section 80 of the Code of Civil
Procedure and analogous provisions for
notice to Government and public au-
thorities to be deleted for avoiding
needless technical defences.

8. The Limitation Act, the Evidence
Act and the Procedural Codes be sim-
plified so as to avoid technical argu-
ments relating to non-comoliance with
itheir proivsions.

9, Retired District Judges should be
re-employed as District Judges to clear
the arrears in the District Ceourts sub-
ject to the qualification that they shall
not be re-employed, after the expira-
tion of a perlod of three years from
the date of their retirement.

Export of non-coking Coal to Japan

3854. SHRI S. M. KRISHNA: Wil
the Minister of ENERGY bLe pleased
to state:

(a) whether there is any proposal to
export non-coking coal to Japan;

(b) if so, from which of the
colleries; and

{c) the gquantity to be exported and
under what terms and conditiot:s?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VI-
KRAM MAHAJAN): (a) 1o (c). Gov-
ernment had received proposals from
private corporations in Japan for the
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development of coal mines in Talcher
Coalfields for the exclusive purpose of
exporting coal to Japan on a compen-
sation basis. Keeping in view the
country’s own requirements, the deve-
lopment of a mine exclusively for the
purpose of export, at this siage, does
not arise.

Nationalisation of Assam Oil Company

3855, SHRI s. M. KRISHNA: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be pleas-
ed to state:

(a) the stage at wh.ch the national-
isation of Assam Oil Co. Lt1., stands
at present;

(b) the assetsand liabilities of this
Company as on 1-1-1981:

(c) 1ts foreign share-holding and the
terms and conditions for itz repsatria-
tion; and
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(d) the guantity of oil and petroleum
products annually produced by this
Company at present?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FER1IL1ZERS
(SHRI P. C. SETHI): (a) Details re-
garding the compensation payable are
being worked out for presentution of
Government’s case in the negotiations.

(b) The audited Annual Accounts
and Balance Sheet of Assam Oi1l Com-
pany as on January 1, 1981 are siill to
be received. The information is there-
fore not readily available.

{c) Burmah 0il Company Limited, a
registered company in the United King-
dom, hold 0.4 million pound of paid up
equity share capital in the subsidiary
company, namely Assam Oil Company.
The terms ang conditiong for the re-
patriation of the foreign shareholding
forming part of the negotiations are
stil] being worked out.

(d) A statement is attached.

Statement
Production of Crude oil and Petroleum products in Ascam Oil Co, Refinery Dighoi during 1978, 1979 and
1g8o,

(Qty. ’ooo Tonnes)

1978 1979 1980%
Crude oil production . . . . 55 47 47
Crude throughout . . . . . 530 504 407
Production of Detroleum products . . . . 505 486 384

*Provisional

Modernisation of Procesg of Coal
Mines

3856. SHRI RAMA CHANDRA

RATH: Will the Minister of ENERGY
be pleased to state:

{a) whether Government have a pro-
posal for the modernisation of the pro-
cess of coal mines;

(by if so, whether Government have
any proposal to send ordinary miners

and other workmen to foreign coun-
tries along with Indian engineers; and

{c) the details in the regard?

THE MINISTER OF STATE IN THE
MINITERY OF ENERGY (SHRI VI-
KRAM MAHAJAN): (a) Yes, Sir.

(b) and (c). To familiarise with mo-~
dern process of mining technology/.
latest equipment —mining engineers,
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techmicians and miners are being de-
puted abroad under training program-
mes like Colombp Plan, UNDP aad
those offered by foreign suppliers of
mining egquipment or under commer-
cial agreements.

Availability of Oil from Assam

3857, SHR] SONTOSH MOHAN
DEV: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

{a) the total uvailability of il from
Assara at present; and

(b) the measures proposed to in-
crease the same?

THE MINISTER OF PETROLEUM,
CIIEMICALS AND FERTILIZERS
(SHnl P. C. SETHI): (a) A production
of 5.3 mullion tonnes 1s eavisaged in
1981-82.

(b) To step up produclion the fol-
lowing measures are proposed 1o be
taken: —

(i) Intensifying exploration for
discovering rew fields.

(ii) Establishing additional Geolo-
gical and recuverable reserves,

(iii) Full developmeny ¢f the e :ist-
ing oil fields.

(iv) Deployment of additional deep
drilling and work over rigs.

(v) Imple=meatation of wvaricus
scheimes like water injection, instal-
lation of artificial lift equipment on
wells in depleted reservoirs. cons-
truction of oil installations, pipeline
etc, required for oil production,

Power Reguirement of Nagaland
Tripura, Manipur and Bhutan
met by Assam

3858. SHRI SONTOSH MOHAN
DEV. Will the Minister of ENERGY
be pleased to state:

(a) whether it is a fact that power
reguirements of neighbeuring areas

4345 LS—7

Written Answers PHALGUNA 26, 1902 (SAKA) Written Answers IC4

like Nagaland, Tripura, Manipur and
Bhutan are being met by Assam at
preseat; and

(by if so, the details thereof?

THE MINISTER OF STATE FOR
ENERGY (SHRI VIKRAM MAHA-
JAN): (a) and (). Assam is not sup-
plying any power of its own to Naga-
land, Tripura, Manipur and Bhutan as
Assam itself is a deficit State. Megha~
laya is the surplus Stale in the north-
easlern retion.  Meghalayu generates
about 85 to 90 MW peak and about 30
million units per month., in the Umi-
um-umtitru-Kyderemkullai hydel power
station as against their own de-
mand of 26 MW and 7 to 8 million
units per month. The surplus power
is being passed on to Assam system.
It has been decided by North-eastern
Regional Electricity  Board that sur-
plus power in Meghalaya is to be shar-
ed in the regina as Indicated below:—

State Paak (MW)
Manipur 3
Mizoram 2
Nagaland 5
Tripura 2
Assam 48

The above mentioned supply is met
through the Assam system. Bhutan is
noi{ supplied any power from Assam.

Power generation in Assam

3859, SHRI SONTOSH MOHMAN
DEV: Will the Minister of ENERGY
be pleased to state the steps propos-
ed to improve power generation in
Assam?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): A number of
power generation projects aggregat-
ing to about 458 MW are presently

under various stages of construction.
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In addition. Assam is likely to get
some power from Koppili Hydro-
electric project being executed by the
North-Eastern Electric Power Corpo-
ration and Loktak Project being exe-
cuted Dy the National Hydro-electric
Corporation.

Timings of News—West Bengal and
North Eastern Regional States Radio
Stations

3860, S1IR] PIUS TIRKEY: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the detaile of the timing of the
local news reading in the radio sta-
iions of West Bengal and North Eas-
tern Regional States, statewise;
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(b) the details of the proposals at
present to increase the number of
local news bulletin in these stations;
and

(c) the details of the action being
taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) The de-
tails of the timings of the local news
reading in the radio stations of West
Bengal and North-Eastern Region
States, state-wise are given in the
sttaement.

(b) At present there is no such
proposal under active ccnsideration.

(c) Does not arise.

L Statement

Stations Timings Duation Language

Calcutta (West Benpgal) 020 —0630 10 mts. Bengali (Eat))
0735—0740 5 mts. Bengali
oBig5—ob jo 5 mits. Bengali (Y. Vani)
0005—0910 5 Ints. Bengali (Ext.)
1002—1005 3 mts. Bengali
1230 -—1233 3 mts, Bengali (Rural)
1430—1435 5 mts. Bengali (Reg.)
1810—1815 5 mis. Santhali Thibal Dialect.
1835 —1838 3 mits. Bengali (Rural)
1050—2000 10 mits. Bengali (Regl.)
2040—2045 5 mis. Bengali (Y. Vani)
2205—2215 10 mnts. Bengali (Ext.)

1930 hrs. (Human Interest Bengali (every Thursday)

Bulletin)
Kurseong (West Bengal) 1915—1925 10 mts. Nepalj
Gauhati |Assam) . ofl55—0g00 5 mts. Assamese
1640—1645 5 mts, Bodo
1710—1715 5 mts, Karbi
1040—1045 5 mts, Nepali
1945—1855 10 mts, Assamese
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Station

—e

Timings Duration Language
Dibrugarh (Assam) . . 0625—032 7 mts. Tangsa
0645—0652 7 mits, Nocte
1545—1552 7 mts, Arunachal-Assamese
1605—1612 7 mts, Wanchoo
1625—1632 7 mts. Idu
1700~-1707 7 mts, Adi
1730—1737 7 mts. Nishi
1755~1802 7 mts. Apatani
Shillong (Meghalaya) . 0825-—0830 5 mts. English
NO05-—0Qg1F5 10 mts, Mizo
1850-—1900 10 mts, Garo
2000—2010 10 mts. Mizo
1945—1955 10 mts. Khasi
1953 —2000 5 mts. Jaintia
Silchar (Assam). . - 1715-—1725 10 mts. Bengali
Agartala (Tripura) . 1925—1935 10 mts. Kokborok (a djalect of Tripura)
1945—1955 10 mts. Bengali
dmphal (Manipur) . . 07300735 5 mts, Manipuri
1640—1645 5 mts. Kabai
Jmphal (Manipur) Contd. . 1705—1713 8 mts. Thadou
1735—1740 5 mts, Mao
1755—1803 8 mts. Thangkul
1930 —1045 15 mts, Manipuri
Aizawal (Mizoram) . . 1830—1840 10 mts. Mizo
Kohima (Nagaland) . . 06o5—0610 5 mts. Nagamese
0630—0635 5 mts. Sangtam
0645—0650 5 mts. Yimchunger
0700—0705 5 mts. Konyak
0705—0710 5 mts, Phom
0730--0735 5 mts. Chang
0850—0855 5 mits. Zcliang
0910—0g15 5 mts. Kuki
1600—1607 7 mis. Ao
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Station Timings Duration Language
1624—1631 7 mits. Sema
1648—1655 7 mits, Lotha
1712—1%19 7 mits. Rengma
1736—1743 7 mts. Chaknesang
18o5—1812 7 mits. Angami
1G05—1915 10 mits. Nagamese
1920—1930 10 mts. English

B ———

The above information relates to Stations that have Regional News Unit attached to them.

Check of newspapers published from
Tripura

3861, SHRI PIUS TIRKEY: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that the
check up of the circulation of the
newspapers published from Tripura
was made only recently after 1977;

(b) it so, details of the procedure
followed by Registrar of Newspapers
of India in checking circulation of the
newspapers and periodicity thereof;

(¢) whether Calcutta based officer
of Registrar of Newspapers of India
received any letter from an editor of
a Tripura daily regarding this recent
checking; and

(d) if so, the details thereof and
the action taken?

TYHE DEPUTY MINISTER FOR
INFORMATION AND BROADCAST-
ING (KUMARI KUMUDBEN M,
JOSHI): (a) Yes, Sir.

(b) Circulation checks include,
wherever_ needed, surprise visits to
the premiseg of the publisher or the

printing press, besides verification of
records of the publisher,

The checks are carried out nor-
mally once in 3 to 4 years or earlier,
whenever necessary.

(¢) No, Sir.

(d) Does not arise.

Bengali Dailies from Silchar and
Agartala

3662. SHRI PIUS TIRKEY: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the names of Bengali dailies
published from Silchar, Agartala and
Calcutta with their circulation during
the last 3 years and the quantum of
newsprint allotted to these  dailies
during the jast 3 years, year-wise;
and

(b) whether a number of complaintg
have been received about the news-
print use; if so, the details thereof?

THE DEPUTY MINISTER FOR
INFORMATION AND BROADCAST-
ING (KUMARI KUMUDBEN M.

JOSHI): (a) As in the attached state-
ment.

(b) Two complaints were received
which were found baseless after veri-
fication,
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Statement

The names of the Bengalj Dailies Published from Calcutta, Agartala and Silchar which
were allotted newsprint during the Years 1978-79, 1979-80 and 1980-81.

'S. No. Name of the Paper Yc;;wand quantity (in M. Tonn;-)_
1978-79 1979-80 1980-81
—T— 2 3 4 5
CALCUTTA
1 Jugantar . . . . . . . 4624.50 5576.52 5721.55
2 Ananda Bazar Patrika . . . . 6878.43 7701 g1 8o072.38
3 Dainik Basumati . . . . . 345.73 304.48 493.50
4 Ganashakti . . . . . . 100.98 98.55 126,067
5 Kalantar . . . . . . . 213.35 220,02 270,90
6 Satyayug . . . . . . - 281,49 26g.95 426 .27
7 Paigam . . . . . . . 120,38 134.46 141.33
8 Janani . . . . . . . 39.00 33.31 35.00
9 Lok Sevak . . . . . . Not applied 41.47 66.67
o Ajkal . . . . . . . Not applied Not applied 210.37
AGARTALA
1 Dainik Sambad . . . .. 66.31 41 79 81.34
2 Jagran . . . . . . . Not applicd 5.32 Not applied
Gan Sambad . . . . . . Not applied 23.39 Not applied
4 Tripura Darpan . . . . - Not applied 37.43 Not applied
SILCHAR
1 Dainik Prantajyoti . . . . . 2,06 2.68 5.34
2 Dainik Sonarcachar . . . . . Not applied Not applied 25.36
The circulation on which the above quantities were allotted, yerar-wise is given below:—
CALCUTTA
1 Jugantar . . . . . . . 2,62,255 3,20,711 3,30,199
2 Ananda Bazar Patrika . . . . 3,75:014 4,01,485 4,2%,199
3 Dainik Basumati . . . . . 20,362 17,312 28,287
4 Ganashakti . . . . . - 0,303 9,539 12,206
% Kalantar . . . . . . . 18,278 17,953 21,100
6 Satyayug . . . . . . 17,295 17,609 18,084
7 Paigam . . . . . . . 11,167 12,167 16,352
'8 Janani . . . . . . . 5,200 5,200 7,408
9 Lok Sevak . . . - . . Not applied 4,200 6,901

a0 Aajkal . . . . . . . Not applied  Not applied 10,000
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1 2 3 4 5
AGARTALA
1 Dainik Sambad . - . 5:75% 5,878 6,298
a2 Jagran . . . . . Not applied 1,486 Not applied
3 Gap Sambad . . . . . Not applied 3.475 Not applied
4 Tripura Darpan . . . . Not applied 5,010 Not applied
SILCHAR
1 Dainik Prantajyoti . . . . 1,035 1,035 2,000
2 Dainik Sonacachar . . . Not applied Not appllied 8,597
Legislation under various Article of the Ministries and/or Departments.

Constitution

3863. SHRI R. L. BHATIA: Will
the Minister of LAW JUSTICE AND
COMPANY AFFAIRS be pleased to
atate:

(a) the particulars of various Arti-
cles in the Constitution which envisa-
ged the framing of legislation but the
provisiong of which have not been im-
plemented so far;

{b) the reasons therefor; and

(c) how long more it will take to
fulfil the Constitutional obligations
and bring up before the House the
necessary legislation?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR): (a) The Articleg
specified herein below envisaged the
framing of legislation by the Parlia-
ment but no legislation appears to
have been made under these Articles:

32(3), 39A, 43A, 44, 59(3), 65(3),
71(3), 98(2), 100(3), 105(3). 119,
135, 137, 139, 140, 142, 145, 154(2) (b),
158(3), 162, 193, 262(2), 285, 289(2),
292, 293(2), 302, 303(2), 307, 309,
321, 323A, 323B, 324(5).

(b) and (c¢). The reasons for not
bringing up legislation before the
House and the time which may be
taken for bringing up necessary legi-
slation would be in the knowledge of

administratively concerned with the
subject-matter of the legislation or
the State Governments wherever it
concerns the State Legislatures,

Import of Caprolactam

3864. SHRI R. L. BHATIA: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleas-
ed to state:

(a) whether Government  have
under consideration any proposal to
sanction a larger import of caprolac-
tam that planned earlier in the wake
of shortfall in supplies from the Guj-
arat State Fertiliser Corporation
(GSFC), the sole producer of this
chemical in the country;

(b) if so, the quantity expected to
be imported;

(¢) whether some of the nylon
units have rejected the supply of
caprolactam offered by GSFC on the
ground that the quality was much
inferior to that offered by overseas
suppliers; and

(d) if so, the steps taken to im-
prove quality of the product as also
push up its sale?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b).
The indigenous production of capro-
lactam is around 16,000 tonnes per
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annum against a demand of over 1980 compared to 1875, 1976, 1977,
40,000 tonnes/annum and therefore 1978 and 1979; and

the shortfall may have to be met
through imports.

(c) Some nylon units have report-
ed to the Govt, that some of the Cap-
rolactam offered by G.S5.F.C. was not
of the requisite quality.

(d) A programme for improvement
of quality of caprolactam submitted
by G.S.F.C, has been approved by
Government,

Power generation and transmission
losses

3865. SHRI K. A, RAJAN: Will the
Minister of ENERGY be pleased to
state:

(a) what has been power genera-
tion and transmission losses in the
country and percentage thereog during

(b) what has been the execution of:

hydro projects involving foreign ex-
pertise in specific and selective areas,
particularly in Srisailam, Baira Siul,
Maneri Bhali St. 1, Loktak and
Yamuna Stage II projects?

THE MINISTER OF STATE 1IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MaAHAJAN): (a) The Elec-
tricity Generation (Gross) and the
transmission and distribution losses in
the country from 1974-75 to 1979-80
are given in Statement-I,

(b) No foreign expertise was avail-
ed in Srisailam and Baira Siul Hydro-
electric Projects. The information in
respect of Maneri Bhali, Loktak and
Yamuna Stage-II, is given ih State-
ment-II.

Statement —J

Electreity Generation and Trammisiion and Distribution lovses 1474-75 fo 1970-b0

Year Elecuicity General Quantum of Encigy  Percentage
(Gross) Million Kwh  Iost in Transiiisaon, Loss
Disuibution & Un-
accovnted for
(Million Kwh.)
1974-75 7O190.573 155530 .00 o0, 48
1975-76 70230.02 14526 f2 10.42
1976-77 88333.31 16446.53 19.79
1977-78 9136g.03 1653208 19.26
1978-59 102522 52 1635023 20.02
1979-Bu.* . 104751.77 201200 35 20,43
*Provisional.
Statement —II
LOKTAK was also encountered. The services of

Serious difficulties were encounter-
ed in the construction of the Headrace
tunnel in this project, as a result of
which the project work was delayed
considerably. Apart from poor and
complicated geology, Methane gas

Austrian tunnelling experts were
called in for advice. On the basis of
their advice, the new Austrian tun-
nelling method using Alpine Miners’
was adopted for the Loktak tunnel
Presently work on the tunnel is pro-
ceeding both with the conventional



207 Written Answers
tunnelling method as well as with the
imported equipment, depending on
the type of rock encountered, It can
be said that the advice of foreign ex-
perts, in this case has definitely, ex-
pedited the progress of the tunnel.

YAMUNA STAGE-II

This project comprises of two parts.
Part ] relates to Chibro Project and
Part II relates to Khodri Project. The
excavation of the Head-race tunnels
of both these projects, invelving 7
meter dia. tunnels in highly compli-
cated geology, has presented con-
siderable difficulties, In order to
avail of expert opinion, two foreign
experts, one Mr. Psenniger of Swit-
zerland and Dr. Muller of Germany
were taken on the Board of Consul-
tants for this project. The advice of
the two experts has been helpful in
the deliberations of the Technical Ad-
visory Committee,

MANERI-BHALI STAGE-I

During grouting operations of the
Headrace tunnel, heavy water seepage
was encountered. To tackle this see-
page problem, the services of foreign
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experts from French and Austrian Con-
sultants were availed of. The problem
was, however, solved with indigenous
expertise only, by suitable training
the tunnel alignment.

Average Pithead Price of Coal
before Nationalisation

3866, SHRI K. A. RAJAN: Will the
Minister of ENERGY be pleased to
state:

(a) what are the components and
percentage thereof of wages and in-
put costs for the average pithead
price per tonne of coal before
Nationalisation in 10873, 1974, 1976 to
1980; and

(b) what hag been the reasons for
increase or decrease of input costs
during aforesaid period?

THE MINISTER OF SATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Compo-
nents of costs and percentage of
average pithead price for the years
1973-74 to 1979-80 are given below:—

1973-74 197475 107576  1976-77  1977-78  1978-79 1979-80
Average price
realisation at
pit head
(Rs. per tonne) 41.23 49.57 63.80 66. 44 65.20 64.13 97.81
Percenlage on pit-!
head price
realisation
Salaries/wages ™ . 79 8o 73 71 79 g0 74
Stores? . . 11 14 13 16 16 18 12
Power o . 5 5 5 5 6 7 5
Others . 5 13 8 9 7 10 8
Depreciation . 10 6 6 8 9 9 8
Interest . . 2 4 4 6 13 7
Total Cost 112 120 109 115 125 14—7 - 1“r4,_

MNote : The total of the percentage of the component costs is more than 100%, of the price since the
cost of production during these years exceeded the price realised. The data for the period

prior to nationalisation is not available.
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(b) main reason for increase in
input cost are:—

(i) Wage increase consequent
upon NCWA—I from 1-1-75 and
NCWA—II from 1-1-1979.

(ii) Increase in variable dearness
allowance consequent on the in-
crease in consumer price index-
The average consumer price index
for the year 1973-74 was 257 points
which hag reached the level of 408
pointg during December, 1980,

(iii) The cost of stores escalated
during this period which was evident
from the increase in wholesale price
index.

(iv) The cost of transporation in-
creased consequent on increase in
price of POL.

{v) There were revisions in tariff
rates for power which resulted in
increase in power cost.
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(vi) Increase in replacement cost
of equipment and also additional
jinvestment resulting in increase in
depreciation and interest charges.

Monthly Production and Despatch of
Coal

3867. SHRI K. A. RAJAN: Will the
Minister of ENERGY be pleased to
lay a statement showing the com-
parative figures in lakh tonnes of—

(i) the
coal; and

monthly production of

(ii) the monthly despatch of coal
during the period 1975, 1976, 1977,
1978, 1979 and 1980?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): Statements
indicating the month-wise coal pro-
duction and despatches in the period
1975 to 1980 is attached.

Statement--1

(Figures in lakh tonnes)

Production of coal

Month

1973 1976 1977 1978 1979 1980
January 87.50 91.38 92.08 95-13 99-31 99.14
February 80.51 g6.84 100.6% 99.63 03.33 100.94
March . . . . 86.99 102.24 98.40 103.34 117.85 108.36
April . . . . v8.30 49.38 7747 78.48 79.67 88.80
May 78.72 77-19 76-49 76.01 7778 88.22
June 73.71 78.44 76.86 7%7.00 76.03 81.73
July . 76.28 81.83 76.85 8r.94 8o.55 82.44
August . . 75.21 %8.6% 76.8s5 79.08 7797 78.23
September 78.53 v5.97 79.40 75.92 78.97 80.80
October 76.13 72.25 76.64 73.13 78.72 86.32
November 80.22 84.48 79.51 81.g0 86.87 90.92
December g0.70 90.64 91.64 9I1.52 094.58 105.43
Total 062.80 1009.31 1002.86 1013.08 1035.53 1_091.35

e e
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Statement-—I1
(Figures in lakh tonnes)
Despatches of Coal

Month ——— e e —
1975 1976 1977 1978 1979 1980

January . . . . 76.53 80.30 86.47 88.02 85.14 86.55
February . . . . 74.27 79.83 85.10 - 85.23 80.53 83.97
March - 79.6¢t 84.84 88.09 01.86 88.93 9I.15
April - . . 76 .82 76.28 84 57 82.94 82.46 85.47
May . . . . 74.91 76.78 83.92 78.51 82.52 84.63
June e 69.71 48 76.94 75.68 78.76 82.96
July . . . . 74 2 46 82.49 81.91 81.81 84.22
August . . . . 73-32 -97 79.28 78.68 8o.29 70.18
September e 7612 70.45 Bo.g7 7353 8o.43 78.32
October 7401 59 78. 0.4 72.50 Bo ob 82 40
November . . . 744t -85 77-81 70. 54 o 86 83 62
December So.23 97 81.97 2.ty BG b ab 23
Total . oLy, 42 03478 gy o8 gfitd 63 il oy o1 o
Norms for Appoiniraent of Retired ment of power in the Unios Territory

Judges on Commissions

3868. SHRI N, DENNIS: Will the
Minister of LAW, JUSTICE AND
COMPANY ATFFAIRS be pleased to
state whether there arp proposals un-
der the coasideration of Government
to prescribe norms for the appoint-
ment of High Court Judges on com-
missiong after retirement?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P,
SHIV SHANKAR): No, Sir.

Production availability and require-
ment of power in Goa, Daman and
Diu

3869. SHRIMATI SANYOGITA
RANE: Will the Minister of ENERGY
be pleased to state:

(a) what is the existing position of
production, availability and require-

of Gona, Daman and Diu; and

(b) what measur.s Government
propose to take to golve the qucstion
of shostage of power and provide it
in ardequate quantity for the Union
Territory?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
There is 1no power generation in the
Union Territory of Goa, Daman &
Diu, The requirement of power of
thi= Unio) Territory is met through
sunplies from the neighbouring States

like Karnataka, Maharashtra and
Gujarat. For meeting the future
power requirement of Goa, the

Ministry of Energy hag allocated 110
MW and 100 MW. power from the
first stage of Korba and Ramagundam
Super Thermal Power Stations res-
pectively. The total requirement and
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the gvailability of power from various
sources for the various years of the
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Sixth Plan period are
the rstatement below:—

a4,

indicated im.

Year Availability from (MW)
Total Requirement Surplus-
Karnataka Maha- Korba Rama- MW) Deficit
rashtra gundam (MW)
1g80-81 . . 50 18 68 8o (—)i2
1981-82 . . 65 15 83 104 (—)21
1982-83 . . 65 18 12 95 113 (—18
1383-84 65 18 51 134 123 (+)rr
198485 . . 65 8 51 47 181 148 (+)113

It will be seen that on present indi-
cationg there is likely to be a slight

shortage till 1982-83. The Central
Electricity Authority is constantly
monitoring the position apnd every

effort is being made to secure assis-
tance from the neighbouring States
with a view to meet this shortage.
From 1983-84 onwards, the power
requirciicit of the Union Territory of
Gea, Daman and Diu will be met in
full,

Registration of ‘HIRABOL’
from Dhanbad

Weekly

3870. SHRI A. K. ROY: Will the
Minister ¢f INFORMATION AND
BROADCASTING be pleaseq to state:

(a) whether it is a fact that the
registration of the Hindi weekly from
Dhanbad, Bihar, “Hirav0:” is stil]l be-

ing delayved de<pite co~=icting all
the formalities by the Ed:t,r of the
weekly long ago; and

(b) if co, the details and steps

taken thereon?

THE DEPUTY MINISTER FOR
INFORMATION AND BROADCAST-
ING (KUMARI KUMUDBEN M.
JOSHI): (a) and (b). The weekly
could not be registereq as the printer’s
declaration ag also the first issue of
the newspaper as required under the
Press and Registration of Books Act,
1867 have not so far been received.

Cancellation of the Meeting of D.V.C,
in February, 1981

3871, SHRI A. K. ROY: Wil the

Minister of ENERGY be pleased to
state:
(a) whether it ig a fact that the

meeting of the D V.C. scheduled Lo be
in Calcutta in the last week of
February, 1981 was cancelled, if so,
facts in detail;

(b) whether it iz a fact that the
meeting wag cancelled despite two of
its members, Chairman, D.V.C, and
the Power Secretary, West Bengal
were available;

(c) whether it is fact that the
quorum of the meeting was two and
previously also the meeting were held
with two members, if so, dates and
the place, where such meetings were
held in last year, facts in detail; and

(d) reasons for cancelling the
bresent meeting of the Corporation.

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
The DVC Meeting scheduled to be
held in Calcutta on 27-2-1981 was not
cancelled, but postponed at the
request of the Member representing
the State Government of Bihar. The
meeting wag later held on the Tth
March, 1981,
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(c) The guorum for the DVC
Board meetings is two, During the
period from March '80 to February 81
3 Corporation meetings have been
held on 27-3-80, 30-4-80 and 27-10-80
respectively, all at Calcutta. Two
members of the DVC Board were
present in these three meetings,
namely Chairman DVC and the
member representing the Government
of West Bengal.

(d) This hag already been stated
in (a) and (b) above.
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Recruitment policy in Engineers
India Ltd.

3873. SHRI SUSHIL BHATTA-
CHARYA: Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether he is aware that the
managements of Engineers India Limi-
ted are not following ths B.P.E
guidelines in regard to the recruitment
policy;

(h) whether he is also aware that
recently a large scale recruitment was
made by the management of Engi-
neers India Limited in violation of all
the norms and guidelines of B.P.E,;
and

(c) sleps Government propose to
take in the matter?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Recruitment
Rules of Engineers India which have
been approved by the Board of Direc-
tors are based generally on the guide-
lines given by the Government.

(b) A few specifie complaints were
received and on enquiry it was found
that the recruitments had been made
as per Company’s Recruitment Rules.
There was also an instance where,
alleging violation of rules in certain
recruitments in Engineers India Ltd.'s
field staff at Bharuch, a writ petition
was filed in the Gujarat High Court,
However, after discussions the matter
was settled amicably and the writ
petition was withdrawn, Government
are not aware of any large scale vio-
lation of all norms & guidelines in
recruitments by Engineers India Ltd.

€¢) Does not arise.
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Anomaly in promotion of employees
of Engineers India Ltd.

3874. SHRI SUSHIL. BHATTA-
CHARYA: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to refer to the
reply given to Unstarred Question No.
1045 on 25th November, 1980, regard-
ing basis for filling vacancies in En-
gineers India Ltd, and state:

(a) how both the system i.e. “Per-
sons who apply in response to the
Company’s advertisement in news-
papers or otherwise” and ‘“existing
Employees of Engineers India Limited
promotions from within the company
are made upon the recommendat.on
of the duly coustituted departmental
committees ecach year’—are working
together;

(b) whether these systems have
been found to be contradictory; and

(¢) if so, steps Government pro-
pose to take to remove the anomaly
of the system?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) To fill up
the gaps caused by staff turnover and
to meet additional manpower re-
quirement, az and when required, re-
cruitment is made through open ad-
vertisments. Employees of the Com-
pany who fulfill the requirements are
also considered alongwith outsiders;
in addition employees are given pe-
riodical promotions depending upon
the recommendations of the Depart-
mental Promotion Committee and
other factors.

(b) No, Sir.

(c) Does not arise.

Legal aid to Scheduled Castes and.
Scheduled Tribes

3875. SHRI K. PRADHANI:
SHRI ARJUN SETHI:
SFIRI CHINTAMAN] JENA:
SHRI G. Y. KRISHNAN:
SHRI R. N. RAKESH:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether it is a fact that Cen-
tral Government had laid down a
criteria regarding the legal aid given
to the Scheduled Castes and Schedul-
ed Tribes;

(b) if so, the details thereof; and

(c) the number of personsg belong-
ing to Schedulcd Castes and Schedul-
ed Tribes have been benefited, State-
wise during last two years?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR]I P. SHIV SHANKAR): (a) and
(b). The Central Government has not
laid down any such criteria, The Com-
mittee for Implementing Legal Aid
Schemme headed by a Supreme Court
Judge has, however evolved a Model
Scheme for Legal Aid Programme ac-
cording to which Scheme limitalion
as to income shall not apply in cases
of disputes where the party belongs
to a Scheduled Caste or a Scheduled
Tribe.

(¢) Legal aid schemes are being
operated by 20 State Governments
and 6 Union territory administrations.
The Schemes have been evolved only
so~ie time back and the number of
persons belonging to Schdeuled Castes
and Scheduled Tribes who were
benefited by the Scheme is not possi-
ble to be spell out as the schemes
do not provide for any report of the-
Central Government.
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Demand of Soda Ash

3876. SHRI HIRA LAL R. PARMAR:
“Will the Minister of PETROLEUM,
+CHEMICALS AND'FERTILIZERS be
pleased to state:

(a) the production and demand of
soda ash in the couniry during 1880;

(b) the reasons for shortfall in
production of soda ash; and

(c) the steps proposed to raise tha
production of soda ash?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI); (a) The produc-
tion of soda ash during 1980 was
5,48.707 metric tonnes, The estimated
demand of soda ash during the year
1980-81 was 6,30,000 metric tonnes.

(b) Capacity utilisation is 81.4 per
cent and would have been higher but
for the lock out in the plant of M/s.
Saurashtra Chemicalg from 14-10-1980
to 24-11-1980 and the floods m Guja
rat in the month of July, 1980.

(c) Government are constantly
monitoring supply of inputs, so that
capacity wutihsation is maximised. In
addition, Government have also ap-
proved additional capacities of 10.40
lakh tonnes of soda ash by way of
substantial expansion as well as new
undertakings.

Funds for Legal Assistance to Schedul-
ed Castes and Scheduled Tribes

3877. SHRI N, E. HORO: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleaszad to
- state:

(a) whether it is a fact that Cen-
tral Government has sanctioned some
money for the legal assistance to
the Scheduled Castes and Scheduled
"Tribeg persons;

(b) it so, the details regarding this
amount of money sanctioned to the
State ot Bihar district-wise; and
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(c) whether Central Government
has got any check in this ie., regard-
ing the proper utilisation of this
money?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAI
(SHR1 P. SHIV SHANKAR): (a) No
separate sum has been sanctioned by
the Central Government for legal aid
to the members of the Scheduled
Castes and Scheduled Tribos. How-
ever. ag per the Model Scheme for
Legal Aid Programme evolved by the
Committee for Implementing Legal
Aid headed by a Supremc Court
Judge, limitation as to income shall
not apply in cases of disputes where
the party belongs to a Echeduled
Caste or a Scheduled Trike.

(b) and (c¢). The questions do not
arise,

Expansion of capacities in public
undertakings

3878 SHRI K P. SINGH DEO:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government have
planned to expand to carscity of
some of the industries in the public
sector such as IDPL;

(b) if so, whether the Central Gov-
ernm2nt are considering locating some
of these in the industrially backward
States; and

(c) if so, whether Government have
decided to locate any of these indus-
iries in Orissa and if so, the details
thereof?

THE MINISTER OF PETROLEUM,

CHEMICALS AND FERTILIZERS

(SHRI P. C. SETHD: (z2) Yes Sir.
(b) Yes, Sir.

(¢) The Indian Drugs and Pharma-
ceuticals Limited, a Public Sector
Drug Company, has proposed to set
up jointly with Orissa Development
Corporation Limited, a Unit for manu-
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facturing drug formulations in Orissa
State. A proposal to set up a phos-
phate fertilizer plant at Paradip in
Orissa is being processed, A letter
of intent has also been issued recent-
ly to Industrial Promeotion and Invest-
ment Corporation of Orissa Limited
(IPICOL) for a 15,000 MT/PA Polyes-
ter Staple F.bre (PSF) plant which
may be set up in the joint sector.
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Rehabilitation of displaced persons
from East Pakistan

3880. SHRI AMAR ROYPRADHAN:
Will the Minister of SUPPLY AND
REHABILITATION be pleased to state
what effective measures Government
have taken for proper, speedy and
complete rehabilitation of displaced
persons from East Pakistan (now
Bangladesh)?

THE MINISTER OF STATE IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI RIAGWAT JHA
AZAD): The rehabilitation of old mig-
rants from former East Pakistan (i.e.
those who came to India upto
31-3-1858) in States other than West
Bengal was completed by 1961-62. An
assessment of the residuary problems
of rehabilitation in West Bengal was
Jast made by a Working Group in
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1975-76. The recommendations of the
Working Group were, by and large,
accepted and schemes are being im-
plemented by the State Government
with the funds provided by the Gov-
ernment of India.

So far as new migrants (i.e. thoss
who came between 1-1-1964 and
25-3-1971) are concerned, excepting
about 2400 families in camps/karmi
shikirs etc. who are likely to be re-
settled during 1981-82, all other eligi-
ble displaced persons families from
former East Pakistan numbering
about 66,100 have since been settled,
the majority in agriculture, and the
others in small trade/business, indus-
try and employment, Those settled in
agriculture have been provided land
holdings from 3 to 5 acres tesides a
homestead plot and loans for hous-
ing, bullocks agricultural irputs, etc.
while those settled in small tirade/
business have been given homestead
plots as well as loans for business/
small trade. Irrigation facilities to
agriculturist settlers have been pro-
vided wherever feasible. Educational
and medical facilities have also bean
provided to the migrants besides other
infrastructural facilities.

Demands of striking Doordarshan
Programme Staft

3881. DR. VASANT KUMAR PAN-
DIT: Will the Minister of INFORMA-
TION AND BROADCASTING t©Le
pleased to state:

(a) whether the Doordarshan Pro-
gramme Staff Union had gone on par-
tial strike on 6th November and
again in December, 1980; and

(b) if so, what are their demands
and what action has been taken on
each of them?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) The Door-
darshan Programme Staff Union at
Bombay Kendra went on a partial
relay hunger strike for three days

MARCH 17, 1981

Written Answers 224.

from 3rd November 1880. There was
no strike in December 1980.

(b) The demands mainly related to
regularisation of casual artists, ad-
justment of staff rendered surplus as-
a result of implementation of the
report of the Staff Inspection Unit,
departmental promotions, settlement
of pending claims of travelling allo-
wance and provision of better ameni-
ties to the staff. Most of these de-
mands have been settled and action
is being taken regarding the few
remaining demands.

Additional oil supply from U.S.SR.

3852. DR, VASANT KUMAR PAN-
DIT: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS we pleased to state:

(a) whether attention of Govern-
ment has been invited towards a
newsitem appearing in the “Tribune”
-—Chandigarh edition dated 24th Nov-
ember, 1980 under the caption “Addi-

tional oil supply may be discussed
with Brezhnev’;
(b) if so, whether Government

have received any reply from the
Soviet Union about additional oil
supply agreed io after the talks with
Soviet President who recently visited
India; |

(¢) if so, the outcome thereof;

(d) whether Government are con-
sidering to approach Soviet Union
to expedite the supply of cil, if so,
the details thereof; and

(e) the details of steps being taken
by Government for continuance of
orders for oil supply from other
sources?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.

(b) to (e). It would not be in pub-
lic interest to disclose details in this
regard.
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Thapar Group’s proposal to set up a
Hydro-electric Plant in Karnataka

3883. SHRI CHITTA BASU: Will
the Minister of ENERGY be pleased
1o state;

(a) whether the Thapar Group of
Industries has submitted a proposal
t0 set up a 30 MW hydro-electric
plant in Karnataka State;

(b) if so, the details of the pro-
posal; and

(c) the reaction of Government

thereto?

THE MINISTER OF STATE IN
AHE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (c). The
information is being collected from the
State Government who are concern-
ed with the matter, and will be laid
on the Table of the House,

D.V.C.’s proposal to set up a Thermal
Power Station at Mejia in Bankura
District

3884. SHRI CHITTA BASU: Will
the Minister of ENERGY be pleased
to state:

(a) whether the D.V.C. has sub-
mitted a feasibility report to Govern-
ment of India to set up a 600 MW
Thermal Power Station at Mejia in
Eankuia district (West Bengal) very
recently;

(b) if so, whether Government have
examined the report; and

(e) it so, decision taken in this res-
pect?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (e).
The Damodar Valley Corporation have
submitted a project Report for , the
seiting up of & 3 x 210 MW Thérmal
Power Station at Mejia (Stage I) in
the Bankura district of West Bengal.
Th? Central Electricity Authority,
which is examining the report, has
:nc!t yet established the techno-econo-
Mmic feagibility of the scheme.
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D.V.C’s proposal to set up Power
Stationg to meet the demand of Durga-

pur-Asansol Complex

3885. SHRI CHITTA BASU: Will
the Minister of ENERGY be pleased
to state:

(a) whether the D. V. C. have
very recently submitted a number of
proposals to set up power stations to
meet the growing power needs- of
Durgapur-Asansol Complex;

(b) if so, the details thereof; and
(c) stages at which the proposals
rest now?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Recent-
ly two proposals have been submitt-
ed by the DVC for setting up of
new thermal power stations to meet
the growing power needs of the re-
gion, including the Durgapur-Asan-
so] Complex.

() and (c¢). One of the proposals,
for the installation of 2x210 MW
Thermal units at Bokaro ‘B’ Stage-
II in Bihar, has already been approv-
ed by the Public Investment Board.
The proposal for setting up of a
2%210 MW Thermal Power Station at
Mejia in Bankura district, West Ben-
gal, is yet to be cleared, techno-eco-
nomically by CEA.

Non-Observance of Holiday in
Indian Petro-Chemicals Corporation
Limited, Baroda

3886, SHRI R, P. GAEKWAD: Will
the Minister of PETROLFUM CHEMI-
CALS AND FERTILIZERS be pleased
1o state:

{a) whether Government are aware
that 19th January, 1981 was de-
clared a holiday for all Central Go-
vernment offices and Government of
India Undertakingg as a mark of ho-
nour for completion of 1400 wvears
of Islam and its Founder Prophet
Mohammed;

(b) whether Government are aware
that in response to the said an-
nouncement all Central Governmen#
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offices ang Public Sector Undertak-
ings observed holiday on 19th Jan-
uary, 1981;

(¢V whether Government are aware
that Indian Petrochemicalg Corpora-
tion Limited which is a Government
of lndia Undertaking at Baroda, did
not declare holiday on the 18th
thovgh other Central Government Un-
dertzking like ONGC, IOC etc. at
Barcda declared holiday on 19th;
and

(d) if sp reasons lherefor?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(STIRI P. ¢ SETHID). (u» on? ().
Ye , Sir,

(c) and (d), Government's orders
declsring holiday  on 19th January,
1921 wag received by Indian Petro-
choemicals Corporation at Baroda in
the afteracon of Saturday the 17th
January 1981 by which time the
Regional offices had closed and most
of i1heir eomplovees in the gencral
shift numbering about 3,30g had al-
readv left, ‘Therefore it was not
po-rikle  to communicate to o wvast
mnictity of the employeeg that 19th
Jarvary would be a holiday. On the
morning of 18th January, all emplo-
vees in the general shift, in Regional
offices and in Baroda reporteg for
duty. It was not possible to provide
transport simultaneously to about
2000 emplovees to return, without
causing serious dislocation. Therefore,
in consultation with the Unions at
Baroda, IPCL decided to give an ad-
ditional Restricteq Holiday to the
employees at all offices during the
year 1981,
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Power requirement in Gujarat during

Sixth Five Year Plan

3888. SHRI CHHITTUBHAI GA-
MIT: Will the Minister ot ENERGY
be pleased to state:

(a) the likely requirement of po-
wer, in Megawatts, in Gujarat dur-

»

ing the Sixth Five Year Plan;

(b) the steps to be taken by the
Central Government to meet the
power requirement of Gujarat;

(¢) whether Gujarat Government
hags sent g proposal to the Central
Electricity  Authority and Planning
Commission to meet their require-
ment; and

(d) if so, the details thereof and
when approval will be accorded
thereon ang the details of the con-
crete steps to be taken by the Cen-
tral Government therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Based on
the tentative estimates prepared for
the 11th Annual Power Survey Com-
mittee, the Working Group on Power
constituted by the Planning Com-
mission for recommending power
programme for 1980—85 estimated
the requirement of peak demand in
Gujarat as 2645 MW in 1984-85.

(b) Power generation projects ag-
gregating to 1956 MW of generating
capacity are presently under execu-
tion in the State. A benefit of 1175
MW will acerue from these projects
during the 6th Plan (1980—85) which
will take the installed generating ca-
pacity from 2221.0 MW as on March
1980 to 3396.0 MW at the end of the
6th Plan. These projects are:
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Name of the Scheme Benefits 1980-85 {(MW) during
1985-go

Hydro

Ukai Left Bank Canal (2 2.5) . . . 5 .

Kadana Pumped (4x 60) 120 120

Thermal

Ukai 5th Unit (1x210 MW) . . . 210

Wanakbori (3x210) . 630 ..

Wanakbori Extn. (3x210) . . 210 420

Kutch Lignite (23 60) 120

Sikka Replacement (1 120) 120
Grand Total 1175 _h__;a-o_

In addition, the State will also derive
its share of 87 MW out of 600 MW
capacity expected to be commissioned
in Korba Super Thermal Power Sta-
tion during 1980—85 period. The
states share in this STPS would in-
crease to 107 MW in the 1100 MW
stage. The gstate will also have a
share in the Waidhan Super Ther-
mal Power Station proposed to be
constructed jn the Western Region
with an initial capacity of 1000 MW

and ultimate capacity of 3000 MW.
The benefits from the projects will
acerue only in the period beyond
1985.

(c) ang (d). Power projects sub-
mitted by the Gujarat Govt./Gujarat
Electricity Board to the Central Elec-
treiity Authority for techno-economic
appraisa] and their present status are
given below:—

Name of the Project

Installed Estimated
capacity  cost

Present status

(MW)  (Rs. crores)

1 2 4
1. Gandhisagar 1% 210 69.30 The availability of coal & its transportation
TPS Extn. has not yet been established. ¥ i~
[ ]
2. Pethapur TPS IX [0 66.00 The availability of coal for this project
(Replacement Project)’ has been established. Project authorities

g. Sardar Sarovar (Multi-

have been requested to furnished clari-
fications on ¢ points and also finalise
sidings and terrmnal arrangements with
Western Railways and obtain clearance
from Civil Aviation Department for instal-
lation of Chimney.

5% 1504+ Power Being a Multi-purpose project, it has to be

purpose project) 6x 75 Compo~ processed in the Central Water Commis-
nent sion for clearance by the TAC

the Plannir g Commission

524.00 before the portion is cleared by the

CEA. Gomments of the CEA have been
forwarded to CWQ who co-ordinate the
technical examination.
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Holdiing of pending Bye-elections
State Assembulies

3889, SHRI CHIRANJILAL SHAR-
MA: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

to

(a) whether programme for hold-
ing pending Dbye-election to Lok
Sabha and the Assemblies has been
finalised, and

(b) if so, the details thereof and
the time by which these elections will
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be held?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
and (b). The Commission will con-
sider the question of holding of the
bye-elections after the revision of
rolls has been completed. A state-
ment showing the position with re-
gard to revision of electoral rolls
undertaken by the Election Commis-
sion is attachoad.

Statement
HOUSE OF THE PEOPLE

No.
Constituency

Nan: of the State

and Name of

Remarks

1. Meghalaya t-Siullong

. Orissa . . 6-Curtack

g. Uttar Pradesh 54-Mirzapur
2-Garhwal
25-Amethi
56-Allahabad
12-Bareilly

. West Bengal . . 26-Serampore

5. Rajasthan . . . rto-Bavana (SC)

eyt

Programme for revision of rolls with
18-3-1981 as the date for final publi-
cation approved by the Commission.

Rolls already revised and published
with 1-1-1981 as the qualifying date.

Revised rolls are likely to be published
with 1-1-1981 on 16-3-81.

Rolls already revised and published
with 1-1-1981 as the qualifying date.

LEGISLATIVE ASSEMBLIES

1. Bihar . . . 203-Bakhtiarpur
261-Hisua
275-Giridih
214~-Sandesh
1-Dhanaha

2. Himachal Padesh . 24-Nadaun
28-Nadaunta

3. Gujarat . . . 27-Kalawad

4. Manipur . 53-Tamenglong

50-Schsella
60-

Y

Rolls already revised and
with 1-1-1981 as the quali

blished
ying date,

Do.

Programme for revision of rolls with
2-5-81 as the date of final publica-
tion has been approved, by the
Comimission.

Summary revision of rolls in progress.
revision started on 16-2-81

s
“and rolls will be finally published
on 18-3-1981.
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6. Karnataka

7. Tamil Nadu . « 194-Tiruppatiur

8. Tripura 44-Raima Valley (ST)
6-Agartala
16-Bishalgarh

g. Punjab 104-Faridkot

10. Uttar Pradesh
244-Patiali
205-Jahanabad

1go-Lakshmipur
66-Shahjahanpur

318-Tindwari
40-Bisauli

223-Midnapore
48-Suzapur
g1-Kharha

z1. West Bengal

37-Kumai ganj

138-Dum Dum

159-Manicktola

108-Jadavpur
23-Darjeeling

174-Dharwad Rural

370-Sikandararao

R i e

Rolls already revised and published
with 1-1-1981 as the qualifying
date.

Do.

The Chiefl Electoral Officer is not in a
position to revise the rolls due to
law and order problem.

Rolls alrecady revised and published
with 1-1-1981 as the qualifying date

Do.

Revised roll to  be published on
16-3-81.

Weport by Committee Investigated
theft of Gas cylinders from Shakur-
basti

3800. SHRI CHIRANJI LAL SHAR-
MA. Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether the high powered com-
mittee appointed by the Indian Oil
‘Corporation to investigate the alleged
theft of about 4000 gas cylinders from
the  Shakurbasti filling station in
Delhi has submitted its report;

(b) if so, the details thereof; and

(¢) action taken thereon?

THE MINISTER OF PETROLEUM,
THEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) No, Sir.

(b) and (c). Does not arize.

Provision of funds py French Govern-
ment for petrochemical complex in
Haldia

3891. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether French Government
has shown willingness to provide
funds for the proposed petro-chemi-
cal complex in Haldia; and

(b) if so, the details thereof?
THE MINISTER OF PETROLEUM,

CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) The French

.Government have not made any spe-

cific proposal to provide funds for the
Petrochemical Complex at Haldia.

(b) Does not arise.
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Nomination of members on Film and
Television Society

3892, SHRI L. S. TUR: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the rationale of nomination of
members on the Film and Television
Society and ithe Guidelines worked
out, it any (Statesman-Tth February,

1981 ; and

{b) consideration on which the no=-
mination of a representative of Na-
tional Dainy Development Board hus
been done?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRIL
VASANT SATHE): (a) A leading
film maker, Shri Shyam Bengal has
been nominated as President of the
FTII Society. Nominations have been
made to the membership of the So-
ciety from the following categories:—

(i) 3 experts in their individual
capacily, to represent the activities
of the Central Govt, in the fields of
Education, Culture, External Affairs,
(‘Tealth, Family Planning and Agri-
culture,

(ii) 8 persons of eminence, con-
nected with film, Educaiion Jour-
nalism, Literature, Telcvision, Per-
forming Arts etc.

(iii) 4 persons from among the
alumni of the Institute.

(b) A representative of the Na-
tional Dairy Development Board Dr.
A. A. Chothani has been nominated
to represent the activities of the Cen-
tral Government in the field of Agri-
culiure.

Steps in improve Visakhapatnam
Radio Station

3893, SHRI' P. RAJAGOPAL NAI-
DU: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) the steps being proposed to be
taken to improve Visakhapatnam Ra-
dio Station during the year 1981-82;
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(b) whether it is a fact that a 10
K.W. transmitter is generally lying
idle ang has been used as a stand-
by; and

(¢) if so, the steps being proposed
to make use of the same in order to
make 1t more useful?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KXU-
MUDBEN M. JOSHI): (a) Cons-
truction ywork of the building for the
permanent studieg at Visakihapatnam
is proposed to be taken up during
1981-82, Site has already been ac-
quired for this purpose.

(b) and (¢). The 10 K.W. MW
transmitter, wheih was operating at
AIR Visakhapatnam before the com-
missioning of the 100 K.W. transmit-
ter, has cutlived i1is useful life and has
been retained there as 3 stand-by. In
any case, it cannot be used for a new
service at Visakhapatnam as there is
no allocation of frequency for this
power under the International Tele-
communication Union’s MW plan.

Coverage by Bombay ALR./T.V,
Regarding non-supply of water

3894. SHRI R. K. MHALGI: Wili
the Mimnister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a faect that an
agilation in the form of “rasta roko”
had paralysed life in large parts of
South Bombay on 13th  December,
1980 to protest against the non-supply
of water continuously for the third
day in a row;

(b) whether it is a fact that the
non-snpply of water even on the
third day, without prior notice, took
the public by surprise;

(c) if so, whether this happening
wag adequately covered by the Bom-
bay stations of ATIR and TV before,
during and after the event; and

(d) if so, the details of the news
and the comments made by the Gov-
ernment controlled media over the
issue; i
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) and (b).
It was on 15th December and not
on 13ty December that the residents
of Girgaon area in Bombay suddeniy
resorted to a “Rasta Roko” agitation
in cunnection with the demand for
regular supply of water.

{(¢) and (d). The news was ade-
guately covered in the 7.00 P.M,
evening regional news bulletin in
Marathi of the Bombay Station on
the same day. TFollowing is the wyer-
batim  translation of the news:—
“The residents of Girgaon area in
Bombay suddenly resorted this morn-
ing to a “Rastz Roko” agitation in
connection with thcir demand for re-
gular supply of watler. The agitation
came to an end by 11 AM. as the
Bombay Municipal Corporation made
special supply of water to that area.
Dug to repairs to the pipelines of
Malabar Hill Tank, water supply to
the Girgaon area had depleted for
the last two days. Today, the resi-
dents of the area did not get any
water. Due to this, enraged resi-
dents of the area blocked all roads
going to South Bombay. Trains near
Charney Road Station were also halt-
ed. At some places, there was stone
throwing and buses also were blocked
as a result of which office goer had
to walk to their offices. Attendance
in offices suffered during the period
of agitation, Western Railway Traffic
between Churchgate and Bombay
Central was delayed. Schools and
shops in Girgaon area were closed”.

2. In respect of Doordarshan, the
information is being collected and
will be laid on the Table of the
House.

Production of Synthetic Rubber

3895. SHRI MUKUNDA MAN-
DAL: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LISERS be pleased to state:

(a) whether Government are aware
of the problem of production of syn-
ﬁ‘ﬂ‘k.tllbb&]l';_ and -

(b) details of the action taken and
reasons thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILISERS
(SHRI P. C. SETHI): (a) and (b).
At present two units, viz. IPCL,
Baroda and Synthetics and Chemi-
cals Ltq Bareily, are engaged in the
production of synthetic rubber. They
could not operate at their full rated
capacity during 1980 primarily due
to inadequate availability of coal, raw
materials etc., and certain operation-
al problems. Remedial measures
have been taken by the companies
and it is expected that the produc-
tion would improve.

Financial assistance by OPEC for buy-
ing oil

3897. SHRI S. M. KRISHNA: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether India has asked the
visiting delegation of Organisation of
Arab Petroleum Exporting Countries
(OAPEC) to use its good offices to
persuade the Organisation of Petro-
leurn Exporting Countries (OPEC) to
classify it for the purpose of extend-
ing financial assistance for buying oil;
and

(b) if so, the outcome thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND -"FERTILIZERS
(SHRI P. C. SETHI): (a) There was
no formal request, however this
matter came up during discussions
among other subjects.

(b) Does not arise.
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Agreement with Romania to import
generating sets

3899. SHRI JANARDHANA POO-
JARY: Will the Minister of ENERGY
be pleased to state:

(a) whether India has signed an
agreement with Romania for the im-
port of six to twelve 330-MW gene-
rating sets;

(b) whether it is a fact that these
sets are of no use to this country;

(c) what is the cost of these sets;
and

(47 the reasons for signing of an
agreement in view of (b) above.

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN); (a) A propo-
sal had been received from the Govt.
of the Socialist Republic of Romania
for setting up of super thermal po-
‘wer plants of 2000 MW capacity in
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India equipped with the turbo-gene-
rating sets of 330 MW units. As per
the proposals, payments for Romanian
equipment could be made, inter-alia
by exporting iron ore and pellets of
iron ore using the benefliciated iron
ore concentrate from Kudremukh
open cast mine. A mention of this
offer was made in the Protocol of
the 5th meeting of Indo-Romanian
Governmental Joint Commission for
Economic, Technical and Scientific
cooperation held in Bucharest from
October 21.—24, 1980 7+ was [inther
statcd in the protocol that the offers
will be examined in accordance with
the relevant policies relating to Power
plant equipment in India.

(b) to (d). So far as the Romanian
offer on the power side is concerned,
no final decision has vet been taken
on the suitability and acceptability of
this offer.

Loansg by OPEC for additional require-
ment of oil to developing countries

3900. SHRI B. V. DESAI: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be plea-
sed to state:

(a) whether Union Government
had appealed for a change in the pro-
posed criterion of the OPECs for long
term interest free or low  interest
loans to the developing countries to
enable them to meet their additional
requirement of oil in future;

(b) whether this was stategq to
the Sixth Member delegation of Orga-
nisation of Arab Petroleum Export-
ing Countries when they visited India
during February, 1981,

(¢) if so, whether they have agreed
to India’s requbst; and

(d) if so, whether any decision has
been communicateq by them {o India?

THE MINISTER OF PETROLEUM,

CHEMICALS AND W
(SHRI P. C. SETHI): (a) 'The
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réferred this question inter-alia, to
the long term strategy committee. No
final decision on this gquestion has
been reached.

(b) There was no formal request,
however this matter came up during
discussions among other subjects.

(¢) and (d). Do not arise.

New coal scams found in Durgapur

3901. SHRI B. V. DESAI: Wil the
Minister of ENERGY be pleased to
state:

(a) whether it is a fact that a new
<oal seamg of 1.7 mtr, and 5 mtr.
thickness have been found at the
steel town of Durgapur 1n West Ben-
gal;

(b) if so, what are the details of
the same;

(e) whether discovery of coal seams
has thus increased the possibility of
coal being mineq further;

(d) if so, what steps have been
taken or are being taken for extract-
ing coal from these coal seams, and

(e} what is the total expenditure
to be involved in producing coal out
of this?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIRRAM MAHAJAN): (a) to (e).
Exploration for coal by G.SI s
currently under progressg in Durgapur
area and in 2ne bore hole two seams
of 1.5 and 6.3 mtrs thick were encoun-
tered. The planning for coal exploi-
tation including investment, can only
b¢ undertaken after the receipt of
dethlley Geological reports and on the
bagix ‘of techno-economic fasibility of
exploiting the coal deposit.
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Terms and conditions of agreement
for Thal Vaishet and Hazira with
Italian Company

3903. SHRI B. V. DESAT:

SHRI M. V. CHANDRASHE-
KARA MURTHY:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that an
agreement for the establishment of
urea plants at Thal Vaishet and Ha-
zira has been reacheq with the Italian
company;

(b) if so, what are the terms and
conditions, Italian firm hag asked for;

(c) what are the main points of
the agreement;

{(d) whether Government have
cleareq the collaboration agreement
for these urea plants; and

{e) if so, when the work on the
plants are likely to be started?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Mr/s.
Rashtriyg Chemicals & Fertilizers
(RCF) and M/s. Krishak Bharatj Co-
operative Ltd. (KRIBHCQ) have
signed agreements with M/s. Snam-
progetti of Italy for consultancy ser-
vices for the Urea plants to be set up
at Thal Vaishet and Hazira respec-
tively.

(b) and (c). Under the agree-
ments, Snamprogetti will provide
process licence, technical know-how,
basic engineering, procurement, ins- _
pection ang expediting services, tech-
nical assistance for construction/erec-
tion gnd supervision services for
start up ang commissioning for the
Urea plants of the two fertilizer pro-
jects. The total fees (net of taxes)
payable to Snamprogetti will be
$ 4.4996 million in respect of the three
urea plants at Thai and $ 5.237 mil-
lion in respect of the four urea plan
at Hazira, :
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(d) Yes, Sir.

(e) Work has already commenced
in respect of the Thal Vaishet plants,
the effective date of the agreements
with RCF being 31-1-1981, In regard
to the Hazira plants, work is expected
to commence from the 31st March,
1981, which is the effective date of
the agreements between ERIBHCO
and Snamprogetti.

Causes of power shortage in the
country

3904. SHRI CHITTA MAHATA:
Will the Minister of ENERGY be
pleased to state:

(a) whether Government propose
to set up an expert committee o go
intp the causes of Power shortage in
the country; and

(b} if so, the details thereof?

THE MINISTRY OF STATE IN
‘THE MINISTRY OF ENERGY (SHRI
VIERAM MAHAJAN): (a) There
is no such proposal under the consi-
deration of the Government.

(b) Do not arise.

Schemes regarding improvements in
T.V./Radio

3905. SHRI] M. V. CHANDNRA-
SHEKARA MURTHY: Will the
Minister of INNFORMATION AND
BROADCASTING be pleased to
state:

(ay whether he hag under consi-
deration various schemes in regard
to the improvements in the T.V. and
Radio; and

(b) whether Government is also
<onsidering to have a powerful trans-
mitter for transmitting news to
foreign countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI XKU-
MUDBEN M. JOSHI): (a) Yes, Sir.

(b) Yes, Sir. Six bhigh power
short-wave transmitters are proposed
to be added during Sixth Plan
(1980-85) period for strengthening
the existing External Services.

Silent valley hydro-electric project

3906. PROF. P. J. KURIEN: Will
the Minister of ENERGY be pleased
to state:

(a) latest position of Silent Valley
Hydro-electric project and the reasons
for the delay in sanctioning it; and

(by whether Government are con-
sidering any alternative to Silent
Valley Project, if so, details thereof?

THE MINISTRY OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) In pur-
suance of discussions, the Chief
Munister of Kerala had with Prime
Minister in August, 1980, it was
decided to set up a Joint Committee
comprising of representatives of the
Government of India and the Gov-
ernment of Kerala to review all the
scientific information and make suit-
able recommendations. The Com-
mittee has held two meetings but has
not yet completed its task.

(b) Do not arise,
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. Jrofipgtion of Ot from Coal

3908. SHRI ATAL BIHAR] VAJ-
PAYEE: Will the Minister of
ENERGY be pleased to state:

(a) is it a fact that a pilot plant
at the Central Fuel Research Insti-
tute, Dhanbad produces about 300
litres ¢f o1l a day from 0.5 tonne: of
coal;

(b) is it also a fact that for deve-
loping a commercial scale plant for
conversion of coa] into oil, the Insti-
tute ;s awaifing clearance of a 25
tonne capacity coal hydrogenation
Pplant submitting to the Government;
and

(c) when was such a proposal sub-
mitted, progress so far in this regard
and further action to be taken?

THE MINISTRY OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKEAM MAHAJAN): (a) Coal
hydrogenetion tests carried out at the
4 tonn. per day capacity laboratory
pilot plant at Central Fuel Research
Institute has produced 8.15 kg. of
Synthetic distillate ang 2.5 litres of
Syntheiic diesel oi+ from abouy L6
kgs. of ¢oal feed slurry,

(b) and (e¢). A proposal for setting
up of .5 tonne per dav capacity Coal
Hydrogenition Plant  was  received
from Centiral Fuel Research Institute
in December, 1980. Government have
included thig project m the Sixth Plan
Programme of CFRI.

Fertilizer Plant at Orissa

3809. SHRI CHINTAMANI
JENA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS he pleased to state:

(a) whether it is a fact that the
State Government of Orissa has
communicated their decision to the
Union Government to provide land,
water power and communications
chxh,txgg like roads bridges etc. for
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establishment of 3
capacity fertilizer

(b) if so, the decision of the Gov-
ernment in this reg_ard;

lakhs tignnes
plant at Orrisa;

(¢) whether it is a faect that the
proposed project has been referred
to the Public Investment Board for
appraisal;

(d) if so, the decision will be
in this subject; and

(e) when the decision will be
taken by the Central Government for
establishment of Fertilizer Plant at
Paradip?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) to (e).
The p:oposal for setting up of a
phosphatic fertilizer project at Para-
dip in Orissa is being processed by
Government for an investment deci-
sion and a decision is expected to be
taken -onn. The Government of
Orissa  have, ipn this connection,
agreed to:provide the necessary in-
frastructure facilities required for the
proiect like land, water, powcr, roads,
etc.

Soviet Union's offer for development
of Fuel and power in India

3010, SHRI SATISH AGARWAL:
Wiil the Minister of ENERGY be
pleased to state:

(a) whether it ig a fact that
iecently Indo-Soviet Joint Commis-
sion held discussion in Delhi about
the co-operation that the Soviet
Union cen give for the dovelopment
of fuel and power in India; and

(b) whether as g result of the dis-
cussion the two countries could arrive
at any year wise programmes that
will he taken up by India in the
above field where Soviet co-operation.
will be available anqd if go, the parti-
culars of such projects that will be
taken in hand during 19817

| THE MINISTER OF STATE IN
}u:m: MINISTRY OF ENERGY (SHHT
VIKRAM MAHAJAN): (a) and (b).
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The construction of an in-
tegrated thermal power plant of the
capamty of 1000 {with possibility
of expansion up to 3000 MW) to-
gether with associated transmission
lines of about 900 kms length and
stagewise construction of the Nigahi
coal mine in the Singrauli region
with Soviet assistance was one of the
subjects of discussion during the
Sixth Session of Indo-USSR Joint
Commssion held in January , 1981.
On the Coal side, Soviet assistance
for Jhanjra underground mine, Mu-
kunda Opencast Complex and moder-
nisation, of Kathara and Patherdih
coal washaries were also discussed
during the said Session. The exact
scope of the assistance to be provid-
ed bv the Soviet Union and the time
frams for the construction of these
projects are bheing finalised.

Yes, Sir.

Supply of bitumen to Kerala

3911. PROF. P. J. KURIEN: Will
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
plesascd to state:

(a) *vhethe; Government are aware
that the repair work and maintenance
of roads in Kecerala are at standstill
owing to the shortage of bitumen;
and

(b) steps Government propose to
to take to provide adequate supply
of bittmen?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Represen-
tations have been received in th.3
Ministry from the ®Government of
Kerala that the repair and mainte-
nance of roads in the State are
affected due to the shortage in the
supply of bitumen to the State;

(b) Instructions have been issued
to the oil companies to maximise the
supply of bitumen to the State in-
cluding Kera]a to the extent possible.
With the 'increased availabﬂ.lty of
bitumen it s hoped to mah full
sipplies to the Stdte as per alloca-
tions during 1081-

Recognition to SC/ST employees
' Wellare association by N.T.P.C.
Badarpur Division

3912. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of
ENERGY be pleaseq to state:

(ay whether it is a fact that the
Scheduled Castes and Scheduled
Tribes Employees Welfare Associa-
tion has not peen given recognition
by the Management of the National
Thermal Power Corporation Badar-
pur Division despite repeated re-
presentations by the Association;

(b) whether it is also a fact that
reservations in the matter of appoint-
ments and promotions of SC/ST em-
ploycez of the NTP.C. is not
governed by the policy laid down by
the Government in this respect;

(c) if =0, the reasons therefor; and

(d) the steps contemplated by the
Goverrment in ihe matter?

THE JAUNISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The
Schedu’ed Castes and Scheduled
Tribes Welfare Association at the
Badarpur Division of the National
Thermar Power Corporation was
formed in October, 1980, The Asso-
ciation has not submitted to the
Management copies of registration
certificates, and other documents
relevant to the understanding of the
objectives of ~ the Association and
other relateq matters. However. in
spite of this several meetings have
been he¢ld with the representatjves
of tha Association to discuss the
points brought out in the Memoran-
dum submitted by the Association.

(b)Y No. Sir. The matter of appoint-
ments and promotions of SC/ST
employees is being regulated in
accordance with the policy guidelines
laid down bv the Government of
India, Ministry of Finance, Bureau of
Public Enterprises.

(cy and (d). Does not arige.
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Number of reserved posts lying
wvacant in N.T.P.C. Badarpur division

3913. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of
ENERGY be pleased to state:

(a) whether it ig a fact that num-
ber of reserved posts are lying
vacant in the National Thermal
Power Corporation, Badarpur Divi-
sion;

(b) if so, the number of the re-
served posts (category-wise) which
have been lying vacant stating the
period for which these posts have
been lying vacant; and ’

(¢) the reasons therefor and the
steps contemplated by Government to
fill up these vacancies?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKERAM MAHAJAN): (a) Yes Sir.

(b) Details of the vacancies in
posts reserved for SC/ST candidates
in the wvarious categories are given

below:
Group Vacancies

B .Sc i . St
A . . . 92 17
B 10 6
C 79 138
D 41 68

The Management of the Badarpur
Thermal Power Station and Project
was transferred to the National
Thermal Power Corporation on
1-4-1978. Most of these vacancies
were in existence even at the time
of the transfer of Management to
NTPC.

{c) In spite of repeated efforts by
NTPC Management, in view of the
general shortage of suitable quali-
fled personne] in the different cate-
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gories in which wvacancies exists,
the 'required number of SC/ST can-
didates have not been available to
fill up these vacancies, In addition,
SC/ST candidates are permitted to
apply for outside employment with-
out any restrictions, as a result of
which the turn-over among these
categories is generally on the higher
side, leading to a decrease in the
number of SC/ST employees working
in the establishment.

In order to fill up reserved vacan-
cies, exclusive advertisements for
SCIST categories and interviews
with candidates from these categories
with relaxed norms of evaluation
have been taken up by NIPC
management, in addition to general
relaxations in age, experience ete.

Setiting up of new
Plants

polyestar fibre

3914 SHRI CHINTAMANI JENA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILISERS be
pleased to state:

(a) whether it is a fact that Gov-
etnment have recently approved
licensing of further capacities to cer-
iain  State Industrial Development
Corporations as reported in *“Indian
Express” dated 28th January, 1981
for setting up new polyester fibre
plants with a capacity of 15,000
tonnes each; if so, the details and the
consideration therefor;

(b) whether it is also a fact that
Government have recently allowed a
public sector ‘Bongaigaon’ unit to
expand their capacity of Polyester
fibre from 20,000 tonnes to 30,000
tonnes per annum; agnd

(c) if so, do Givernment consider-
ing expansion to each of the existing
polyester fibre manufacturers in the
private sector to 30,000 tonnes per
annum to make them at par and
economically viable before licensing
fresh capacitieg in the public eector
at enormous costs?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI p. C. SETHI): (a) A letter
of intent for setting up a plant for
the manufacture of 15,000 tonnes/
annum of polyester staple fibre has
recently been issued to the Industrial
Promotion gnd Investment Corpora-
tion of Orissa Ltd. Final decision on
other similar proposals has not yet
been taken.

(b) Yes Sir.

(c) There is no such proposal.

Land acquired in Kedla area of
Central Coalfield Limited

3915. SHRI A. K. ROY: Wil] the
Minister of ENERGY be pleased to
state:

(a) details of the land acquired and
proposed to be acquired in 1981 from
the peasants in the Kedla area of the
Central Coalfield Limited and the
jobs and compensation given or be-
ing offered to them, facts in details;

(b) whether it is a fact that no
coherent policy is being followed by
the Central Coalfield Limited towards
the land losers resulting in great
resentment in the village areas; and

(c) if so, steps taken on that?

THE MINISTER OF STATE 1IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Under
the Land Acquisition Act, acquisition
process for 8.38 acres of land in res-
pect of Kedla (Opencast) Project has
been completed and compensation
paid to the tenants by the Land
Acquisition Officer of the State Gov-
ernment, as per normal rules. Em-
polyment has also been provided to
90 persons. A further area of 33242
acres of Tenancy land iIs also in the
process of acquisition. Compensation
for this land would be paid_ only
after the acquisition proceedings are
completed. The tenants are, however,
being paig crop compensation annual-
4345 L.S.
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ly till the acquisition proceedings are
finalised and compensation for the
land is paig to them,

.Under Coal Bearing Areas (Ac-
quisition & Development) Act, 1957,
250 acres of tenancy land have been
acquited for the Kedla Washery by
Notification dated 22-12-1980. Assess-
ment of compensation in respect of
this area is in progress. Employment
under the prescribed norms would be
provided as and when the land is
occupied.

The area proposed to be acquired
for the project under the Coal Bear-
ing Areas Act is 16447.00 acres and
under the land Acquisition Act is
1,326.26 acres.

(b) and (c¢). No, Sir. Compen-
sation is paid on the basis of rates
fixed by the State Government in
respect of lands acquired under
Lang Acquisition Act. In regard to
lands acquired under Coal Bearing
Areas Act, compensation is determin-

ed and paid as per the provisions of
the Act.

In regard to provision of jobs to
land losers also, the company is fol-
Jowing a uniform policy i.e. one em-
polyment is given for 3 acres of land
acquired. "

Thermal Power Plant at Kanti in
Bihar

3916. SHRI KRISHNA PRATAP
SINGH: Will the Minister of
ENERGY pe pleased to state:

(a) whether there was a proposal
to set up a thermal power plant at
Kanti, District Muzaffarpur, Bihar;

(b) if gso, when the thermal power
plant at Kanti is likely to be set up;
and

(c) the extent to which the power
requirement from this power plant
will be met?
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THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir.
A thermal power project at Mazaffar-
pur (Kanti) for jnstallation of two
units of 110 MW each was sanctioned
in July, 1878,

(b) According to the present indi-
cations, one unit is expected to be
commissioned in November, 1983
and another unit in May, 1984,

(¢) The project when commission=-
ed will generate 220 MW of Power.

qArArCaA ¥ 785 A1 F AR 4T |
q3T ETTEAT WITER (RI0 RIATC

39 17. =t AT wat : F47 g
WX ATV FF, AZ TAF B FI FLA
fw:

(F) FT0 TT JMITIT TG
BT FH FIAT T HIT FATAT TAT
7 #fas 75 fAemd &  afeom-
TAET Bl HIT FATS TAFR Tl 9
T AN IAT B FA T F IIWH
¥ FER-IAT Hr 93 gEAr F
AT TX e SAIEAT HFT FA
& gATa 9% geare 7 faare fear §;
T

(=) =% 21, av aar wrEard
F 7% 5y I F FwrFAr g ?

FE W ST HAra § I say
(TR FzdT quo W) : (%)
ar, 7€t 1+ @3arfE AR ¢ Twie
TATAIT-IAT T AN F9q Fofosry
we ) frag ar & oo faaw
& FT wwar

(@) ge7 4 F3av 1

MARCH 17, 1881

Written Answers 260

Jucrease In price of Caustic Soda

3918. SHR] GEORGE FERNANDES:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

been the increase in
soda during the

(a) what has
the price of caustic
last three years,

Government consider
and reascnable in-

(b) whether
that this is a fair
crease,

(c) if so, on what basis,

(d) whether Government propose io
take steps to regulate the price of
caustic soda; and

(e) if not, the reasong therefor?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
{SHRI P, C. SETHI): (a) The manu-
facturers’ ex-factory selling prices of
caustic soda are fixed by them in the
light of the recommendations made by
the Alkali Manufacturers’ Assoclation
of India (AMAI) from *ime to time.
The Association recommends to its
members the ceiling selling prices of
caustic soda which the member unlits
are regquested not to exceed. The Lasic
ex-factory ceiling selling prices recom-
mended by the AMAI during the Iast
three years for different varities of
caustic soda have been ag under:

Caustic Soda
(Rs.[tonne.)

As on Lye Solid Flakes

1-1-79 . 2050 2350 2450
1-1-8o . 2580 3180 3180
1-1-81 . 2750 3480 3480

These prices are exclusive nf taxes and
duties, packing charges snd other inci-
dentals. The open  market price of
caustic soda (solid and fAakes) which
ruled as High as Rs. 7000/- per tomhe
in 1979 and which was ruling gt absut
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Rs. 6500/~ per tonne for more than a
year has now declined to about
Rs. 5500/~ per tonne.

(b) and (e¢). The upward revision in
the ceiling selling price for the various
grades of caustic soda ha3s bheen re-
ported to be due to a steep increase in
the cost of production particularly by
way of increase in the wprices of the
main inputs such as power, salt, petro-
leum products, etc. The present manu-
facturers’ price Is on a  par with the
landed cost of imported caustic soda.

(d) and (e). There is no statutory
control over the price of caustic soda
at present. There would appear to be
no need to change the policy in the
present circumstances.

Money spent on film on Mahatma
Gandhi

3919. SHRI GEORGE FERNANDES:
SHRI SHANTARAM POTDD-
KHE:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) how much money has so far heen
paid to Sir Richard Attenborough for
producing the film on Mahatma
Gandhi:

(b) whether adequate security has
been obtained from Sir Richard
Attenborough for the money advanced
to hini;

(c) when is the film on the Mahatma
likely to be completed;

(d) whether Government are moni-
toring the progress of the production;
and

(e) if so, whether they are salisfied
with the progress?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI XU-
MUDBEN M, JOSHI): (a) and (b).
The film “Gandhi’ being produced by
Sir Richard Attenborough is a co-pro-

duction, in which National Film Deve-
lopment Corporation is one of the co-
producers. The Corporation is iavest-
ing money in the project and not ad-
vancing money to  Sir Attenborough.
The co-production agreement provides
that the parties will share in the sale
proceeds on proportionate basis. There
is thus no question of obtaining any
security from Sir Richard Attenbor-
ough. The amount so far invested by
N.F.D.C. is Rs. ¢.15 crores.

(c) to (e). As a co-producer of the
film, the National Film Development
Corporation is overseeing the progress
and expendiiure on the production of
the film through its officials specially
appointed for this project. The pro-
duction/shooting is going according to
schedule. A major part of shooting in
India is expected to be completed by
April 'end leaving a small bit to be
shot later in U.K. After editing/pro-
cessing etc., the English version is
expected to be ready in February, 1982
and Hindi version in May, 1982.

Proposal to set up Advisory Committee
for A.LR.

3920. SHRI JYOTIRMOY BOSU:
Will the Minister of INFORMATION
AND BROADCASTING he pleased to
state:

{a) whether there is any prepsosal
for constituting regional advisory rom-
mittees for the AIR;

(b) if so, what are the details there=
of; and

(¢) what action, if any, has heen
taken on the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN. M, JOSHI): (a) Yes, Sir.

(b) and (c), The constitution of Pro-
gramme Advisory Committees at re-
gional Stations of All India Radio is in
progress. However, this does take
sometime as the recommendations from
the Stations are obtained before finalis-
ing the composition of the Commitiees.
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Dispensations Granted to Companies
regarding repayment of Deposits

3921. SHRT R. PRABHU: Wili the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased fo state:

(a) in how many cases the Depart-
ment of Company Affairs have gcanted
dispensations under Section 58(A) of
the Companies Act to companies in res-
pect of repayment of deposits;

(b) what are the terms and condi-
tions under which such dispensations
are given;

(¢) how the Department monitors
the enforcement of these conditions by
the companies;

(d) whether any contraventions of
the conditions imposed have been
brought to the notice of the Govern-
ment; and

(e) if so, whether Government have
revoked these provisions in any case?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (5HiRl P.
SHIV SHANKAR): (a) Under sub-sec-
tion (8) of section 58A of the Compa-
niee Act, 1956, the Company Law
Board granted, upto February, 1981,
extension of time in 34 ceses for repay-
ment of deposits accepted in excess of
the preseribed limits.

(h) In addition to the specific condi-
tions attached in any individual case,
the general conditions subject tn which
such extension of time is granied inter-
alia are about prohibitions regarding
further acceptance of deposits, declara-
tion of dividends, making invesiments
etc., and also about requirements re-
garding payment of arrears of interest
within a specified period, regular pav-
ment of interest in future, etc.

(c) Each company, granled exemp-
tion or extension is required to submit
a half-yearly returned duly certified
by the Statutory  Auditors indicating
amounts due for repayment, repay-
ments made and closing balance (with
prescribed break-up) of such aeposits
for repayment. The Auditors are also
required to certify that the entire in-
ferest due has been paid.
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(d) No, Sir.

(e) Does not arise.

Failure of companies to repay deposits

3922, SHRI R. PRABHAU: Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to stote-

(a) whether it is a fact that several
complainis have been received against
the failure of the companies to repay
the deposits taken by them;

(L) if so, total number of ecomplaints
received during the years 1977-78 and
1978-79;

(c) in how many of these cases, the
companies have retained the deposits
in contraventions of the provisions of
the Section 58(A) of the Companies
Act and the rules made thereunder;

(d) in how many of these cases sub-
section (5) of the Section 58(A) of the
Act was invoked and the grievances of
the depos:tors redressed; and

(e) what effective measures Grverh-
ment pronoses to take to ensure timely
repayvment of such deposits by the
Companies?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) Yes, Sir.

(b) The Registrars of Companies re-
ceived 1522 complaints about ron-pray-
ment of public deposits by non-banking
non-financial companies durinz April,
1977 to March, 1978 and about 300 com-
plaints during  April, 1978 to March,
1979. This apart, during 1978, abeut
1100 complaints were also received in
the headquarters of the Department of
Company Affairs.

(c) and (d). Of the 83 prosecutions
sanctioned upto 31st March, 1980 by the
Department for violation of various
provisions of section 58A and the rules
made thereunder, prosecutions have
been launched in 60 cases and the
courts have imposed certain penalties
in 7 cases. It is for the court to g've
necessary relief to the depositors under
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the provisions of section 58A(5) of the
Companies Act, 1956  while deciding
the cases.

(e) There is no  provision in the
Companies Act enabling Governn.enl
to compel companies to repay ruch de-
posits on maturity. Any failure to re-
pay deposits by a company gives rise
to a civil claim to the depositor who
can seek appropriate remedy through
a court of law. However, some recom-
mendations made by the High Powered
Expert Committee on this subject are
presently under consideration of Gov-
ernment for affording better protec-
tion to the legitimate interests of
depositors.

Show-cause Notice to Companies for
Non-Registration under METP Act

3923, SHRI R. PRABHU: Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased io state:

(a) whether it is a fact that the De-
partment of Company  Affairs have
fssued show-cause notice to several
companies for their failure to register
under the provisions of the MRTP
Act;

(b) the names of companias to whom
such show-cause notices have been
issued indicating the dates on which
such notices were issued;

(¢) whether it is also a fact that
such notices were pending for several
years undecided in many cases; and

(d) if so, what measures tne Depart-
ment propose to adopt to s‘reamline
the procedure in this regard?

THE MINISTER OF LAW, JUSIICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) to (e). A
statement giving names of underta-
kings and date of issue of default
notices (referred to as show-cause
notices jn the Question) with regard
to registration under Section 26 of
the MRTP Act as on 31st December,
1880 is laid on the Table of the
House, [Placed in Library. See No.
LT-2125|81],

(d) Whevrever it appears to the Gov-
ernment, on the basis of *he available
information that Section 20 of the

MRTP Act is prima-facie applicable to
an undertaking which has not register-
ed itself under section 26 of the MRTP
Act, a default notice though not man-
datory is issued to it advising it to
comply with the provisions of the Aet.
This is done so as to enable the under-
takings to comply with the law. In
reply to such notices, the concerned
undertakings many times contest the
basis of the facts relied upon by the
Department and in other cases, they
raise intricate questions of facts and
law and interpretation of wvarious pro-
visions relating to interconnection,
manner of compuffion of assets and
certain other expressions used in the
Act which require careful 2xamination,
Many parties take recourse to legal
proceedings in various Hizh Courts,
and even Supreme Court of Irdia.
The examination of representations by
the Companies sometimes involves col-
lection and analysis of wvoluminous
data relating to the shareholding pat-
tern, management structuring, and
other general functioning. Then again
all such compaties have to be given an
opportunity for personal bearing in
keeping with the principles of natural
justice. All these factors contribute to
delays. Even so, the procedures and
functioning of the Department are
constantly under review with a view
1o improve its efficiency.

N § AET A w-marive gdww
dow earfod wTA
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Free.Hold Title deeds for Squatters in

approved colonies for east Pakistan
Displaced persons

3926, SHRI MUKUNDA MANDAL:
Will the Minister of SUPPLY AND
REHABILITATION be pleased to state:

(a) whether Government have allot-
ted plots in Government sponsored and
approved squatters’ colonics in the
possession of displaced nersons from
former East Pakistan;

(b) 1f so, details thereof,

(c) whether they have Leen given
any Iree-hold title deeds for their pos-
session; and

(d) if so, facts thereof and how
many people have so far ceen given
such deeds?

THE MINISTER OF STATE IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI BHAGWAT
JHA AZAD): (a) and (b). Yes, Sir.
Plots are allotted to or possession
regularised for eligible displaced
persons, after completion of the ac-
quisition proceedings by the State
Government, in case of Government
sponsored angd approved squatters”
colonies respectively.

{c) and (d). Free-hold title deeds
are given to displaced persons in
approved rural colonies only, in ur<
ban colonies land is given on lease-
hold basjs. About 74,000 title deeds
have so far been executed covering
both urban and rural ({approved)
colonies,
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Complaint Ageais Directors of Lipton
India and Hindustan Lever

3927. SHRI JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

{a) whether he is aware of the fact
that the Board of Directors of Lipton
India Limited and Hindustan Lever
Limited, (Unilever Limited) are taking
recourse to various measures which
are contrary to the financial interest of
the country and the workers employed
by the said employers; and

(h) if so, action taken thereon?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) 'The Depart-
ment of Company Affairs is not aware
of any information or comnlaint on the
basis of which it could be assumed
that these companies, viz., M/s5. Lipton
India Ltd. and M/s. Hindustan Lever
Ltd., are taking recourse to any r.ea-
sures which are contrary to the finan-
cial interest of the country and of the
workers employed by the said compa-
nies.

(b) Does not arise.

Eighth International Film Festival

3928. SHRI A. NEELALOHITHADA-
SAN NADAR: Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state:

(a) how the preparations fur the
Eighth International Film Festival
had been made;

(b) what are the names of associa-
tions and persons of film world whose
co-operation and advice was taken in
this regard;

(¢) how their co-operation and ad-
vice was taken;

(d) the manner in which the repre-
sentative of foreign countries regard-
ing this had been deputed:; and

(e) what was their number; give de-
talls?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KEUMARI KUMUD-
BEN M, JOSHI): (2) Preparations for
organising an International Film Festi-
val go on round the year. For lhe
Eighth International Film Festival of
India, a large number af films were
selected and negotiated during the
visits of the officers of the Directorate
of Film Festivals to different Interna-
tional Film Festivals. The Regula-
tionsg of the festival were got approved
by the Federation of Iunternational
Film Producers’ Association (FIAPF)
with which the Indian festival is ac-
credited. All the countries with which
India has diplomatic relations were in-
vited to participate in the festival and
the regulations of the festival with
entry forms were sent io those coun-
tries and Producers’ Organientions and
festival authorities in thnse rountries.
Agrrangements were made to hire ne-
cessary number of Cinema theatres in
New Delhi/Delhi for the screening
of films. Arrangements were also
made for the accommodation of the
festival guests.

(b) and (c). The following organi-

sations were associateq and consulted
for organising the festival-—

(1) Film Federation of India,

(2) All India Film Prodncers Coun-
cil.

(3) All India Film Dirertors Associa-
tion.

(4) All India Federation of Cine
Workers Associations,

(5) All India Short
Association.

(68) South Indian Film Chamber of
Commerce.

(7) South Indian
Association; and

(8) East India Motion Picture Asso-
eiation.
Besides, letters were written to a large
number of film  personalilies seeking
their co-operation and participation.

Officers of the Film Festivals Directo-
tate met the executive members of

Pilm Makers

Fllm Directors
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these associations and other film per-
sonalities in this regard. The organi-
sations mentioned above wWwere re-
presented on the Management Com-
mittee which was set up to give ad-
vice on various aspects of the festival.

(d) and (e). The foreign delegates
who attended the festival consisted the
members of the International Jury,
Directors/Artists of the films in the
Competition Section; Journalists and
mediamen; producers/distributors who
participated in the festival with their
films; and Film market delegates. A
list of foreign delegates is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-2126/81].

Expenditure on Caprolactam Project
of Kerala

3929. SHRI A. NEELALOHITHADA-
SAN NADAR: Will the Minister of
PETROLFUM, CHEMICALS AND FER-
TILISERS be pleased to state:

(a) what was the original estimatel
expenditure of the proposed caprolac-
tam Project of Kerala;

(b) whether the Government of India
had accepted and approved the project
as per the original estimate; if so, Zive
details;

(c) if not, what is the reason for not
approving it as per the original plan
and estimate;

(d) whether the chsnzed plan and
estimate of the Cavrolactam project is
a feasible gne, and
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(e) wher the working af the preject
is expected to be start?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILISERS
(SHR1 P. C. SETHI): (a) Rs. 8585
crores for a plant of 30,000 tonnes per
annum.

(b) No, Sir.

(c) to (e). The revised proposal re-
ceived from F. A, C. T. is under con-
siderativn of the Government.

Profit and Loss Account of Hindustan
Lever

3930. SHR1 JYOTIRMQY BOSU:
Wil] the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) profit and loss account of Hin~
dustan Lever, the subsidiary of the
British MNC UNILEVER, yearwise
from 1977 to 1979;

(b) whether there are charges of
violation of the provisions of the Com-
panies Act and MRTP Act against the
Company; and

(c) 1f so, what are the details there-
of and action taken thereon?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHR] P.
SHIV SHANKAR): (a) Profits of M/s.
Hindustan Lever Ltd. for the years
1977 to 1979 are as under:—

Year ended Profit before tax Profit after tax
(in Rupees) (in Rupees)
n1-12-77 . 2174 20 lacs 782 20 lacs
31-12-78 . . . . . . 2579 85 lacs 930 85 lacs
31-12-79 . . . - . . 3060° 70 lacs 1759 6o lacs

. . —— | o . e e e
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(b) and (c). On an inspection under
Section 209A of the Companies Act,
1956 carried out in October, 1980, vio-
Jation of some provisions of the Com-
panies Act were noticed. These relat-
ed mainly to non-comapliaace of Sec-
1ions 204, 205A, 383A besideg inade-
quate maintenance of certain statutory
records. These matters are Yeing pur-
sued with the company. No viclation
of MRTP Act has, however, come to
the notice of the Department.

New Projects of LEastern Coalflelds
Limited pending implementation

3931. SHR; XK. RAMAMURTHY:
Will the Minister of ENERGY bhe
pleased to state:

(a) whether it is a fact that as many
as 11 new projects of Eastern Coal-
fields Limited, which would have pro-
duced nearly 1.5 million tonnes of coal,
could not be started for one year owing
to a host of problems; and

(b) if so, what are these problems
and the steps being taken 1o resolve
these problems quickly so that coal
producticzx can be augmented?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VI-
KRAM MAHAJAN): (a) Yes, Sir.

(b) The problems are obstruction en-
countered to take possession of land
even after legal formalities agre over

and demand for employment by the
local people. The Eastern Coalfields
Lid. workers are not allowed to visit
the place to start work and are very
often threatened with physical viocl-
ance,

Several meetings have been held
with local trade unions and political
parties including one in presence of the
Chief Minister, West Bengal, to find a
solution. Discussion is continuing to
resolve the issue

Low temperature Carbomisation Flant
at Kanpur

3932. SHRI ZAINUL BASHER: Will
the Minister of ENERGY be pleased to
state:

(a) whether a proposal has been re-
ceived by his Ministry from the Gov-
ernment of U.P. for seiting up of a low
temperature Carbonisations plant at
Kanpur;

(b) if so, the details of the propusal;
and

(c) the reaction of the Government
of India to this proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VI
KRAM MAHAJAN) - (a) Yes, Sir.

(b) and (c). The Pradeshiyg Indust-
trial and Investment Corporation of
U.P. Ltd. (PICUP) had submitied
in 1876 a proposal for a Low Tempe-
rature Carbonisation Plant at Kanpur
{for carbonising about 1650 tonnes of
raw coal per day for production of
rmokeless domestic fuel and town gas
at a capital cost of Rs. 27 crores. The
various issues relating to process teche
nology. source of coal, transportalion
of coal demand of gas distribution of
gas and coke, pricing policy etc. have
been considered between the Govern-
ment of India and the Government of
U.P. on several occasions. The cost of
the project in the meantime has gone
up to Rs. 44 crores. In July, 1980, the
whole position was reviewed and
PICUP was asked to complete some
specific study and survey within ag-
reed parameters, The Government of
TI.P has requested that the project be
financed in the Central Sector and the
matter was taken up with the Planning
Commission. 'The Planning Commis-
sin however has informed that the
Sixth Pla~ allocation for the Depart-

ment of Coal does not includes this
project,
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Amount Sanctioned for Rural
Electrification

3935. SHRI NIHAL SINGH: will

the Minister of ENERGY be pieased to
state:

(a) whether in January, 1981 Cen-
tral Government sanctioned gn amount
of Rupees twelve and a half crore for
the States for rural electrification; and

(b) if so, the names of these States
and the amount given to each of them?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VI-
EKRAM MAHAJAN): (a) On 16th Dec-
ember, 1980, Rural Electrification Cor-
poration sanctioned 53 rural electrifi-
cation schemes in 10 States for flnan-
cial assistance aggregating to Rs. 12.57
crores.

(b) Rural electrification schemes are
phased for completion over periods
ranging up to 5 years and the loans
are released in instalments. The first
instalment of loan is disbursed on com-~
pletion of the necessary formalities by
the Electricity Boards and the subse-
qguent instalments are released depend-
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ing on the progress of the schemes.
The names of the States and the loan
amounts sanctioned/released to each
one of them are indicated below:—

S.No. Name of State Loan T.oan
amount  amount
sanctioned released

(Rs. in lakhs)

1. Andhra Pradesh . 130 28
2. Bihar . . 7

8. Gujarat . . 67 32
4. Haryana . . 54 17
5. Himachal Pradesh 26

6. Karnataka . 31

7. Kerala . . 8

8. Madhya Pradesh . 377 26
6. Tripura . . 66

10. Uttar Pradesh . 491 8
Total . 1257
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Disposal of Election Petitions

3937. SHRI N. E. HORO:
SHRI CHINTAMANI JENA:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed {o state;

(a) wnat is the number of election
petitions which have been disposed of
so far in connection with the last Lok
Sabha elections;

(b) what is the number of election
petitions which were filed before the
various High Courts regarding Lok
Sabha; and

(¢) the number of election petitions
regarding the Assembly Legislatures
which are pending with the various
High Courts as well as before the
Supreme Court at present?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) Number of
election petitions in connection with
the Lok Sabha elections, 1980 disposed
of (as on 13-2-81):—

(i) by the various High Courts 20
(ii) by the Supreme Court 3

(b) Number of election petitions fil-
ed in comnnection with the Lok Sabha
elections, 1980 in the wvarlous High
Courts, av on 13-2-81, is 59,

(c) Number of election petitions re-
garding the elections to the Legislative
Assemblies held in 1980 which are
pending (as on 13-2-81):—

(i) with the various High Courts 180

(ii) with the Supreme Court 2

Agencies given to former owners of
Coaimines

3938. SHRI MUKUNDA MANDAL:
SHRI AJIT KUMAR SAHA:

Will the Minister of ENERGY be
pleased to state:

(a) whether Government are aware
that agencies have been sanctioned in
favour of the former owners of coal-
mines or in favour of their relatives
after the nationalisation of coal mines;

(b) if so, facts thereof; and

(c) how many such agencies have
been given under different subsidiaries
of the Coal India Limited (separately)?

THE MINISTER OF STATE IN THR
MINISTRY OF ENERGY (SHRI VI-
KRAM MAWAJAN): (a) Coal India
does tiot appoint any agents for distri-
bution of coal.

(b) and (c). Do not arise.
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Laying of Bombay High Gag Pipeline
on Coast of Gujarat

3039. SHRI R. P. GAEKWAD: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be pleas-
ed to stale:

(a) whether it is a fact that the Lov-
raj Committee appointed by Govern-
ment has recommended for laying of
Bombay High Gas pipeline on the coast
of Gujacat;

(b) if yes whether Governmenat have
taken a decision on the landfall point
of the said Gas pipeline;

(c) when the work of laying of has
Pipeline likely to start; and

(d) cust of laying the said Pipeline
and the time that will be taken to
complete the laying?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTLIZERS
(SHARI P, C. SETH): (a) The Lovraj
Kumar Committee has recommended
Ubhrat (in Gujarat) as the landfall
point for the South Bassein gas pipe-
line,

(b) This recommendation has been
accepted by the Government; and the
proposal regarding development of
South Bassein fleld and laying of gas
pipeline from that fleld to Hazira, is
under consideration of the Govt.

(c) and (d). The work of laying the
pipeline is likely o start in 1882, and
it is expected to be completed by the
end of 1983. The cost of the pipeline,
ag indicated by the Lovraj Committee,
is Rs. 127.3 crores,

Proposal for Expansion of Caprolac-
tam Plant of G.S F.C.

3040. SHRI R. P. GAEKWAD: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILISERS be
pleased tp state:

(a) whether there is any proposal
from Gujarat State Fertiliser Company
for expansion of their Caprolactam
Plant;

4343 L.S—10,
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(b) whether it is a fact that expan-
sion of caprolactam facjlities at
G.S.F.C.,, Baroda would require less
foreign exchange as also total capital
cost per tonne oi Caprolactarn than it
would be required for seiting up a new
plaat elsewhere in India;

(c) whether it is g fact that G.S.F.C.
Baroda has the pecessary expertise and
technical capabilities to crect and ope-
rale the Plani and compleie ox)ansion
in a short period as againct lung time
required by any other company; and

(d) if replies to (a), (b), (c) are in
affirmative, the reasons for delay in
approving the proposal of G.S.F.C,
Baroda and recognising its claim bas-
ed on merits?

THE AINISTER OF PETROLEUM,
CHEMICALS AND FERTILISERS
(SHRI P. C. SETHI): (a) Yes Sir.

(b) and (c¢). This has not been con-
clusively established.

(d) G.S.F.C, have heen advised to
submit detailed proposals for expan-
sion of their capacity from 20,000 t/a
to about 25,000 t/a.

Seiting up of two large sized Fertili-
zer Project, Gujarat

3941. SHRI R. P. GAEKWAD; Will
the Minister of PETROLEUM, CHEMI~
CALS AND FERTILIZERS be pleased
to state:

(a) whether Governmeat has taken
a decision to set up two large sized
fertilizer projects based on gas near
Surat in Gujarat;

(b) what are its annual capacity
and the amount of capital outlay;

(c} the amount of foreign exchange
required for these two projects;

(d) probable year and month when
these projects are likely to be com=
missioned and the employment poten-
tial: and

(e) the progress so far made [n im=
plementation of these two projects?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FiLRTILIZERS (SHRI
DALBIR SINGH). (a) and (b). Ye_S.
Sir. The annual capacity of the fert-
lizer projec! based on gas being set up
at Hazirag mear Surat in Gujarat is
14.52 lakh tonnes of Urea. Its estimat-
ed cost, as approved by Government in
December, 1979 1s Rs. 622.9 crores.

(¢) The foreiga exchange required
for the projecl is presently estimated
at Rs. 486 crores.

(d) The project is likely to be com-
missioned completely by March, 1985.

The direcl employinent potential of
the project is estimated around 2000,
when the projcc' goes into full pro-
duction.

(e) Land has heen acquired. Soil
invesiigation has becn done and civil
and struciural works have commenc=
ed. Township consultancy bas been
awarded.

Consultancy agreements for Ammo-
nia, Urea, Steam and Power Genera-
tion Plants have been signed. Orders
for boiler and turbo generator sets
have been placed,

Contracts for raw materials and
other utilities such as natural gas,
coal, water supply and power have
been signed. The routing of the rail-
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way siding has been finalised and fur-
ther work is progressing.

Total Requirement of Power in Orissa

K. P. SINGH DEO:
ENERGY Dbe

3942. SHRI
Will the Minister of

pleased to stale:

(a) what is the lotal requirement of
power for the State of Orissa;

(b) how much of it is being produc-
ed in the State;

(¢) what is the quantum of inflow
of power from the inter-State power
grids; and

(d) what new projects are being
envisaged for Orissa and in what way
the present generation capacity is go-
ing to be augmented?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VI-
KRAM MAHAJAN): (a) and (D). The
present requirement of power in Orissa
is estimated to be about 9.7 million
units a day. The present availabilily
in the State 1s ahout 10.2 miliion units
a day.

(c) The State is able to meet fully
its own power reguirements and the
marginal surplus power is lLeing ex-
ported to Bihar.

(d) The following projects are under
execution for augmenting the power
generating capacity in the State.

Name of Project

Unit No. & capacity

Date of likely
commissioned

t. Talcher TPS

Unit-I 110 MW

December, 1981

Unit-II 110 MW June, 1982
2. Rengali Hydio electric Project . Unit-1 50 MW Oclober, 1983
Unit-11 50 MW March, 1984
3. Upper Kolab Hydio eleetric project Unit-1 80 MW November, 1983
Unit-IT 8o MW July, 1984
Unit-TIT 8o MW March, 1985
4. Upper Indravau hydro electric Unit-I 150 MW March, 1987
project T
Unit-I1 150 MW November, 1987
Unit-III 150 MW July, 1988
. Unit-IV January, 1989
5. Hirakid . Stage III g7.5 MW 1984-85
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Agreement with USSR to set up a
Super Thermal Power Ulant at
Singrauli

3943 SHRI K. P, SINGH DEO:
SHRI SUBHASH CHAND.
DER BOSE ALLURI:

Will the Minister of ENERGY be
pleased to state:

(a) whether it 1s a fact that an
agreement has been signed with
USSR to set up a huge thermal po-
wer plant at Singrauli, U.P.;

(b) if so, nature of assistance fin-
ancial, technical and material that
will be made available bv the USSR
Government tp India;

(e) what would be the Indian par-
ticipation and the target set for pro-
duction of power; ang

(d) how it 15 going to be shared by
States®

THE MINISTER OF STATE 1IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
and (b). As per the Agreement on
Econocmic angq Technical Co-opera-
tion concluded beiween India and the
USSR in December, 1980, Soviet As-
ssitance is to be provided for the
construction of an Integrated Thermal
Power Plant of 1000 MW capacity
(with possibility of expansion up to
3000 MW) together with associated
transmission and coal facilities. The
exact scope of assistance that the
Soviet Union will be providing for
the power project has not yet bheen
finalised, However, Soviet Unijon
shall partly fund the instellation of
1000 MW generating capacity and
provide assistance in areas, such as
survey work, supply of equipment,
machinery and materials as also ex-
change of technical know-how,

(¢) The project when completed
will be operatai by Indian engine-
ers. The Planning, design and pro-
curement of equipment is planneqd to
be undertaken with Soviet assistance.

The Schedule qf commissioning of
the project has not yet been finali-
sed,

(d) This project is peing taken up
by in the Central Sector, The shar
ing of power among the states in the
region js envisaged to take place on
the same basig ag has been done for
other regional super thermal sta-
tions.

Drop in D.V.C. Power Generation

3944, SHRI SONTOSH MOHAN
DEV¢ Will the Minister of ENERGY
be pleased to shate:

(a) whether it ig a fact that drop
in the DVC generation 13 causing
concern angd the power situation in
the Eastern region is assuming serious
situation;

(b) the reasons for unsatisfactory
working of the DVC system;

(¢) whether any enquiry is propo-
sed to be held into the matter; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF ENEGY (SHRI
VIKRAM MAHAJAN): (a) and (b.
The daily average generation of po-
wer in the DVC was 11.37 MKWH
in September, 1980, 11.48 MKWH
in October, 1980, 11,97 MKWH in
November, 1980, 13.13 MKWH in
December, 1980, 11.39 MKWH 1n
January, 1981 and 14 41 MKWH in
February, 1881. The daily averagsz
generation in the first week of March.
1981 wag 16.66 MKWH. It is, thus,
clar that power  generation in the
DVC has been increased stedily as a
result of plant betterment and main-
tenance measures taken by the
Management With the improvement
in generation DVC hag been meeting
its commitments to itg various con-
sumers reasonably well.

(c) and (d). The question does not
arise.
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# AaigT | Fo  Igcdeeval &
fae waggm asg fasar @@ w1
ATY qw F) TS G|

T.V. in Kerala

3946. PROF. P. J. KURIEN: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to
state:

(a) the places in the country hav-
ing television facilities;

(b) any proposal for bringing
Kerala under television net work;
and

(c) if so, the place where the
television station being proposed to
be set up and the period in which
it ig expected to be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU~
MUDBEN M. JOSHI): (a) At pre-
sent there are 7 full-fledgeg TV Cen-
tres with programme production fa-
cilities at Delhi Bombay, Srinagar,
Calcutta, Madras, Lucknow and .Jul-
lundur|{Amritsar. There are relay
centres at Punc, Mussoorie and Kan-
pur relaying the programmes of
Bombay, Delhi and Lucknow Door-
darshan Kendrag respectively. There
are also SITE-continuity transmitt-
ing centres at Hyderabad, Gulbarga,
Raipur, Jaipur, Muzaffarpur, Sambal-
pur and Pij.

(b) Yes, Sir.

(e) It is proposed to set up a full-
fledged TV Centre at Trivandrum,
which is expected to be completed
by 1983-84.
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Efforts to Exploit Maximym Hydro-
Electric Potential

3947. PROF. P. J, KURIEN: will
the Minister of ENERGY be pleased
to state:

{a) the special efforts if any,
made by Governmeni to exploit the
maximum Hydro-electric potential

in view of the high prices of Oil;

{(b) details of the proposed hydro-
electric projects submitteq by the
Government of Kerala and pending
clearance from the Centre;

(e) the maximum power output and
estimateg cost of each project;

(d) the latest position of the Silent
Valley Hydro-electric Project and
the reasons for the delay in sanction-
ing it;

(e) whether Government are con-
sidering any alternative proposal for
the Silent Valley Project; and

(f) if so, the details thereof?
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stress on the exploitation of country’'s
hydro resources. With this objective
in view it is proposed to install addi-
tional 4768 MW hydel capacily in the
VI Plan period and 15000 MW of hydel
capacity in the VII Plan period. It
has also been decided to entrust Na-
tional Hydroelectric Power Corpora-
tion with the execution of large
hydro electric projects, with a view
to expediting the commissioning of
such projects.

(b) and (c¢). Details of the seven
multipurpose/hydroelectric projezts
received from the Kerala Govern-
ment is given in the statement en-
closed.

(d) In pursuance of discussions, the
Chief Minister of Kerala had with
Prime Minister in August 1980, it was
decided to set up a joint Commitiee
comprising of representatives of the
Government of India and the Govern-
ment of Kerala to review a]l the scien-
tific information and made suitable
recommendations. The Committee

THE MINISTER OF STATE IN THE has held two meetings but has not
MINISTRY OF ENERGY (SHRI completed its task.
VIKRAM MAHAJAN): (a) The Gov-
ernment has decided to Jlay great (e) and (f). Do not arise.
Statement
Scheme Installed Estimated Present status of project
Capactiy Cost Report
(in MW) (Rs.in crores)
1 2 3 4
1. Lower Pariyar 3x 6o 59 .76 Project report examined in Central

Electricity  Authority | Central
Water Commission ard Depar:-
ment of Power and comments
sent to the Project authoritics,
Futher comments were sent in
September, 1980. Replics o
these are awaited. The project
will be cleared after the project
features and cost estimates are
finalised.
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4

2. Karapara-Kuriarkutty
multi-purpose Project.

3. Mananthawady multi-
purpose Project.

4. Kuttivadi Augmentation
Scheme

5. Kallada . .

95

4% 6o

2% 7.5

48-55

73.68

13.05

13-9

The Project report

The Project

examined in
CEAKC\VC and comments for-
warded to Project  authorities.
Futther cominents weie sent in
April, 1980, Replies to these
comments are awaited. Being a
multi-purpose project, the project
would have to be first approved
by the Technical Advisory Con-
mittee of the Planning Commis-
sion, thereafter, the power
portion would be considered by
the Ceentral Electricity Aurhority.

The Project examincd in Central

Electricity Authority | Central
Water Commisison and Depart-
ment of Power and comments
forwarded to the project autho-
rities in November, 1980. Replies
to these comments are awaited.
The project involves the west-
ward diversion of the waters of
Manathawady river, a tribu-
tory of Kabini (Cauvery Basin)
for Irrigation and Power genera-
tion. The interstate aspects of
this project are under considera-
tion.  Being a multi-purpose
project, the project would have
to be cleared first by the
Technical Advisory  Committec
of the Planning Commission.
thereafier, power portion would
b comsidered by the Central
Electricity Autluniiy

report examined in
CEA/CWC and comments sent
to the Project anthorities. Fui-
ther comments werc sent in
December, 19%0 and April, 1980.
Replies to these comments receiv-
ed in October. 1980 arc unde:

examination. The Project invol-
wes westwand  diversion of waters
of Karamanthodi river, a tribu-
tory of Kanini in Cauvery Basin,
into Kuttiyadi basin to agument
the power generation  at  the

existing Kuttivadi Povwer House,
The inter-state aspects of the
scheme are under consideration.
The scheme would be considered,
for trchno-rconomic clearance,

after the inter-state issues are
resolved and project feature  are

finalised.

The Project Report received in

November, 1980 is under exa-
mination in Cenfral Flectricity
Authority/Central Water Com-
mission and Department of
Power.
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3 4

6. Pandiar Punnapuzha tailracc 2 x 35

7. Silent Valley Project . . 2x60

21.95 The Project report has been exa-

mines. Howeved, tie scliciae, as
proposed, would utilise the
regulated discharges of Pandiar
Punnapuzha Hydro-clectric
scheme of Tamil Nadu, which
has not been sanctioned so far.
The Tamil Nadu scheme: involves
inter-state issucs which are lo
be resolved before the scheme
could be considered for clearance.
The Pandiar Pusnapuzha tail-
race (Kerala) could be consider-
ed for clearance only after a
decision on the implementation
of the Tamil Nadu Scheme is
taken.

58,00 The Project has been cleared by

Central Electricity Authority in
February, 19%9. However in
view of the serious rescrvations
expressed by Environmentalists
and Ecologists all over the World,
the matter is under-re-exammas-
tion.

Coverage to non-official programme
by Doordarshan

3948. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whether adequate coverage is
given to non-official programmes in
the capital and outside by the Door-
shan:

(b) the broad outlines of the guide-
lines jssued by Government/o bser~
ved by Doordarshan in this regard;
ang

(c) if not, the reasons therefor and
the likely arrangements the Govern-
ment contemplate for this purpose?

THE DEPUTY MINISTER IN THE
MINISTRYy OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) Yes, Sir.

(b) Non-official functions are co-
vered by fllm units of Doordarshan
Kendrag for telecast in News, Sports
and Cultural round-ups, depending on

the availability of technical facilities
at particular Kendras. The broad
guidelines followed in thjs respect
are—newsworthiness of the functions,
visual appeal anq the public interest
in them.

(c) Doeg not arise.

Newspapers given adverlisements by
information and publicity directorate,
Delhi

3949, SHRI DHARAM DAS SHAS-
TRI: Wiil the Misister of INFORMA -
TION AND BROADCASTING bhe
Pleased to state:

(a) the names of newspapers given
advertisements by the Information
and Publicity Directorate of Delh}
Administration during the period
February to December, 1980 along-
with the value, number and dates of
advertisements given;

(b) the names of small newspapers
and periodicals given advertisements
during the same period date-wise and
the total value of such advertisements;
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(c) whether the above department
of Delhi Administration worked
against the Central Government de-
clared policy of encouraging small
newspapers by giving them adequate
amount of advertisements during the
poriod;

(d) what wag the intention of Delhi
Administration in almost tota] stop-
ping of giving advertisements to
small newspapers; and

(e) the reasons for (d) above?
THE DEPUTY MINISTER IN THE

MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
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MUDBEN M. JOSHI): (a) The names
of newspapers alongwith the total
number of advertisements given to
them during the period February—
December, 1980 are given in State-
ment—I. However, the amount is kept
confidential.

(b) The names of small news-
papers and periodicals alongwith the
total number of advertisements given
to them during the same period are
given in Statement-II,

(c) No, Sir.
(d) Does not arise,
(¢) Does not arise.

Statement I

\nrmr’q or rzews-papers giren qdrertise ment by Delhi Admrntstmuon

S. Nn Nam~ of the newspaper Language No. of Advis. given
“__I_--I\;’avljhamt Timr-s Hindi 46
2 Hindustan. . Hind: 49
3 Hwumdustan Toue, English 49
4 Times of India English 50
5 Incian Exmess English 47
6 Statesman English 47
7 National Herald English 48
8 Patriot English 48
9 Pratap Urdu 32
10 Milap Urdu 35
11 Qaumi Awaz . Urdu 1
12 Janyug Hindi 43
13 Vir Arjun Hindi 44
14 Vyapar Bharati . Hindi 2
15 Doorandesh Hindi 7
16 Tarun Dal Hindi ‘ 2
t7 Tej Wrda 36
18 Aljamiat Urda 30
g Savera . . . . . . Urdu 2

20 Jathedar . . . . .

2t Panthak Samu'hw

—— i =
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Details of advertisements given by the Directorate of information and Publicity, Delhi Admimstration to the
small Newspapers| Periodicals during the period February to December, 1980

Name of the Newspaper/Periodical

S$1. No.
1

1 Janyug

2. Vir Arjun .
3 Vayapar Bharati

4 Doorandesh

5 Tarun Dal . .
6 Tej

7. Aljamiat . -
8. Sawvera . . .
9. Jathedar

10 Panthan Samachar .
11. Sakshi . . .
12 Rashtra Chhaya

13 Sevagram . .
14 Gramin Duniya .
15 Swarajya Sandesh

16 Hindustan Samachar
17 Vyapar Udyog Samachar
18 Gram Lok

19 Praja Mantri
20 Vipra Sandesh

21. Lok Raj
22 Janodaya

23 Badrinath Express
24 Jan-Jage Pragati Ki Aur
25 Swatantra Jyoti

26 Socialist Panorama .
27 Prakar

28 Kabir Path

29

Palika Samachar

Hinwm

Ul'd 3]

No. of Advis. given

4

Aarly
Do.
Do,
Do.
Do.

Daaily
Na.

Do,

Punjahi Daily

Hindi
Hindi

Hindi

Hind:
Hindi
Hindi

Hindi
Hindi

Hindi

Do.
Weeklh
Fortmghtly
Weekly

Do.

Do.
Fortmghtly
Weekly
Fortmghtly

Do.

Do.
Weekly

Fortnightly

43
4
2
7
2
36
3!'!
2
27

29
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1 2 3

90 Netraheen Kalyan Hindi Monthly 3
31 Sanskrit Pracharkam Sanskiit Monthly 2
32 Jai Mahamana Hindi Monthly 2
33 Khel Khilaii Do. 1
34 Jan Gyan Do. 1
35 Gandhi Marg Do. ¥
36 Bairwa Jyoti Hindi Monthly I
37 Madhur Lok Do. 1
38 Ramani . Do. 2
39 Katha Lok Do. 1
40 Hindi Vishwa Sanskiiu Hindi Quarterly 1
41 Sanchetna Do. I
42 Gram Bhaiau Hindi Monthly I
43 Bharat Giam Do. '
44 Jan Sadachar . Hindi Fortmghtly !
45 Bazar Patrika . Hindi Monthly !
46 Bhartiya Sanskriti Do. '
4% Praudh Shikshae Do. '
48 Yuva Vichaar Hindi Weekly 1
49 Prakashit Man Hindi Monthly 1
50 Samta Disha Do. T
51 Burans Hindi Fortnightly 1
52  Panchjauma Hindi Weekly 1
53 Jan Chetna Do. 3
54 Ashok Darpan Hindi Monthly I
55 Patra-Mitia Do. 1
56 Niket Hindi Quartely .
57  Hastinapur Samacha Hindi Monthly 1
58 Vyapar Pradarhak Do. 1
59 Shakti Putia Do. I
60 Kaurav Panda. Do. I
" 61 Kajrari Do. '
62 Rashtriva Darpan Hindi Weekly T
63 Arvachin Sanskritam Sanskrit Monthly 3
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64 Arya Sandesh . Hindi Fortnightly
65 V\ikas Darpan . . . Do.
66 Sarvadeshik Hindi Weekly
67 Arya Jagat Do.
68 Desh Aur Duniya Hindi Annual
6g Nav Rashmi Do.
70 Samajwadi Duniya . Hindi Fortnightly
71 Yatra-Tatra Hindi Monthly
72  Rashtrapati Hindi Fortnightly
73 Shishak Bharati Hindi Monthly
74 Badhtey Kadam Do.
75 Yojna Hindi Fortnightly
76 Mabhila Sansaar Hindi Monthly
77 Kala Sangam Do.
78 Jan-Saptahik Hindi Weekly
79 Diwana-Taj Hindi Weekly
80  Shray . . . . . Hindi Monthly
81 Kadambini Hindi Monthly
82 National Solidarity . English Weekly
85 Nows Reportor English Weekly
84 Centte Torwand English Monthly
85 Twdhan Jonnal of Adult Education English Month'y
86 New Leal Do.
87 Indian Scouter Do.
88 World Tawr Guide Do.
80 Industiial Tmage . . . Do.
go  Industiig] Vista Do.
g1  Manak Jagat Do. .
g2 Child Reporter « Do. .
03 Success Story . « Do. .
04 Papra . - « Da. .
95 Byword . = Do, .
96 Organiser . »English Weekly.
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1
g7 Farmers Parliament .
g8 Parents & Children .
g9 P.T.A. Magazine
100 Niti . . . .
101 Caravan
102 Overseas Hindustan Times
103 Sikh Observer
104 Young Sportsman . .
105 Third View . . . .
106  Democratic World
107 University Affairs
108 Shishak Saathi
109 Technarc . . . .
110 Commercial Law Gazette .
111 Teachers Congress
112 Trade Career . .
113 Educationalist
114 Genesis . . . . .
115 Contemporary & Social Science
116 Real India . . . .
117 Khera . . . . .
118 School Reporter . . .
119 Awam . . . . .
120 Kear Kiari . . . .
121 Jai Jawahar . . . .
122 Lehran . . . . .
123 Faryad . . . . .
124 Arze Watan . . .
125 Arya Gazette . . .
rg6 Qaumi Duniya . . .
127 Hamari Zaban . - .
ve8 Hakime-Hakumat . . .

%29

Indian Samachar » .

English Monthly

Do.

Do.
English Quarterly
English Fortnightly
English Weckly

English Monthly
Do.
Do.

Do

English Annual
Do.
Do.

English Weekly
English Quarterly
English Monthly
Urdu Weekly
Urdu Fortnightly
Urdu Weekly
U rla Fortnightly
Do.
Do.
Urdu Weekly
Urdu Weekly
Urdu Monthly
Urdu Fortnightly
Urdu Weekly

312

3
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X 2 3
130 Zamir Ki Awaz Urdu Fortnightly 1
131 Om Urdu Monthly 2
132 Shane-E-Hind Do. 1
133 Jamalistan Do. 1
134 Mashihi Duniya Do. '
135 Biswin Sadi Do. I
136 Rubi . Do. 1
137 Mastana Jogi Do. 2
138  Asmat Jahan Do. I
139 Kitab Muma Do. 2
140  Nida-E-Lthad . Urdu Fortnightly I
141 Hindu Urdu Weekly 1
142 Uidu Bazar Do. i
143 Shaoor . . . . Urdu Quarterly 1
144 Ten Days . 1
145 Hanstey Zakham . Urdu Monthly 1
146 Qaum: Ekta . . . Punjabi Weekly 2
147 Panth Prakash . . Do. 2
148 Panth . Do. 2
140 Quami Musafir Do. 3
150 Panthak Ekta . Do. I
151 Vishwa Ekta . Do. 2
152 Sevadar . Do. 2z
153 Educato Do. 2
154 Pahredar Do. 3
155 Mansarovar Do. 1
156 Gurmat Lok Do. 2
157 Nanak Sandesh . Do. I
158 Desh Mamta Do. 1
159 Vikendhit Punjabi Monthly 2
160 Aks Do. 2
161 Arsec . . . Do. 2
162 Prernp . . . . . Do, 2
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163 Sedh . . . . Punjabi Monthly 2
164 Nawan Sahit Do. 2
165 Fatch Punjabi Weekly 3
166 Pritam . Punjabi Monthly 2
167 Vigas Do. 1
168 Balkar Dclhi Darpan . Do. 2
169 Ek Nazar Punjabi Weekly 1
170 Gurmat Chanana Punjabi Monthly 1
171 Sacho-Sach Punjabi Weekly 2

Varioug Sources of Energy

3950. SHR] A. NEELALOHITHA-
DASAN NADAR: Will the Minister
of ENERGY be pleased to state:

(a) whether the Government of
India are having any plan to over-
come the energy crisig facing us if
80, details thereof; and

(b) whether the Government of
India are taking any action to find
out the various sourceg of energy, if
80, details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Specific
programmes and projects to meet the
energy demand and help over-come
the energy crisis to the extent possible
have been incorporated in the Sixth
Five Year Plan which also gets out
the energy strategy to be followed
during the plan period. 19666 MW of
additional capacity is anticipated to
be commissioned in the power
sector during 1980-—85. The out-put
of conventional energy sources at the
end of the Sixth Plan period antici-
pated ag compared to the levelg rea-

ched at the begining of the Plan are
given in the table below-

1979-80
Electricity (billion
kwh) . . . 112 191
Coal (Million
tonnes) . . 104 165
Lignite (Million
Tonnes) . . 3 8
Crude Petroleum
(Mullion Tonnes) 11 8 21+ 6

In addition it is planned to pay
more attention towards elimination of
wastes in energy consumption and in-
creasing efficiency of energy genera-
tion and its utilisation,

The strategy being adopted by the
government to meet the energy crisis
is broadly as follows:—

(1) accelerated development of
indigenous conventional energy ger-
viceg like Oil, Coal and Electricity,

(2) greater thrust on develop-
ment of the hydro potential.
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(3) Curbing consumption of oil
by eliminating wastage, improving
efficiency of use and utilizing to
alternative energy sources.

(4) intensification of R&D eflorts
ang possible commercialisation of
new and renewable sources of en-
energy.

(b) Government is encouraging
every effort directed towards investi-
gation development and exploitation
of new and renewable gources of
enery,

The action taken in this regard
briefly indicated below:—

SOLAR: The activities are aimed
on large scale demonstration and
field testing and application having
potential. Effort will be made to
perfect the technologies relating to
collection, conversion and utilisa-
tion. Considerable scientific and
technological capabilities and ex-
pertise have already been generated
in the country towards develop-

ment and utilisation of solay ener-

By, Various solar thermal and solar
photovoltaic products, devices and
systems have been developed for a
wide variety of applications such as
water heating, crop drying, desalin-
ation, refrigeration, water pumping,
community lighting, radio ang tele-
vision. Government is giving parti-
cular emphasis to reduction in costs,
improvement and efficiency, demon-
stration and field trial and com-
mercialisation of economically via-
ble technologies already developed
leading to wider utilisation of solar
energy.

BIOGAS: To meet the energy
needs of rural areas the biogas pro-
gramme is being stepped yp, About
1 million family size and 100 com-
munity type bio-gas units are pro-
posed to be set up during the Sixth
Plan,

GEOTHERMAL: Two bpilot inves-
tigation projets in the Parbati and
Puga wvalleys to make a detailed
assessment to geo-thermal energy
are under implementation,
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TIDAL POWER: Government
have recently anpvoved a proposal
for taking up investigations and
studies in the Gulf of Kautch,
Gujarat at an estimated cost of
Rs. 218 lakhs, to establish the feasi-
bility for generating energy from
ocecan tides.

WIND POWER: In the area of
wind energy utilisation, R&D pro-
jects have been sponsored. Efforts
are continuing to evolve cost effec-
tive designs suitable for pumping
applications in Indian conditions.
An integrated rural project for
development of wind millg hag been
taken up at Ghazipur in UP. with
the cooperation of the Netherlands
Government with the object of in-
troducing wind as an alternative
means for ground water pumping
for agricultural irrigation purpose,

Effect of Shortige of Power on
Industries in Rajasthan

3951, SHRI SATISH AGARWAL:
Will the Minister of ENERGY be
pleased to state:

(a) whether due to acute shortage
of power both from Kota Atomic
Plant and also erratic supplies from
the Bhakra power supply line the
industries at Rajasthan particularly
the small gcale ones are facing closure
throwing lakhs »f people out of em-
ployment;

(b) whether Government have con-
sidered the decirability of setting up
captive Thermal Power Plants for in-
dustries in the States;

(c) whether the private sector in-
dustries have urged upon the Cen‘re
to give them facilities and concessions
so that they can create their power
units; and

(d) if so, what is Government re-
action in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) It is a
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fact that dus to low water level in the
reservoirs of the River Valley Pro-
jects (Bhakra and Chambal) which
constitute major dependable source
of generation and supply of power to
Rajasthan, the power availability to
the State got reduced, Moreover on
18th December, 1980 the RAPS, Unit-
1, the other major source of supply,
went under outage and was recom-
missioned oaly on 28th January, 1881.
During this period availability further
got reduced by about 40 lakhg of unitg
per day, with the result that the total
availability of power to Rajasthan
came down to 70 to 75 lakhs per duy
as against the total estimated demand
of about 180 lakhs units. Under the
circumstances. the State Government
had no option but to impose power
cut: to regulate!distribute the avail-
able supply in an equitable manner,
However, there was no power cut
from 5-1-1881 in respect of small in-
dustrial units using upto 25 horse
power load.

Fuither, with the recommissjoning
of RAPS Unit-1 on 28-1-1981 and after
the system stabiliseq to its full capa-
city, percentage of cuts in case of
large industries were also reduced to
60 to 7C per cent.

(b) to (d). The existiag polic:: of
the Government in respect of captive
power plants is that where in indus-
tries process steam is required or
where waste heat is available, captive
generation capacity should be on-
couraged in accordance with the ‘total
energy concept’. Keeping in view the
shortage of capacity to meet 1he
power demand in the country and the
need to insulate productive sectors
like core industries or steel, fertili-
sers and aluminium. Government have
recently been more svmpathetic in
considering proposals for setting up
captive power plants based on coal in
such units, Necessary financial re-
sources for this purpose will have to
be raiseq by the industrieg either in-
ternally or through various financial
institutions.
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Hunger Strike by Employees of Beas
Project

3952. SHRI SATISH AGARWAL:
Will the Minister of ENERGY be pleas-
ed to state: -

(a) whether 1,600 employeeg of the
Beas Project have been continuously
going on 24 hours chain-hunge: strike
since 2nd December, 1879;

(b) whether these employees have
heen protesting against the wrong
policies of Central Government as a
resull of which the employees directly
recruited by Central Government and
who have put in more than 14 wears
service will be declared surplus where-
as the deputationists from State Gov-
ments working in the same project
will be made permanent in their place;

(¢) whether the said emplo) ees have
been asking for a priorily over State
Gevernment employees;

(d) what steps Goverminent have
taken during all thee 13 months to
resolve the difficulties of the Centrally
appointed employees; and

(e) whether he proposes to intervene
in the matter and bring about a satis-
factory solution of their problem?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) to (e), The
Beas Project authorities had to recruit
employees directly to meet their re-
quirementg during the peak construc-
tion period, when the partner States
were not in a position to make avail-
able adequate number of personnel,

As the project is nearing completion,
the requirements of personnel for the
project have consequently reduced.
While there is no immediate prospect
of retrenchment, the question of find-
ing altemative employment for these
employees would have to be dealt with.
At present there iz mo agitation.
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Enquiry Against Bird Heilgers Group

3953. SHRI JYOTIRMOY BOSU:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS hLe pleased
to state:

(a) whether any enquiry has in-
stituted by the Company Law Board
into the affairs of the Birid-Heilgers
Group under Section 237(1, ¢ the
Companies Act, in 1977; and

(b) if so, what were the findings and
what action was taken by Government
in the matter?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS: (SHRI P,

SHIV SHANKAR): (a) Mvesligatioa
into the affairs of 22 companies of the
Bird-Heilgers Group  was ordeted oi
10th August, 1977 under Seclion
237 (b) of the Companies Act, 195

(b) In case of 5 companies, the [ -
vestigation has been stayed by the
Hon'ble Calcuita High Court. Out of
the remaining 17 companies, investiga-
tion reports have been received in
respect of 7 companies, A statement
showing the main findingg revealeqd in
the investigation report and action
taken thereon in respect of these 7
companies is attached, In the other
10 cases, the invegtigationg are still in
Drogress,

Statement

Sl. Name of the Company

Main findings revealed in
No. the investigation report

Action taken

I z

4

1. M/s Bird & Co. Ltd.

Evasion, of Stamp duty on (i) Prosecution was launche

2. M/s Garuda Investment

Com

transfer of shares, purchase
of shares of the company
from  non-residents
certain persons at lesser
value, non-compliance of
Sections 108, 211628 of the
Companies Act vis-a-vis
over valuation of certain
investments, misutilisation
of the funds of Savings Trust
and commission of certain
acts amounting to offences
under section JDG.H,O and
Section 420 the Indian
Penal Code.

Financial losses were caused

to these companies in the

for wviolation of Section
108 read with Section 629-
A of the Companies Act.

(ii) An FIR was filed with the
CBI for offences under IPC
and Section 211/628 of the
Companies Act.

(ili) References were mads
to the West Bengal Go-
vernment regarding eva-
sion of stamp duty and to
the Enforcement Direclorate
on the matter relating to
purchase of the sharehold-
ings of the non-residents.

Under consideration.

y .
3 M/s Investment

4 an.Gmt:.-ral Investment
and and Trust Co. Ltd.

5 Bird Trading and Inves- J
tment Co, Ltd,

transactions relating to
purchase and sale of shares
in the group companies.

4345 1LB—11
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4

other goods, goods at exces- under consideration.

6 M/s Union Jute Co. Ltd. }Purchucs of machinery and Action on these matters is

7 M/s Kinnison Jute Mills Co.
Ltd.

sive price, sale of goods
and machinery at
lesser rates, a few transac-
tions suggesting mnon-acco-
unting of the sale proceeds,
non-maintenance of pro-
per records for scrap gene-
rated and sold, operation of
funds outside the books,
non-availability of st}p-
porting  documents  for
certain payments, allow-
ance of certain rebates to
compensate the additional
imposition of sales tax on
goods sold for export though
it was the responsibility of
the buyers to hear the tax,
questionable payment of
cominission and  service
charges on pilferage of raw
jute, non-charging of gua-
rantee commission for the
guarantees provided.

Nasik and Bhusaval Power Stations
Facing Coal Shortage

3954. SHRI R, K, MHALGI: Will
the Minister of ENERGY be pleased to
state:

(a) is it true that Nasik and Bhusa-
val Power Stations in Maharashtira are
facing acute shortage of coal since
April, 1980;

(b) it is also 1rue that the 200/210
MW generating sets supplied for Kora-
@i, Nasik and Bhusaval Power Stations
have design deficiencies and manufac-
turing defects; and

(¢c) are Government taking any
steps to help these power stations in
Maharashtra o tide over their difficul-
ties?

THE MINISTER OF STATE IN THE
LANISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) While there
have been periods when the power
stationg at Nasik and Bhusaval have
been having low coal stocks, the posi-
tion of coal supply has improved now.
Bhusava] had about 15 days coal stock
and Nasik had 5 days coal stock dur-
ing the first week of March, 1981,

(b) The 200{210 MW generating sets
installed at Koradi, Nasik and Bhusa-
cal power stationg have been facing
teething problems including some defi-
ciencies in plant and eqguipment.

(¢} Number of sets have been taken
by the Government to improve the
supply of coal to the thermal power
stations including Koradi, Bhusaval
and Nasik thermal power stations.
These steps incltfde:—

(i) Railways have been asked to
step up supply of wagons for
movement of coal {5 thermal
power stations;

(ii) close liaison is being maintain-
ed by the Department of Power
and the Central Electricity
Authority with the Depart-
ment of Coal and Ministry of
Railways for monitoring coal
supplies to the power stations.
High level inter-Ministrial
meetings are also held perio-
dically to review coal supplies
to power stations and close
monitoring is maintained;

(iii) steps are taken to sccelerate
coal supplies to  such uf the
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power stations which have cri-
tical coal stocks to ensure that
there is no loss 2f generation
due to shortage of coal sup-
plies; and

(iv) in order to reduce avoidable
hold up of wagons, Power
stationg have been asked to
take steps to ensure expediti-
ous unloading of coal gnd early
release of wagons.

As regards rectification of dcficien-
cies and early stabilisation of the units,
Task forces consisting of engineers
from Central |Electricity Authority,
Bharat Heavy Electricals Limited and
Instrumentation Limited, Kota have
visited Nasik and Bhusawal thermal
power stations. After discussion- with
project  authorities. this tfeam has
drawn action plans to attend to all the
defects/modifications :n these units.
Action on such items, which could be
taken up without shutting down the
units, is in progress. Action on other
items which can he attended to enly
after ghut down will be taken as and
when the units are shut down.

Orissa’s Plan for Industries Based on
Coal from Talcher and Ib Valley Coal
Fields

3955. SHRI K. P, SINGH DEO: Will
the Minister of ENERGY be pleased
to state:

(a) whether a number of industries
have been planned by the Govern-
ment of Orissa based on coal from
Talcher & Ib Valley Coalfields:

(b) if so, the details thereof: and

(c) the steps taken by Central Gov-
ernment to develop these coal mines
during the Sixth Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
According te the available reports
the Industrial Promotion and Invest-
ment Corporation of Orissa Ltd.
(IPICQL) has proposed setiing up of
a low temperaiure carbonisatign plant
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at Talcher for supplying LT coke to
Charge-Chrome units and Ferro-Alloy
units working in the State. Coal
India Ltd, have agreed to supply
90, 000 tonnes of coal per annum from
Talcher area for the proposed plant.
The Coal requirement of Talcher
Thermal Power Station expansion
project would also be met by Coal
India Ltd.

{¢) In addition to the reoiganisation
of existing mines, development of new
mines in Talcher and Ib Valley coal-
fields are under consideration,

Clearance to second stage of Idukki
Hydro-Electric Project

3956. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister
of ENERGY be pleased to state:

(a) whether Government of India
had given clearance to the Second
stage of the Idukki Hydro-electric
Project;

(b) if so, the details thereof; and

(¢) if not the reasons for not giv-
ing clearance and by when Govern-
ment of India are expeclted to give
clearance?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (Wh).
The Tdukki HE Project Stage II in
Kerala has been sanctioned by the
Planning Commission in November
1979. The Project involves installation
of three units of 130 MW each in the
existing Idukki Power Station, at an
estimated cost of Rs 3108 crores.

(¢) Does not arise.

Setting up of coal mines safety bhoard

3957. SHRT LAKSHMAN MAL-
LICK: Will the Minister of ENERGY
be pleased to state;

(a) whether Government propose
to set up a Coal Mines Safety Board;
and

(b) if so, the deteils in this regard?
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THE MINISTER OF STATE 1IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir,

(b) It has bLeen decided to constitute
such a Safety Board in the headquar-
ters of Coal India Limited under the
Chairmanship of the  Chairman of
Coal India Limited, The Boarg will,
inter alia, oversee the implementa-
tion of safelv messures in coal mines.
review periodically safety standards
and suggest methods to improve safety
wherever necessary.

Reservoir structure in Bombay High

3958, SIIRI K. RAMAMURTHY:
Will the Minister of PETROLEUM,
CHEMICALS AND TFERTILIZERS be
pleased to slale:

(a) whather the oil experls have
pointed that the pegging of optimum
annual output rate of 13.5 million ton-
nes of oil by 1984 from Bombay High,
as has been suggested b the sl and
Natural Gas Commission, could se-
riously damage the reservoir struc-
ture in this area; and

(b) if so, steps proposed to be taken
to safeguard the reservoir structure in
Bombay High?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) No oil ex-
pert has pointed out as such,

(b) Does not arise.

Reduction in Use of Power in Indus-
. tries by adopting Conservation
Measures

8859. SHRI V. KISHORE CHAND-
RA S. DEO: Will the Minister of
ENERGY be pleased to gtate:

(a) whether Government have tak-
en note of the recommendation of the
Committee on Power, that, as esti-
mated 20 per cent reduction is in
power usage in industry is feasible by
adopting a wide range of conserva-

measures and such savings
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should be encouraged by using a mix
of fiscal incentiveg and penal tariffs;
and

(b) if so, the reaction of the Minis-
try thereto and the action taken?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
Yes, Sir,

(b) The States have been reques-
ted to indicate their views in the
matter at the earliest, The recom-
mendationg wil] be implemented af-
ter due congultation with the States,

Report of the High Powered Com-
mittee on D E.S 1k Computer Billing
System

3960. SHRI JAGDISH TYTLER:
Will the Minister of ENERGY be
pleased to state:

(a) whether the High Powered
Committee appointed to probe into the
failuregs of the DESU Computer Bil-
ling System  has submitted its re-
port;

(b) if so, its main findings; and

(c) the action proposed by Gov-
ernment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKERAM MAHAJAN): (a) Yes,
Sir,

(b) The main recommendations
made by the Committee are briefly
given in the attached statement.

(c) Delhi Electricity Supply Un-
dertaking will be advised to take fur-
ther action on the recommendations
of the Committee,

Statement

RECOMMENDATIONS OF THE
COMMITTEE ON BILLING AND
REVENUE COLLECTIONS

(i) A self-assessment procedure may
be introduced under which a consu-
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mer of electricity takes the meter the previoug financial year jn desig-
reading on his own every month, nated banks. T

makes his own assessment of the

amount due and deposists the amount
in a designated bank account.

(iiy In respect of small consumers
which category predominently consi-
sts of only consumers for lights and
fans, the self assessment procedure
may be made optional. Small Con-
sumers , who do not opt for self-.
assessment, may be requested to pay
a lump-sum amount every month
based on the average consumption of

In the case of those consumers who
opt for a lump-sum payments, me-
ter reading will be taken by DESU
once in six months, on a pre-planned
cycle basis, and based on this assess-
ment an adjustment bill would be
sent to the consumer for payment in
the usual manner applicable to the
monthly instalments,

The following billing scheme has
been suggested by the Commitee:-

(A) Billing by DESU . . .

{B) Ccrrpulsory self-Assessment and payment

{CY" Opticnal self-tAstessment aned payment

(1)) Prcdetaymined amount ped month and six-

mothly 1eview bolur g by DESU.

(iii) In the matter of collections
from small consumers, we may also
utilise the post officeg with a very
simnle Pass Book system in the in-
terests of the consumers and very
stmnlified accoun‘i'g procedures in
DESU's offices, So long ag the ex-
pectations of revenue from this group
of small consumers coming through
this collect on procedure are in the
permissible range, any furthey de-
taileq accounting in DESU’s offices
would bz unnecessary. To what ex-
tent accounting may be required in
respect of these consumers may be
decided by a small group of finan-
cial experts that may be constituted
at a later stage to advise DESU, if the
recommended scheme is acceptable
and is to be implemented,

(iv) It is envisaged that all other
procedureg relating to disconnection

. (i) NDMGC, MES and Intei-State

(it)y Public Water Works and Severage

pumping.
(iii) Public Lighting.
(iv) Once in six months of consumers

not covered by self-assesinient schemes
(Refer D below ).

(v} Temporary connections.

All loads of all r%rrgmix-s o 5 KW
and above not inclhdirg tl s ¢ vered
(A) & (o).

F(i' Agricultural

(it} All connections of loads aof '+ than
5 KW not including (A} (v
All otber comsumrers not recovered

by (A) or (B) @ (C).

for non-payment ete, may continue as
usual, Tt is alsm ecavisaged that all
billings lavolving  {ianwact.oas  ofher
than encrav sa'ss and meicr rent will

be ade in ithe usual maaner by
DESU, the activitie., oo reerning
which  we have not sluldied as they

are brvond the scope of the ferms of
refeience of thi. Committee,

(v} If any consumer does not pay
the amount pavahle by him on or
before the 10th of every month, it is
also his responsibility to pay a penal
rate of inicrest at 1|2 per cent per
weelr or part thereof.

(vi) DESU may be required to pro-
vide a consumer card or pass book
for each small vonsumer free of
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{
cost, wliich should
ready reckoner for calculating the
amount payable according to the
tariffi to which the consumer belongs,
This requirement will not be appli-
cable to industrial and commercial
consumers of large size, who may be
billed on a two-part or any other
system  of tariff fixation, In their
cases, they will be required to pre-
pare a bill in the form prescribed
in such details as may be indicated
in that prescribeg form, and forward
a copy thereof to DESU every month,
The forms in which bills are to be
prepared, will be supplied free of
cost or sold for 3 nominal amount by
DESU.

also contain a

aferAY Iore e A Fwral grer SN

396 2. %Wt TINIHATT AT © 97
fafa, = ara ot wFwAr w19 Tov
T T AT wA W@ fwo

() & 7wz wa g o ofvgHy
IFT QAT F AR T HA grA
¥ (zeeli § vd gIaiw famr 9r

(=) =0 og a0 w7 g f& axid1
EER G I G TR C O C i T i 0
qr

(7w) =iz Bl T AemexedT AT
T g Al

() 5% w7 @ F0 Rwio
afufsar &7

fafy, sarg HYC s&@ wiF  Sa@y
(=0 dt> fmadmiz) @ (%) a#T=(
qdt ¥ o "@ad ¥ wyme qfey
T WBWM F FAFET X 5 HIFE,
1981 1 7% feeefi ¥ T swg qv
wa wwds fawg 9r )

(&) a1 A & qaifge
wraw Al WS g 9f )
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(7) '8 s F wiw ) T
fa seEgraTa wew mmarE o 1 oF
arfis §vs §  EATfeG oS |

(v) =z foaog & IaT WRW
# adww @< ¥ fa=e gmo Tg
gl i grA T A Mom gu d  asy
qErT A gy wEn % ofvedt foat
& forw am smoad s eaifas a0dT &0
fawrfar &7 & 1 wIT WY &
v gv SfEw ofryso ¥ fanv
famgr  siroaT o

Sick Companies

3963. SHRI R. PRABHU: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) Whether it hag been brought
io the notice of Government that
378 Sick Companieg are owing each
more than rupees one crore to the
public sector banks;

(b) if so, whether these companies
have filed their audited accounts with
the Registrar;

(c) whether these companies have
committed any default under the
provisions of the Companies Act;

(d) whether any prosecution has
been launcheg against the directors
of these companies; and

(e) whether the Department pro-
posed to take any stringent measures
such as appointment of Government
directors on the board to safeguard
the public interest?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P, SHIV SHANKAR): (a) As per
the available information, there were
357 sick industrial unita enjoying
bank credit of Rupeeg one crore and
dbove frém Be puuﬁe sedtaf Bariks
és on ¥E18.1979.
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{b) to (d) The names of gick units
are not to be disclosed by the pub-
lic sector bankg in accordance with
the practices and usages customary
among the bankers and also in con-
formity with the statutory provisions
of the Banking Companieg (Acquisi-
tion and Transfer of Undertakings)
Act, 1970, No complaints of this
nature have, however, been made by
any such Bank to this Department
against any sick company registered
under the Companies Act, 1956. Tt
is, therefore, not possible to furnish
any information on these points.

(e) Doeg not arise,

—

12 hrs.

RE. MOTIONS FOR ADJOURNMENT,
ETC.

SHRI JYOTIRMOY BOSU: (Diamond
Harbour): Sir, I gave notice ot an ad-
journment molion on the American
Embassy incident.

MR. SPEAKER: Nothing 1s going on

record.

SHRI JYOTIRMOY BOSU: When
vou say “nothing is going on record™,
say it loudly, and not in this manner.

MR. SPEAKER: Because, you have
first to get my permission.

SHRI JYOTIRMOY BOSU: I want o
make a submission.

MR. SPEAKER: I have already .n-
formed you that the factual information
available with me so far does not
warrant that. I just want to make it
very clear.

SHRI JYOTIRMOY BOSU: I will
make one submission with your per-

migsion. Even in this capltal of
India ........
MR. SPEAKER: After obtaining

facts, I will ask you. It me asver
tain the facts.

SHRI JYOTIRMOY BOSU: The issue
should be put before the House thazl
the American Embassy...,

MR. SPEAKER: Without facts, I can-
not.

SHRI JYOTIRMOY
come out in the press.

BOSU: It has

MR. SPEAKER: The press is not
always right. The press raporf. . ..

SHRI JYOTIRMOY BOSU: You da
what you think best. The (aeslion is

that the Indian  journalists are not
allowed to enter. ...
MR.SPEAKER: No, no I wili fini

out the facls to decide whether it is to
be allowed or not. What I have zot
so far does not warrant it.

SIIRI JYOTIRMOY BOSU: What s
your source of information?

MR. SPEAKER: From the PTI! gni
otherwise. That is why, [ say, let me
get the full facts.

SHRI JYOTIRMOY BOSU: 1t is ~
very serious matter. Colour bar eve:y-
where; even in my country.

MR SPEAKER: That is why [ uov
let me satisfy myself. Becausc, it 15
a serious matler.

SHRI JYOTIRMOY BOSY: Would
you be kind enugh to mnke a state-
ment after you oUfain the facts?

MR. SEAKER: Yes I will... not a
statement, but I will give you the facts.

SHRI JYOTIRMOY BOSU: Sir, no
Sir, you are trying to expung yout-
self ., ..

(Interruptions)
MR. SPEAKER: If T am satisfied.
SHRI JYOTIRMOY BOQSU: After
you have been advised not to make the
statement.

SHRI INDRAJIT GUPTA (Basir-
hat): A slip of the tongue.
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MR. SPEAKER: Advices are given
and they are accepted. I will accept
your advice also. Last time. ...

SHRI JYOTIRMOY BOSU: My advice
would be, there is racial discrimination

MR. SPEAKER: Na, not allowed.
Now let me get the facts I cannot do
without facts. Nothing can be said
without facts. First 1 must ascertain
what are the facts. There is one more
thing.

ST W0 wRo WIW : (7 ):
TIAOT F {9 AT Fradiw TWK1T
o ¥ ...

sEuet wgEa : ¥ aErFF W
g1 u¥ fuae, wa sz &1 uw &
T 8 . ...

SHRI JYOTIRMOY BOSU: Sir, 1
want to make my submission,

MR. SPEAKER: You will get an
opportunity on that. The Calling
Attention was admiited by me for his
discussion on Gujarat situation and
the spilling over....

(Imterruptions)

MR, SIPPEAKIR: Please, T am saying
~mething about the ramifications.

SHR1 JYOTIRMOY BOSU: It us
cnderstand, the whole countiry .

MR SIPEAKER It is a
which affeets the whole nation.

tuestion

(Interruptions)

MR. SPEAKER: Why do you inier-
rupt? Please; let me say something. I
am saying, we have to decide in what
way to do that. I admitted the Calling
Attention Motion. But the general
consensus of all in the House was that
it should be done in a more appropriate
manner,

(Interruptions)
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MR. SPFEAKER: Yes. The only thing
is that, in view of the feeling expressed
by members in this House, I have no
objection if, instead of a Calling Atlen-
tion Motion, we may discuss it under
rule, 184 in a proper form or under 193,
or whatever the House agrees. I have
no objection. Yes, rule 184 or what-
ever it is.

(Interruptions) **

MR. SPEAKER: Yes, rule 184 or 103.

(Interruptions)

MR. SPEAKER: It is all right. Rule
184 or whatever you like. My mind is
open. We have got the Business Advi-
sory Committee meeting today.

SHRI JYOTIRMOY BOSU: If it com~
mences today, the members should bhe
allowed to have some time.

MR. SPEAKER: That is why I want
to say the BAC will decide how much
time should be given, what time you
would like to give.

SHRI JYOTIRMOY BOSU: Are you,
hy any chance, saying it can start to-
Jay?

MR. SPEAKER: The BAC can say it;
even loday I am prepared to have it.

SHRI JYOTIRMOY  BOSI(I: Let me
assist you. The BAC is scheduled to
assemble at 3 O’ Clock or 4.30. If you
are going to start the debate at 2 O
Clock. ..

MR. SPEAKLR: We can d¢ it tomor-
row,

SHRI JYOTIRMOY BOSU: That is
what I am saying.

MR. SPEAKER: That is why I say
the BAC can be well-advised when all
your members will be there.

SHRI JYOTIRMOY BOSU: Or you
can start it at 4 O' Clock today.

SHR1 INDRAJIT GUPTA: 1 have
given you another motion today.



“837 Re. Adj, M. etc. PHALGUNA 26, 1802 (SAKA) " Re. Adj, M. etc. 338

st At T awedy ;o ( fgErc )
HH TH I THATTE .. ..

qeqed WE@A ¢ A, THIA I
qE RET HIZE . ...

= HAT TW O AINEY zfgm,
qoTA  WAITT, R Tas g, q9F

Y WY TP FRET AR Y TO FE

weuet WERA : A6, ¥ $O A
WRER

T /AT TR JTASY ¢ gieT &
™, T ¥ wwa F 9w G,
Frga ¥ Jar, wfew arEl & ArE,
a7 A & FE S /T H A

wowe WERT @l § gr AT
wogr 77

o oAy W oariEY o 8 97 waar
g =at & v &7 1 =Ty agm
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Womed wEEA : 4 WwF wLT 7
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=Y ®AT TR JUEEY : Qs SfY, 0T
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qqqaq ww @ g |

(smaai= )

MR. SPEAKER: I have put it to ithe
House., If the House so decides, I bave
no objection.

(Interruptions)

MRB. SPEAKER: Mr. Sathe,

(Interruplions)

SHRI INDRAJIT GUPTA: I have
given another motion to you. I have
given an adjournment motion regard-
ing a very important Central legisla-
tion passed by the House, namely, the
Contract Labour Abolition and Regu-
lation Act that is being violated
blatently...

MR SPEAKER: Under what motion
you have given it?

SHRI INDRAJIT GUPTA: I have
given you an  adjournment motion
which concerns Adivasi workers.

MR. SPEAKER: Adjournment mo-
tion cannot be allowed. You have re-
course to some other motion. (Inter-
Tuptions). I can admit a Calling Atten-
tion motion or something else.

(Interruptions  **

MR SPEAKER: Do not record,
(Interruptions) **

PROF K. K. TEWARY (Buxar): Sir,
under Rule 193 I have given nctice for
a discussion of the Vaidialingam Com-
mittee Report. It is a very serious
issue which involves

MR. SPEAKER: That has already
been taken up by the Business Advisory
Committee.

SIIRI JYOTIMOQOY BOSU: Mr. Spea-
ker, Sir, I have a submission.

SHRI NIREN GHOSH:**

MR. SPEAKER: Why are you speak-
ing without my permission? Not
allowed.

(Interruptions) **

**Not recorded.
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wEaW WERT :  TEWGIG A, WG
1% = wmwa afFa )

SHR1 JYOTIRMOY BOSU: Sir, 1
rise to seek your permission ...

(Interruptions)**

MR SPEAKER: Nothing is going on
record.

(Interruptions} **

MR. SPEAKER: Nothing is going cn
record—what he is speaking.

(Interruptions)**

SHRI JYOTIRMOY BOSU: What
Comrade Indrajit “jucta jusl now said
is a very serious matter ...

MR. SPEAKER: 1 have already
taken note of it, (Interruptions).
Mr. Musheer Ahmed.

(Interruptions) **
MR SPEAKER: Nothing is gomng on

record. I have allowed Mr. Musheer
Ahmed.

Wit wies g®e uWR. uw. @i
(w=T ) TEAT i, TWEE HWIFAT
& fomfar & &7 ..

MR. SPEAKER: That is .inder con-
sideration. It cannot be considered
here. You have given it to me, that is
all right. It is under consideration.

=t wfw gRo UHo ®i : W@
ft, & ®F 193 HIX 184 FT T
Wree wraws ¥ foafesr # wrew faar
2 WX W a7 fF oSwmoR e
= w0

MR. SPEAKER: It is not rejected, it
is under consideration.

(Interruptions) **
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MR. SPEAKER: Nothing is going on
record.
(Interruptions) **

Heasy WEEA ¢ FG1 AT &

EICE SR YO Ot VR L 0
g HWT g WA |
(Interruptions)

TG AW HT HT IS

TH-A(ST F A F

weaw wgRa ;. By s €G-
aree fear g« A g ne fawe g e
T F G gEU woww Al

HFANF NN WT Fo A\
Hifwa |
weulw wgea . PR d

g, F&r =AW 0

€= ~ -

i FFESa ST wEIHS & A
fegema «d1 & ...
(Interruptions ) **

MR. SPEAKER: I cannot go wilhout
rules. I have to oe guided by rules.
1 am to be controlled by ruies. Nothing,
whatever he speaks will nct go on re-
cord

(Interruptions) **

MR. SPEAKER: Whatever is s.id
without my permission will not go on
record.

(Interruptions) *+
MR. SPEAKER: How can the olser-

vations of five people go n record?
How can it be done?

st TwrRare ey (wew)
TR Seary o faar €

waR WERE ;. sr w@r 2,
WT—adfr ok T &

et

**Not recorded.
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MR. SPEAKER: Nothing is gomg on
record. Whatever they say withou! my
permission will not go on revord. They
are Infringing the rules of the House,

(Interruptions) **

MR. SPEAKER: This is an insinua-
tion. It is not going on record.

(Interruptions)**

MR. SPEAKER: For me everybody
is equal. Every man is a man. 1 do
not discriminate.

(Interruptions) **

MR. SPEAKER: This is most base-
less.

(Interruptions) **

MR. SPEAKER: Nothing 1s going on
record. Nothing will go on r1ecord

without my permission. I FT FT
<Y ¥, ot wearaTeN § 1 Ha wfeo—
qa FRq——FIE a4HT 3 |
(Interruptions)**
w5 WA WEAT AEEd-
aor war 2fF ...

(smmar)**

12.15 hrs,

RE, DISCUSSION ON SITUATION
IN GUJARAT
o (Swawm) |

wqEFE WEWMT : W & faq,
48 FATFLWS ... (a9 ) .. ..
are ga MgT-aga o @iF af 7L e
F | FrH AET AT GFATL ..

it TR WS WY (FTT) ¢
QA aH T Hare ...

wsaw WgRy : fAi veF ¥
ot ¥ W wew § g 5@
- ¥ ...
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=Y TSR WAwT wreAt @ gH
qOg W AE FTIES ...

weqer WEWAA :  WAE H T
FE FT TE £ AL ¥ FqG Ftac |
FTET FAY FEX £ W W TG AT FY
Fga & ... (swEed) .

oF gA.Ow FaE (fgwiz) ;- ag
gz #f ACAT FI TG ...

wexer WgiEF :  4g wiear fas
wiear @ SEd, aTEr 3 W g JEl
g WEar,  WIT 3T SEG |
f5a a<@ & OF HuEAr greg T ama
ori 2, IRF OF @ ¥ #4 qL
FIAT G—=TZ AITAT ATGY AT 37 &
fAq ey |6 21 T G FSH TG
gy T T % 2% vw wF § FeAT &, 9
FE¥ (70 W¥T J147 FATH FI H4T
=ifge wiw =7 faaw 1848+ TWH
w17 Yo i wE-wefy & arE
FL YEF § HIC 35 7 ugq famre €1
auF T w0d Z fas & & wro w@w
diw g\ =W oA ga1 & fFoag H
gy g fore &0 was ATy F¢ FA
ai S I AT W19 H7 (ARSI
SETAM | AL WIT Fi Giawr TfEC
fF &7 #a1 T WE WX TF AT o
Ig FT g ®LAT AMET
55 fae & wrgar § f& fasaw
TEATERLT  FHE, Fo Wilewd ¥ & #
fuifes &< &7 AT IF X AW & W
Fqua g of, fr wd-gwfe § o g,
faare w¢ faqr o 1 ww &
wrfam wdewrT ofi 184 & WT STHAT |
I F ISIegEA W s -l § O
g Sraa o 9w F avw wey sty
sgea w3 difsa |

**Not recorded.
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[mems wgiaa]
UG 5 F TFH 6 9 AT HI1AG,
qH w0 RS AG F
... (eomaw) ..

afrow o AET g IggwA
aiz fedt a ¥ wd=fa & o9

FL L ...

g% WAAa wmRex @ Gar
FaFRT & |
oot WEWRA T HEWE

FEr & ? W@ W AE A YA TG
g ... woamargfaa ... (3WEET)
garer TAAT & OF IEImA F A 90F
FEqm &7 TA BT Frx ALHT AT
srfgg |« W9 F FET G G A I
F& & Sgw, A I FGAT I
qr BN L. .

sft oA TM AIME 0 T FOIA
Fg @ 2 uavw fEdy & 5

g .. (s@aw).. T F A
@ wE W g, wuv 9 fi ¥T W®
g .... (e=maEmE) ..

seqer WgvEa . e AT i e
g3 &7 qvrri 77 7 {7 AwT 2
TTETT AT AVE H At qATT AA AT
e F aTR A dc T i oare Fi
e WIT O A T T ATEA £ A
AT g3 v (7 ANT ATAT &
qE FEAT AET AT A& A
Ggos wEr 2, 36 B WAL VT T

s TR @E< Wi ;o ZH
T 3w 9¢ TeERwe e g1

st WAt T A § W A
UF AR AAHE §—AT &F (Y |
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WWTngmm,w:qm
EO-AAT i W aer 7 @S
& T warE 9T (war 91, S@ a<g
¥ g ot o gd-gwfa ¥ g ¢ 0
W SYEIT A OS-EW RAT ST wadr
2—aw a7y fear, ghestdt s
gEAtadl 1 agwed s foEe
FAw  RO—IEH W F F oW
UYAT L@ AT T &I @, AT
FHYAR-9x  @d-gvfa ¥ 99 T
aFg &1

ot wzer fagrt Wt (7€ faeely)
TIFTT & WS FT FT N7 G
S FArEdY F @Y § IqET ¥r oFvwr ?

siwdt oW aTe ¢ ag weTE
A frerarg ... (waww).. =
FT BT I AT TP & .
% &7 g wrgar g % g wwE
aR s s Gar @ Y Fr &
a1 gg wew #r wfAT Frgr g )
T AEHT AT T OTI X I
g ww wE@ar g | 4gr ax Wi
gidr =ifgr #wre gforat a1 Foordom
FTT @A Arfge, I OF fETmw
Ftg & 7

msTe WRRA © T A S

ot HAY W AN ¢ HU I
™ oA F P W E 1 wfag ew
FY FWT g FIAT AL 1 F FEAT
g fF =@ &1 W I T E AT A7
T g I HIT T FE WG
FETTAMATTY & 1. .. (AT | |

weqW WEAT ¢, WL TIT &Y
T F I FAT AT |- AL g &
FEX Hag T QA TR AT A A ®
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TR TGN ¥ qEE wEAr g | W
TEW TH W arg wH F Ao FE
o0 FT LA WS FOE ST
AT ZIIHEFE |

ot WA m : ETI HTO
AT F FE TG & | HTT X FE AT
fr  FEvET wET F A9 A ERT
T T AT A7

wEaE WERA . A FCAI@F
# o5 ¥ HITETFE |

St WAt T\ Ao ;. wT SEl
FI G E | AT FOAR FH OFT R
=

W WY : AFEFCET E |
ag hEr af war & fE fAaw o184 #

g AT ST | WIS BEHAT FTF
THH FIIT | AT T H AT TS
& g

(@)

qt UIATY QW] gRaEr
Ferdt i & fragwFear ) (swEen|)

S WA TR WOCEY S H AT
WAl §, S9H O SET 9 909

QAT | FH T T H AT q09C
(wwmwT)
oA WERT ¢ FIU AP I

T WY AT AT

I have withdrawn the Calling Atten-
tion Motion. I have admitted discus-
slon under Rule 184. 1 am allowing
the Business Advisory Cominiltee to
allot any¥ number of hours. Now,
papers to be laid...

sft TATY e e o 3w
L &
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12.22 hrs,
PAPERS LAID ON THE TABLE

ANNUAL REPORT ON THE WORING OF
ADMINISTRATION Cowmranies Acrt, 1956
AND NOTIFICATION CORRECTING GSR
NUMBER ©OF COMPANIEs (ACCEPTANCE
OF DEPOSITS) AMENDMENT RuLES
1973.

THE MINISTER OF LAW, JU/STICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): I heg to lay vu the
Table—

(1) A copy of the Annual Report
(Hindi and Englisn  versions) for the
year 1979-80 on the working ond ad-
ministration of the Compaunwes Act,
1956, under section 638 of the said
Act. |Placed in Ljbrary See No LT-
2112/81].

(2) A copv eath ot Nolfication Nos.
G.S.R 418(E) published in Ga.cite of
India dated the 16th July, 1980 Eng-
lish version) and G.S.R. 315(F) pub-
lished in Gazetie wu1 India dated Lhe
5th Seplembe:, 1480 (Hindi version)
correcting G.S.R. number oi the Com-
panies, (Acceplance of Deposits)
Amendment Rules + 1978 puhlished
in Gazetle of India daled the 30th
March, 1978, under sub-section (3) of
section 642 of the Compan.es Act,
1956. [Placed in Library. See N». LT-
2113/81].

COMPTROLLER AND A G, OF INDIA
ReporT 1979-80 oN TUnron GOVERN-
MENT (cIvir) REVENUE REeCErPTs VoL,
I InpirecT Taxes axp Vor. II Direcr
Taxes.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): I bez to lay
on the Table of copy of the Report
(Hindi and English versions) of the
Comptroller and Auditor General of
India for the year 1979-80, Union Gov-
ernment (Civil) Revenue Receipts—
Volume I—Indirect Taxes uynd Voluowe
II—Dvirect Taxes, under article 151(1)

,of the Constitution. [Placed in Libra-

7y. See No. LT-2114/81].

—

1The Rules were laid on the Tableon the 4th April, 1878.
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st wArTR ey weas S,
® ux @ ag WA Fi aART ATRAT
g & @ gt freli & 7 €l o =@t
gt faeme & wratd g wr &
W I9 Fl FIIHAIA WIAL G0F A
T E )

wEqw  WEiRW
TET FHAT ?

: R ug A i

st wA T AR ;o owx A &

O AT L. (AEAEA)

AR I ;. IF T &
T T F AT |

5t wAf uw qwdt o Fiefr ae
Tl 9T JEF HH A0 |

wEsAR wga SE ¥ agw
T OwAT |

. (swEnA)

COMMITTEE ON PUBLIC UNDER-
TAKINGS

SEVENTH REPORT

SHRI BANS] LAL (Bhiwau): Sir, I
beg to present the Seventh Report (Hin-
di and Englhsh versions) f the Com-
mittee on Public Undertakings on
Action Taken by Government on the
recommendations contained in the
Forty-fourth Report ot the Committee
on Public Undertakings (Sixth Lok
Sabha) on Tea Trading Corporation of
India Ltd., General Functioning and
Internal Sales (Ministry of Com-
merce—Department of Commerce),
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st géne v sware (deffr)
o fawe wra gE &g o

wu WERE ;%9 Ay g ar
T

Wt FOMERIT AN : TE A

AT gL .. (wwEEE)

weaw  WEET T F9 FF
TE, dqrFTEA
(saagw )

Mt gLTEAIT AR ¢ wewer
oft, &% uF wwrdaT g faar &

Qe WERA : IF TE &1 qwaT |
qAE  TAHT |

HY FONFAT AT @ I F
qrEA . (eREAN) .. WIS
FTZE ﬂ%qa‘ra‘ﬁ'zqﬁwmﬁmal
HqT TF  FEAT gy HeAr o & fEerar
Ffaa |

ssuet Tgw : oo fow F
fifsra | ueiAwE Ao g &1 g |

Frferr wduw, St awar &1 ¥ 377
W T FOHLAT IAT
oft gAwgRC W ;o wargr ?

WA WERT : dE Ot
FEAT | WO A fawAT I E 1 TEAY
T T g

1 gAWMPA AT ; FET
TEET WO | W AT T AR
femar difwg 0 L. (w999W) ..

weas wRaw ¢ s O fagrd
YTt
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12.24 rs.

MATTERS UNDER RULE 377

(i) NEED FOR PRESERVATION OF JAGAN-
NATH TEMPLE OF PURI anp SUN
TEMUILE OF KONARAK,

*SHRI RASABEHARI BEHERA
(Kalahand1): Sir, the entire country is
very proud of the world-famous Sri
Jagannath temple of Puri which sym-
bolises our great Indian culluie. Dur-
ing Car festival, lakhs of people from
different parts of the country avail of
the opportunity and feel proud to have
a glhimpse of the Lord Jagannath and
take part in the world-famnus feslival.
The Sun Temple of Konarak, situated
a tew miles away from Puri near the
seashore, is also famous for its fine
arts depicted on the walls of the tem-
ple by the Ouya arlists in the ancient
days.

The tourists from abroad call this
temple Black Pagoda and thousands of
them visit this temple every day. Both
the Government of Orissa and India
earn foreign exchange worlh lakhs of
rupeeg every vear from the tourists
who visil Konarak and Sri Jagannath
temple of Puri. But it is g matter of
great concern that both these temples
are on the verge of extinction due to
lack of vproper maintenance by the
Aichaeological Department. The more
shocking is this that the stone slabs
have been falling down from the domes
of these temples. Efforts are made by
the archaeologists three times to plas-
ter the temples with a specially design
ed Yime plaster, The idea of removing
the old lime plaster from the temples of
olden days and providing a new chemi-
cally treated lime plaster was opposed
by the local people. But providing a
chemically treated lime plaster is the
only way to preserve these two temples,
Steps should also be taken for clearing
the water from the inner vcircle of
Konarak temple which accumulates in
huge quantity during rainy seascn in
side the temple.

Matters under 350
Rule 377

I, therefore, want to invite the atten-
tion of the Government of India to-
wards the urgent need of preserving
these two ancient temples as V\hey are
of national and historica] importance.
I urge upon the Government to take
immediate steps to preserve these two
temples lest they should jet destroyed
through the vagaries of nature.

(ii) NEgep FoR INDUSTRIAL DEVELUP-
MENT OF GHAZIPUR DISTRICT OF
U.P.

SHRI ZAINUL BASHER (Ghazipur):
Ghazipur is the most backward district
of the backward region of Uttar Pra-
desh. 90 per cent of its population is
living much below the poverty line. In
1962 a Study Group under the chair-
manghip of Mr. Patel, the then Deputy
Chairman of the Planning Commis-
sion was appointed to study the bhack-
wardness of this district and suggest
measures for iis development. The
Patel (Commission, as it is popularly
known, has given its report in 1964 in
which it has found Ghazipur as one of
the most backward districts in the
country. The Pate]l] Commission’s re-
port was not implemented in the
matter of industrial development, com-
munications and job apportunities,

The Planning Commission have in-
formed me that a Study Group is
seized with this matter.

The Planning Commission’s stand
that it allocates funds to the State
Government and it is for the State
Government to take up the develop-
mental work of The districts and re-
gions, is not tenable. It is the duty of
the Planning Commission to remove
regional imbalances. The State Gov-
ernment of U.P. with its meagre re-
sources is quite unable to take up the
task of full development of any back-
ward distriet. It is for the planning
Commission to take this task to develop
one of the most backward districta of
backward region of eastern U.P. Patel
Commission  has recommended for
heavy as well as small and coitage in-
dustries for the  district. The small
and cottage industiries can be estab-

*The original speech was delivered in Oriya,

1
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[Shri Zainul Basher]

lished with the raw materials locally
available. I, therefore, request the
Central Government to kindly take up
the matter urgently and provide nlan
and funds for the development of that
distriet. T also urge upon them to
establish at least one heavy industry at
Ghazipur which can generate employ-
ment for a large number of people of
that District.

(ili) ALLEGED UNAUTHORISZD RECRUIT=-
MENT OF TRIBALS OF ORISSA TO
WORK IN OTHER STATES.

SHRI CHINTAMANI JENA (Bal-
asore): I beg to make the fullowing
statement under the Rule 377 on a
matter of urgent public importance.

About 50,000 tribals in Orissa are be-
ing recruited every year hy unauthoris-
ed agentg and sent away to distant
places as casual labourers.

Reports received by the Government
say that most of these tribals are made
to work in conditions  of slavery.
According to the official report the
agents often tell the tribals that they
would be required to work in a neigh-
bouring district, pay them advance and
then send them awey to orojects at far
off places like Nepal and Bhutan.

The recruitment is made in remote
tribal districts or at weekly fairs which
tribals frequent in search of work.

A large number of tribals who have
returned from States like Jammu -gnd
Kashmir have been found to suffer
from malnutrition.

A Labour Department spokesman of
the State Government said, ‘The way
these people are treated is hard to be-
lieve. The food they are given is just
enough to keep themselves alive and
the pocke{ money they get will not
buy them even a meal outside.”

These tribals are being huddled in
small camps at work sites which lack
-even the elementary facilities,
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Reports from a road construction pro-
ject in Kashmir and a hydel project in
Bhutan said the {iribals were being
made to work for more than 12 hours
a day.

There have been numeraus instances
of tribals having Theen promized a
monthly wage of Rs. 100 Lesides fnod,
but paid only a pittance. At the end
of their contract period, they were
forced to sign a receipt for the warges
they had been promised.

The plight of tribal women sent as
casual laborurers is even worse. Some
of the girls sent to projecis in Nepal
and Bhutan have not relurned to
Orissa yet.

The State Government has heen tiy-
ing to trace the tribals recruited by un-
authorised agenis, but szeveral States
have failed to co-operate.

In this context T would 1oquest the
Union Governmenl to d.iecr the con-
cerned State Governments like Jammu
and Kashmir, Nepal and Bhuton, ete,
not to utilise these ftrihals of Orissa
as slaves. The Union Labour Minis-
ter is requested to give a statement on
this issue.

12.31 hrs.

[SHRI SOMNATH CHATTERJEE in the
Chair].

(iv) SPECIAL INITIATIVES TO BOOST UP
WORKING CONDITIONS OF UNIVER-
SITY TEACHERS,

SHRI HARIKESH BAHWADUR (Go-
rakhpur): Mr. Chairman. Sir, 500 tea-
<hers of Central Universities gat on a
daylong dharns on 27th February,
They came from 7 universities, B HU.,
A.M.U., Delhi, J.N.U., Shillong, Hyera-
bad and Vishwa Bharati.

Teachers belonging to Central Uni-
verities are being compelled to take up
the path of agitation, because continu-
ous interference by the Government in
the autonomy of the univercities, arbi-
trary termination of services of tea-
chers, etc.,, are causing a state of con-
cern and tension.
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The present grades of teachers ha.e
become redundant. Existing housing
facilities for them are extremelyv inade-
guate. Available research flacilities do
not parmit them to meet the challen-
¢o of ‘expansion of knowledge' anl
the absence of meaningful promo-
tional avenues has meant stagnation
for most of the teachers.

Therefore, some stens should .
taken by the Government, such as:

1. Immediate revision of grades,

2. Increase in house rent allowance
to 30 per cent, 70 months' sal-
ary by way of loans for house
construction, provision for
stafl quarters, tea~he.s’ host:l.
and revolving fund for haus-
ing.

u. Increase in {inancial allocation
to higher education with a vicew
to facilitate improvement in
acadimic facilities und expan-
sion in higher education,

4. Pending running grada,a schemoe
of meaningful promotioiul
avenues based un seniovity-
cum-merit for all cotegories of
feachers,

5 Liberal leave rules,

6. Democratisation of university
administration with a view to
give effective representation to
teachers in decision muking
hodies,

-]

. Satutory security of service,

8. Improvement in wmedical f{acili-
ties pending C.G.H.5.,

Since the higher education is the buse
for scientific and tecnological advance-
ment of the country, Government
should take special initiative to boost-
up working conditions of teachers.

(v) NEEp FOR BETTER P. & T. SERVICES
mw Burpwan DisTricT oF WesT
BewncaL,

SHRI1 KRISHNA CHANDR,\ HAL-
DER (Durgapur): In Burdwan of West
Bengal, it seems that the P. & T. De-
partment failed in every respect. Most
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of the Post Boxes in the district are
ouatdated and broken. Due ta delay in
del:very people of this district are ot
getting Registered  letters, parcels,
money orders, newspapers, letters eto.,
in time. Two times delivery has been
stopped. Number of {times peaple of
this distriet drew the attention of the
P. & T. authorities towards this negli-
zence but without avail

SHRU JYOTIRMOY BOSU: (Dismond
Harbour): This is Mr. Chairman's fer-
mer constituency.

SHRI KRISHNA CHANDRA HAL-
DER: Under the circumstances, 1 urge
upon the Government to replace the cld
Post Eoxes and to ensure that the hard-
ship of the people of this distrist will
e 1emoved.

i +vi) REPORTED DEMOTION OF “ BAMA-
pHI” OF SHRI CHANDRA SHEKKAR
AZAD IN ALLAHABAD.

WMt uEwEaR W (vear)
wET Wy weEdE< sione A fora
G F YO WA WOENSE Y
Tifadt #1  qETEaT F@ gu Al
arf N IH wrehiw wAsr Ffc g
YF AEE | I AW ¥ WAy
q3-9¢ WGy & )} IEH HWR
wig fog & o wRTSLTET G900
T FT AT @ 9r 1 g @iy
A w frarara F g & fag
feswom dmfaw feafees wff
FT W W fear ar, faed W
TENEL  WHIE YATahE & |

27 FEU 1931 F1 TAH G-
T F ATE TAIGIATE § A Ay F feend
TEATETE 0T 9T 39N qfaer wurfy
Tk € faw 9 wlw af gord
et w9df I ¥ B wgy v I
HZAMAT & Fi<aT WX Jewz iy
1 O et e ® wur qw F ey
gmwreﬂ AT W avw AX

1
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[ TraTEaTT wEdi]

e aa d e wd 107w
N WREA™ APEEE F oF -
frae ¥ wox TEHT wTEEEL AT
N I garfe w1 fran fKar

wmofr §fF aa 27 w0
wflz wwE ¥ qfEae F WG wared
g ¥ fawfedy ¥ 3o & f5-97
¥ ww AN Eaar daEal F
I, gfza wrfe gx wreede fear
qr I\ IF  EuTAg A 99 ¥ qed
Hat ¥ mAw wew w@faar & micies
TARETE T FASI IeaArEgwrQ |
Iefeaa 4+ wfgs ad@T w=FFaAT
Jard) @wsw ¥ weaew et feg wrsig
F g qgAL gEL  |ar qar A
g AW X R®Y |

1975 ¥ USE F &4 EATER
CCTRE g e a e R O B i )
gatfay & gafrato sRg F1 sguEy
fFar ar W S§ s wiewwha
w|reE F v ¥ faswfaq G F0 aiwar
FATE wE At | 9 FE JSFAT F
frarfrag &<4 & aog I§ fagqar &
g ggaTfgarmar | g ® ¥4
gdnaa< & favg g7 Fraard @
Feft § Tifge, aa & S awE
1 fawag FE N AFAT | F9T-

e g W FIAT TiEe

QY @R ¥ AU A W wAAY

WY TAFRGL W Ht &qfa

# A T feve Sl g sirg

ii) SOIL EROSION IN THE CATCHMENT

AREA OF RIVER GANGA IN CERTAIN
DiIsTRICTS OF BIHAR

st g @ (SqETE)
‘g ¥ dqgem Aae faet # oA
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D.G.s. (Rly.) and 356
Res, re. Rly,
Convention Comm. Report
& ¥ ¥ iAW wiaw  SwEesr
N AE 1976 ¥ TA g wwifaq
g1 ol aF T B M F A
g Td  ANEF FEATE 99
AT FAST Fi AF TE AW A
grar ¥ fag afi |1 € g1 afz
TN AFAYT ® 7690 NH FAGE) A&
N T A gy W A W W
geaf & gwicd €T # A § |
fadty w¢ gegr asfgar i feafe ot
was 1ok §fF uf aorw wera
®1  UHT X FrAE T@gr ;1 ag
T AT IJ AT Fl AR TAATT
B S | TF F9 1980 ¥ &
W FHEr & Wik 90N fagr s
Td NI TR FT ERT HFsT fFar
g1 WA q g AT §GR
FE &t g fF oag ww @
geasdts T arfe garrd wredfior staar
F OAE AT G AN F OH{AET &
arr AT ®@F

12.35 hrs.

DEMANDS FOR GRANTS (RAIL-
WAYS), 1981-82; SUPPLEMENTARY
DEMANDS FOR GRANTS (RAIL-~
WAYS) 1980-81; DEMANDS OF EX-
CESS GARMENTS (RAILWAYS), 1877-
78, DEMANDS FOR EXCESS GRANTS
(RAILWAYS), 1978-79 AND RESOLU-
TION RE: FIRST REPORT OF RAIL-
WAY CONVENTION COMMITTEE—
Contd.

MR. CHAIRMAN: The House will
now take up further discussion and
voting on the Demands for Grants in
respect of the Budget (Railways) for
1981-82, Supplementary TDemands for
Grants (Railways) (1980-81), Dernands
for Excess Grants (Railways) for
1977-78 and the Demands for Excess
Grants in respect of the Budgst (Rail-
ways) for 1978-79 and also the follow-
ing Resolution moved by Shrl Kedar
;andey on the 16th March, 1981; name-
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“That this House approved the
recommendafions made in para-
graphs 13 and 14 contained in the
First Report of the Railway Conven-
tion Committee, 1980, appointed to
review the rate of dividend payable
by the Railway undertaking to Gene-
ral Revenues as well as other ancil-
lary matters in connection with the
railway finance and genaral flnance,
which was presented to Parliament
on the 25th February, 1981".

Shri S. B. Sidnal may contmue his
speech,

SHRI 8. B. SIDNAL (Belgaum):
Mr. Chairman, Sir, I thank you very
much for having afforded me an appor-
tunity to say a few words on ihe Kail-
way Budget. First of all, I would
like to congratulate the Railway Minis-
ter for having provided so many new
lines and proposed conversions and
electrification on the Railways this
year. I would also like to congratu-
late him for the imaginary plans and
outlays of the coming vear and for acli-
vising and mobilising the resources.

Sir, in respect of new lines and elec-
trification, I would Tike to say that
potenfiality should be taken into con-
sideration. By potentiality I —mean
that Tn Karnataka there is 1 natural
port like Karwar and it is the long-felt
need of the people there that a railway
line be started from Karwar to Hubh
and to Hospet which would help to de-
velop the port and economy of Narth
Karnataka. Such potentiality should
be taken into account while proposing
new lines.

Sir, rail and road are the second
line of Defence which has not been
taken care of especially in Kamataka
So, I would like to request the Govern-
ment through you for Karwar-Hubli
new line and Miraj-Bangalore broad-
gauge and Chittardurga-Raidurg new
line, In Karnataka there has been no
electrification on the railways for all
these years. The Coach Factory may
be set up in any part of the Karnat-
aka State. Axle and Wheel Factory
is included in the Budget and this is
going to be set up in Karnataka, that
too, in Bangalore. Sir. Bangalore
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.8 a good place. I have no ob-
jection. But I request that it
can be shifted to some other place
in the interior part of Bangalore. That
would be better because Bangalore is
a growing city. It has go! so many
problems of water, electricity, housing
and so on. We will only be complicat-
ing matters for the city-dwellera it we
put so many industries in the city. So,
I think, this can be  shifted to some
interior areas. This Coach Factory
may be put up some where in Hubli or
Karwar wherever it is found feasible.

Regarding conversion, Sir, Miraj-
Bangalore line should be taken up. I
learn that it has been under survey. I
don’t know how many times it has been
surveyed. I don't kaow when the work
will be taken up. I request tne Minis-
ter through you, Mr. Chairman, that
this Ilne should be taken up as early
as possible. We have no broad gsauge
line. Our economy cannot develop un-
less we have such a broad zauge line.
It hag been stated in *he Budget that
metre gauge is more 2fficient than
broad gauge. I don't know; it may be
technically cdrrect also. In Broad
gauge you can go up to 130 K.M. and
in Metre Gauge you can go un to 130
K.M. This has been stated ny some
experts. Whatever it is, I request you
to convert this into Broad Gauge in the
interest of the people of Karnataka.

Regarding Karwar-Hubli new rail
connection, 5 or 6 Railway Ministers
successively have promised, but noth-
ing has come out of it. That line has
been totallly neglected. I -equest the
Railway Minister, through you, Mr.
Chairman, to take up these lines which
are very important from the point of
view of economic development,

Regarding Apta-Mangalore Road, it
has appeared in today’s paper that Mr.
Antulay has stated something. T would
only request you to start the line simul-
taneously from both the ends which can
enable the people to come from Manga-
lore to shorter stations. It can start at
the other end also. People from the
other side can also come to the mid-
way stations. I think this can be done
immediately insfead of waiting for
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800 k.m.to be completed in the years
to come. This is my reguest. You
can start the work at both t{he ends.

I also reguest that the Chitradurga-
Raidurg Road in Karnataka may also
be taken up at the earliest

THE MINISTER OF RAII.WAYS
(SHRI KEDAR PANDEY): Is he aware
of the fact that we have started con-
struction of that line, Apta to Roha?
It is going to be completed by the end
of September, 1982.

SHRI S. B. SIDNAL: Yes, Sir, I am
aware of it. I only request that you can
also start the work from Mangalore and
s0 as to help the people fiom thal area.
1 want the Hne to be staried from both
the ends. It is a  positive reguest
which I want to make. 1 :m request-
ng Government, throuzh vou, Mr.
Chairman, to staii this work as early
as possible,

Then, Sir, in the Railway Budget
there are many new ventures, conver-
sions and electrifications and othes
things for which the Railway Minister
and the Covernment as a whole deserve
our cony atulations.

The railways should improving the
catering system and there is lack of
cleanliness in the railway stations and
in the trains. The railways should see
to it that cleanliness is maintained in
the railways. The present system of
issuing tickets should be changed so
that the travellers are not put to a lot
of difficulties in purchasing the tickets.
Of course, the railways may claim that
there is cleanliness and there is good
catering system in the trains. But
even then I would suggest that the
present catering system should be ve-
organised so as to attract the tourists
and other passengers. If the railways
do not improve the catering system,
clegnliness and the ticket issuing sys-
tem, then the tourists and other pas-
sengers would not be attracted and ul-
timately the railways would lose the
reventte. It is mentioned in the bud-
get that die to drought and other con-
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ditions, there was a depletion in the
passenger traffic and therefore some
trains had to be cancelled. Now, I
would request the hon. Minister for
Railways to publish time-table cal-
endars in differeat zones of the Rail-
ways for the off-season concessions so
that the tourists, students and olher
passengers would be attracted to tra-
vel in the trains during the lean-sea-
sons. This would bring more revenue
to the railways.

Sir, I have gone through the Rail-
way Budget and 1t is stated that the
Rallways are going to open medical col-
leges in different zones. I do not per-
sonally feel it necessary because lherc
are already maﬁ'y madical colleges in
the countiry which could be made use
of, The Railways are already running
the educatioaal institutions. If they
enter into this venlurz, I personally
teal that it will not be of much use.
The efficient running of the trains is
much more important than running ol
medical colleges in different zones,
though the welfare of the employeos
is also nccessary, But in that way, En-
gineering cullege is required to be
opened by them. Then Agriculture col-
lege would also be required to be
opened. There is no end to it. 1 would
therefore appeal o the hon. Minister
that investment on such thiangs would
not be in the interesis of the Railways
and also the passengers. We wsre al-
ready envisaging deficit financing in
our Budget to undertake developmen-
tal schemes in varicus fields. We have
to construct new railway lines, we
have to go in for conversion of the
melre gauge into broad gauge lines
and we have io work out a master
plan anticipating the expansion after
10 or 15 years, So, if the Railways
spend the money for these purposes,
it will go a long way for the develop-
men{ of the country.

Sir, many hon. Memers had said
that there was a leakage in the net
revenues of the Railways because of
many malpractices, The hox. Minister
should take necessary preventive steps
to put an end to thess malpractices.
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Another point is that there should be
decentralisation in the administrative
and other set up. For getting a sanc-
tion for s very small thing, the con-
cerned paper has to be transmitted to
Delhi and back. This takes a lot
time and there is a wastage in man-
power and stalionery. There should
be some sort of decentralised powers
vested in the Divisional heads so that
for g small sanction the Divisional
Heads c(ould dispose of the matter
locally.

Now, {3ir, the hoa, Members of this
House ale aware that there are thefts
and pilferages which often take place
in the goods trains all round the year.
It is pecessary that the  Railways
should be strengthened with more
number of Railway Police personnel
Of course, Railway Prolection Force
is already there. But I would suggest
that the Railway should increase the
number of Ralway Police personnel so
that more vigil is kept on the move-
ment of goods trains, Otherwise they
have to seek the help of the Reserve
Police. Instead of seeking the help of
the Reserve Police, you can increase
the number of your own police per-
sonnel and take care of yvour property.

Lastly, I would request the hon.
Minister to consider posting of at least
one Police personnel in each and every
compariment of the trains particularly
long-distance trains sg that there is
safety ensured to the passengers dur-
ing- their journey,

Finally, I would reguest the hoa.
Railway Minister that the railway line
from Ghatprabha should be diverted
to Gokak town, so as to encourage de-
velopment of industries there. Indus-
tries cannot be started at Ghatprabha
station as there are two hospitals and
within an area of five miles around
that, the industrial licences are not
issued. Further, I would also request
for conversion of metergauge line to
broadgauge line from Miraj to Ban-
galore.
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SHRIMATI GEETA MUKHERJEE
(Panskura): Mr. Chairman, I have to
appeal to the hon. Railway Minister
for only one thing. Many hon. Mem-
bers have asked for many thiags with
big costs, but 1 am here only to appeal
to him for a new railway station bet-
ween Bhogpur and Panskura in South-
Eastern Railway. This is a suburban
line belween Panskura and Howrah.
All the stations are nearer each other
but these two stations are far off lead-
ing to great difficulties for people. I
am sure, hon, Shri Kedar Pandey,
chivalrous man that he is, would be
true to this words and will assure in
his reply to the debate that this station
will be taken up in this year itself.

THE MINISTER OF RAILWAYS
(SHRI KEDAR PANDEY): [ assure
in this House that this will be done.

SHRIMATI GEETA MUKHERJEE:

Thank you.

SHRI K. P. SINGH DEQ (Dhenka-
nal): Mr. Chairman, Sir, the hon. Rail-
way Minister, in his book, circulated
to the hon. Members, the Indian Rail-
ways, lifeline of the Nalion—an ap-
praisal, in the opening paragraph has
said that all over the world the rail-
ways have been harbingers of indus-
trialisation and they usher in an era
of industrial and economic activity.
The economy of no other country leans
as intimately on its railway system as
it does in India,

In this context, T would not like o
waste the time of the House by re-
peating many of the suggestions made
by my hon. colleagues or referring to
some of the steps which the hon. Rall-
way Minisler has indicated to ys in
his budget speech as well as in the
booklet regarding innovations and im-
provement. He has referred tg the de-
velooment of railways, to encourage
tourism, soclal tourlsm as well as cul-
tural tourism, Increase in the number
of wagons, bringing about certaln im-
provements and sfreamlining the vari-
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ous processes. The hon. Minister has
alsg given us a picture of improve-
ments since November, 1980, in regard
to movement of coal and other things.

I would only like to bring to the
notice of the hon. Railway Minister
that there was a Transport Policy
Committee headed by Shri B. D. Pan-
dey which had been set up by the
Government to look into the entire
gamut of transport system in the coun-
try including railways,

MR. CEAIRMAN: Just a minute.

This is for the information of the
hon. Members that there would be
no lunch recess today.

|t WA wredt (9T
o aY §, W F 5w wre g @ §
ag faar 97 )

MR. CHAIRMAN: It has already
been mentioned by the hon. Speaker
that there will be no lunch.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): On g point of order.
In that case, we should be reimbursed
by the Depariment of Parliamentary
Affairs the cost of lunch, which we
have already arranged.

st Twaart  wrelr : Afzed
it frarar % 16 Tl ax )

MR. CHAIRMAN: What is the
sense of the House? Should we have
lunch break?

MANY HON. MEMBERS: Yes, Sir.

SHRI JYOTIRMOY BOSU: Since
there is an attempt made by the
Minister for Parliamentary Affairs, to
do away with the lunch break, he
should tell the railway catering to
stand for lunch ior 3ll the >fembers
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MR. CHAIRMAN: That s an
arrangement between you; Chair is
hardly concerned with that. Chair
may bg g participant, but it is not
directly concerned.

All right, we will have lunch break
if the House wants it.

You may continue, Mr. K. P. Singh
Deo

SHRI K. P. SINGH DEO: Sir, I was
referring, to the National Transport
Committee headed by Mr. B, D. Pan-
dey. It had gone into the entire
gamut and made an indepth study of
the transport system in the entire
country, including the Railways. From
the record I would like to refer to
Para 9.20 Review of Railway lines
between 1950 and 1977. A working
group of this Committee went into
it and came to the conclusion that the
Railways since 1950 to 1977 were (a)
to serve specific industrial projects,
(b) strategic lines, (c) replacement
of narrow gauge lines, (d) to give
access to backward and underdevelop-
ed areas, (e) &g g missing link or
through an alternative link. At that
time it was thought that for a line to
be remunerative it should give a re-
turn of 6.5 per cent on the capital
which was invested. Parg 9.30 of the
same report, in which the investment
criteria has been put very clearly
brings out that socio-political objec«
tives and the country’s strategic and
security needs must take over-riding
priority over the revenue generation,
which has been kept later on, known
as discount cash flow to internal rate
of return, IRR, which has been placed
at 10 per cent. Ang it says that the
wider social cost-benefit ratio and
criteria should be the evaluation and
this evaluation was done in the case
of North-Eastern sector. This has also
been suggesteq for the other regions
which are under-developed, which are
industrially backward and which are
not properly developed as far as trans-
1;3:1 and communications is corncern-
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‘Then, Sir, the 9.31 para of the same
Report, “Criteria for Cholce of new
railway line"” says: (a) as project
oriented lines to serve new industries
to tap mineral ang other resources;
{b) serve as missing link which can
form alternative routes to relieve con-
gestion on existing railways; (c¢) strate-
gic considerations; (d) develop lines
to establish new growth centires or
give access to remote areas. Now, Sir,
the present pattern of concentration
of growth in certain areas with in-
dustries and traffic and the accumu-
lated problem of this congestion can
only be overcome with the establish-
ment of new growth centres. Ths is
what the Expert Committee set up by
the Government of India has recom-
mended. And in that recommenda-
tion it has also given the missing
links, specifically it has mentioned,
Talcher to Sambhalpur in South-
Eastern Railway, Koraput to Raigarha
another missing link and it hag justi-
fied also that it will not only bring
down the time, the distance by more
than 300 to 350 kilometres, but it will
also open up the wvast hinterland
which is predominantly inhabited by
tribals, who have no communication.
Development is suffering because of
lack of communication and rich mine-
ral areag and the places are the ones
which have been selected by the
present Government of Orissa and the
Central Government for locating nucle-
us industry i.e. Balangir Ihstrict, Dhen-
kanal District, the places near Chan-
drika. These are under consideration
at the moment. Therefore. J am
bringing to the Railway Minister's
notice that this committee was set up
by them. According to their own
yardstick and by their own recom-
mendations, this should have bheen
granted a long time ago. But it is
still hanging fire (Interruptions)

MR. CHAIRMAN: The sense of this
House was that there should be lunch
hour. Now the Minister makes a re-
quest. I do not know.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
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HOUSING (SHRI BHISHMA NARA-
IN SINGH): There should not be
lunch break to-day. We are meeting
in the BAC. We will decide for the
next week, Last time we had decid-
ed that we would meet in the BAC

and then we would decide. (Inter-
ruptions)
PROF. MADHU DANDAVATE

(Rajapur): The Business Advisory
Committee meeting in the afternoon,
cannot decide with retrospective effect
whether we ought to have taken lunch
in the afternoon.

SHRI BHISHMA NARAIN SINGH:
Only for to-day I am saying, since it
was continuing.

MR. CHAIRMAN: How long will.
you take, Mr. Singh Deo?

(Interruptions)

MR. CHAIRMAN: Very well. The
House now stands adjourned till
2 o’ clock.

13.02 hrs.

The Lok Sabha then adjourned, for
Lunch till Fourteen of the Clock

——

The Lok Sabha reassembled after
Lunch gt six minutes past Fourteen
of the Clock.

[MR. DEpUTY-SPEAKER in the Chair

DEMANDS FOR GRANTS (RAIL-

WAYS), 1981-82, SUPPLEMENTARY
DEMANDS FOR GRANTS (RAIL-

WAYS), 1980-81, DEMANDS FOR EX-
CESS GRANTS (RAILWAYS), 1071-78,

DEMANDS FOR EXCESS GRANTS
(RAILWAYS) 1978-79 AND RESOLU-

TION RE. FIRST REPORT OF RAIL-

WAY CONVENTION COMMITTEE—

Contd.

SHR] K. P. SINGH DEO; There is
too much of running commentary
while T am speaking.

MR. DOEPUTY-SPEAKER: I will
gsee that there is no running commen-
tary. You will not be interrupted.
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SHRI X P. 5INGH DEO: 1 was
mentioning the advantages of the
Talcher-Sambalpur  missing  link
which bes been recommended by the
National Transport Committee headeq
by Mr Pandey. Apart from that, the
other advantages ure that it will pro-
vide a direct link between the coastal
region, that is, the eastern region and
the wegtern region of the State with
the Calcutta-Madras line with the
Calcutta-Bombay line, and thereby
bring in emotional integration of the
entire State which is still now divid-
ed broadly into two segments, just as
U.P. is divided into Eastern U.P. and
Western U.P. The opposite holds
good here. Eastern Orissa is com-
paratively more developed than the
Western Orissa. This will also facili-
tate the full exploitation of the coal-
fields in Talcher which have Fcen
proved to contain 33,000 million
tonnes.

Then, a super thermal plant has
been sanctioned and it has also been
assured to us by the hon. Minister of
Energy on the floor of the House.

Then there is an Aluminia fuctery
at Koraput the foundation stone of
which is being laig by the Prime
Minister on the 29th of this month.
There is also a captive power plant
of Balco, also in the [Ialcher repion
at Balaramprasad in my constituency.
This rail link will thus help the ex-
ploitation of mineral wealth and also
connect the port of Paradeep with
Rourkela and Bhilai as also with
Visakhupatnam. These are come ol
the very important projects of the
region which have been incorporated
and recommended by the National
Transport Commitiee, Thas Chief
Minister of QOrissa has given an un-
dertaking that the Government of
Orissa would give, free of cost, land
and sleepers, for the project. A mas-
sive Foed for Work Programme under
the National Rural Employment
Scheme has been undertaken with a
view to achieve this rail link. Along
with this, not only the tribal popula-
tion but also a number of industries.
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which the Gavernment of Orissa has
envisaged or is going to set up, will
be benefited.

Another line which the Orissa Gov-
ernment has been pressing on the
Railway Board, as well as on the
Minister—all the Members of Parlia-
ment from Orissa had gone to meet
him gnd had submitted a memoran-
cun--is the Second Phase of Jakhpu-
ra-Daitary rail link. The f{irst phase
from Jakhpura to Daitary has been
completed, that is from Daitary to Ja-
khpura which is only 33 kilometres.
Now the 1445-kilometre line from Daita-
ry and Banaspani remains to bhe taken
up But a suin of only Rs. 30 lakhs has
‘ezn provided in th: Budget for this.
Rs 50 lakhs is  grossly .nudeguate.
With Paradip steel plant coming up,
with the [erliliser plant coming up in
Paradip and mineral explottation by
MMTC and STC of the chrome ore and
iron gne, the various mineral based in-
dustries which  are  coming up, the
charge chrome vlant, the svonge idon
plant-—all these will be stalled if this
rail link is vot taken up immediately.
The-e is ng pnint only n giving link
from point A to noint B, unt:l and un-
less the sysiem is completed, there wal
always be missing links. Therefore, my
serond submission will be that the Dai-
tari-Banas»asi link must e taken up
and completed.

In the wake of the recent messive
proving of the huge bauxite deposits in
Koraput, Kalahandi and Bolangir and
parts of Sambalpur distriet, it is neces-
sary to take up the Koraput Raigada
railway link, which is past of the
DBK line and the Raigada—Vijayana-
waram link. There again the projected
traffic and techno-economic considera-
tion based on the tribal population, the
indusirialisation of that area, the Lau-
xite deposits and the forest resources
iustify the taking up of this project as
soon as possible.

Two months earlier all the MPs’ from
my State had gone to meat the Ralil-
way Minister. We had met his prede-
cessar, Shri Kamalapathi Tripathi also.
Before that, we have had an assurance
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from the Janata Railway Minister,
Prof. Madhu Dandavate also that the
sub-office of the Railway Service Com-
mission which is now at Calcuttn will
be set up at Bhubaneswar, because
essentially this was meant for people
from the backward areas of Orisga.
As you know yourself, one-third cf the
S. E. Railway, which is the biggest re-
venue-earning railway division of the
Indian Railways, is located in Orissa.
But the paradox is that all the head
cflicas are concentrated in Calculta,
whether it is the headgquarters of the
Eastern Railway, S. E. Railway, Rail-
way Service Commission, ete.  There-
fore, since the policy of ‘he Govern-
ment is economic federalis.n, disperseal
of indurliries, breaking up the concen-
L.ation o! this sort pof growth and de-
velopment of  alternclive prowth cen-
tres, I would urge upon tne Minister
that he should think in terms of having
the sub-office of the Railway Service
Commission, which is now located in
Calcutta, 11 Bhubaneswar. Also, the
headquarters of the S. € Ra:lway,
which cater mostly to M.P. part of
Andhra Pradesh and entire Qrissa
should be located at a central area.
Out of the seven divisions in the 8. E.
Railway, although one-third of the S.E.
Raitway calers to aid gels its revenue
from O:issa, only one division, 1 . Khu-
rda Division, is in Orissa. 8o, arather
demand from Orissa is, for the Letter
development of railways, there should
be another division cieatzd soniewhere
in Sambalpur or Jharasazuda, cince
the future projection of ‘his prea 1s
going to come up.

Before I conclude, 1 would like 1o
bring to your niotice and to the notice of
the Railway Minister that Orissa 1s the
lowest as far as railways are concern-
cd. In K'lometres QOrissa has got
only 13 Kkilometre railway lines per
thousand square kilometre area as
compared to the all India figure of 18.4.
West Bengal has got 43.31 and Andhra
Pradesh 17. So, Orissa is the lowest
in this. Orissa has got 31 kilametres
of rallway line per lakh population
whrere as the afl-India level is 96 kilo-
metres per lakh of population Orissa
is always beset with natural calami-
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ties in the form of floods, cyclone and
drought. It crealed quite a bottleneck
in the movement of foodgrains and in
providing aid and help to the drought
and flood affected people last year
when we faced the severs drought
Therefore, all these things should be
taken into consideration and these lLines
which we have demanded, should be
taken up.

With your permission I would like to
make one or two more suggestions.
One is the constraction of Lanjigarh
Roal-——Ambguda railway line. This is
located in the industrially backward
district o. Kalahandi where Rs. 400
crore Indravati major irrigation pro-
j~o:t is coming wup and rich tavxite
deposits are there. So, I request that
this should also be taken up.

There js the INS Chilka at Chilka
L.ake Out of that, 600 cadets pass out
every six months. The Members of
the PAC visited that place. We saw
for ourselves that there were no roads,
no passenger hall and no proper plat-
forn:. 1 request that a passengers’ hall
and a proper platform should be pro-
vided there.

st wer ae fag :  (waevEn)
ARG Iareast wgag, § T8 agq &
afenfaa € @ g | aay qgsY arw Iy
IGY AT 292 qE R Aror ¥eA W
SIFEGTIA H qT[ WSETHIT  sqry &Y
Tar g #re fag swar ¥ werrwme
sqrey E1 orAr & Ag HEar aeeAr
agl w¢ gFdr | zafen gy gy
TE WITAR AT Wi BT errA R\
BT 1 ¥g WeEr™E % awes § &
TE GAME AT ARATE | WIX FIX
fgrarara &t Wt 7w @ Y, ammwc
g wgd Y, AF faedr Y gy
R qE 1 A s ¥ Wy
I faedt oar av A8 o v oy
F foq w1 W @Y ewq qT
af wwd, vafan © ahr afr gan 0
T8 afwad, frad W O afe R
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werg A E 1 WU IF g Iww
qT o« Ay T JIg T qTAW AN
wafaqn ¥ fadaw g feedy & =
atEs ¥ Tfezw JAY o smEeaT &
g, TfFE T FOT I AT ¢ AGH
gF WX HWATAT AT F ! EGA
QY Fr GAEAr Wt TH FEr | TWE
fag Hroa =ik fasdlt ¥ watw
sggear AT =g

JIreAE HFIEA, W9/ HTHEA-
saxeatr 7 foufe fog - wwped fare
W Y, SUST WaT W@ g qww
g W W R AErmer gfag
a8 WA Srar s gw owre faw
wFdYdeq, €9, §e-AR WM &
TG gAd WA § | Taw AN 7
# wrasr FaAET Ggwr g fF W@d
¥ fr7 qcg A o v R, Fored uw-
gEX wx faderd sy ey
Fugam g fFoF & aw Fr w6
#Y srgeqr gAr arfge s SEr &
o frsad @ owifegg W =®
fredrard ¥ w7 FL AT g Fredrardy
IgFr UL AT AIfET 1 5W AFIK
¥ WA T g WRTAR FTIT FA
w7 srarg £ )

gH SFT ¥ JAI0-009F & A7
¥ wrqr@ gga ®9 w< fau W 4,
At & w9 fHT ¥ 6y AT agr
fag 7q &1 uw arz & wr v}
®r @Et A | Hw "I SE-AA
# wrd &Y swosr Y WA GTOOqAr
FudAz wrard fear gwr  fRdm,
IAX AN AEY A ST awAr AW
gar g f fads oY &y fow ge
fasis =gf*qal =« & fear =
wifgg+ HY ar § 5 aifasy sv oy
% vm frg T T } caewdes
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W H og@ar v@ & wwfeg dw
frags & fFed oo w71 ekl
fere Frar &@ < & fog «r 5o
faiy wae fEarsg ) wT 50-51
#r feafy ar aw@ @@ Far v
o fr 9w T 90-95 wfawm
0 XA F g FQAG | "o feafe og
&% 30- 35 wfgwa o yET @ a6x
FEI 99 FWF | IE T AW
2 (& sgeaar &7 wiFar @t F AT
& af g & awg Wt wmgur ST
g B Gdaw dfemdt &7 WY W
¥ gatcq sygeqr gAY Mgy N
gl &, TEFITF, ATAY FAY 7 oq4r
8 WEA} ® WHT KIET omTel
T KW E 1 Y W & agd
AFOT FACY 1 WY FY WIFAT
S ar gL BT WIEY ROFA
FT 9T FET Argd |

wEEY SR BRY 'Y gwEmnd
1§ Sadr T Y HOEr ogrA
v =wf@gd | o2F Tl A 9gA
F fAq wA G IAE AT ¥ wrAAT
STAT q¥aT & FEF greeat Y egaean
qohag STary g gy i SOy
dga A 1 &FE A ¥ a Qarew
AT Ty I E 1 I Ay gt
g & wWraw@war g agh was
gtz & wfg@ W wgi g §
A BUT * WTAVAFAT § 8T WTIwy
aq q41 IJ]0 I1fge 1 =TT qET A
far A @ @1 3 97 &A@ Ow
3 ¢ AR 2O wATAEF wq § gE?
azfEd Y arers grir 8, 9w
FT GWAAT IAR FCUW Q¥ & IR
A Y grardr g § wigar g
o sy ot ¥ Hwa g gt
FIEWYT A waAT & a7 wg oW
T WA gmar &) g P
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#ar O FRAYLF  dvw F o greE
g sgwr wid ®€wa am £ agh
w1 9 ¥ wER @R A § =i
drei d\m & Wiy 1 qza W9 @@
Frra gt § 1 gAY A dear
7 agr mifedl § azd 33 F Wy
s &1 Jawr N & w A
¥ & or oy gEadlr g @ WR
wrY & wag W e Par ) @
IR W AT AWOHT  WARTETR
fefesrs & fawrs sara smar =ifag

ewrd YT afer w9 WY
qrowy age TR A w1 owir agi
4z afl wud | W ST ¥ oagr
qr oy & FgE F qfew == F
g W de ¥ age ¥ Wl
gag @fzr e s gu wraw) frer
s 1 oWt gEfeT § F 9T
IITRT AL T X & | §Q AWE =
o1 N § LT qE AroRy fame
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sqreT ¥ | TR WG FT e
=fg@ | FfeS F i TgT o=
2 | E ww S o wiEr
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o WT o wow & 1 AT e
38 ¥y ¥ A TS .ouAeur 4¢

5§:§,

i

D.Gs. (Rlys.) and PHALGUNA 26, 1902 (SAKH)

Res. re. Rly. 374
Convention Comm. Report

@ a8 o 8, q av "www T g
Wt ¥ § FfPT T @ wRT 9v
qgatdt & adf &1 9w F IF WAy

w7 wrE 7% wud Wt § qF
JHAT gAE W WUET fAAT XAy
Frar Grfgd | W, &Y FTW A2

g xr =fie w1 AT wrowy
agrar afgy | starw wify ¥
wfeat agg & wwdr § 1 wfar-
I TN TAT AT & | TEF JE
TaA ArEw A4 & 1 wawr wadfon
7g g g fm mfewi aga s
TA7 AA § NN ¥ gEA. F fig
ot forad sy fawlfae 2w & gadr
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§ worv faed as gd agw § ag wreon
IR N 4 fF tw Tw ¥ faed g
THTHY FT WEL {, TTRAT W TASTHTAT
ot W w7 Trwardr ¥ S Al
ga¥ fg uw g\ W a4r A

g W' ¥ ooy uw faer @
gt SUHA 25 WAT X AT A
{ o mifeew w1E *Y ST A5 a0
W ¥ g § oweR g o
1so MY @ 16oMmRTR
o ag R F o saww 22 T
wrY W Y §, W anw & W
ar qr€ gr oY 1+ dfex Sy ¥ oo
o ft, wv oA Waw ¥ 97 fw
e ¥ gEAr aw ¥ fag ow owesa
@t oy, feg gwv i o
¥ aw fngr ¢ fe Fig 7€ et At anely
sf + & ITX mwg wem fw
sgEngr fawre w¥, oy ¥m A
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¥ feoer gar woime & 1 qR Wy

¥ fw oz & TdY ® W &g uya #

awgHY ¥ 9FwN wr owwaT S sy

T

™ T Wik 9w S 4§,
g W ovAdt WE g & wigw
ar fo forq avg & sfrgdr far qat
*F  TEOIT AT WAMET HA S0 A TA
FHIC 9T gow ¥¢ fran, v v@
e q0E oy agt A4 § o X gawdr &
%Wg WM & ag g @ HF wieAT-
§4 % wife ag ME @ aw @Y
Feds ¥ xfEw fr oF mEr W o@
T(guTa, BIEAAS, I & T WL
w§ &% ua Aare SE SIS Wi Fgl
¥ WA Fi TTAT qFww F glaar gl

g1

THT W&l % g § U & o
o1C wEwm | fowel T W HF gRET
97 Fi 9 | gETASAS-IAI; F
A1 owrEg g, fadr wews ' 99
AT Y el §, dfesr o 7 qor o feva
qr, wifetasr gy ¥ W 91, wfeq
Wy JAWT THT GHT & | AT TH-
v FY qardi &0 @Y &, wg aw fRai-
Fr o &1 ¥ wmwg aE v Wi
gifewas YA & g 9§ HIAIN
HETASAA-TUX STF 6T ¥
STF | .

ow frags ag & fwqfew off
gATY WEFOTA H A 9 AT WA
wremga femr @v, or@ s & W
wivarad fear & & Jwar &  owa
& A WEEAT OW  gSE  WrwT
sy | wfeeerfidt gra gast siw-
qEaTer W WY sy qFY &, ;e & fag
wrefver ¥y wro-ater W o o e & o
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& sgmar ¥ gard o™ A
wT & 7T H weAY off o WIRr IAY
g7 @ Ia¥ g T o0
Y F g § wemarE WAy f

SHRI GEORGE JOSEPH MUNDAC-
KAL (Muvattupuzha): Mr. Deputy-
Speaker, Sir, I am not goinz to take
much time,

MR. DEPUTY-SPEAKER: You can
take a maximum of six minutes

SHRI GEORGE JOSEFH MUNDAC-
KAL: I congratulate the Railway
Miaigter because in spile of the iise
in oil prices and other ihings he has
presented a fair burdget. Buir I have
to say a fow things for his cons derva-
tion.

First ot all, Kerala is ‘rery Lackword
in the railway development. We have
gol only 810 kilometres of radwan
lines. On the basis of nopulation we
have to get 2,400 kilometres. it now
we have got only 38 per cert of the
national average in respect of the rail-
way lines. So. instead ol %10 Inlo re-
tres, we have to get 2,400 kilometres of
railway. Bul very few lines are taken
up in this year's Budget.

First ol all, I mention aboul Cnchin-
Madurai line. We are ezrning and
saving Rs. 300 crores of fordgn ex-
change because the maximum carda-
mom, paper, tear, colfee and uiher
things ar coming from Idikki district
and rubber is coming from DMuvattu-
puzha, my contituency. Uufcriunately.
we have neil got even an inth of rail-
way in that area.

and Scheduled
Idiki district. I
take up this

Lot of hill tribes
Castes are living in
reguest the Minister to
work as early as possihle.

From Madurai if you want to- export
some goods to Western Eyropean ocoun-
tries, you have to go to the Past Cosst
firet, and for réaching Suez Canal you
have to go round Ceylone. We can
save a distance of 1500 tms by con-
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trucing Cochin-Madura. Railway for
this purpose. We can also thereby
save a lot of energy to reach Suez
Canal, 1 would request the Minister
1o give priority to this proposal.

Kerala is the only State having sur-
plus electricity. We are selling electri-
city to Tamilnadu and Karnataka. Un-
fortunately, not an inch of Railway is
clectrified in Kerala.

Coal areas are tar away from our
State. Coal cuines from the Staies of
Bengal and Bihar. There is always
shortage of coal. Because uf shortage
of coal many trains are cancellea. Fre-
quent disturbances are caused by can-
cellation of trains. 1 request the Minis-
ter to clectrify Railway lines in Kera-
la.

Ke ala is most thickly populated
Doubling of line is going on very slow-
ly. I reguest the Minister to double
the railway lines in Kerala as early &s
possible.

For long distance trains, ycu have
tn serve good food. We have to com-
sume food for two or three days. But
sometimes food is very coid. Food is
brought sometimes at 10 O'Clock in the
morning, and lunch is 3erved at 12
O'Clock. That too is cold.

The quality of food is very bad in
Railways. Minister may kindly look
into that

Railway Ministry has given some
conoession for trangporting fire wood
and salt. I request the hon. Minlster
to allow some concession for transpert-
ing rice, cement, steel, etc We get
rice from Punjab, Haryana and Andhra
Pradesh. We have to pay lot of trans-
port charges as the riee comes 4rom
far off places to the State of Kergla.

For the Eastern Part of our enuntry
i.e. Assam and other States you have
given concession for travelling, We
have to travel maximum distance to
reach Delhi, We are paying
maximum reidway freight ns wall a8
pessenger charges also. Yoau may
kindly give some concession for ruil
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journey to our Kerala State and espe-
cially to the southern part of the coun-
try.

I do not want to take much time. I
thank you and wish you al] success.

st wwrafgmn  few  afew
(Frarig) : guTETE  WEWET, F
¥ ogy ¥ Wa WAl wY qweE ¥
wigam g o oo weros ¥ ogE
FY FIAT BT TGA T AL F ABAAAN Y
gt % ¢ & g ¥ forg Qw59
g™ w fora fear | e @ qaEe
T AT 97 | HAY ARIRE T AT B
& ogex fgel § ¥ o ¥ fag
aws & & m|Iwr N, 7|/ 5
% 9 grang s Furd ¥ar § o

AETOST & HCETT & AT T
wAIAR AYC /E @I F A
TET QTN § W WY ST &Y AT ey
qEEA A AZT AT FC W T H A
e far | RN wgT R qeaA-
IRE-ARGT-wfAEAR T AT U
#eersy ¥ ATSAA ¥ gaawa e
sy | Ao g fogaTge W
IO Y FU A T T A AR |

1973 ¥ &7 TEIUR ¥ qdsy
gat 41, 9% v saw fafaeer ¥
Tgt ST W YT YAFEE ¥ X F
o FY A | SAH W OF AR
fae ¥ Fge II4T GIVYT WA AL
¥ S § ATEAS F wAAUT FY oY)
goft ¥ o i qraT EEA §, T
T @ W@ ¥ foe gg swdw wr
fem &1 80 w»0¥w & w9 T|/T
T QT | @ ag AW IgT
FEQ T | AX A1 9EGI T AT
g W Y, @y ¥ aga & gy
ok §, ¥ T AWET oW
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Ffipr o Twrw 9T F9 URT THMA
Tt ¥ A wrearaw frar qr 9 WY
g o & fag wre s § off o
qray € W7 § 99 ¥ gixar & fog 7y
o fodsr  aree § Ig%r v ¥
wrarsr & safrdy ¥ A aeer §

W arg ) Fgr wr oy faesr
AT 8 wISAET WYY peyArdy
F A § aEns @ ¥ avw faww
7 wfe faorft o wrew @€ Tk
SA | T WA AT T QY )
99 ®t A W ST wiwr & wv g g
if% Tk & e we o ag e
FEqror a7 WY fady w9 ww
ST € At 21T ¥ jAa WAT I
g

TRE-ANAR-HATTTCH S WX
q-Aiee ¥ fae WY & fa% WAt
Sgm o 99 ¥ 90k E ¥TF 9
w7 Waf @ T I § wifs oy
feeger fawer s § 1 =gt T
weA Ft qErare warar A F
fawer Twrer £ & T qgr wrE
aenfen dfefdls aff & faa &
Fgr N G T  vu ¥ faw wrE
w5 e 741 fawar | gafeq 9w aww
5qr9 }AT  WgT I g |

7 T /¢ FI@t W qm F
sqw fearwr w@gST €\ wEwiE
T w€uT I W St § 1 agh
X ¥ qel W EqATH WA W ww
gfgarg agrr w7 & q@iw w7 g
§ =it g Tawr 981 wWWw W
FFwT A ¥ Trag WY o graarg G
aifgd 7g ff & 1wt wweRa
Tt § WIr vy e xwrT A Wy
&1 7 €Y v fegr s anfge )
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qEq AT g W 97T 9%
worefy oY, ¥fw T gy Gq@ qq 9
fear war @ TN A QAT ¥ WA FY
e AT Aot 9 wYe gafew wiw
FY T AT G IgNAT AT | W A
Td ¥ ATE X S A7 TG F Frweray
g AV 7| % T A ggi qgwar §
fora® oW # sy sgfaar gAY
2\ TW ¥ sworar v M T oA
QAT AR ST & 1 qTEY W7 v
B otrer @ ®Ye adr wfEeeE |t St
grar & 1 wafug Sodt it ger %
% Frr ga ¥ wm€ oo WY wEH
CHETE W1 A1 JAAT ¥qA § TEY FL
fear ora, 5w ¥ wxfaat & gfer
gt 1w e Al ¥ fraew ¥
Frz MY HRIATT T wwwA T |
"aT qF  HHPNRT LT 7L THA F[ T
I org arerg Wi & Hega &
TR Rt giaer g7 S | TwE
yiafrer v7 & 3 ¥Fe Fo@ g%
FEGET FA AT TS | qg  FEY
aFly M §, wF o @w oy
2 SHH ¥I Forg QAL ST
FH TEA & e F) qrErAY Frv
¥ ag o *F ¥ el ) glar &
ST | e oA ¥ @y o faar
T & WX gfear wow o d &

T aa ag T omAmTe—
A Fwww § 9a F GFerg ey
W AP & forg € AT v ST
a1 | wfem ag wey & fr ag 3w
e & fow 7 & Faw aw
gw §, et wrenfeay & fog &0
& ug witw wew fo die-gray &
€ § o Mw T mifewt 9= @
§ 9 ¥ geqw e § war & wa y aviy
T oy wGife WY et wendt &

va¥ spanfadr ¥ Sfew e wE o
v & o
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T ¥ arqg §t & gg W Tgw fw
SYTHYT-H (TCIT & 3 AT ATy
md Ty T w wely Y wie eshat
T A T Er wrwT SEO gt )
AT wg wger ¥ fw wmi 17 A e
& ux €A Ay, waH gefEga
Uz &, WHr ITeAAT AR D W,
ST QAR THTAT €, TA F) T@J EC
(e S ¥ forg ow Swd 9T S
WIT U TRE  FOY SO w7 99 F
Aar w&d § e Tgi we sy
r wiT  efrae wr fes@wa faemr
wfewsr & o g

arfaa-awrs & gfrarT qw giFe-
foast &1 s agy feAt & w7 QU |
HIT oY q wEL fas Ay &, q®|
wi e X g Mg
& 7g Wt gawm & fag g W @
g1 sl Wl & g "ew €
qT R I ) oy €

T wEnT ARrErH—aad
M Frgdr—aad § g g w
WIg IS QI ) Afrg asre ¥ 99 &
foq aga ww  STAEW o T R
w7 g Ega 1 o W |
% 97 AW URige A RN
g1 dragt w€ e N agy wew
e g | s=iafas St Oz
fem worar § 9@ ¥ WY gader Iw
wiT adw v few g B, o A
TRiidcs O @Y § 1 g oW
T FNTIF AT N E L 9w
v A ft dwfiidew & & ek
WAaATgX &1 wufwg &t 9
HEr amA S s ¥ we @ g w@
FOAN qgA T F 1 e &

T A ¥ B9 & forg dwor T
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IX T QU BAET AAAFTFTE !
arfw gad oa1€T o g1 FC AT H
oA AN |

HFAZATL AT WA F 9R
efegs weeT & fag I3 g 77
HIE A& QAT BY TLT TX FY THIAT
a7 & W7 I {, S wesaw
agr faeit @ | " fragw g f oedy
giTor e 7 sqareqT Y 919

HSART AT @Y fFgET qw
EfFme A-E1F TgEIN ® TIEw
g wfer ag M aeq 2 fd o
frar & gra o1 T w7 FE foad
Bax gar Ty & ar 9 9L FE
X JgAr 9Ey § A 9w Id
wererr fagm SrT | weor W & R0
T § Srgd #Yv I FETAT 77 Gy R
AT TAAT ¥ ASF e WY
"X [HaF ¥ AX CE & ga-
ghaarom & g #Y wfvw sow o o
WY & fagarww wRw ¥ wnfyw
NEA Gy fow o @ B—zw WH
o w1 Rad ¥ fag s fipai &
T ATy § A IAH [T ¥ ogra
apfaaa fammr age 9&0 @
Ay Yoy Fr wraedr § o gig dniv
oY AW FT FeqrEw of 7T WIAT |

& dwa 3wt A ff faw Fon
W 1| HTE-HAAIS WTEY 9X WL
wfaal Y dsuar oareT A7 w9 A
¥ IqTEr ATHIN W N AT qEaT &
o s oy Frfedt & fan A
ot feforres woft £ a7 wary i fefar-
wf oot @ &7 IuEr F oA ¥ fow
Qo mft froy € 1| wufog 9w e
T W T N sgIeqT WO
wgn oedt ¥ P fe wrer wox ¥
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e ¥ glear € &% w10 gww XA
Lo A
wr A & ag g Sgen g

T wEwRTC § tw fwew www
AT Y AT ATk, el wEmw A
2 T wgr T e o= wE e fag
& dfa oY foea & & soae § X«
wifew we gy g, ag wrge @ ) faw
Wt 1 A framw & e wiw
TeET ¥ oredY qfwa ¥} =T ey
Tl |

TT Wl ¥ Arq ¥4 WI® INE
¥ wgrrsy & Py ot wae waew e
2 vas fag wowr Wiwar o
FTAT E

SiHIRI AMAR ROY PRADHAN (Caoch
Behar) 8Sir, the Railway Budget 1< he-
ing discussed 1m the House for the last
18 hou.s The ra'l is moving -bese, 1n
this august Parliament House' Buli, it
1 not moving on the raillway tiack'
The trains are always late, In owu
school days we used to correct eur
watches py the timings of the train.
But now, not to speak of minuies, not
to speak of hours, even the day cannot
be correct. The trains are running
late by 24 hours, 30 hours and 34 hours
You cannot know whether today is
Tuesday or Wednesday 1n the train!

MR. DEPUTY-SPEAKER: That is the
fault of your watch. It snould show
the correct time when the train ar-
rives'

SHRI AMAR ROY PRADHAN: I
cannot support thi§ Budget and the
Supplementary Budget hecause these
are based on regional imbalance and
this Budget 1s antisworking pecple
Budget.

Regarding labour  relations, hon.
Railway Minister, as you have mention-
ed in your Budget speech, that the re-
lations with the railwaymen continmed
to be cordial throughout the year. What
a pious wish. But, the loco-running
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staff were on strike. How do you
treat them? According to ihe Trade
Union Act, the workers have the right
to organise themselves for collective
bargaining and to go on strike.

MR. DEUTY-SPEAKER: Bul not to
victimise,

SHRI AMAR ROYPRADHAN: But,
how do you treat them? You deal with
them with lathi, bullet, NSA and you
Jailed them and subsequently discharg-
ed them after throwing their family
members, wives and children to starva-
tion death.

You have shown sympathy for the
travelling ticket examiners in your
budget speech. Do you want to desig-
nate all those who are performing
duties in ruuning trains as running
staff? It is their long-standing de-
mand that they should be treated as
railway running staff.

On the contrary, you do not treat as
running staff the man who will be in
the train on duty continuously for 80
hours. In Tinsukia Mail, a coach
attendant; Train Superintendent, As-
sistant are to work for 70 or 80 hours
at a stretch. But they are not {ieated
as on running staff! This is your sym-
pathy. 1 would like to remind you of
the story “Lord of Cetieu Nair”. “I can
endure your  brutality, but not your
hypocrisy”. Please do not t.y to show
your so-called sympathy. You are hypo-
crites. You are shedding crocodile
tears for the labourers. Now, I like {o
speak regarding regional imbalance, 1
shall refer to only one instance. The
West Bengal Legislative Assembly, in
its 1ast Bession, passed a unanimous
Resolution that there must be an ex-
press train from New Cooch-Behar to
Sealdah—Sealdah is in the, Eastern
Zone and Cooch Behar is in the N. F.
Zone—for the people of North Bengal,
particularly of Alipurduar and Cooch
Behar. Do you know the topographic
position of that area? It is the only
corridor for Assam, Meghalaya and the
north-eastern region with the rest of
Imdia,

. Yes, there are Assam-bound trains—
Kamrup Express, Assam Mail and
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Tinsukia Mail. But these tirains are
there only to be seen, the people of
that area can only see these trains,
there is no space to get in: they are al-
ways over-crowded. It is said to quote
the poem— 'Water, water everywhere,
but not a drop to drink’. Similarly,
trains and trains are thers, but not a
space to board in. This is the situation
in North Bengal. Do not forget that the
whole of north-eastern region can be
connected only through this aiea.

Please do not think that this Resolu-
tion was passed only by the Forward
Bloc, CPM, CPI and RSP Members.
Your Party, Congress-I, also supported
it. But have you arranged for this
train? No.

I have asked for resumption cf New
Domohoni-Changrabandha railway line
which was closed after the devastating
flood of 1968. But what have you done
so long on that? Your reply is ‘no’.

I have asked for Malda-Balurghat
railway line, but your reply is ‘no’.

I have asked for New Julpaiguri-
Gangtok railway line, but wyour reply
is ‘no'. -

I have asked for
Sitai railway line, but
‘no’.

New DMoynaguri-
your reply is

The most negleclied railway zone in
the country is the N. F. Railway. If I
ask whether there is any double line,
the reply will be ‘no’. If I ask whether
there is any electrified line, the reply
will be ‘no’. If 1 ask whether there is
any B. G. diesel engine, the reply will
be ‘no’. How shameful it is! 1The N.F.
Railway would have to take it on loan
from other Railways.

For West Bengal, if 1 asked for the
Calcutta Circular Railway, the reply
again is ‘mo’. If I asked for conver-
sion of Purulia-Kotshila irto B.G. line,
the reply again is ‘no’. Tt 'is always
‘no’. Then how can I  support this
Budget with ‘yes’?

On the 26th February—Ilast month—I
asked for a double line from Malda to
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New Bongaigaon which was the de-
mand of the entire North-Eastern Re-
gion and which was also express by
Governor L. P. Singh. But what was
the Minister’s reply on that day? Hic
reply was:

“No, it will not be possible for want
of funds.”

But do not forget that you have levi-
ed a surcharge of a more than Rs. 356
creres this year.

But I can also thank him because he
has done something for the Bihar peo-
ple, for the Bihar State—new lires, new
trains, new electrificution, new con-
version to B.G., I will congratulate him
on that. But at the same time, I must
say that, perhaps, he has in mind the
Chie! Ministership of Bihar. But I
want to tell you gne thing. As long
as you are here in this august House,
you should remember this: you are not
the Railway Minister for Bihar Rail-
ways you are the hon. Railway Minis-
ter for the Indian Railways. So, please
do something for this backward area—
Norih Bengal—where 60 per cent of its
population are Scheduled Castes and
Scheduled Tribes. Please come for-
ward with some proposals [or this back-
ward area.

THE MINISTER OF RAILWAYS
(SHRI KEDAR PANDAY): You are my
next-door neighbour and 1 have got
sympathy for you.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): Only sympathics are not
sufficient. Something more is required.

SHR] AMAR ROY PRADHAN: We
want trains and not mere sympathy.

SHRI K. T. KOSALRAM: (Tiruchen-
dur): I want to raise a particular
point. Before that I must be very
grateful to my hon. friend, Mr. Pan-
dayji and our beloved Prime Minister
for announcing the long-pending
Karur-Dindigul—Tuticorin — Tirune-
lveli broad-gauge line.
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I want to stress one thing. The
hon. Minister's predecessor, Shri
Kamlapati Tripathiji and the State
Minister, Mr. Jaffer Sharief categorij-
cally made a promise regarding mat-
ter in which my constituency is in-
volved. The railway employees were
on strike, One fine morning, four
months back, Mr, Jaffer Sharjef tele-
phone me at my house, Mr. Kosal-
ram, please be in your house tomor-
row. Tomorrow morning I am meet-
ing you regarding this strike! He
came at 6.30 and then myself, Mr.
Jaffer Sharief and Mr. Thomas, the
General Manager, had 3 discussion
and it was a full discussion for one
hour. He gave a categorical pro-
mise and said ‘Go and convince the
employees and the public. Let them
resume the work, I will certainly
include this Tirunelveli-Kanyakumari
line in the Madurai Division." But 1 cor-
rected that and said that Kanyaku-
marj—Nagarcoil ljine will not be pos-
sible because it has already been
included in the Trivandrutn Division.
Upto Nagarcoil it may e done. So he
wrote this in hijs own handwriting
on a paper there in the presence of
ihe General Manager. Then 1 wentl
to my constituency and convinced the
people, Even before that 1 tele-
phoned to Tripathiji who told me,
‘T know you and Mr. Jaffer Sharief
have taken the decision. 1 will see
that it is carried through. In my
Budget Speech I mentioned it. Mr.
Pandayji, you ask Panditji—he is
nearer to you....

SHRIMATI SUSEELA GOPALAN
(Alleppy): It is a dangerous propo-
sition.

SHRI K, T. KOSALRAM: Please
do not interrupt me. You can say
what you want when you get the
chance.

Sir, I got a commilment of the
Minister and a commitment of the
Government. .. {Interruptions) 1
@m speaking from my own experience



389 D.Gs. (Rlys) and PHALGUNA 26, 1802 (SAKA)

Pandit Xamlapati Tripathiji tele-
phoned me, ‘Mr, Kosalram, go and
convince the employees. Let them
resume work, I will honour the
commitment given by Mr. Jaffer
Sharief’ So, I went and conv.nced
the public. All parties are involv-
ed not only the CPM and CP1 but
also DMK, AIADMK, Cohgress(l)
and Janata. All these Parties are
involved. You ask Mr, Tripathiji
whether he had given thig assurance
ar not. This commitment must bhe
honoured,

Now you have sanctioned the con-
version from Tirunelveli to Tutico-
rin and you are going to take it up
in the first phase.  Tirunelvelj-
Tuticorin is less than 40 km. If this
is completed then from Tuticorin to
Nagarcoil it will be B.G. line. I have
been in the Estimates Committee and
I have inquired about a lot of things.
Sir, in Gujarat in a number of pla-
ces, both the metre gauge and the
broad gauge lines are in one Divisien.
For want of time, I am not quoting
them. But it is there in a number
of places. So this promise is there.

SHRI P. N. NAMGYAL (Ladakh):
Sir, on a point of order, Since the
hon. Member is a Member of the Es-
timates Committee, he cannot divul-
ge the facts and figures he has ob-
tained in the committee,

SHRI K. T. KOSALRAM: T am
not giving any figures.

MR. DEPUTY-SPEAKER: He said
he has not. He will not quote
further.

SHRI K. T. KOSALRAM: Then,
Sir, another small thing is this. For-
merly there were two Express trains
running from Tinnevelli to Madras.
All of a sudden one train has been
stopped, One day I telephoned to the
Railway Station about my reservation
and I was told that my number was
103 in the waiting list. Then I spoke
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to the +t{op people and I got my
berth. Imagine from WMadras to Tin-
nevelli my waiting list number was
103 and I had to speak to the top
people to get a berth. How can an
ordinary person in the waitling list
hope to get a berth from Madras to
Tinnevelli? One of the two express
trains has been stopped., Within two
years, three or four General Mana-~
gers have come and gone. Each one
has assured that another express
train would be run. Please see that
these two express trains again run
from Madras to Tinnevelli and from
Tinnevelli to Madras.

MR. DEPUTY-SPEAKER: Shri

Banatwalla. Only five minutes are
allowed,
SHRI G. M BANATWALLA:

(Ponnani): Five minutes plus your
generosity. Mr. Deputy-Speaker, Sir,
it is heartening to note ihat some new
concepts are being tried out in meet-
ing the increasing demands on our
railway system.

I compliment the Minister for Rail-
ways, hjs Ministry and the Rail-
way Board, Indeed, there is a steady
increase in both the passenger and
the freight traffic.  Sale reliance on
such projects like the additional
tracks, new trains and the like are
not only time consuming but are total-
ly inadequate also to cope with the in-
creasing demand on our system.

Therefore, Sir, I say it is hearfen-
ing to note that the new concepts are
now being tried out. For example,
during the last thirty years, from
1950 to 1930, hardly 7,387 K.M. of new
track could be added. When such
is the situation, it is quite appropri-
ate that more attention is being paid
to the speeding up of trains of both
the passenger and the express trains
with longer and heavier passenger
and freight traing and with more and
more powerful engines.
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{Shrl G. M. Banatwalla]

Here I must make one request
and it is that in putting all the em-
phasig on the goods trains, the prob-
lem of passenger trains should not
be overlooked. They should also be
given their due attention. Further,
Sir, the consequence of the new con-
cepts must also be fully realised.
There is, for example, need for long-
er platforms. There is also ‘a need
for greater attention to be paid to the
replacement and renewal of tracks
in many sectiong which are overaged.
There is increase in accident due to
the failure of tracks,

Mr. Deputy-Speaker, Slr, in 1979-
80 we had 21 accidents out of 900 due
to the track failures; in 1980, from
April to December, that number rose
to 44 out of 770. Therefore, I must
say that the question of renewal and
replacement of tracks must receive
proper attention at the hands of the
Government. -

15 hrs.

Then, Sir, greater attention has to
be pald to coaches, OQut of a tctal of
36,833 coaching stock, 34,543 coaching
unit stock in vehicle, that is, 2002 bogies
are overaged as on
There is also need for more coaches
and there is a proposal to set-up
a new coach factory. I would like to
urge upon the hon. Minister to have
this coach factory in Kerala. Kerala
has no such factory over there and,
I hope this demand will be duly
considered.

Sir, I must also speak about the con-
straints on the flow of traffic between
South and North which must be re-
moved. These constraints are a
serious draw-back in having an in-
tegrated railway network. They
prove to be serlous impediments in
the balanced economic development
of our country. I will ihustrate this
point. ‘Take the guestion of freight
centres. We find that many of the

1st April, 1979.
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freight centres in the South are cut
off from the broad-gauge network
that links South with the rest of the
country. As a result thereof there
are many break—gauge points and the
goods brought by metre-gauge wag-
ons have to be transhipped into
broad-gauge wagons. There is, there-
fore, loss of time and defention of
wagons. All these are proving to
be serious impediments to the free
flow of traffic. Even in the case of
broad-gauge also we find there are
severa] permanent constraints, The
entire goods and  passenger move-
ment between North and South jis
via Vijayawada-Itarsi line. The gra-
vity of the situation iz such that the
Southern Railway has a potential ‘o

despatch on an average material
equivalent to seven goods ftrains
daily vig Vijayawada-Itarsi line but

the present level of despatch is only
50 per cent. I hope this matter
will receive serious consideration at
the hands of the Government.

Now, I come to Kerala and must
plead for more funds to be allotted.
I must also plead for expediting
the survey of Guruvayoor-Kuttipu-
ram line. Let it become a reality
after all these years. I must also
emphasise the need for electrification
of railways, for coastal railways and
for more wagons for betal leaves at
Tirur rajlway station jn the Shoran-
ur-Mangalore Section.

Sir, I have moved nearly 21 cut
Motions. Many of them ask for every
simple thing which do not involve
much of funds also. It is a pity that
every year I have to rise in this
House asking for these small things
which do not get due attention from
the Government. J send letters, I
receive only formal acknowledge-
ments. Today I am so desperate
that I want to ask for Division on
all my 21 Cut Motions. Let the
hon., Minister not make me so des-
perate. These are simple things.
For example, I ask that let there be.
an extension of the 69|70 Yercaud
Express to Calicut. If you cannot
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have an additional train have this
extension at least because this is
very easy. I have written many
letters also in this respect and 1
plead for it.

MR. DEPUTY-SPEAKER:
that vigorously.

Pursue

SHRI G. M. BANATWALLA: In
regard to passenger facilities I ask
for only one simple thing and that is
to provide stoppage for 2 minutes to
No. 47 and No. 48 Trivandrum-
Cannanore Express at KXKadalundi.
Also  Vallikunnu Railway Station
should be lifted from the level of
halt station to block station level
More passenger amenities are need-
ed at statjons in the Shoranur-Calicut
section. Renovation and remodel-
ling of Tirur Railway station is to
be undertaken without any delay.
There is a blue-print but I don't
know when it is going to be imple-
mented.

MR. DEPUTY-SPEAKER: 1 would
suggest to you, you take up one prob-
lem from your constituency and pursue
it vigorously ang force the Govern-
ment to take action. You are taking
up 100 preblems.

SHRI G. M. BANATWALLA: Only
4 yegrs are left. Our ferm is only 4
yvears more, Sir, Kerala is neglected
and all these suggestions which I
have made should be taken up for

expenditious implementation. I do’

hope that they will receive due at-
tention and expeditious action on the
part of the hon. Railway Minister.

‘ SHRI KRISHNA CHANDRA HAL-
DAR (Durgapur): When will the
hon. Minister reply? At 60O clock?

MR. DEPUTY-SPEAKER: He will
reply today. Now call Mr. Sukhadia,

15.68 hra.
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WY Wi, afew vu Fwr W v oA
qq ¥ qH wg A, SR
TR ¥ WIT Hrwfee wor s
g1 ¥ gumor E foage ¥ wadw
AW ag T Aw & ueee™
dre fTENT F gw Foaqy vy
e A T T m
TR T T W ¢ fw o e
T & grg-wrg el o A e
& S & w N A ot wriferar oy §
ITXT AT ¥ AT ¥ weRy 67
Al fre ol § Wi 06T st o
AT FH QTW FT QUA THL
XS AT § 1 mrAAw awrafr
7EEA, 1979-80 F TEY AG 9%
FAT TS AT F g onav 4,
afemr  TwarmT WY gz orw wT
Aresd gom f' 1979-80 F ot
96 W@ =AY FY IET oY T
fas o Wa & fog Jaresor &
fe  Iowsw gu 1 wawmr afcory
Tg go fo w09 waat W Awo
A 1wl D agy &y &
Tgt & T AATE, Tt 3T W wE
& wT W A9 9w T (@
fr sy @ wrw wE fipar o gy
g 1979-80 ¥ &Y gur @1 gwr
AT 1980-81 FFY fehr ey &
T @A AT T 96 g &y orAY
wrigq ff, FaF TEAy §F Faw 7 &
€ oy IwHL AT avmy fa
oT f7 AT WG 9T Pwen g
#F wFEqT FT TAGA | ¥ wgmr
I ST d970 gedg w°Y
A 1 25 W@ OwT qfy Wy
fawar€ & frg 130 Toie €3fEA =
Tg ¥ fede wew @ qg §, N
aw sy § orfesarr Wi
& T Yreart xwrd ¥ orgh qwarn
W dur ol g § gt we ww qx
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[ wg7 s gadea]
gen o fugd 3w & st gRm
YAF AMAH AT FE w7 ¥ qo0g
Q¥ Tw Xr & fwowmer I
T yuE( s frur T @ 0 W
FUTHH AT A A F Y 4§ Unw
Uty T wid HEY & | el T
T H osnr & ;< g @ A
HHqT, # A 7T Gu & fow § agh
T F U GGHT X W< TET ¥ 3 Afus
frigz wive T SITT W WA TG &7
uE g A fae H@el S § WA A
FY St wwd § 1 MmO ag s WO
wig=d  gum f% 1979-80 H wWrs
0T 7l A¥E 2Gr I | 59 AN
st za AHe & anF . Sifaaw §
Tyl g w6t g fa wawm o adse
FTHT T 1 FA qreEx qEI Arew
AW AT FA AT owigEr  faaw
SUTH Zwr EW MR F1 {17 fade
ag#y F1 faaw sy=ear weAT el
& =gt g fo 9l agdRa 3ydF T
T oamearbd & | T SR aur fiegr
ar wdd ufaad ot wfeede e
WA TH WIEAIHT F O[O A HY
Fforer  wAT | g wERN ww ¥ ®y
Y3 [ 4T FHET 9gIdT Tifgy
M Q8T MY 7 fawr a9 o7 ¥® 96
¥y #r iy el WY 3TN FAa w0

Wg 1985-86 AT 1986—87 H YT
& yIAr | FJT S WIH gHT R A€

W =" &Y SIOAr T | W S Frha
qgaeyr .

* ok TO & FgAr g |
T X wrEew W FAANvwe W
qrAT T " St ¥ wgar g

*SHRI R. K. MHALGI (Thane): Mr.

Chairman, Sir, I find that the number of
Cut Motions to the Demands for Grants
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of Railway Budget of 1081-82 admitted
is 1,274, out them oaly 580 have been
moved and I hope that the hon. Minis-
ter would reply to all the cut motions
moved by writing to the concerned
Members. It is only through these mo-
tions that we can voice the problems
and difficulties of the people, The
token Cut Motions seeking to reduce
the amount of the Grant by one rupee
are more serious in nature because they
express a censure of the Government.
The Minister of Railway had last year
sent detailed replies to the Members
who had moved the cut motions be-
cause he could not reply to them in the
House and I hope that Mr. Pandey
would show the same courtesy so that
we can convey the reply of the Gov-
ernment to our constituents. About 130
cut motions stand in my name.

Only two or three companies have
been given licenceg to run the book
stalls on the railway stations for the
past many years. These licences are to
come up for renewal in 1982-83 and I
hope that the monopoly of those com-
panies would not be continued. They
should not be given permission to run
all the stalls at all the stations on
Indian Railways. The societies of edu-
cated unemployed youth should be
given a share in these licences tp run
the said book stalls. The societies may
be given loans by the banks to finance
these stalls.

There are maay commitiees, advisory
or consultative, appointed by the Rail-
ways at the national zonal, divisional
and junction station levels. I find that
though this Government has been in
power for more than g year, many of
the committees have not been reconsti-
tuted. Some of them have been dis-
solved, but the new committees have
not yet taken their place. The appoint-
ment or reconstitution of the commit-
tees should be completed within a
month. Many of the committees have
not held any meetings during their
tenure according to some of the mem-
bers of the committees. Their com-

*The- original -speech was delivered

in Marathi.
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plaint ig that the loca} railway officials
do not show courtesy to ihe members
of these committees, and passengers’
associations. I hope that the hon. Min-
ister would take necessary action in the
matter,

I do not want to repeat what my
friead Mr. Ravindra Verma said yes-
terday aboul the suburban railways in
Bombay region, but I would like to add
a couple of points. The Bombay su-
buruvan commuters have always been
demanding an increase in the number
of trains. The real solution of the rush
on the Bombay subuiban railways
could be the deceniralisation gl the n-
dustries located 1n that region and the
dispersal of the offices of the Govern-
ment and the other bodies. More
EMU rakes should be provided to run
more trains. An order ior 648 rakes ol
the EMU type had been already placed
some three years back, out of which
208 rakes were to be given to the Cea-
tral Railway commencing from October,
1980. But not a single rake has yet
been given. I found that the factories
which had (o supply the order have
avoided to deliver the rakes. Instead,
they are exporling the rakes. This
mus{ be looked inlo and the Western
and the Central Railways must be sup-
plied with rakeg immediately.

The Bombay suburban platformg are
crowded with stalls leaving little space
tfor the passengers to stand and wait
for the trains. [ would like to know
who issued indiscriminately the licences
to this plethora of stalls. Thig is not
the proper method of earning more re-
venue for the railways. There are
many such stalls choking the exists and
entrances 1o the stations and they must
be removed soon.

I had occasion to go to Kohlapur ie-
cently and the merchants complained
to me that their consignments hage a
way of disappearing on the way. The
matter has been’ reported in ihe press
also. Only half of the .coal reached the
destination and their requests for re-
welghment of the consignments are re-
jected by the authorities concerned. In-
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merchants must be given the right to
have their coasignments weighed at
the destination so that they can claim
compensation in case of loss or short-
age during transit.

I will again remind the hon. Minis-
ter to kindly send me a detailed reply
in ecoanection with the cut motions I
have moved.

MR. CHAIRMAN: The only observa-
tion I have to make is that you wanted
the Railway Minister not only to bhe
generous, not only to be sympathetic,
but glso clearly to express these on the
floor of the House. So, in order that
he may give complete and satisfactory
reply, you have to give him adequate
time. And already ihere are eight more
Members to express their views, of
course, in just Homoeopathic doses—so
that the Minister may get sufficient
time.

AN HON., MEMBER: Your under-
standing of the Marathi language is
very sound, Sir.

MR, CHAIRMAN: Well, afterall,
Sanskritic origin is there.

«f wawar fwg (aiFT)
garafs mewry, § uw faog g
F fawx A WY HrOwT LT wHaied w1
¥ ferg |z o1 Y ooz w1 agy AT
aNgar gL

qff ¥d ¥ wregd & TN A%
gzre fgw od srdy & 1 faed wAw
el ¥ Tqrhm @t @ wor wr ¥
TW TAF WIET F1 997 B T &Y
AUz G TENTAT SUA A Aygeary
W g1 wg fawer gwr A R
W17 TQ gETH A FOEY I qEqer £ !
grvaa: wiaer qavd Wi agt AN &
W graw A foexr ol ¥ 03T
[TWHA ¥ gz AT &1 qEF A
7R I« fqor f& wagay, 1980 &%
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[h =7z W= faa]

e qme 1 sraly 1 fee gwx
fqert f ST, 1981 &% Trfar MY
g Sy @ F ogwdm @ EAd
SITE SR TE g0 F qgET ) e
¥ w@EEq § werwr &Y A1 ¥W
Ciec R CURAE U S (R
# gur qgt ¥ TArg /e ey &
off qHY § AT W AWAWT FT ¥T@ A
qTF suT fores wyw |ty g o
wF g 78 W W Wwy w1y 9=l
T @ § qft feafr § g swwre WY
QYFarat F1 fqT o gaAT o wrR W
darQr w Wy W g7 oW IO &
A Y, IT WY@ A wrafaww ]
X g wE )T foyadt o= §f
T W A0 w7 TAWC gw gy & forg
wrdaEr FX

T TG K oqrr q@Ar W
wigm 7 fagre & samege JmE AU
W GgT & QA wiemrn g )
9 Wl OF wrTw A€ A qgi Ny
FHEAT AT FIT FAHRT SYA  HIFAH
fargr 1 ¥ 99 & waew ¥ faeq
w7 & gEra X[ 70wy faar § O
% grar wear § iy @ qfr rarege
@ §, ag F A W 7A G
W YA WTAN 71 ITART I TG
T QT T g § osrawaw wma
o WG TE N IT oy v e
@ty Ffag # wIT T aqw ¥A¥
&Y [eay A

=t v wite wwd (wE-
grar) @ awwfe w@Ew, ¢ 0 s
aga wrowwr g Rorm wary ¥ & wE
el ¥ @ g ¥ Ao sww
diser w1 8 sk aweeE
¥ oY daz owenl X o g o i
sy affaT & | ag § wEamAg WK
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faeell & A NTL ST FIET WY ATETS
wrew & af e wor ®) sre, S g
¥ o wER e ar@ T F
B & wwy av  wrawra fRAr STET
¥ Ffww o= wog #Y gra § fomy &
Strar § 1 faedt S qeg # asETy
g A wrsat Y awarfaat &
ey & qfr gf &, FEw awewm
qIv Toag @ awaaal & wers
Fqrgf vff & wx ¥ U
WEwTE W T Wrgw o7 § 1 oW
ZtafNe A ST §37a1 TAT 97 N R
faw awt w7 gfafe @t w5 W 59 T
% fawifeer % & fog wgr g f5 Wiy
T} fadl ¥ wgt wd omgw faord
T, 9 W fewrfe T9 Y99 sE
Hfagfeard | FTOECEAF FILAT
fear war & % 55 wrg w1 gra¥ e
s 1 % Uw ga wigw ¥ fag ax
T THEET W @I 1 AR oo qg faR
W A § P & @ ww & fae ardar
wag R 1 A e aar § fw
T T AT X qAlY o ¥ 7y 7N
@l T oA e WX W
eqed HERA WY IHT LA F1 XSS
# gfefag 5@ & fag oy § sdY
T FrA w1 g § fear srwm o

Fad are oy G & o F grat @
FATATT TEAAT I AT VENE | q€A
WA W yEwErdT off gk ¥ § 9
qITT  F QY WEC FOwrAw
W | gt S, AT, AT
Tt ¥ qg ofews ¥ wETRT fed
ﬂ tr !H%’iﬂ'ﬂ'ﬁﬂrﬂiﬁ'tl
agt et e ¥ s W WY T
¥, weml wr Wi aare Gt §
ww fig wra€ ¥ ey w1 oW fray
wt ft @A § 1wy wwE agt gw
g s & oy ot o g
W ¥ gwwmw § 3T Y ww Wy
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¥ vurer & surer ggferas wgt &N
tafag & fet & ag wivm w&w f®
Ty e F afeaw T e R
@A wTw | ST W & agy & €@
R avcat @Y § % ey wae § afewfi
G w7 FTFMET @A 9T )

aRef wew ;WO TR
¥ GIel WA v AT R

sy WrAraTE o WU ¢ EXH
¥ arq & B S ghdr, IO B WAL
gt & whr &t

dig wim AG ag g v wrl-
Hrah F O ww faw 93 wrEw
qAE WY, T/ UET W AEA ¥
TwEqTT W 5w & o€ qwil w7
oF W GE qE faady § 1 AEER
¥ HEAIATE GF qEY G AL W
fredi &, foawr s faw 20 fwo
wrze &, st fm ard< ofcar & geafraa
g vfrem & aadw g 1 afs &
feesfr-sgnare fF ¥wd w@A W
gae & WY, at geew w1 gfe § f
g gfeaarera®  wTEE & aedr € |
ag fgd 20 frefniee & & 8 T&-
fog & gwrefe Wiy wod wTET &
A Wt S & wrdAr Fear g
q W AR WA A AT HI TEH
Wi wrEaTe FO—ady § g w56
g1

TF 15 § 7g Wi FEgAT K
Y ¥wq T faerd @l ], SuR
10 T & A% T HeF  TIX ®
gaTw @ AT & 4T wiF 9wl
BITH F AT T & A7 IS &g WIWT
W g I TETE) FfT
W 9 OF WA W AT §
THET QT % ST A Gf% T T %Y
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AT T § W T 9w Frew
AT T ST | Xw ¥ owrs e
o @ &, At afwEr wh g
qq Frew W g, o fed @ feel
SE G AT PIEE T AW A &
i s vew gl & @Y @6
dar a1 QT AT T G ¥ FOT WY
agf e M HF g wr odeEr
¥ faar wroft & wrew & wwfog &
qgET g 5 gX  BeE W SEEE
®Eh  Sgi-orgt W BrEEw ® I€G G,
IGeT T fear wg g

T A% F wmAshw  fawsiT
¥ ¥ EQH AT AT @ & | &
" WEraw & WrdAr wea, {6 sy
safa WY QT HHIGT GHL TgT F qHaT
2, wofie o g sfe Ig% |9
ST 8, SEn W W e A &
feg T fegT stre—adr & sl
wely ot & w¥eAT T | gWR qEE
qzeq A ool 1 §, q frwr & AW
FI 2 a7 IFF & T UF WA
g § O STauT frar war § o ag
qq  susAT 1 ToAT giewr  w@y T 4
fwm ... (vaEyTR)

Wo Wy IWEX (TR
IGH  TwAGw  HeEY w1 g 0

(verwa)

ot Frimt  wiee WNwd ; F
gl war wat § 6 A wdr o
TH 9T WEwT SO A9 |

MR. CHAIRMAN: Incidentally I may
tell you that Mgzghatma Gandhi had
pleaded for reservation, so far ag physi-
cal lapers were concerned; and you are
in a way, on the same path—blind per-
sons should be given special conces-
sions. You please finish your speech.
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ot WiEawd wice  Wtad
wEREER Wi faedy A wq'gt%‘
AT AT AT AGIA By ENE & TW
§<H F AV HT AT F) FAET TEET
2 | I OTOF gioweE & <@y aE
g1 gETg deEd oS oW H
UF %8 A FC A N1 T GEEE
¥ & e a4 g Iear §iq A
qEAT ;O ¥ Ay qefy wEey
T 1 UF TG 47 W FEAT AT §
& tomry dadw W 5 oqeas
oix  foeely & &va w9 &, oA TF
Y0 44T G R fewvs fesd Hv
sasar &y ww, fawd & osumn
63 FETERITWE,  IAw glawn
B &F |

sifin A o & wgr Gea g
g w3 & % Fi5d Y FA Fr 9% &
g far WaR gidi N &1 9
far w8 F A & fF 4892 ¥ w1
ik fefisa # 42 wifegra= s &
TE | FRE A &g wHAE TE TG
& afd & 1\ z4lsT & "o 3ar
g & g o A "y wEE wmm qW
S THFT T FA T G407 FO )

!

Y AR AW (FJIETT)
gamafc  wEiRq, § w9 ¥ ¥y &
uF Fga & siEaw, e gy T
e, W TREIT SAes 7 fead g
FAATT & Trrg { AN Ky v &

fadems@ F g asrgarg . ...
qaiafe wfRqy @ ¥ WO ¥
T AT ?
2 WG MW ¢ K omww ¥

g & & Wt WEREw ¥ wEAaw
wrgarg’nae‘r‘:ra‘haa‘i'aﬁ T,

1977 # wgewat %r:rqﬂwwimr
ATET Y WA 9w Fear w9, fog wy
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g 67.52 feerde g s faw
& for wrg & WX fawmr ¥ 13,27
4T wa T g fawr d | wRie,
ug fratew da 7 &ae fGrE= #1
afer  faws #7 Qv feesT gwr & §
Sigt T 9 Wy 3Aa wree faey gf ad
& wd gfewor & wwer wEwor
eyt waT ar, few I fawer
W H A qrE 4S9 Wl g—
“grfaw-wfase T 7T <@r § 3% fAg
5 o faarr wEF fFur st wFar

T, 50 e | O Hiarfes
ofa®r ¥ gAR GATSEET Wi &7
aqew GITS & qaT siady g
it & wgr § 5 @t 9% g< w19 Haet
i & glesor § 98 feur sieT §
FIT F HHST F IAT * e, qFT F
AT & ey, wgr & wre
& oy F faa ot feyr s & M1
it gm ¥ gl s aftagw
dife  wfafs & modr g § e
¥ 5 g @ #1 g Iftewior &, &I
fax Fewor &, Wi gfesm
&, o fus? g & 99 ¥ adiv fuedww
FIFLFA F 9T 0F W @ AT
< g9 agr w< wicags & gl 7
wofeg & wTed AW & wew Yo w0
ot & fAdgw FEG—Wd F oawe
qTev ¥ gEaTed g’ § wMT
GT—TY 7% G WIEH 9N FT AT
g, Wi el e faew w1 oww
i, B WTEA i q%) WTRA W agew
F1 AW I, TG UF T § THL o4
q¢ FIGET & S Fi 406 B1——FL THIC
F wfas gafac F fegwm 5 =
SHRTSETE FfEwr soraT & sud Ry
¥ org F¢ 59T AT F FATGE FP JUTE
QAN TRGT § 1 AT wra f F owaw
RIS 9T wel ¥ g fadaw v
B T el G T Fore & R
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T WEA B! WG FAGA B OFAT
® | Hgg yraed ¥ qrar wefi ot
& ¥fi faer @, SFiW R wEr fF
WG AT FqAT N H A Forerg, q
WETE TR F€ AL GIH WHA a¢ § 5%
T VAT FT whqT g 1 7 fag
& g: A A S & fdT AT AT
f& a2 wo WigT § g4 /AT SeW
Bl WOEEY 2, T§ (HaE" &&
¥ T S0 0T SAqT B WTERA
g fF F T4 SgH B WATT TR Y
F]OOFST L.

qacfi wga @ ¥ WA W
TFGA< § W qacdw oy & AR
uFaA & fao zoro T &, T
fe sy wew w0 5EY wiw fifsia o

=l WX TR : EiF § W
FuRw ¥ w faag w1 gl www
FLAT §

yarafe wgam, sfy g § T
gergwe whafe # a9 g6 & gf
T 1 I H T AT W AE a8
qqE w@r FoaieEESr ¥ TE
N WT wrET a9 G g SH
30 97 ¥ I¢ wrew A il
wT F 7N | e g w@ § ol
9T FIH g @I §—IF & wne g &
ag wrar 7gY T § 5 oag g7 o
& & sraft 1 oww oY ¥ oo ¥
fraras s srger § 5 9w w7 &
& s AT IRE &

™ weRl & g & qq F wregw
¥ wrve I AAT o F0 I: weETE
& g

W waqw feg weww  (wiwer )
Tl oft, 0 fwrr i 398 Wi
At § 7% wfreag & fawrr aw wy
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E—or ¥ oqrw frerr ar ad) fadem,
T Wa¥ Ay TE T IGHAT a7 wE
oget, w& wew 93¢ g ar agl
TEA—F® & wE W v |
& o1 7g wgw o T fawim geeRr-
fawmr &= st & wgr wifadr &
v & gaeqr Y A g, zw fawmr
F Afaa) &) W7 yI-gEw Y gHEAr
DN T 1 FTH fagq 9X 7 ST FC—
gy faq ¥ 2% sra faar so—ia
qL HHI § | WS W € F g
g wwemr § fw &% sqw & swiar
qifadt 71 & snat s 1 # @y gETa
BT HIGHT §——WT SME & SWIRT
gqe-2 v wWE, 10-15 fgae &
T T R F NS gEO 3T wwid |
Tl grfedt | oags SgIEr gEWr AT
forsme AT 9% Wr g 1

SEF W AW, A0 AV rwAY
®Y  WFEAT AT AH §, TH 97 AV
wig sww & Afaw 29§ S ogady
SETET Wi Y §, w9 F fou mig e
$9 "1 S1fge wifer w1 wifagy s
437 =1 ¥ foe w3 1 W A aga
f 5w A B 3T W v Pt
g e g fwgg ¥ frw o
w1 TFNA qOF ¥ *r€ owr alrady
wewr 98 far ot qw-g) W a7 gy sy
& TRITw fOq Fag Qi &1 s
fear s, o 6—8 79T AN wE@T WY E,
ST F A3 W T A W N Ty
gfas g% £ grar @ §, 9w %)
T A A wrE sqaedr 4%
wT qifadl £ vgfaar =1 gc ey &
fqq gofide 37 wwid ) s o
THl w7 A A ¥W GRA QrEsIfaT
el W H g@r s F g Wy &
oY W@ w1 wwa @Y e o &,
34 ¥ ft ay glawr faw @3
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o A aw & w fawwa §, ¥g
foodws Y & ) AT 9¢ UF SHIOT
g0 & war & f o §F WY 97 &
X T &, foodww =  fadmm,
W &% 10 Iferai faar v
9z 7 wRT & % g A &7 10 wWA
W UF AT A, A W Frely qOgT o
@ar ¥ e fesw ¥ waw a8 w2

qwaT |
Rt fawaq (w@re) : sE@
& wrwr Ady Foar 7

ot woutet fog wwmw : 5wy
qT &t ¥ 98 SAAeT § & foorgem

W W T Tw 10 Sufeat frar
g ax gumar @ fa RO o semmor
g TET | qF qF R wew
W W T e d57 FY qOI9 TE
wor | o faReiy qelt agr W @,
9 & wig WY §W a@ w1 gyw fear
SET &, O U EmiR ¥ & fHq @
o & oA &

WO da ¥ a1 ¥ Faw a8
FEW fiw g} oY X9 el o J,
qE YT AT ST qF F A qE WOETET
fear ar e wrrgwgigy ¥ Eaeo
T T AR WCADQ ;T qDOHY
¥ forg oW qfY wrEw Y smor wfe
¥ UW qar Sa g, gl 7 ¥ we
T A W agT weer 3™ gar
& ¥y agi gL AN ¥ waw @ N
N oFog &, Tg o N9 G4 G 8,
I FEQ g AL WS S &0
& w7 ¥ aurs; fw agh TN N 20
Wy e fFel @1 T@ & yarE
ST, WIS, T WIT W Hg iy
NN o & wedr qgt fawelt §,  wife
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fipgral § WIY ST WY, A9 o
7 o TSA wrAler g faswr o
¥y wg ag  § o 9F @a ¥ amr
= aft #raw fewdy wifgg Aife
Tt I GG AT A O Y qog ;
i fawdr 30

® wiT qig & qg wEA OEW
fw 37 WX 99 fawTT ¥ OF Fraw
o wifge 1+ wife W st wal
FaT ¥ gF FAER gar § W7
arfaal &1 o gfeard @i WY @
QA ¥ frady wifgd, § 97 = wg)
fagql &1 QAW wwa § 93
TT TS TESHE FOA( wifgy arfe avelt
W9 EEWF T I, O7 I B T
F & | W AT FERT FE qLATAT
gar g

oF ara ¥ [T ¥ YT IHT ¥ A1
¥ @gAr SArgar g WY HAT oY w1 e
fady &7 & T80 §& faqraT Sgat
g 1 F% fazw ol Frave & @vw H
M EF Awdy § TR Arfesi W
HE-TE R F ag & gauw 9% A
Jadt § | W7 QWY @Al wvoq
fomE 91 %y ¥ Aifog 1 fady gv
aft Trew 9% IS W AfFq Tt
7 4, 5MT 6 9% F o7 ¥ IF W )
9 W F@r TG0 F AT v T
T g Tar A€ ;T qST I A
g f& Mi®r F a9 9T waw § Srar
gAtcga ®{ 56 wS WUy £ A
N Fe-Awr-g fard, I wWE
TR AP AT agi o7 Faardt, gord
FAIL AT WY fodrizy 98 mwEr &
Frar wCx §  Afeww AT 1Y wrewe ¥
= N g7 w9 §, o F 9y oy
9T I & 7 Y fawrelt &

wavafe W : E o (e
Twx ¥ w9 oy § 7
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ot waqrer Fag waa :  Ferdvrwa
#§ et ¥ dfaw waw HF § wifw
§ agias ¥ g1 faAHdIT away
7 § AW TVE g I H TG THEY
§ 1 afwg Swgenr g5 mo fww
qr  FIargy, fesF WY A4,
Erorer ATEY WY ASAALG | (SHEANTH ) |

w9 ag W srvaEres faar ar fE
I & T FY T TF TRIF F
sedw frgsr wgad ¥ IIT WY -
qTIC GAC AT | FUIT T AgE AW WY
ar fw 26 wAqQ, ¥ ag T AT
Afer ag W A XA 1 A way
FTayeeR § Fga-ay oA gReat
F1 @R | FAA TF AT AV FgA
g !

faaet a7 #3 ®wgr a1 fF I o
fage & wd & W agi wwelt w1
A -qga ToAA HY AT & 1w
FY T ¥ H a€ gEwr g WY, A
eZmAT qv agdfr war § e forw St
#t ey wifgy, g ad fa=ar & 1
WY FYAT F @=rtw w7 adgar g
ity ag T we g AR 1+ W
TR # widw fHfg e fpdy WY o
9T qEEI F 9§ W |

WTF [T ¥ foaaqy o w0
g TRy giaam’ wte qtwrfaat
T[T gAY F foag s fraAy w7 & 0T
R IfFT

gy wgaa ;. gedEt 9§
SCUNE U

it wawe fog waa : o
9T ¥Y§ Tar A wear § | qrAAy
aarafie ofY, # wro¥ qreaw ¥ oW Ay
¥ fag g W&y St ®r saer faeear
AFT /YT WUg FOT foF & a4t avay
qT sy & faarr a )
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ot Toofte Feg (waw) @ =arnT

wgYe, T4 For T ¥ Aver 7 g A
e R e AT s wr &1 MW
arava 3 |t oft ®Y w2 qre 9 frar
T Y ¥ s Wy fear fv o,
faoael, waq W 9T ¥ g
am & MYy ow A€ W arw faord
srnft A wreera ¥ oAt St |}
qoAy ofty ¥ IEEr FE AEET
7Y faar

a0 ara 8 ag TEh & FF aam,
F]MU AR godaer aF Gur a3,
Wt fr quiedor wifgarar st gfeaal
F wq @ g 7@ a9 &1 fawaw
grar & i st S 3@ fasae &1
ey § afew agt & oF A = A
eTE AE) #Y wE | STy & a1e F s
a® +1E oy Ty agr ¥ o Ady & wdr
2 | a8 ¥ qeAr o fF FaT 160 WTE,
gl & forg mEr F qrEy 22 9 AN
FEAT qeaT & | wafeg §F  wely oft &
fragm wew f oo & oF 7y W =R
w3 fored gy, BYATaTS, 4T AT
qEAT WA TG X | T ¥ 5 v et
# aga wag faandy

gurefe oft, % ar@ g8 BT FEAT
¢ fie orats, ava TS, geny, T,
TF IF ATET F7 99 & IH7 § Afv qF
N & q1g WY I 7T FE we T g
&\ o wET wrew Er & R |4 W
forarorar &, Fasi{e o faar strmr
g wrergA ¥ fear strar @ W sre-
| 3FT IuF! Y Gre fxar st g1
A gwafa oft, & arfeardz
¥ oW 3w W T R
& W% A awer agt 7 &
FTH F HW I wAT St IAWT A W
g F W@ FA ¥ W IOF A
qEEET Q¥ S, INRT FATH &Y qT@ A

R 1w AER § g ¥
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d47€ W H | & GTIfiq qrAa
Wt wge war & f® St 4738 gAF E,
fag? gotd & S F Ta ArsT WA
SAT | T WT g9 7 e T
T 1 FE I | owET Ad g
THIAT & qTH AEATF ¥ TIAT TRA
g fF 712, v, Tefers’, qdrg Wi
O IO FC G FUAC WA HIL
QT OF NS WE A T0q | FF
22 92 GF TANR T & 1% (AT
TIA1 95T TR § A&t & fud oF o
F &V ARAE F§40 S 7 uAiIe
frar f& $1§ af wrdr = a8 T
s @€ & Afsr wiqd W 4, Aa-
Az fardr o gxf IR AT 3
TF &, wEAa 47 AgrIq I Arear-
1 FE T F T HIX 94 § TF
AT wrEe w1 AEHEF K | foaq o
Tt F FTT0 N qA0E 2

St FAWFAT A (Frafnfig) -
garafy wdiza, ITC WM ¥ A3
AN Tt A qgI /XA g 1 faqar
T TE T B, 14-15 Fqg A
T gEEr @ 99 fgam & @@ 394
et A8 &) faaw =w ¥ o fasg
feenr &, forad iwa <redyq qraga i
afadl” | it fawfor F, gg g &
AGT% § FHT qfead ofear qF F8
AR I TEr & s ¥ e @ ¥
ST g, Fg WIEIAgT F gATAT gIHY
AR qF TG AT HASAT & AAA
¥ o, dfew fava g7 & waw a7
AT AR qF FEHL I3 Ar 45 ¥
et #r gtz ¥ T@Fr wEEsar g,
¥ fEe T & SOt | 5| e ane
gF WM AT NFE FX @ E, A
a9 W g 997 &, wfFT a8 W
O aF A2} A7 T8 | %W 99 Argq
®ak ¥ ¥ wAr & F ag mae-
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afqs @M | garafa 7w, 60-70
fesldz & A0t § wif Wwd qred
g & fRITCF YeF F 30-30 H1A T
aF A TE s 9 Agw A
R Fagnafas gt O wqA § ¥/
¥ g g sl ft | 99 qAT TG
7EY wgr war fv ag wagradas §, <9
ww ag; Fgr aar 5 gear o g &
By G S TG | WY ArAdq WAy
st & sy g fr oag feedr serr
g atfyg dwqd AT B, TNAQ
TH A T WA TH0 A(C | HA-
grqifas a1 ag g g0 A aFdr, Mifw
ag ufeqr ITT R_RW T HIY WGT
g IWEA FA A @y 56w
qAFN °TT H}IT a0 6 gfgFs [
¥ Gar grar ¥ 1 X9 AT T 819 FI
qTE & T I 1S TG0 AL & 1 HSA
W OF g T FaA Fy qra fawrwr-
A g, AfFrag gAA A e =
A Mg AL AT qA9AG F L/ TG
QT MOy, TG AT ATFAE | T AR
qF F Fi§ DR AG & | TW ARAS
war wgrsa ¥ Az g & wfawiat
F At q¢ favarm 7 w4 gud e@d
T T30 &1 fAdanm FT oA ™E
TMT WIC 3 Fg 47 6 agF 9T AR
AEA | WEAWGSS[ T8 & AF AW
HFAT | FH UL F &F AC TrEA
qed & | yfaaafadr €18 oeq ¥ agh
X 95 of A3 AR 491, fqqFr 3w
udr qF 97 gAr & |

gl 4 gamiy wdw 7 ag
FIMr qgar g o Qe & e,
HIFYT TF &q § T 9 39 ghaar
g EY € 1 WISIgR §F -
TR & fAgeE CoEEd ws TR
TFGAY F WY AGAF % A g
i e S af g wa faaw
2 fr @ wrt e oeadw 29 Wk XQ
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T 9 A@HAS ¥ FAF( GF qAqr
§ =% deel & e 9% q@r
fear sig, T ®il &1 FTR Fhaar
grir 1 g swie fosaw w0 glawr
Wi dgT W & 1 F13 AR CRNA
¥ 4-6 9 qrEMNIC B T AT
2HE TR & faad, sgt myfraafad:
& ; au fdzw § 5 oF qu feenn
Iqeay FCAT TIT HiF oo &1
gfear qate wmr & faeor &8 0

AFdiad ¥ ag Fegar TEgarg fw
i gge |1 AqrEr 4& T
€ stgl ¥ grar fawnr &1 Frar giqur
faerdi € 1 g TG TETH AME
FC T A T I A HwAT | TA
¥ wedadr gage w1 Frofar g
Tg AT F facgw Awdor & | AT ¥
qrered T ASIA l'@' Fe A WIET 3
TR WA F1 BIEN & € HITT H A€W
srT &% geerr ®Y cqEedr gr Hal |

FUAT AT A J@aT g 6 wqgar &
TiGage @ OF AE THA KT 26
T & Fraom A 7€ 47 1 T Y
qET AT @Y & | AT Gy feArei wr
qF [REAYY ENT g W AT g
FT wigend Fr FE 1A ¥ fem §
feeedft & fag wr§ aydy wH 78 &
f5ra & 96 T & F YHT T IEAT ST AH
¥ ¥ ow gaa fewr ar fv gaaag
¥ 147 WY ARy feeat wrdt
T OFY Gy & v frar Srg 1 sea@l
T IY F I #1 qMA Y @S fag
W oaH § 1 ag wer mr 91 R 26
TAAE ¥ Ag qAT ¥ FEoer AT iy
AfFr i o adf A F L.

awrale wgaw : v 7 e oar ?
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st gl T TN ;. R
fearede &1

aaufy wgew . miw Fifogr,
qd TFGT oY FET A g7 97 (R 38 qg
T § weam 9v |

st ghwEwiT T ¢ W
femEiic #Y gv® & =+ T HNaor
Agard 7 ur TE g |

wawly agEm « 5 qdlr g d |
gragfa 7 a1 wa Ty ax )

Y gOw gwaAnanT  faw wig y
THATT 05T %1 swasw T igs a0
fear sar & €9 & & uv  wEEmIW
TAC A § ) OAHE § WEFHRGY
qF TF AIA | Y wraT o ;mfear
8-8 uZ 5 7o € W ¥ | 7 i 2w
e WL F gree agl @77 fag 10 § 7K
ag wufeg {war war & fa agr 9¢ wréqe
&g gfay § AR ¥ @1 g7 & fma MU
g 1 zH wr wdsr gg giar € e wfear
Sq ¥ Jwdr § av a\rty garfeat
qreaT AT IR A A § | R wwwt
gagF AT RE a4 frmrmar 1 g w0
Tg M eqrT gAr Afgyr | w9 foey
q7F WA F A(FT THSZ W A KT F
var =@e sromr fu fue 9@ ¥ %™
THRINge T Fi WAGH @ (7T ST
Haga fomr mr & 0 z@ Y wiT &iw
I

& wemgidy w0 wwr qr | Fgt &
AT A g1 ¥ F graq@ A g H
q Fr¢ FHAT & TA F W F ww AL
I THA FC HI FIEY &%
SQ F AHAT A | TQ WX WG HY
ST &R SviEd |

AATH L & IgT % ©i&7 WIET
Y FE ATIN H AT G Wy AX G
8 | BT 99 & @ AT & T0F IR
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#1 981 wrzw wr exfaaa w@&wa FAQ
Ay ¥ 7o fees gu ofiwd gae
waar fI¢ 7  faed gu gdf go< NRw
515 q07 gore 0 & wtrwear g
T ALY T FT AT 7 IS
o7ZA § 73 feqr e arfe sawar A
faeely ¥ ¥ w1 far avaew g aF |
A ga o v fawa 1 98

avia agRT
Ll

0T AT QHTT

ot g R e : § gw fre
q agied FT TG |

aavafe wgaw : wa sarar awa wd
faar o awar § )

=t g FHIT TT4TC : AT ¥ TET
q AAAT 9TEq| §) I TEg fyaC
wang fear g F araT S g § 1
% faae ¥ & meg v g

T 1AV & qraew ¥ § g
YA AgAT § 7 Pawr 6 awdie Ay
gi-mifaac ey § w0 9y § 1w a1y
fagaz ¢ § wadt F § w4y 97
fiezrae & wrx &

W HA™T ¥ 36 TET wWwA
& fod fafaed) wiw o me ) fusds
firqr ar, Afer fafas ars gog.an
T FIw 229@T @ frar strAr wrAc
g M IRG F A wAw ) RY
gatg g s w3 1 § srwed =1
gEw ¥ ®Y ghaar € s

]

16 hrs.

wft wg N ¥ o wear g€
AT FAr oy ¥ wg Fxar fim o Hro €o
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qFAr ® qra A} wqr, @ qear ¥
dYer Tar § 1 wg F WO A FEAC FY
& & anwar § fw ag wwc T §,
faedt Trgdaet** F1 yoie w0 AfEgy
wiC aoe s 1 58 F g srAwrdy #ro
o o ¥ wfed o1 F wHar g AN
wi¢ afces sy & wfer v woH
Frfgd | ¥g 7gT &Y wATw qTAr g R
#ro Yo §o 7 e Y fecdy Srawes
F g1, g8 a5 TN A § | IE TEAAH
¥ oWt gwr

EATY qgT IAT § qwdEge (TAo
€o WM(Te) F qUH WA AW W
T FY AEASATE F €o o TAO ¥
O TG qA | A Ig AL H {FRAT
wIX AT T IF FT w7 F G qwCA
Frow o ®Y, 74 @ A At &«
To qw T |

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): He is taking the name of the
person who cannot defend himself in
this august House. That should be ex-
punged from the record.

MR. CHAIRMAN : That would not go
o record.

SHRI T. R. SHAMANNA (Bangalore
South): Karnataka has the privilege of
having successive Ministers like S/Shri
H. C. Dasappa, K. Hanumanthaiya,
Poonacha and others. Now we have
the Minister of State Shri C. K. Jaffar
Sharief. Inspite of all this the develop-
ment of Rallways in Karnataka is far
from satisfactory.

Many hen. Members have already
ventilated the grievance of trains com-
ing late. K.K. Express is coming late
every day. My two daughters travelled

**Expungegd

as ordered by the Chair
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by this train. The scheduled time 91
arrival of this train is 13.30 hrs. But it
reached here at 2 A.M. fhe next day.
You can very well imagine the plight of
the parents who go to the Railway Sta-
tion to receive especially the ladies.
They have to wait for such a long time
at the railway station. I request the
hon. Minister to see that the irains keep
their time.

Between Bangalore and Tumiur,
Trains Nos. 291 and 292 invariable are
late. Aboul 400 people come from Ban-
galore to Tumkur for work. When they
come back to Bangalore the train is late
by two to three hours. 1t is 10 P.M. or
11 P.M. by that time. Train shouid
reach as ‘Wer scheduled time. 1 have
also written g letter to the hon. Minis-
ter in this regard,

In several trains except a few Ex-
press and long distance trains there is
no waler in W.C. ard there is no light.
Most of the officers, Ministers and
M.Ps. travel by aeroplanes and they are
not accustomed to the difficulties expe-
rienced by the commuters in the trains.
I suggest that 50 per cent of the journey
should be undertaken by the Ministers,
M.Ps. and high ranking officers by train
so that they may be able to realise the
difficulties experienced by the commu-
ters. At least it may be an eye opener to
them and some improvement may take
place,

Professor Dandavate was the Railway
Minister. He said....

MR. CHATIRMAN: Have you done the
spade work so that what vou suggest
may be easily implemented or, in other
words, that may be the concensus? (In-
terruptions).

SHEI T. R. SHAMANNA: I am Dpre-
pared to travel in Second Class.

MR. CHAIRMAN: Not yourself but
the majority of us.

SHRI T. R, SHAMANNA: When
Prof. Dandavate inaugurateg the broad
gauge ling he said that it would be
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completed in two years., I am afraid,
it will not be completed in five years
looking at the present progress. I
would reguest the hon. Minister to see
that broad-gauge conversion is done im-
mediately.

As I have already narrated, succes-
sive Railway Ministers belonging %
Karnataka were there. But the develop-
ment of railways in Karnataks is far
from satisfactory. The conversion of
Chamrajnagar-Satyamangla broad-
gauge railway line connecting Karwar
port which is a backward district into
metre-gauge has not heen done. I
hope, necessary steps w.ll be taken to
see that this is done.

There is 3 Wheel and Axle Factory
located in  Bangalore. I request the
hon. Minister to see that at least GU per
cent of jobs are given to Karnataka
people. Otherwise, if Karnataka peo-
ple are neglected, I am sure, there will
be another trouble zs ia Assam and
Gujarat. So, I earnestly request the
hon. Minisler to see thal-«while filling up
the jobs in the Wheel and Axle Fac-
tory, a good portion of the Karnataka
people are taken there. Otherwise, it
will create a problem. Already, a move-
ment has been starled there against
outsiders. I think, the hon. Minister
will not give any room for it, for get=
iing jobs fllled up by outsiders tn a con-
siderable extent.

Many associations have given repre=
sentations thal casual labourers have
not been absorbed. I request the hon.
Minister {o see that casual labourers
are absorbed.

Karnataka is not getting sufficient
quantity of wheat. There is an irregu~
lar supply of cement and there is a
scarcity of coal. They say that there
is a bottleneck of railways. I request
the hon. Minister to see that railway
wagons are provided in sufficient nume
ber so that the difficulty of getting,
wheat, cement and other things may be
solved to a considerable extent.

The Minister of State for-Railways,
Mr. Jaffer Sharief is from Karnatska.
He knows the problems of Karnataka.
When I ask him to do something about
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the difficulties of Karnataka, he says,
there is no money. I request the hon.
Minister to see that just as any other
State, Karnataka State should also get
the required facilities, Otherwise, it
will be difficult for us to solve the pro-
blems that we have.

About other matters, I will send the
details in writing to the hon. Miunisler.
Thank you.

MR. CHAIRMAN: That is the best
thing to do.

o T o WA : (FFTLL):
Al wgrea, Y9 femdde Tga a9
R Rw f(age asr | qRiEY Srases
FEgT s g | wfwa qfw a7 797 Tga
qreT far war &, sufeo 39 91 ¥ qan
& GO wrEr garT ¥ forg & g wod
AT FT THT FT A(TAET FY 0T FEAT

WX e, wmge, ¥ v gd
UE FA qATW ¥ WO A F qAf A
qAdY § A7 faedt aF wdr 1 wEAr
gz ¥ 7w, aEws wIT FEIT
faerit sy & forg aga &7 fawdr &
M7 TFg ¥ a4 fawy &, o1 fod
ford o oy &, ffes A &7 TN,
TAETAT, TAGAR,  HIT AT,
AfGT A 73 FL AFIPL AW
EATE & faeet A F fad gy ATk
fana ®1€ g7 7l fyerdt § 1 g7 ©owY
T AT F et faoelt i oy &, Sfww
QEGTE B a7 & 5 Arage T 73 @wa
grfas S ad freww &1 77 o Agw
ey e &1

T forg & adia s& fF Jage &
faq 15, gargan & fag 10, Mg
& fag 15 i goma ¥ 9T 15 79
@ il | war¢ gw EwAl 7o g v fiord
&l & €, A g § 37 F1 foedna
AT A FAC E
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T AT Wy 0¥ NFA foew F A
faaje<g TRIN G HTTTDRT QF FY
TG & & Fayonedr § | 3 gy Fewwt
gT ey giar §, dfwT WX o a W ouw
waiE niway, § wiTed g §i
L@ & MGE AT T FEAW §,
FqgT I HIFE §, UF a° AT § WK
dFE mar ¥ ey agh My Wy o
afer ¥ ST 3F aEr wd AE £
# odfter Fen o T s wie. feam-
TE CFES E T GOEAE W LwT A
EedT 1 WG |

0 am| gg § F fgos o=
H ¥ § woea S fKEi, FETma,
FEaEl, SEIYE, WA "
FZAMYT FT TYA T GME ATEH
T gic agw @Od ¢ | T wOAEr §
wresmi #1 3F e s ) SWYR
SHUH 9T F( 0T THAA A E FE A
FEFF A9 A FF g1 Gl 9T " 9§
i 7% 49 g oer gur & 1 & gt oft &Y
qgeslg T O fgenear f& =5 #57
QR FR | TH A% § gWik AWy fed
U 9% W WEEH € 98 #v IF
7% ST G g & Wi T e A g,
waifed %1 da7 & g wErg 1 &
it gEar F % a0 gqaseg faar
A WX JT T F RAT §F Al F
A g g 99 ar fam s

AR FTH A 3T @A AW}
@R & SWIE A/l Jelt g oo
a3 WEAE WY aw g ' g ¥
T &7 9EH YAY AN UF UF W
A oY, 99d & uF T FT FL & Af
21 F ndter w7 fF 99 &7 WK
forar strr 1 St o ST g foeew &
e ot 2 fFar sm o

Y FF AAY F W, THHAT T
et aga sarer 921 it 3 1 ve Y
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agt & wifew oy & 1 dwr T Sooner
7 & ¥ weehr age O &F o 2,
qOHT AT FT T TEAAT /T TATE
& wefy ot & sefiw ey fF Gt @
ST H & TH AT T g 4T ST
TF FH BN A g o Y W ¥
gt AT @ § 1 & g asfew W&y
o & T AT AT W T, TW F FAT

et & F ey 3

SHRI CHITTA BASU (Barasat): T
rise only fo draw the attention of the
Hon. Minjster to certain specific pro-
jects.

First is the conversion of Sealdah-
Bongaon Section of Eastern Railway.
It has been accepted by the Govern-
ment for the doubling of the track
and it has been extended up to
Barasol. Now the Project will be
complete if it is extended up to
Bongaon. Therefore, I would request
the Hon. Minister to re-examine the
proposal and see that jt is extended
up to Bongaon extremity of the line.

There are demands regarding the
construction of road-cum-over pridge
over the Bongaon and Gobordaga
railway station. Bongaon is bi®urcat-
ed by the railway line. That being
the case, the inhabitants of one part
of the city cannot come to other part
of the city without an over-bridge
and generally the patients, and preg-
nant women cannot be brought to the
hospital unless they go and come by
a round-about process. Therefore,
my humble request is that there
should be a road-cum-over bridge
over the Bongaon railway station and
Gobordaga railway station.

Then there i3 another project
namely a thorough service of tirains
from Hasnabad to Sealdah.

There is agnother simple project.
That is the broadgauging of Purulia-
Kotghila railway line. Therefore,
conversion of the Purulia-Kotshila

Convestion Cowwn.’ Report
line into broad gauge should be con-
sidered sympathetically because there
was a public agitation,

MR. CHAIRMAN: Sympathetically
and. generously.

SHRI CHITTA BASU: The West
Bengal Government has also written
to him to &lear the project at the
earliest possible time.

There is a proposal for having an
overbridge at Jadavpur Station....

SHRI SOMNATH CHATTERJEE
(Jadavpur): The scheme has been
given; it has been administratively ap-
proved. Only money has to be provid-
ed. Please provide some money.

SHRI CHITTA BASTI: [ think, he
has taken note of all these points. I
can give in writing if he wants...

MR. CHAIRMAN: Yes; you can
give; that will help him.

SHRI CHITTA BASU: 1 hope the
hon. Minister will consider zll these
sympathetically,

MR. CHAIRMAN: Mr. Zainul
Basher.

PROF. MADHU DANDAVATE:
Why not discuss the railway time-
table also?

MR. CHAIRMAN: We should firsté
discuss the time-table so far as the
work of this House is concerned.

Mr. Zainul Basher.

st waw wmT : (ehigR) W
gwrafa off, & gzw #1 wfgs wow
A, & w1 F WreAw ¥ wrera s oy
T O VYT FTAUE; HZT-ASr
R/ F W T w7 Agar g 1 fawdr
19 & WS a7 ¥ 9% g9 & aEa
weY St {99 W A w9 AR
H qzay & ¥ o9 ¥ @ v | 99 999
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¥ qraerg W Ay dfes o, ¥ wawrd
| Wre qfews difewr § =gt it oqar
F1 strvarga fgar ar 5 gz W aw
WET T ¥ AT8 A § 99 S Qi |
qfeq Sf =1 WEAEAT OF afEg wT
wreEET agt gr, dfeq S w1 AveaTEA
T TLHE & T "wll FT AWIHA
a1, zgfag § wgar 9@ar g 5 99
RITETET ) Hy qIger a1 1§ g\
g frey @9 & @z ¥ 91, &9 9
# 8 g *1 fawrer fear mar 7 wre faar
AT | 98 IEEHT gH ATeEd gul & |
# gugar g % ady o ¢ frg g9
aE AGY wE &, AT T HeAr o FAY
qEY FT GFT q | ATLT GIFC F 0
HAL A, AT @R F wregraq fzar
a1, g9 ¥ I 1 qrIar7 fzar g7 47,
Iq &1 ¥4 T FW g1 @r g, FGfeT
TFTUR IT &1 a9 q faawrer 2am, ag
T8 U A F AR A Igar g 5
IF &1 gare Wi fwar srar =1fge
DI F AEIM T FT TIC AT A
FAqe foar o1 w@r g, a8 f8% 100
frdnieT &1 ZFeT € | FTOOEY ¥
T TF FTH &7 @I & /I FIJ7 AU F
BI TF KT T ST A Frae FLATE
FIT TF AT EF AT I9g §  qGT
sgfaar & Wr & | wrEdrg W r St
T YU F WA F ular w7 gTow
& fag &9 w@ & Wded @ g,
FIT qEy UF TET &, N1 fF F oo F
qTEqR ¥ AAAG wAY S T srdar
Ferr, fadaT w0 & o7 77 WA
e &, a1 78 T A Sem w1 &
arar § & A wedt oft 9@ 9w
T TaT A X AW & AN qT gL g,
IW F1 A AKX T | T@r F AT
#& it § wrAr FTAT E

MR. CHAIRMAN: Dr, Subra-
maniam Swamy.
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__ After Dr. Swamy, the Railway

Minjster will reply...(Interruptions),

SHRI NAWAL KISHORE BSHAR-
MA (Dausa): 8Sir, you have to see
this side also.

DR. SUBRAMANIAM SWAMY
(Bombay—North East): The Minister
was in Bombay yesterday. So I would
like to bring to his attention through
You a very important part of Bombay
and that is the railway land...

MR. CHAIRMAN:
take him to that part?

DR. SUBRAMANIAM SWAMY:
He went without telling me. That
wag the problem. In future, I hope
he would not do it.

Did you not

I think the most important part of
Bombay is in slums unloriunately
and you would be surprised to know
that the "Railways has a large amount
of its land under slum tenements and
they are not in a position to take
over the land and ulilise it. So, the
Railways wil] have to make some
arrangements for the slum-dwellers.

The Siate Government of Maharash-
tra has taken the step that they will
provide amenities to the slum-dwel-
lers on the land of the State Gov-
ernment and if the amenities are
given, they will charge only Rs. 11
per tenement and if there are no
amenities given, they will charge
Only Re. 1.

I think the Railway administration
should take a more sympathetic view
and I am sure Mr. Panday is very
much motivated to help the poor and
I am gquite confident that 1o all the
improvements that he has promised,
he will also include a guarantee from
the Railways that slum-dwellers on
railway land will be given ame-
nities at a rate of rent egual
to the rent charged by the State
Government for slum-dwellers on the
State Government land. If he gives
an assurance, the people of Bombay
will remember him for alt times to
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come. Panday Sahib, you will please
remember that many people from
Bihar live in Bombay. Therefore,
even to help your own State, you
should help the people of Bombay.

MR. CHAIRMAN: Now, the hon.
Railway Minister...
(Interruptions)

SOME HON. MEMBERS: Sir,
please give us each two, two minutes.

i wgmm ;oW sra fafaws
QIEE q(ey A & A TG99 A1 §,
9 9gT ¥ 19 I3 W | AW TH TET
H g gura g 5 S W Srew iy
0T AT F @ & arwea o oF qeey
g 3 fag w2 f5 w3 Fgam =@y &
YT 7T I & A g, e e =t
2 &, oz fafres wree stare 3y aum,
ogr OF WS g1, SS9 FT WUA IAC H
gAET FXL |

U% WD 9Eeq : UF (heE 2
ffsrg 1 ... (swEE@) L.

Wi WERY : 79 WY F) A0S,
A AR wrAra FEet w1 W T 34T
g wer off & e faan g,
wafrg srg wem &fsrg

Tt Ha (o P ANeR) : wwTal
WERY, 33 AT TIGT ° 59 qEH
¥ W v § AR aga iy faerarer <
& faw faw fawai &7 s g g W
WrAHT qPT & WA FIRT X 0T
sy Fraferr dal Y a9 o § Wi
Tw Ot are o o€ §, o @ ¥ qvepE
wdt &

W T W AT AT A G ¥ e
e o it At oft F, oy snor Y &
W el Felr @ W | I wErneg
#r arer o, Wk oY T T K@y
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fr ager g AT Ay | W AP &
T H, g F qr H Sy oAy gy
g 2 | 99 ¥ ga@ &9 At awr oY
N A FFHTITH  gur favar g
T F AL A FY gwREr ) gw F I
TrE ¥ AT & FIAVA FT | T@T WK A
T ¢ g &7 fF g @ T h
g1

THE OF UIEAE § | A AR &
TAT FH FT HFIH TAAT F HF AT
T A FAT A A AT HT T B
AT | SE FT OFH & | IH TN FT
TN AR 9T FET § 1 # sw
F weare qmar ¢ 7 w8 &7 |t
FUS TIAT ATET | 19 ¥ TF T8
WA A o9 @r g i 5 Foere g
T & | A g e & R g ans
T | I H UF GoT qrar o3 w7 50
FIT F94r @F gATT | TEferg 3% FY aver
g (swEww) =g & FeaT oI wifE
s safuwsr dfues § fergmmT &1 )
faeelt fargTam #1 wfveer § SR ara
&t g7 Faforas dfes 7y & (w7
Ffgam AmaEy &1 T@ FETET I
W FTE gFEGET AT Ivfew 1 aly
AT I AT & ATHT B AT FAAY
FfEC | IF FT T FT AT TET
ek ug frzmar § 7 I #r aga
QT I9ET A AT qgF HT FAAT
g femr s 1 se & e g S
T & | 3% # Ferar Wt T Y Y )
AT A FT § | IT T ITA WL F1E
wL A1 & FFAT 0

wawfa wERw : gy FEiTEd
% faeer Fgr § a1 s wae $fET w7
27

st ¥ ¥ : wRfmge Sfvew
w2 ¥
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[= =T qig]

T & WY W9 WERSE FY AN
WO wrlt | age @ st @ s=t g
AT ¥ AR T 9 | formrsdieT
& W IF I Y G qT FIH GAT & |
HAIT &gedl 7 U4 I IW FY AT
# § fr ag o 9a § Wi s
T §a Tgq faesT &a g, 56 #1 fawrw
FoT fagma 9§80 & 1 oA ¥ Tar
e fife 39 & a7 T § o Ay
qma ¢\ g FAT 62 fHevteT wrear
F AL WR I¥ F I AT & T
45 fRaniz 1 39 % fao 5 Afafes
eIHNR T § | AFHT A & g
aF faary, UFgaT 1982 % 62
fEFAIHIET FT HTT 1 ATT | o7 g9 T8
Tt AT § I8 ArHEArET oy AT Awy
g e qrra ax W st s 45 e
g, 9w &Y Y g aaa | gafee gy
T Iq FTGINT FTHT GATE 1 oA
a8 QU §F SOAAT T W FTEATHA AT
=gy & fF W W 3w AqrEw e
78 & faqm, 1982 % qg & O®
g aFar § |

TF a1 7g A g 1 qEe g A
fraft ad € T X v og T g
AR FIE & XA § | 7@ OF aga
TH gar g 9 faw H wEraw #
wfwlmgeg @ 79z 9, frw fafrex
ot wiorg 4 W WE ¥ wfuwrd @
AR 4 | 39 | | 7Y a1 fF Ao
AT H AATIATY 1 T X IF F wr
& faaa garer 7t e v ¥ fag
gH WY & 499 I | gArh HifF ag
& o 1 aro-wafd f s o wE E
fom 44w ga € 9w waw fer s
iAo wgrae & gmds gewy J
AT AT T FEY, IT G FT or7ra Hy
2 fear § 1 Ty wifaw Wik
Ffataw  safedsr wifz & fae oy
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A9 9T M7 T FT FAE wear &
ST | I THT AT A7 AT T Aforedrw<
9, g9z waew 9, wigwrd @, g7 A
Torfe g gmear gr r € &
=t <dfrex aat o 7 3 o T fF T
AI{fEH N gdwaa fgaw R
FARMT AT | @ & aX F § wgar
wrgar g 9 a3 w71 faare gar ifgg
ST 7T qoq€ § a7 A §, I9A
& 93 o faare fwar stro<ar &, e
Nfazy warfedt ¥ g am F|AAR
w1§ rEar e )

Y gwgeaw et cogfvay &
IR A AT T T g w1

=Y FLC QO : ITF AT H K Fgew
13T § 5 wfy Fwr & 9 o Afew
AL T & a1 7w e fwan
ST, 56 § SA1eT 7Y & 50 a1 W%
TS TG FF IFar |

sqifads 99 st ¥ g gfvardy ad
FH E | F T@ IR aga w6t
& e wad i & §Eoe wifkdde
FEAFS G, A1HE HALE greft =iy,
it 985 T 2few 9T warer o faar
STt 8, e & b ax w9 S g s
& 1 oot Ay wEr strar & g rfeay
F A AR AR & wAHAr Tfge, &
qrasacy §  Gfgae 3 s wadr
1T | T & fg /e, gawdy, v
qfgse, Toarf gwesw, I wifear
I wifeq , o4t UIX gH F aFaT 1
& 1 dfgae few a< g7 ¥ "faw e
Sarar aar g ) Wt aF adr g
o{Y TF QAT FT TET T 97T W0 QT
g, dfFT wa g9 g wgd & f% Bz 9
ST R faqr sre, FqEy ey 99
w1 &y S | T he-S fow qwady Tt
g wfgg ) s we- few &
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feq € zrgweaa @l € arfge |
dfaay 2few F g aY T g TrEA-
g ¢, zafta g4 5T we ¢few =t
oy ¥I{ & wfd T Faa
garF facfrafi g ales 9 A H
Fa-frafor F ¥ FT ITANT FAT E !
T I FIFE T qgAMADT Y
T G T A1 gt AW FAATRA 1
& TAw? 7T H uAr gefzad I F1
AALT FTF g 37 = HI 947 W 747
aFEY T 1 X q AU IV AT T FFICLA
TeRzgaESRAT T3 AW F ANl
aifgd | 39 ¥ faqg T-Jdifeas o=
g ¥ gad staz AN F od=er A
sraear gy wfgg 1+ garar AW aga
FIT AWM 1 W OF Fa2Y¥ FAQ A
ararT D141 & 1 faar T3 3 ag g1 787 IFAT
g 1%z 2fes Ft ag AT effra s &
faar 59 & To a4 47 TT ARAT & )
& st Ssqaga I9 F GAIRE FAC
g 5 23ty ga qmd § gt fegaiz
frarg 1 agaed 1 ag 3w+ AgH
AET § | AT (Z73FNT &t GRIALHR
QiFITASEY FY AT TI040 ARA &, 3 A
qFIALT FTAT TMEA & N 7T 71 BT
Ffe® A grnTe qrsftora 3 iy A
¥

g TradEd ot agi faw frarvar
B | W og S TR e e araad
¥ Sqrar @ AT 48 #4iF QE
FTANE T FEEAT TEACE 1 TF W S
¥ F F AT A E ww Eq
YA E AN0F AR S FIAFLASAI |
T g T & 471 Ig7 TIETAT w20
& | T9 €Y SI3T X BT 9T €A TAT
Tfgd | T §FF F A gy |

TG 0 FOATT §F FT0X & AL AGT Q1
T W F E, SITTIELTNE TW
gr&fgggasraassini g 1 oN
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AT F g q@iRfeder 9 sgmEr
SR A IRy & 1 ft FF 4900 "
Frdtdfrea w0 gafefornT @ 2o o
FATR | 2800 & fFardrasl #1077 88
GrAAr § FEAr ARy E R TG AL EA
450F AT @S FEATAZY & | S A1FAT
I TF 0@ TS AA0E | 7F U a9
grwxaza ¥ gw 9rgx § FF 2800
&= foaidrest &1 safafedaT g1 |
T A9 F IR A O gH GreAr
Trfed | &g AT F qTX A oY e
a0 1 =i 99 I AR TR O
8T 9z g § | ag7 & v ofae
g | IT &1 A WG & 3F FET A7
g1 ST g A ar v faar g

aaafs wghaw : T dar IR ?

st AT AT : IAHT gH AT
A T A T FF W wIAS
& FFAr ¥ IIT @Ar WA & 1 Wiw
3@ 5 wwfrar & Aw gwv 7@
g 1w IR Rl § fo
R@T RO § | BATY 9 QUATE 1 TARY
&R AEAER FTU AZAE | wreAtET
TR R F fqq go @ QA
T wEd § oWk W @ ww
94T w1 F4 FAT AR & 1 @R
AT FH FW Al wad FT FA-
W|AT FIAM AR I@ FEF #} g
T & Fed 2 @dT | gdfe-
fafwT A f @ ¥=d qexa & o
A7 <4l A w8 N FA @,
W ard faaft aey @ @ Eu]
vafRfrfas wear Ty &

diar At gt N ww F wwI
& 1 WAT WAT FEF TH wEE
feedadz wre & Afar e #
arm A w{ w4k Y wAr ency
WAIAA AN
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g% wrelte ewen ;. ST a9,
=&Y, sarfads a9

oY wA Ri® ;. WA sAfasn
ag 7 =91 #F @, W AR TG A0

WA AameE §F AW F
qrTIr %% g, J9W oF ara & |

o wgd § oSt foegwe
iz fedgdgz ame § Afar ==
F qIw §, IAH 94, &9, [ AR
Fra T F¥ ATT AT TG 7 |

st vatfoda &g : famfar #
T g |

st ¥ T ¢ WS GorIIAT
qFaT § OF dr@ qM AR FAAT
qMEA &, TR FIAT AE_T £ |

T #r gaw 3Waq, |y agw
AT HFAE § | UF A HAT 97
FfEgR & ATErAT FT | TR F X
¥ 40 BFwg § | I¥ F ¥ fomw
FEAT T | 1 FUE 88 T &qAT
Fa¥ w;aqr | a7 AOfew @ Fi
I, JaF fogee ds feaads, wre-
atidwa, 93 IRAw S AreATEI o
FAU A Ay FIF Y WIHT )

TAR TEq Sff § o FET THIA
9T FRAM F X )

it vQifeda ag @ SAEAYL w1
aga Awawe frar §

5t FeU wex ERAT ¢ FHI FE-
qrarer aFww, faemt At @R
TRAT & ATEATESAUT wT AT
goT 7

st ofd : ST & R
g9 qwd ¢ & soer #% goorw #L)
ot wifete ag 7 o ¥o 1T =

MARCH 17, 1981
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Tawer g 7 aew & foad s
geer &, feer w1 qaww Ad &
T [ feur F 77 G FH FAT

Tt |

it Aaw fwwie Wl AR
g faar @t 53 AF & @AM )

ft I qi® ¢ FTT FT HIT
AT IR AN ATE |
grEdl 7 w81 5 A @mfae g,
AT &, @ gifreow @ g9 AmE &)
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sit frroardr ®w s T
qEaTEw & FwAT, TE @) §9U g |

st ®IT AUX : FIAIT FIE T
g

SHRI K. T. KOSALRAM: Sir, we

are also the Members of this House.
The hon. Ministey has been replying
to the points raised by the hon.
Members sitting on the Opposition
benches. What about my point.

Y ¥ TWE ¢ JIAATT FAHAR
TSI ¥E, WY UF FIA@ OERA
el g FE——fedme e,
g &1 guA wiT fwman, AT 9w ®

e o,

SHRI K. T. KOSALRAM: I thank

you very much for that.

of B 9% : Sfwy gad @@

e TEAr § fw Ag gmw wgl
feftwrr & @ ar faammy ¥ @, @F

I F wEAT AW F,

SHR] K. T. KOSALRAM: You can
ask Mr. Kamalpatj Tripathi and Mr.
Jaffer Sherief whether they have not
committed that Tirunelveli-Kanyva-

kumarj line will pe included in the
Maduraj Division.

sft ¥ oi¥ : Ay qar W
afrae T¥vq & T@w @it § dew}
gw &FT WA FE, 3E vEw -
qr, afew & ag gow agi g% Y
wigz Y T awar § Ig FAW
aqrw &+  afer afgems W
¥y I w8 q@msﬁw
t fraw o o wgr & fr gw mr
§ W g W
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SHRI K. T. KOSALRAM: I wanted
to bring it to your notice that the
Government hag committed to this.

What do you say on this?

T g g, A WigTers garfear
T o gaT @r ¢ | ¥ Sa% A
fasgwr @gaw g fa wseaw S
g & oAy wEl FWe § W
e & 3= w@r & <Saswr @9
EYH-EIFRL AT A AATL FSrAr
WfRQ-g9 awar g, w1 R
qE § £@% €T ¥w f@ew g
1979-80 ¥ 6 TW 7 I faer 9,
afew T @19, 1980~81 ¥, gHA
16 T fag § 1 ¥ agr € fw =nv
@ g7 WEW BN % | g¥ TIFT AT
qOET T HIT IA ATW AT HEET L

fagrr ¥ @ga & ¥l F AR
¥ aradro agwdt 7 owET § 1 #9,
wa'%rmaa'ra'agmqrgfq-m_

foast @@ & wraraa faysor & o
(wrenv) ofteq ATy q oA war &
o grAT ageqt 7 o¥er § F ww
qv w& < faare wear 1 qrery forew
gy d¥aS § | g WY "wEAw wran
g f® agx fgmw =1 R ¥ Tame
wwma‘mvtaﬂqﬁgm
8 | gq TOF UL F W FU FX
famre &1 1 e weT & ol
Fr weR, Tomdamr ¥ wrent @
fafcdig, ag faegw dxad ofrr §
sfearet ofcar & 1+ #F ooy
wirw ¥ e fear @ fin gw gy
TATAT |

]

TR WA g § oWy @
fo agf v w0 wmg ¥ W,
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ag dwad ofm Few sv oW
famre fooear st | w3 & T H
€ siwgsaw g g€ ¥ | wawr
AE gg T AT ) (AT

gl aF TiFwq SR gy
¢ qefearwefrer &gt & @y F
TgH & qET FA WAL T1@ W G
qfisq a0 % agd € AT cEedi
ag /e IIAT g | KT qoe oy
¥ wvamga fewr & f& 38w w5y
W WA | WAR WIAAT =T I

awg ANE TE g | (swEEE)

FAT I H JpfATAT F MR,
MA@ & B0, BIU T FHENYGL
T TS Fraae g | (swaawr)
g9 X Fgr § F euwdigx aF gw @
ST AT qAE, 1981 aF T FW |
FEFH A A WA F 1 ST *
qadrs dra feeiniteT sredst @ A
g drific & wRwgigR aF #r fr
ar W€ ¥ | IW T ATl 9 gW
forame % ik @ 1 (swEAwT)

foaw e amr g, foT wamy
N AFAT AT A @ g, F ST &
I I 97 WON, IF wqE AT |
(wreeT)

st Aw ame: foow 3= A A
T8 & o s femr 97 "I fagsr
q92 H g TE@T AT AT BIU F A FI
JAg  qw, ... (3A7@E). ..

st ¥R QT : qGT FHMA |
(smxmr=). . .9gs @ a@ @k &
¥ FT WA IAALTAGT T OEHA
Afwa o & 7w UF YT F IV W
‘HTY ® 9 foa FT WG A 00T T
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stea &t & va o & g,
faw w&w 1 ... . (wmEET). ..
IO FRA F AT FG & W | NS
w1 OFE | ... . (sAXGIN). ..

UF qA AR FFAr AEAE S el
ofaar & ...

qawata wfxza : q @ AEET WY
A gAY 7g ger 5 o3[ 7 a1 A
frar 8, drfe wag 2, A sEifag &
A0 FT Wr a1 5 T|@a wfgs qaew
F G AE ot "}y WAy F foro A=
g1 awg 7 ghar, wa< foT it wgr
aF & a4 faw faw qe=ai & <t a7
gars feq & 97 & Ik ¥ ¥g Faar
g1

= ghedw gy (aE)
T o oF garg g fE Tawdear s
aAg & gaqar gEexa fFar @ )
o ag ghafewa 7 fear s@ @t gag
w1 et & fgam & 970 7T 0

W IAR QY 7T T FH ¥g wAr
agTr § & fags #@adrs ggedt &
AT fqr § SwTC o St id ST A @)
& 97 F I F AT HAT 9T W A BT
a1 & 1 ... . (emwaw). ...

ot Ww AN : frwdr g5z HoTa-
TANE AT JAZA & qraeg § qewTehT
T AT ¥ mreArga faar @ Wk qA
arsea &1 @ 8 7 X el 3@ ¥ an
¥ gesgagfi ®E......

ot HAT AT : FTU-TATE F1 gHA
Bier 7€l ¥ 1| 99 9T fear /)

ot sqs wac : feed IF ddr
a1 faare feq faar wg faar ar ?
ag 39 Har w1 § faswrg A @y @
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TLHT F7 FAHTT AT | T g WY ST
farare & w4 A §F w7 F°OM 7 freRr
Fore ¥ #¥ g fagr ar ?

St 3T AW WF I F g
% ga 7l o wFa 1 Fagy gaw F2IQ
A FIT FT GETF gA WAT |

sy ¥ & gy wgar Aem g
@R A& gy fawmr g-um GEse SR
T WX GF % 2% *7 1 TaT Tw
Y T a6 ar & Wl qEAtae) Ty
a5 ¥ | Ag 91 # g9 wfew FY Q@
g g I § FesEeny faar g #i
drufadt gw oFF Qg 9X MW o
IRizgfrgofediign s a awaar
QI | SgT aF o2 2 F( a1 § SR
T ARTAT M AT | AT H 215
faforas =@ *1 zic & 1| w9 AWy A
S @ 3 T firar s fre for et
9= St 9T BT 99 ¥ g9 ATt
gC & "I 3 & fag & wrq AN w7
gqqE AAT § |

st arcgm «W| (fgargR)
s FraFaR Fafag .. . (=xmT)

SHRI KRISHNA CHANDRA HAL-
DER: rose

(Interruptions)

MR. CHAIRMAN: A number of
Cut Motlions have been moved by
Members to the Demands for Grants
(Railways) 1981-82, Shall I put all
the Cut Motions to the vote of the
House together; or does any Member
want any particulay Cut Motion to be
put separately?

SHRI JYOTIRMOY BOSU: Sir,
there are many Cut Motions. We
may support some; and we may
oppose some. This wholesale business
is not always good.

Res. re. Rly. 438
Convention Comm. Report
MR. CHAIRMAN: This has been
the tradition. If any particular
Member wants a particular Cut Mo-
tion to be...(Interruptions)

SHRI JYOTIEMOY BOSU: They
are the property of the House. And
if I am given the liberty of express-
ing myself, T would say that the Cut
Motions be put to vote individually.

SEVERAL HON. MEMBERS: No,
nao.

SHRI JYOTIRMOY BOSU: All
right; I will ask for division on each
of them. All right; do it,

MR. CHAIRMANT If any Member
wants a Cut Motion... (Interrup-
tions)

SHRI JYOTIRMOY BOSU: Sir, if
you say things nicely, we will always
agree, But there are super-Chair-
men in the House, Sir, on that side.

MR. CHAIRMAN: No one is a
super-Chairman. Now Shri R. K.

Mhalgi: shall T put all the Cu#
Motions?

SHRI R. K. MHALGI: Yes, Sir.

MR. CHAIRMAN: Mr. P. K.
Kodiyan.

SHRI MALLIKARJUN: There Is

no point in wasting the time of this
House. My hon. friend Mr. Bosu
very well knowg the value of the
time of the House. Just now in the
BAC he was advising us. What is
the vpoint in putting cach and every
Cut Motions?

SHRI JYOTIRMOY BOSU: It is a
contempt of the House. My hon.
friend does not know that quoting
the Committee in the House is a
contempt of the House. No; it is a
restricted document. (Interruptions)

MR. CHAIRMAN: It has been the
convention; whatever is discussed in
the Business Advisory Committee
who spoke what, and what sugges-
tion was given etc. are not quoted.
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SHRI JYOTIRMOY BOSU: 1t is
evident that the Committee’'s pro-
ceedings are restricted, and are not
to be quoted.

MR. CHAIRMAN: That is what
exactly I said.

SHRI JYOTIRMOY BOSU: My
friend Mr., Mallikarjun, the narrow
gauge Railway Mijnister does not
know the convention. (Interruptions)

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
Only two hours were allotted, where-
as the House has taken four hours.

MR. CHATRMAN: That ig correct.
Anyway, now Mr. Kodiyan is not
here. Shri Satyanarayan Jatiya is
also not here. Now Mr. R, L. P.
Verma.

=Y greo gerp Tto FAT :  FHIT
Fq1 g, Fifw 7 i 7 IgT & A
Aqx #% fay &, zofaw & g
TGHEATCE |
SHR1 JYOTIRMOY BOSU: Once a
Cut Motion i¢ moved, unless you take

the consensus of the House, it cannot
be withdrawn. (I.nter‘ruptions)

MR. CHAIRMAN: Now Shri
Narayan Choubey.

SHRI JYOTIRMOY BOSU: It
has become the property of the
House. If he says, “I withdraw it",
I will oppose it. {(Interruptjons)

MR. CHAIRMAN: I am trying to
see what the consensus is, and how
1 have to move. Now I shall put Cut
Motion No, 53 moved by Shrimati
Geeta Mukherjee to the vote of the
House,

17 hrs.

SHRIMATI GEETA MUKHERJEE:
In view of the Minister's acceptance
of my proposals, I want to withdraw
my cut meotion.
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-MR. CHAIRMAN: Has Shrimati
Geeta Mukherjee leave of the Flouse to
withdraw her cut motion?

SEVERAL HON. MEMBERS. Yes,

Cut motion No. 53 was, by leave,
withdrawn,

MR. CHAIRMAN: Now I shall put
the cut motions moved by Shri R. K.
Mhalgi to the vote of the House.

Cut motions Nos. 54 to 62, 298 to 321,

382 to 416, 688 to T15, 1182 to 1210,

1225, 1226, 1273 and 1274 were put
and negatived,

MR. CHAIRMAN: Now I shall put
the cut motions moved by Shri P. K.
Kodiyan to the vote of the House.
Cut motions Nos. 116 to 121. 124, 125,
971, 875, 976, 980 to 985 were put and

negatived.

MR CHAIRMAN: Now I shall put
the cut motions moved by Shri
Satyanarayan Jatjya to the vote of
the House,

Cut motions Nos. 149, 153 to 163 were
put and negatived.

MR. CHAIRMAN: Now shall put
the cut motions moved by Shri
R. L. P. Verma to the vote of the
House.

Cut: motions No. 169 to 181, 271 to
287, 662 to 669, 680, 581, 722, 781, 827
to 839, 1077, 1018, 1059 to 1072, 1159,
1217 to 1224, 1231 to 1238.

were put and negatived,

MR. CHAIRMAN: I shall now put
cut motions Nos. 183, 186 and 187
moveld by Shri Narayan Choubey to
the vote of the House.

Cut motions Nos. 183, 188, 187 were
put and negatived.

MR. CHAIRMAN: I shall now put
motions Nos. 288 to 297 moved by
Shri Jajpal Singh Kashyap to the
vote of the House.
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Cut motions Nos. 288 to 297 were pul
and megatived,

MR. CHAIRMAN: 1 shall now put
cut motions Nos. 358 to 363 and 366
moved by Shri T. R. Shamanna to
the voie of the House.

Cut motions Nos. 358 to 363 and 366
were put and negatived.

MR. CHAIRMAN: 1 shall now put
cut motions Nos. 437 to 452 moved by
Dr, Saradish Roy to the vote of the
House.

SHRI JYOTIRMOY BOSU: We
want a division. (Interruptions)

MR. CHAIRMAN: T think you are
not serjous. Are you serious? (In-
terruptions) Are you serious on an¥y
particular cut motion? (Interrup-
tions)

SHRI JYOTIRMOY BOSU: 1 have
overheard the conversation between
you and your officer, I chould not
quate it. You are going to ask; Are
you serious on your cut motion?
(Interruptions) For evely cut mo-
tion. .. (Interruptions) Yes, we are.
We are too manv and they are too
few.

(Interruptions)
17.08 hrs.

[Mgr. DEPUTY-SPEAKER in the Chair]

MR. DEPUTY-SPEAKER: For
every cut motjon, do you want to
have a division? (Interruptions)

SHRI JYOTIRMOY BOSU: Even
Chair's own observations are being
expunged. (Interruptions) We have
also some weapons. ] want a division
for every cut motion, (Interruptiong)
You come to compromise when you
are in a difficult corner.  (Interrup-
tions) You go on saying “Not to go
on record, Not to go on record, Not
to go on record”.
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MR. DEPUTY-SPEAKER: On
which cut motion do you want a
division? (Interrubtions)

SHRI JYOTIRMOY BOSU: This
one, moved by Dr. Saradish Roy.

MR, DEPUTY-SPEAKER: Let the
Lobbies be cleared.

The lobbies have peen cleared.
The question is:

“That the demand under the head
Operating Expenses—Fuel be re-
duced by Rs. 1007,

[Failure to stop smuggling of
coa] on Andal-Sainthia section of
Eastern Railway (437)].

“That the demand under the head
Staff Welfare and Amenities be
reduced by Rs. 1007,

[Failure to  abolish casual
labour and absorb against regular
group ‘D’ posts in ALK, (NG) line
at Eastern Railway (438)].

“That the demand under the head
Staff Welfare and Amenities he
reduced by Rs. 1007,

[Failure to provide adequate
housing facilities to railway em-
ployees (439)].

“That the demand under the head
Assets-  Acquisition, Construction
and Replacement be reduced to
Re. 1”.

[Failure to provide girect train
in services from Siuri District
Headguarter of Birbhum to How-
rah vie Andal on the Eastern
Railway (440)].

“That the demand under the head
Assets-Acquisjtion, Construction
and Replacement be reduced to
Re. 1"

[Failure fo activise and utilise
the cold water supply system in-
stalled at Sainthia Railway Stat=-
ion of Andal-Sainthia section of
Eastern Railway (441)7
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“That the demand wunder the
head Assets—Acquisition, Construc-
tion and Replacement be reduced to
Re. 1.

[Failure to provide minimum
amenities to passengers of AK,
BK. (N.G.) light railways on
Eastern Railway (442)].

“That the demand under the head

Assets—Acquisition, Conctrue*iam
and Replacement be reduced to
Re. 17,

[Failure to stop regular late
runnjng of trains on Burdwan-
Shahabganj section (Loop), Eas-
tern Railway. (443)].

“That the demand under the head
Assets—Acquisition, Coastruction
and Replacement be i1cdured by
Rs. 1007,

[Need for construction of road
over-bridges on (1) Bolpur-Souri
Road near ‘Siuri’ Railway station
on Andal-Sainthja section; (2)
on Siuri-Rampurhat Road near
Mallarpour railway station: and
(3) near Nalhate railway station
and near Muraraj railway station,
all of Burdwan-Burharwa section
of Eastern Railway (444)].

“That the demand under the head
Assets—Acquisition, Construction
and Replacement be reduced by
Rs. 1007.

[Need to provide high level
platform on Ganga Tekuri Raijl-
way Station on Katwa-Salar
section of Eastern Railway
(445)1.

“That the demand under the head
Assets—Acquisition, Construction
and Replacement be reduced by
Rs. 100™.

[Need to provide fresh rolling
stocks to AK., BXK. and B.DR.
(N.G.) sections of Eastern Rail-
way (446)7.

“That the demand under the head
Assets—Acquisition, Construction
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and Replacement bhe reduced by
Rs. 1007,

[Need for construction of Level
Crossing at DBurmadanga Halt'
between Daskalgram and Jnandes
Kandra Stations of AK, (N.G.)
line of Eastern Railway (447)]1.

“That the demand under the head
Assets—Acquisition, Construction
and Replacement be reduced by
Rs. 1007,

[Need to provide proper acco-
mmodation, light, and water in
all the trains on Andal-Sainthia
and Burdwan-Shahabganj secticns
of Eastern Railway (448)1.

“That the demand under the head
Assets-Acquisition, Construction

and Replacement be reduced by

Rs. 1007,

[Need to provide extra coaches
in all the trains on Andal-Sain-
thia section of Eastern Railway
(449)1.

«“That the demand under the head
Asssets-Acquisition, Construction
and replacement be reduced by
Rs. 1007,

[Need to provide a pair of
trajins moré daily on Burdwan-
Barhawra section of Eastern
Railway (450)].

“That the demand under the head
Assets—Acquisition, Construction
and Replacement be reduced by
Rs. 1007,

[Need to dieselise 335 Up/336
Dn trains and extend them upto
Rajgram on ‘Burdwan-Shahab-
ganj section of Eastern Railway
(451)1].

“That the demand under the head
Assets—Acquisition, Construction
and Replacement be reduced by
Rs. 1007,

[Need to electrify ‘Mararai

Shahabanp section of Eastern
Shahabganj section of Eastern
Railway (452)1].
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THE LOK SABHA DIVIDED
Division No. 12] AYES [17.}5 hrs
Acharia, Shri Basudeb

Basu, Shri Chitta
Bosu, Shri Jyotirmoy
Chatterjee, Shri Somnath

Choubey, Shri Narayan
Dandavate, Prof, Madhu
Fernandes, Shri George
Ghosh, Shri Niren

Giri, Shri Sudhir

Gopalan, Shrimati Suseela
Halder, Shri Krishna Chandra
Hannan Mollah, Shri

Harikesh Bahadur, Shri

Hasda, Shri Matilal
Jagpal Singh, Shri
Jharkhande Rai, Shri
Lawrence, Shri M.M,
Masudal Hossain, Shri Syed
Mehta, Prof. Ajit Kumar
Mhalgi, Shri R, K.
Mohammed Ismail, Shri
Mukherjee, Shrimatli Geela
Nihal Singh, Shri
Paswan, Shri Ram Vilas
Pathak, Shri Ananda
Rajan, Shri K. A.

Rajesh Kumar Singh, Shri
Roy, Dr. Saradish

Saha, Shri Gadadhar
Shamanna, Shri T. R,
Shastri, Shri Ramavatar
Shejwalkar, Shri N, K.
Swamy, Dr. Subramaniam
Unaikrishnan, Shri K, P.
Verma, Shri R. L. P,
Yadav, Shri Vijay Kumar

NOES

Abbasi, Shri Kazi Jalil
Anand Singh, Shri
Ankineedu Prasad Rao, Shri P,

Convention Comm. Report
Convention Comm. Report
Ansari, Shri Z. R.
Arakal, Shri Xavier
Arunachalam Shri M.,
Bairwa, Shri Banwari Lal
Baleshwar Ram, Shri
Bansi Lal, Shri
Barot, Shri Maganbhai
Behera, Shri Rasabehari
Bhagat, Shri H. K. L.
Bhakta, Shri Manoranjan
Bhole, Shri R. R.
Bhoye, Shri Reshma Mocliram
Birender Singh Rao
Brar, Shrimati Gurbinder Kaur
Brijendra Pal Singh, Shii
Buta Singh, Shri
Chakradhari Singh, Shri
Chandra Shekhar Singh, Shri
Chandrashekharapy i, Shri T. V,
Chaudhary, Sh:i Manphool Singh
Chavan, Shri S. B.
Dalbir Singh, Shai
Dalbir Singh, Shri
Das, Shri A. C.
Dennis, Shri N.
Desai, Shri B. V.
Dubey, Shri Bindcshwari
Faleiro, Shri Eduzardo
Fernandes, Shri Oscar
Gadhavi, Shri Bheravadan K.
Gouzagin, Shri N.
Jaffer Sharief, Shri C. K.
Jain, Shri Nijhal Singh
Jain, Shri Virdhi Chander
Jena Shri Chintamani
Jha, Shri Kamal Nath
Jitendra Prasad, Shri
Kailash Pati, Shrimatj
Kamla Kumari, Kumari
Kaul, Shrimati Sheila
Khan, Shri Arif Mohammad
Khan, Shri Zulfiquar Al

Kosalram, Shri K. T,

446
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Krishna Pratap Singh, Shri
Kuchan, Shri Gangadhar S.
Lakkappa, Shri K.

Mahabir Prasad, Shri

Makwana, Shri Narsinh

Mallick, Shri Lakshman
Mallikarjun, Shri

Mallu, Shri Anantha Ramulu
Mehta, Dr. Mahipatray M.
Mishra, Shri Gargi Shankar
Misra, Shri Harinatha

Misra, Shri Nityananda
Mukhopadhyay, Shri Ananda Gopal
Mundackal. Shri George Joseph
Murthy, Shri M.V. Chandrashekhara
Murugan, Shri S,

Muzaffar Hussain, Shri Syed
Naikar, Shri D. K.

Namgyal, Shri P,

Oraon, Shri Kartik

Pandey, Shri Kedar

Panika, Shri Rum Pyare
Parashar, Prof. Narain Chand
Parmar, Shri Hiralal R,

Patel, Shri C. D.

Patel, Shri Shantubhai

Patil, Shri Balasahel, Vikhe
Patil Shri Chundrabhan Athare
Pattabhi Rama Rao, Shri S, B. P,
Quadri, Shri S, T.

Ramamurthy, Shri K.

Rane, Shrimati Saayogita
Ranga, Prof. N. G.

Ranjit Singh, Shri

Roa, Shri Jagannath

Rao, Shri M. Nageswara

Rao, Shri M. S, Sanjeevi

Rao, Shri P. V. Narasimha
Rath, Shri Rama Chandra

Raut, Shrl Bholg
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Ravani, Shri Navin

Rawat, Shri Harish Chandra Singh
Reddy, Shri M. Ram Gopal
Sahi, Shrimati Krishnga
Sajjan Kumar, Shri

Sathe, Shri Vasant

Satish Prasad Singh, Shri
Satya Deo Singh Prot.
Sebastian, Shri S. A. Dora;
Sethi, Shri Arjun

Sethi, Shri P, C.
Shaktawal, Prof, Njrmala Kumari
Shakyawar, Shri Nathuram
Shankaranand, Shri B.
Sharma, Shri Chiranji Lal
Sharma, Shri Kali Charan
Sharma, Shri Nawal Kishore
Sharma, Shr Nand Kishore
Shastri, Shri Hari Krishna
Shiv Shankar, Shrj P.
Sidnal, Shri S. B.

Singh, Deo, Shri XK. P,
Soren, Shri Hari Har
Sparrow, Shri R. S,
Sukhadia, Shri Mohan Lal
Sullanpuri, Shri Krishan Dutt
Sunder Singh, Shri

Tariq Anwar, Shri

Tayyab, Hussain, Shri
Tewary, Prof, K. K.
Thakur, Shri Shivkumar Singh
Tripathi, Shri Kamlapati
Tripathi, Shri R, N.

Vairale, Shri Madhusudan
Varma, Shri Jai Ram
Venkataraman, Shri R.
Venkatasubbaiah, Shri P,

Verma, Shrimati Ushga

Vijayaraghavan, Shri V. S.
Virbhadra Singh, Shri
Vyas, Shri Girdhari Lal
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MR. DEPUTY-SPEAKER: Subject to
correction, the result* of the discus-
sion of the division is: Ayes 36; Noes:
129.

The motion was negatived.

MR. DEPUTY-SPEAKER: I am
making a special request o Mr.
Vijayakumar Yadav, Mr. Lawrence,
Mr. Rajan, Mr. Ramavatar Shastri
and Mr. K. M. Banatwalla that all
the cut motions may kindly be put
together.

(Interruptions)

SHRI RAMAVATAR SHASTRI
No, no.

MR. DEPUTY-SPEAKER: Mr.
Lawrence, are you insisting?

SHRI M. M. LAWRENCE: Yes.

MR. DEPUTY-SPEAKER: The
question is:

“That cut motion Nos. 769 to
780 and 782 {0 788 moved by Shri
M. M, Lawrence be adopted.”

Those in favour may say ‘Aye’.
SOME HON. MEMBERS: Aye.

MR. DEPUTY-SPEAKER: Those
against may say ‘No’,

SOME HON. MEMBERS: No.

MR. DEPUTY-SPEAKER: The
‘Noes’ have it.

SOME HON. MEMBERS: ‘Ayes’
have it.

MR. DEPUTY-SPEAKER: Divi-
sion.

SHRI N. K. SHEJWALKAR (Gwa-
lior): Every time the division is ask-
ed for, you have to clear the lobbies.
If somebody is standing outside, how
can he come in?
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MR. DEPUTY-SPEAKER: Are you
insisting?

SHRI N. K. SHEJWALKAR: Yes.

MR. DEPUTY-SPEAKER: Let the
lobbies be cleared...Now, the lobbies
have been cleared.

Now, I put cut motions Nos. 769 to
780 and 782 to 788 moved by Shri
M. M. Lawrence to vote.

Cut Motjons Nos. 789 to 780 and 782
to 788 were put and negatived.

MR. DEPUTY-SPEAKER: I will
now put the cut motions moved by
Shri Vijay Kumar Yadav to the vote
of the House.

Cut motions Nos. 511 to 546 were
put and negatived.

MR. DEPUTY-SPEAKER: I will
now put the cut motions moved by

Shri K. A. Rajan to the vote of the
House.

Cut motiong Nos. 789 to 806 were
put and negatived.

MR. DEPUTY-SPEAKER: 1 will
now put the cut motions mived by
Shri Ramavatar Shasiri to the vote
of the House.

Cut motions Nos. 810 to 818, 840 to
888, 907 to 970, 1006 to 1016, 1019 to
1042, 1084, 1168 to 1181, 1227 1o 1230,

and 1247 to 1272 were put and nega-
tived.

MR. DEPUTY-SPEAKER: 1 will
now put the cut motions moved by
Shri G. M. Banatwalla to the vote
of the House.

Cut motions Nos, 1128 to 1148 were
put and negatived.

MR. DEPUTY-SPEAKER: I shall
now put the Demands for Grants

(Railways) for 1981-82 to the vote
of the House.

*The folloyving Members al:o recor ded their votes for NOES: Sarvashri
Ramayan Rai, Ramswaroop Ram and Ghulam Nabi Azad.

4345 LS—15.
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The question is;

“Phat the respective sums not
exceeding the amounts shown in
the third colump of the Order Paper
be granted to the President out of
the Consolidated Fund of India to
defray the charges that will come
in course of payment during the
year ending the 3lst day of March,
1982, in respect of the heads of de-
mandg entered in the Second
Column thereof against Demands
Nos. 1 to 16.7

The Lok Sabha divided:
AYES

lDivlsion No, 13]

Abbasi, Shri Kazi Jalil

Anand Singh, Shri

Ankineedu Prasad Rao, Shri P.
Ansari, Shri 2. R.

Arakal, Shri Xavier

Azad, Shri Ghulam Nabi
Bairwa, Shri Banwarj Lal
Baleshwar Ram, Shri

Bansi Lal, Shri

Behera, Shri Rasabehari
Bhagat, Shri H. K. L.

Bhakta, Shri Manoranjan
Bhole, Shri R. R.

Bhoye, Shri Reshma Motiram
Birender Singh, Rao

Buta Singh, Shri

Chakradhari Singh, Shri
Chandra Shekhar Singh Shri
Chandrashekharappa, Shri T. V.
Chaudary, Shri Manphool Singh
Chavan, Shri S. B.

Dalbir Singh, Shri

Dalbir Singh, Shri

Das, Shrj A. C.

[1729 hrs.
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Dennis, Shri N.

Desai, Shri B. V.

Dubey, Shri Bindeshwari
Faleiro, Shri Eduardo
Fernandes, Shri Oscar
Gadhavi, Shri Bheravadan K.
Gomango, Shri Giridhar
Gouzagin, Shri N.

Jaffer Sharief, Shri C. K.
Jain, Shri Nihal Singh
Jena, Shri Chintamani

Jha, Shri Kamal Nath
Kailash Pati, Shrimati

Kamla Kumari, Kumari
Kaul, Shrimati Sheila

Khan, Shri Arif Mohammad
Kosalram, Shri K. T.
Krishng Pratap Singh, Shri
Kuchan, Shri Gangadhar S.
Lakkappa, Shri K.
*Lawrence, Shri M, M.
Mahabir Prasad, Shri
Makwana, Shri Narsinh
Mallanna, Shri K.

Mallick, Shri Lakshman
Mallikarjun, Shri

Mallu, Shri Anantha Ramulu
Mehta, Dr. Mahipatray M.
Mishra, Shri Gargi Shankar
Mishra, Shri Ram Nagina
Misra, Shri Harinatha
Misra, Shri Nityananda
Mukhopadhyay, Shri Ananda Gopal
Mundackal, Shri George Joseph
Murthy, Shri M. V. Chandrashekhara
Murugian, Shri S.

Muzaffar Hussain, Shri Syed
Naikar, Shri D. K.

Namgyal, Shri P,

Oraon, Shri Kartik

Panday, Shri Kedar

Panika, Shri Ram Pyare

*Wrongly voted for Ayes.
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Parashar, Prof. Narain Chand
Pardhi, Shri Keshaorao
Parmar, Shri Hiralal R.
Patel, Shri Ahmed Mohammed
Patel, Shri C. D.

Patel, Shri Shantubhai

Patil, Shri Balasaheb Vikhe
Patil, Shri Chandrabhan Athare
Patil, Shri Veerendra

Pattabhi Rama Rao, Shri S. B. P.
Pushpa Devi Singh, Kumarj
Quadri, Shri S. T.

Rai, Shrj Ramayan

Ram, Shri Ramswaroop
Ramamurthy, Shri K.

Rane, Shrimati Sanyogita
Ranga, Prof. N. G.

Ranjit Singh, Shri

Rao, Shri Jagannath

Rao, Shrij M. Nageswara

Rao, Shri M. S, Sanjeevi

~. Rath, Shri Rama Chandra
S —

Raut, Siri Bhola

Ravani, Shri Navin

Rawat, Shri Harish Chandra Singh
Reddy, Shri M, Ram Gopal
Reddy, Shri P. Venkatg

*Sana, Shri Gadadhar

Sahi, Shrimati Krishng

Sajisn Kumar, Shri

Sathe, Shri Vasant

Satish Prasad Singh, Shri

Satya Deo Singh, Prof.

Seth:, Shri Arjun

Sethi, Shri P. C.

Shaktawat, Prof. Nirmala Kumari
Shakyawar, Shri Nathuram
Shankaranand, Shri B.

Sharma, Shri Chiranji Lal
Sharma, Shri Kali Charan
Sharma, Shri Nand Kishore

Res. re. Rly.
Convention Comm. Report

Sharma, Shri Nawal Kishore
Shastri, Shri Hari Krishna
Shiv Shankar, Shrj P,
Shukla Shri Vidya Charan
Sidnal, Shri S. B.

Singh Deo, Shri K, P.
Soren, Shri Hari Har
Sparrow, Shri R. S.
Sukhadia, Shri Mohan Lal
Sultanpuri, Shri Krishna Dutt
Sunder Singh, Shri

Tariq Anwar, Shri

Tayyab Hussain, Shri
Tewary, Prof. K. K.
Tripathi, Shrij Kamalapati
Tripathi, Shri R. N.
Vairale, Shri Madhusudan
Varma, Shri Jai Ram
Venkataraman, Shri R.
Venkatasubbaiah, Shri P.
Verma, Shrimati Usha
Vijayaraghavan, Shri V. S.
Virbhadra Singh, Shri
Vyas, Shri Girdhari La]l
Yazdani, Dr. Golam
Zainul Basher, Shri

NOES

Acharia, Shri Basudeb
Chatterjee, Shri Somnath
Dandavate, Prof. Madhu
Fernandes, Shri George
Giri, Shri Sudhir

Gopalan, Shrimati Suseela
Halder, Shri Krishna Chandra
Hannan Mollah, Shri
Harikesh Bahadur, Shri
Hasda, Shri Matilal

Jagpal Singh, Shri

@Jain, Shri Virdhi Chander
Jharkhande Rai, Shri
Masudal Hossain, Shri Syed
Mhalgi, Shri R. K.
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*Wrongly voted for AYES,

@Wrongly voted for NOES
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Shastri, Shri Ramavatar
Shejwalkar, Shri N. K.
Swamy, Dr. Subramaniam
*Thakur, Shri Shivkumar Singh
Unnikrishnan, Shri K. P.
Yadav, Shri Vijay Kumar
MR. DEPUTY-SPEAKER: Subject to

correction the result of the division is
Ayes 133; Noes 29.

Mohammed Ismail, Shri
Mukherjee, Shrimati Geela
Pal Prof. Rup Chand
Parulekar, Shri Bapusaheb
Pathak, Shri Ananda
Rajan, Shri K. A.

Rajesh Kumar Singh, Shri
Roy, Dr. Saradish

*Wrongly voted for NOES. " The motion was adopted
Demands for Grants (Railways) for 1981-82 poted by Lok Sabha

No. of Name of Demand Amount of Demand
Demand for Grants voted by
the House
1 2 3
—— e — - ~ —_
1 Railway Board 3,25,95,000
2 Miscellaneous Expenditure (General) 21,03,75,000
3 General Superintendence and Services . 148,24,04,000
4 Repairs and Maintenance of Permanent Way and Works 260,19,68,000
5 Repairs and Maintenance of Motive Power . 237,47,60,000
6 Repairs and Maintenance of Carriages and Wagons 295,18,32,000
Repairs and Maintenance of Plant and Equipment 141,50,08,000
8 Operating Expenses—Rolling Stock and Equipment 2#18,98,30,000
9 Operating Expenses—Traffic . . . . 305,20,24,000
10 Operating Expenses —Fuel 623,86,66,000
11 Staff Welfare and Amenities 100,88,35,000
12 Miscellancous Working Expenses . 139,63,84,000
13 Provident Fund, Pension and Other Retirement Benefits 119,75,34,000
14 Appropriation to Funds 499.39,47,000
15 Dividend to General Revenues, Repayment of loan taken from Ge ur-ra!
Revenues and Amortization of Over-capitalization . 373.09,55,000
16

The following members also recorded
AYES: Shrimati Gurbinder Kaur Brar

NOES: Sarvashri

Assets—Acquisition, Construction and Replacement
Revenue . .
Other Esnpendﬂurr .

9.99,50,000

2237,56,33,000

their votes,
and Sarvashri Jitendra Prasad, Chan-

dra Bhal Mani Tiwari, S. A. Dorai Sebastian, Brijendra Pal Singh, Shiv

Kumar Singh Thakur and Virdhi Chander Jain;
Jyotirmoy Bosu, Gadadhar Saha and M. M. Lawreuce.
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MR. DEPUTY-SPEAKER: I shall
now put Supplementary Demands for
Grants (Railways) for 1980-81 to the
vote of the House.

The question is:

“That the respective Supplemen-
tary sums not exceeding the amounts
shown in the third column of the
Order Paper be granted to the Pre-

Convention Comm. Report

sident to defray the charges that will
come in course of paymeni during
the year ending the 3l1st day of
March, 1981, in respect of the heads
of Demands entered in the Second
column thereof—

Demands Nos. 3 to 7, 9 to 13 and
18."

The motion wag adopted,

Supplement Demands for Grants (Railways) for 1980-81 voted by Lok Sabha

No. of Name of Demand Amount of Demand
Demand for Grants voted by
the House
1 2 3
Rs.

8 General Superintendence and Services . 4,15,71,000
4 Repairs and Maintenance of Permanent Way and Works . . 8,14,78,000
5 Repairs and Maintecnance of Motive Power . 2,52,74,000
6 Repairs and Maintenance of Carriages and Wagons . . . 1,79,57,000
%7 Repairs and Maintenance of Plant and Equipment . . . 3,94,64,000
9 Operating Expenses—Traffic . . 7,59,03,000
10 Operating Expenses—Fuel . . . . 34,7%,22,000
11 Staff Welfare and Amenities . . . . . 9,86,000
12 Miscellaneous Working Expenses . . . . . . 5,70,92,000
13 Provident Fund, Pension and Other Retirement Benefits . 6,52,17,000

16 Assets—Acquisition, Construction and R cement Other
Expenditure . epla .

131,26,94,000

MR. DEPUTY-SPEAKER: 1 shall
now put Demands for Excess Grants
(Rallways) for 1977-78 to the vote of
the House.

The question is:
“That the respective excess sums

not exceeding the amounts shown in
fhe third column of the Order Paper

be granted to the President out of
the Consolidateq Fund of India to
make good the excess on the respec-
tive grants during the y=ar ended on
the 31st day of March 1478, in res-
pect of the following Demands enter-
ed in the second column therecf—

Demands Nos. 16 to 21.”
The motion was adopted
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Demands for Excess Grants (Raslways) for 1977-78 voted by Lok Sabha

No. of Name of Demand Amount of Demand
Demand Voted by the House
1 2 3
Rs.

16 Pensionary Charges-Pension Fund . . . . . . 4,30,00,263
17 Repayment of Loans from Gcncral Revcnuea and Interest thereon—

Development Fund . 677
18 Appropriation to Development Fund . . . . . . 42,26,070
19 Appropriation to Revenue Reserve Fund . . . f . 36,48,97,048

20 Payment towards amortisation of over-capitalisation, Repayment of
Loans from General Revenues and Interest thereon—Revenue Reserve

Fund . . . . . . . . . . . . . 59
21 Appmprmhon to Accident Compcmat:on Safety and Passcngcr
Armenities Fund . . . . . . 14,50,747
MR. DEPUTY-SPEAKER. I shall be granted to the Presiden:t out of
now put Demands for Excess Grants the Consolidated Fund of India to
(Railways) for 1978-79 to the vote of make good the excess on the respec-
the House. tive grants during the year ended on
the 31st day of March, 1979, in res-
The question is: pect of the following Demands enter-
ed in the second column thereof—
“That the respective excess sums Demands Nos. 14, 18 to 18."
not exceeding the amounts shown in
the third column of the Ocder Paper The motion was adopted

Demand for Excess Granis (Railsays) for 1978-79 voted by Lok Sabha

No. of Name of Demand Amount of Demand
Demand voted by the House
- N
1 2 3
Rs.

14 Construction of New Llnel—-Capltal and Dcprocmtwn Rﬂcrvc

Fund . - 2,79,24, 770
16  Pensionary Charges—Pension Fund . . . . . . 7,16,26,776

17 Repayment of Loans from General Revenues and Intcrest thereon—
Development Fund . . . . . . . . 15,13,723

18 Appropriation to Development Fund . . . . . . 2,89,45,892
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MR. DEPUTY-SPEAKER: I now put
the Resolution moved by Shri Keder
Pandey to the vole of the House,

The gquestion is:

“That this House approves the re-
commendations made in paragraphs
13 and 14 contained in the First Re-
port of the Railway Convention Com-
mittee, 1980, appointed to review the
rate of dividend payable by the rail-

way undertaking to General Reve-
nues as well as other ancillary mat-
ters in connection with the railway
finance and general f{inance, which
was presented {o Parliameni on the
25th February, 1981,

The motion was adopted

17-30 hrs.

APPROPRIATION (RATLWAYS)
BILL,* 1981

THE MINISTER OfF RAILWAYS
(SHR] KEDAR PANDEY): I beg to
move for leave to introduce a Bill to
authorise payment and anpropriation
of certain sums from and out of the
Consolidated Fund of India for the
services of the financial y~ar 1981-82
for the purposes of Railways.

MR. DEPUTY-SPEAKER: The gues-
tion is:

“That leave be granted to intro-
duce a Bil] to authorise payment and
appropriation of cerfain sums from
and out of the Consolidated Fund of
India for the services of the finan-
cial year 1981-82 for the p.rposes of
Railways.”

The motion was adopted

SHRI KEDAR PANDEY: 1 intioducet
the Bill.

I beg to movet:

“That the Bill to authorise pay-
ment and appropriation of certain

Appropriation PHALGUNUA 26, 1802 (SAKA) (Rlys.) Bill 1981

462

sums from and out of the Consoli-
dated Fund of India for the services
of the financial year 1981-82 for the
purposes of Railways, be taken into
consideration.”

Motion

MR. DEPUTY-SPEAKER:

moved:

“That the Bill to zuthorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the services
of the financial year 1081-82 for the
purposes of Railways, be taken into
consideration.”

There are six hon. Memblers to speak
now on the Appropriation B:ll. 1 will
permit only three minutes to every

Member, Shri Somnath Chatterjee.

SHRI SOMNATH CHATTERJEE
(Jadavpur): May I have tne ailenticn
of the hon. Ministers. What I want o
refer. (Interruptions).

I would requeslt his xind atlenlion,
as it is a very serious matter.

After the loco men strik® and dur-
ing the loco men strike various disci-
plinary actions have been taken hy the
Railway authority. Very repressive
and ruthless steps of victimisation
have been taken. I am sure the hon.
Minister does not know it and if he
knows it then he is not fit to be there.
Some dismissal orders..... (Interrup-
tions).

May I have your kind attention?

MR. DEPUTY-SPEAKER: Order,

order, Mr. Jyotirmoy Bosn.

SHRI SOMNATH CHATTERJEE:
Certain employees of the' Railways (In-
terruptions)

I would request the hon. Finance
Minister and Law Minister, 1 do not
know whether he believes only in law-
less laws, (Interruptions).

*Published in Gazette of India Extraordinary Part II, Section 2, dated

17-3-81.

tIntroduced with ths recommend ation of the President.
tMoved with the recommendation of the Presldent,
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[Shri Somnath Chatterjee]

What has happened? FHas this Cabi-
net has any sense of prestige or not?
Temporary, casual railway employees
have been dismissed with notices that
if his father does nol resume duty
within twelve hours, he shall be dis-
missed from service. There is 1ot one
case alone. There have been nuamer-
ous cases Dismissal nrders have heen
iyped out in slips with blank places
where name of the father and the name
of the employee is mentioned. I had
to go to the High Court and obtain
orders against that. I ask the Govern-
ment, is this a civiised administra-
tion? Father is on strike and the son,
because he is a casual ar a temporary
employee, is being given notice that
within twelve hours if his father does
not resume duly, then ne shall be dis-
missed and they have heen dismissed.

I would like to know whether the
hon. Minister supporis such dismissal.
whether the Cabinet here supports
such dismissal gnd whether they have
gat at least this little sense of decency
and civilised normg of behaviour that
they immediately jssue orders for the
withdrawal of such dracoian grders of
dismissal. 1 request the hon. Minister
to state categorically whether the Gov
ernment of Indig supports such oroners
of dismissal. I want %o know whether
the hon. Minister knows of it or not.
I would request him to declare here
itself cateorically that such type of
victimisation will not be repeated in
future.

Numerous cases, more than 1100
employees, have been disThissed under
rule 14,(2), that 1s. without any inquiry
and under rule 2046, which is also
without an inquiry, compulsory relire-
ments gnd so on and so forth. If this
Government believes that Ly taking
such steps of victimisation, such re-
pressive measures, against the em-
ployees they will get the cooperation
of the employees, then they are sadly
mistaken. You cannot get the willing
cooperation of the employees by taking
such steps of victimisation. Nobody in
this counfry has said that the demanas
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or the basis on which the locomen went
on strike are without any foundation.
They do not want to sit across the
table. They do not want to carry out
their own obligations. If the workers
have to take an industrial aetion, then
this type of victimisalion takes place.
This is not the way you should behave
with your employee. If any employee
in this country takes recourse to an
industrijal action to save his minimal
rights and, in return, if such
lype of repression is let Iloose,
this does not and cannot bring
about any discipline, any contentment,
anywhere. Therefore, I request the
hon Minister to state categorically
whether such dismissal has been done
with their approval and what he is
going to do about it.

Secondly, Calcutta has been chosen
for experimenting with an unaer-
ground railway. Now, we are reach-
ing a situation of immobility in Cal-
cutta. Large areas of Calcutta are dug
up. 1985-86 is supposed to be the
time-table for its completion. With
a terrible increase of population in
Calcufta gnd the vehicular traffic, we
are in tremendous difficulty. The hon.
Minister probably has been kind
cnough to spend gome time and visit
the place. I believe, Mr, Jaffer
Sharief has gone there. What is the
difficulty that we are facing? Apart
from the guestion of expediting the
completion of Metro réﬂway, because
all othey cities are discarding the pro-
ject—they do not want it, Calcutlta's
experience is sufficient for other cities
—there is a very strong demana of the
State Government ang the State Gov-
ernment hag been repeatedly reguest-
ing the Central Government to think
very geriously about the circular rail-
way. 8Sir, I do not why the Minister
is laughing. Whenever we talk of
West Bengal or Calcutia, they laugh.

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFER SHARIEF): We take it
very seriously, .

MR, DEPUTY-SPEAKER: You do

not want that the Minister should
smile. He is only smiling.
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SHRI SOMNATH CHATTERJEL:
Let them smile not in this manner.
They should noi laugh away our pro-
posals.

An amount of Rs. 35 crores is neces
sary. There are tracks already avail-
able. The only thing that is needed is
a decision at the Central level and its
implementation. Otherwise, it is very
difficult to meet the traffic problems in
Calcutta. 1 earnesily appeal to the
bhon. Minister to take this into conside-
ration very seriously. Other aspects
are also there. But I do nol wuni to
take more time of the House. [ re-
quest the hon. Minister to react favour-
ably to these two matters.

SIIRI K. A. RAJAN (Trichur): Mr.
Deputy Speaker, Sir, I woula like to
draw the attention of the Minister to
the traction technology in the rail-
ways. I mention this topie of traction
technology with a view to put forth
the economics of traction. As I
understand.

100 Gross tons Haulage by Steam
Locomotive works out Rs. 12]-.

1000 Gross Ton Haulage by Diesel
locomotive works gut to Rs. 5/-.

100p Gross Ton Haulage by Eleciric
locomotive works out to Rs. 3/-.

In the circumstances, I jmpress upon
the Hon, Minister to review the over-
all policy regarding traction,

I do notl find any rational approach
to this problem. Where there is sur-
Plus electric energy, you are not going
for electric traction. But, where there
is scarcity of electric energy, you are
going for electric traction.

We are forced by circumstanceg to
adapt mnew traction technology. I
could not understand how you worked
out the economics in this traction
technology.

I would like to impress upon the
Hon., Minister one relevant point.
What is the real criterion which is
being adopted in switching on to elec-
trical traction? I know that the
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initial investment for electric trac-
tion is high. But, as I understand,
the over-all turn over is much greater
than in other traction. It works out
to Rs, 3/-, as I already stated.

I would impress upon the Hon.
Ministey that in working out the over-
all traction technology in our railway,
especially ynder the circumstances in
which we are placed, we are not taking
into consideration the economics of
electric traction.

I would like to mention especially
the proposal for electrification in
Keraly between Trivandrum and Sho-
ranur. You can wvery well clectrify
this particular area, where glectricity
is in surplus and is available also at a
cheap rate. If I understand correct,
the Government of Kerala have also
come forward with a proposal to give
electricity alt g concessional rate.
Therefore, I impress upon the Minister
kindly to ronsider the matter of electric
traction in the light of the above facts.

wit gfcdw agrge:  (TWicEgR)
qrad g ITEEE A, AGAT I WaA T
S A WG wram faar 9, 39 ¥ 39
FId@ FE wE e & aga @ an ay
g4 & gHT AfFT FO H4@ET T
Fegia sera F@r femr  #F oF qaTe
IEPIT AT-2TFLH & ZTIH-E6a AT
F are # fag w9 52. 6 qede AR
%3¢ ¥ wHwm fear wrar §, S9Ar
syt | fewe glads § Y 987 fzar
saT & 7oA &y e fefaedr 7 36
v fowie fogr gr, afer feardie
76 qeEA 7 22 Slywa g &
fear 1 safao & srar sgar g s
0 AT 52, 6 NawT I F1 Wr 27
TR E—TA FALH AT F® Fargn ?

L a8 f& TrwRd Fr femde
¥ a7 Guad Ffefees 78 faw o@ €
ot FF o o Y frsar & 1 33-34
are ¥ gfaa FeE w0 9T | e
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[+ eferw agrge)
ET9EE FY THo dlo § o UHo Frqene
FO ¥ qiy e e § W fH o
Fo qT THo THo FE H S e A
& T gwg R F I a7 F T F
ary &, a7 ST ¥ 33~ 34 TIT FAqEE
T8 & i §— wafeg 37 D df-
foe 7 faad &) sefoq & s
gl g fF wam WY IF *T arsw
frdqiom A @ & ?

¥ A & A g oA ) oag
7 =fegw

it swed giaw ¥ fod oy 2
IT 1 AHE F&F €0 THo Yo
qoiﬂ'o @oﬂo W%ﬁ“ THo ﬁ"
g Jfge, afeq g7 99 =& 9%
T@ T ATT F) TFHAT =A1EY | AT F
foraety ot Fogedige & §—A o wo
Wo, Hlo THo (> HIX To &[> UHo
e wife & foo &7 g9 1 &7 fear
AT TIZT | FF THT HE F A
fegr o @, IET OE A ¥TWOH Y
ST 3 BT ET TR T2 FY G AT
wfgg sk ered &1 Wt St g
sveTer g S Wfge 1 ¥ wwrEA,
&\ T8 ¥ 7 sfend &7 o7 e
FLF TACH-AATL AT TAS A€ AT AT
T &, A IF @ WY IJ iR,
wiff @ 37 ¥ T9 FEfawise @)
AT E, IR H AN

s % ¥ ag Fgm aigar § 5
wsit mifsrarang # St & & #Y drer 747
%1 9E ¥ A & S A wdr o
¥ awaen o g, ag area § wed
¥t feid T wraTiRa § 1 a8 AT e §
whaT i ffea sra s @, Fag sa
N 1 W ¥ W e am
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Y qT w7 oy wfuwre @ P ey W
mar g ? g wfaerd ¥ wvw @, Sy
19 3% £ | R +9EA TRAe
FIFIT | I F7 T FT B1E wiHHEC
TR

wfer A & ag w7 e g—
T F AT, 399 Q1€ M@y 1a ¢
I T TGS WC | g F AN
IT FT TF AFOEH 1 W18y ] AfF
ST FT @A FIEA-uEiaE 91 i &
T AGA F e FC AR AT WA o
I F WA g wmar, faw & 9w oy
XY g g, dfew sur fime &
fod ag s F1= & frrer & Aoew
AT A WY | & T F aw wEe
TEME &1 QU qXg ¥ FEq FaT §
AT qell ot & g e g v 3
WO WA ¥ F§ 5 o7 s war
HIT AARET @I AAE 37 &
s weryfa w1 @ar soa | 5w a
BIET AF § I FT FH T4 QF
61, 3T HT IN F AT Ay 94T )

| TREAT wredr  (qeAr)
Iarenel AT, @ F qger v & wg wgn
wigm g o wmfear aqm o wdy
o EYE ' g A T IR Y @)
fa a a9 ¥ qrr feufa & gure
ER | AT FTE U g g, wif
Wt & 7t G§arT miemi anw o7 w@y
o @Y & | F WIw T IFGT T Tgan
§—8-9 [TT FT AF FAH AT W
HYr FaIT ar ot e T | raaa
g T ATAT 9T | Ao 9 FT oW
Y AIE-frA-uE FT g 1 12 AT )
§ I w4 W SAS g
¥ g g o, & g9 N SAwQ
% for Tt qv, at Arstirer-gFeFa aT-
WE AT qEsr | avry & fedy ¥
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T T 1415 qrd Y e ALY
3 9% ¥z wré | WY wgy ¥ qoww §
f& stig N mfeut S § & = &
g1l g & Moy s Wad a1€ #Y
TREA FY Ja0v Y § | T AL TXF §
0 /T arE 7 AT IT ¥ wgy fw
F mfed &Y ¥ wond

A Fig-glrFe S T A G-
# ) gawr ggdw wvae g owifsa
Hoaiuwa &7 § 1T ;AT A &Y,
faar fewe ¥ grar 7 w¥i-79 F1 99
A1 wae Friwd, Ffwa fHwa o 76
ai afgwdy w1 ag sfowe 78 E fw
fo o $o F arg AT FT,
qrT frz #, &7 $ f {87 §Agv
fe@ | me dar 73 @ sfge T
g f g3 M q¢ O HRL ¥ |
IT F ag@w F faAr arg WA 7 A
oM AFY & 1 WA IAS ATT gAAGIT
AN @ F wg ¥ AGT T F4r 1 F fwme
G ATEAN §—ATT €O T 1T F Y7
far =g 7 Yo o o F urq gfagIC
fara stz 7 7Y, 7 e Fr € ar Ay ?
afe %y 1€ g a7 o9 A F T17 2fg-
A FT AT Fgor g1 AT =gy

T HETTHT KT g FT) Tgd &)
afea afar & qesT o 4T &1 g
B I AT WA« 7Y T | WA
T A 9T w1 9ganT fay s sy
e § | T |G T qgAT Ao,
I &1 gfagal €1 agavr ifsd, a=
WMT TQ F AF TET | Ffwq N g ¥
Z0¥ X w1 AT g §-nogd &
fass, 97 F wrRmET F faars,
@ AT w w I miaww @,
T I AfgwT w1 W@ S g
T A IT F MRNGT F 17 GHE FRO
1 14(2) # gov faur -7 ag
4 =1 Y gEOH F AR A g @

99 § g9 q9ayg H AT awg
et wY, o F W< qFo famgy, oY
fred WY a9 Ifaaa F 1T TA®
& @1 gd¢ faos & wewdd fRams frar
& e g o ag age wor Ay § 0
Tt 7@ ¥ WT T WI-HeA-HETWA
F U s@war 1 fqere fgar o qgl
faedt & T AT F wR T
M gAET FE F AETC 9 AY N
o el W orerEE FRhE T
F AT e » THoTTo W F)
faesft & Fgsr w1 gL AT faar 1+ ag
it grar § ? 9l ¥ e e faac
a7 @ FT AT VLA TG AT 7
TEY AT | g IR T SyAFSHAT  TeA(T8
ad 4 1 7g 1 IHA W GAT W07 KA
1] & agT T AT § | W &= U 3
“gfrad Jar R E WK = w9H AT F1
2% gfmafre #gx & FO #¢ woq
fad® & wig A9 1 W 1€ *v
Aage fqaer Atfe, sogd ) g9
Tt A F TAT B KA A
Ffar

MR. DEPUTY-SPEAKER: Mr,
Ramavatar Shastri, I am not asking
you to stop. You must know our
Railway Minister jis g trade-unionist.

SHRI RAMAVATAR SHASTRI: I
am telliag that, Perhaps you are
not following because I am speaking
in Hindi.

MR. DEPUTY-SPEAKER: There-
fore, you can rest assured that the in-

terests of the workers are safe in his
hands.

SHRI RAMAVATAR SHASTRI:
Sir, I have got very very cordial re-
lations with Pandayji and 1 have
nothing against him.But I am against
the Railway Board, of course. The
Railway Board is not doing justice and
they are the greatest obstacle in the
way.
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BT i W G4H Ty T 7

INEHA WA : GRW AT |

ot THTEAR wree 0 & frage

wC @l ar fF aagd & fawrs
faqdr oft F@ad & 78 &, W
I7F @ TE-faer frga@ o oo
F g e ¢ F, v & Fa¢
Frdardi &1 7€ & 9§ W FNwa | I
¥ wediw W@ 1 X SAGT g
gedwr I7 ¥ fau gz ghaq §ac
=g ag foprarsse gfaaq @,
i-feanirsss  gfrgs € ar F=rd
gfraq &, ar Teiar  gfaas -
I @M AT F GIT FHTIE H
F1 &a0C &, W7 IT Y FHTIOA
#iiwd 1 FH WS F) AT g ®
gfrfeat  9¢ A4 BHEA T
TWIT I7 T BT T d F TOST AT
SOHAT FAT E 1 OWIT A WA gAr
AT A1€ F ITAT AYREW AT F
faqg wda g & fdor FT AR
T WA | g FH qrHEl g—
NI FE AT AT g, T@IER
A0 & A AT F OWIFTE FTIE ST
wrfge, =g 99 ¥ @I &1 ;g
A4 TET & GHTC F TAA F oY
N, I4 F qgA q 91 AT s °Y
gt Siige, wIE A fsgEwa qy
T F AT AT FIC Wi 3¢ &7
F1§ W=t A1+ g A FTq B ATAY |
7 T oA A4 wilqy, S oW
7t B g

MR. DEPUTY-SPEAKER: Mr. Law-
rence,

PROF. MADHU DANDAVATE
(Raijapur): If father does something,
is the son to be victimised for that,
Sir? It s unfair and unparalleled in
the history of the country. Sir,
everyone here is opposed io the Prime
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Minister's policies.
be victimised?

But can her son

SHRI SOMNATH CHATTERJEE:
Or can Mr. Kedar Pandey's son be
victimised?

MR, DEPUTY-SPEAKER: In these
things I would say that the Govern-
ment would follow a policy of forget
and forgive. That would be the best
policy.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NAR-
AIN SINGH): That is the policy of
the Government, Sir.

MR. DEPUTY-SPEAKER: 1 know
that,

DR. SUBRAMANIIAM SWAMY:
(Bombay North-East): They must for-
give and then forget.

MR. DEPUTY-SPEAKER: Ip Ta-
mil—Mr., Subramaniam Swamy, you
know Tamil—it is called Marappom,
Mannippom.

SHRIMATI SUSEELA GOPALAN
(Alleppy): That should be the idea.

MR. DEPUTY-SPEAKER: Yes, Mr.
Lawrence.

SHRI M. M. LAWRENCE (Iduk-
ki): Mr. Deputy Speaker, Sir, Kerala
is a neglected State—neglected by the
Central Government in many respects
and more so in respect of railways.
Everybody knows that the density of
population in Kerala is very high..

SHRI P. NAMGYAL (Ladakh): Re-
duce it and seand some to us.

SHRI M. M. LAWRENCE: It is the
highest in the country and larnd is
scarce. Percentage of passengers is
the highest when comparsd to other
States due to rmore number of educa-
tional institutions and the peculiarity
of the industry—baoth private and
public sector as also the agriculture.
Only by roads this cannot be solved.
Only by constructing more railway
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lines, this traffic problem can be sol-
ved to an extent. But, unforiunale-
ly, the State has the lowest per
capota rail line in the country. This
is because of the negligence by the
Governmeat so far.

Kerala is g State which earns more
foreign exchange by producing spices
and exporting sea-food. Thanks to
the policy pursued by the Cungress
Government for the last 30 vears

Sir, our State has become the fore-
most State in sending humanbeings
outside the country who are earning
foreign exchange for our nation. I
do not know whether Government of
India has given any consideration to
the Kerala State for the service which
it is giving tothe nation—Never, Not
a siagle kilometre of railway is elect-
rified in Kerala, even though the
State Government offered power at
cheaper rate. If there was no siep
motherly attitude towards the Kerala
State, the Central Government would
have accepted the offer as 5 Iless-
ing as it will reduce the consumption
of costlier or dearer oil

To open a railway line «onnecting
Cochin and Madurai is very essential
for the development of hilly areg of
Idukki district.

Sir, Idukki, is the foremost area of
the country which earns vaiuable
foreign exchange by producing spices,
tea, coffee etc. And it will he at boost
for {he development of tourism. It
will immeasely help the devotees of
Tamilnadu and Kerala who visit Sa-
barimalai and Madhurai Meenakshi
temple.

MR. DEPUTY-SPEAKER: It has
already been mentioned in the budget
discussion.

SHRI M. M. LAWRENCE: 1t will
help them to get the consumer goods
cheaper. I urge upon the Govern-
ment to construct a new railway sta-
tion between Ernakulam .Junction and
Towa North Station to avoid the un-
necessary delay in Ernakulam junc-
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tion as well as inconvenience caused
to the vast number of passengers due
to non-stopping of some of the trains
in Eraakulam Junction, z

The Alleppy-Kanyakumari line
should be constructed. The amount al-
lotted for the construction of Ernaku-
lam. Alleppy line is meagre, 1 re=
guest the hon. Minister to enhance
the amount for the same. The survey.
of Guruvayoor-Kuttipuram, Nilam~
bur-Chaliyar and the Tellicherry-My-
sore line should be expedited, The
survey should be conducted from Co-
chin to Bodinayakanur 1o link up
with Madurai.

MR. DEPUTY-SPEAKER: Ii hag al-
ready been mentioned.

SHRI M. M. LAWRENCE: A
coach building unit should be started
in Kerala,

MR. DEPUTY-SPEAKER: Now you
must conclude.

SIIR; M. M. LAWRENCLE: I carn-
estly request the hon, Ministler of
Railways to give utmost consideratica
to the points which I have raised in
the cut motions. And, lastly, I request
the hon. Minister to take steps to con-
struct a footh path along with the brid
ge under construction onetween Met-

tur and Kumbalam, u part of the
Alleppy line.
SHRI GEORGE FERNANDES:

(MuzalfTarpur): Mr. Deputy-Speaker,
Sir, there were a few points which I
though{ I should bring to the nolice
of the hon. Railway Minister. One
is relating to the victimisation that is
currenily going on. This «ictimisation
is primarily among the loco running
staff consequent upon the agitatio: in
which thes: workers were involved.

18 hrs.

Sir, on more than one oucasion in
this House we raised this guestion but
we could not get a satisfactory reply
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[Shri George Fernandes)

from the Government about the de-
mands which the workers had made
and the failure of the Govt. to im-
plement the agreements which it had
arrived at with the workers. In fact,
the Railway Board—in other words,
the Government, after all, who is the
Railway Board—the Government
which provoked the railwaymen into
action only in order to suppress them
and suppress their organisation, The
total number of warkers who hove
beer. victimiseaq, I think, run into
several thousands. What I would
like to know from the Railway Minis-
ter, because the other hon. Members
in this House have already referredto
it in the course of the debate in the
Appropriation Bills, have they fixed
a target for victimisation? If so,
what is the number of people that you
want to victimise? We  would also
like to know from Pande Ji his tar-
get as to how many he wants to be
thrown out because their number runs
into several thousands. What s your
target? I.et us know about that. So,
we would like to have a very
categorical reply from the Minister on
this question of victimisation.

Secondly, Sir, is the gquestion of the
incident that took place in Ghaziabad
in which one of the junior Minister
was involved. He is said to have
gone there with the walking stick. I
did not know that he needed a walk-
ing stick at this age. However, he
was involved in a certain incident.
Other hon. Members have raised this
question. We raised it in this House
and, I know_ that the Minister made
a statement in the House yeslerday
which I have not been able to  see.
I was mot here around yesterday.

Sir, I have here with me a letter
from the employees who are involved
in the incident and there are two
poiats that they are making. The
first point is that an official of the

MARCH 17, 1981

(Rlys.) Bill 1981 476

Railway Board and
there....

his name 18
MR. DEPUTY-SPEAKER: Please do
ot mention.
SHRI GEORGE FERNANDES: *

SHRI JYOTIRMOY
mond Harbour): Why not?

BOSU (Dia~

SHRI GEORGE FERNANDES: I
amguoting from a newspaper,

MR. DEPUTY-SPEAKER: You are
not supposed to mention the name
of any officer whp cannot defend him-
self in the House.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR; MAL-
LIKARJUN): He is meationing the
name of an officer. That should be
expunged.

SHRI GEORGE FERNANDES:
What is this name? Is he ashamed of
his name? Since when Railway Board
officials have started getting ashamed
of their name? What are you talking?

SHRI MALLIKARJUN:
supporting....You
ashamed,

You are
should also be

SHRI GEORGE
Ashamed of what!

FERNANDES:

SHRI MALLIKARJUN: You speak
of so many high values.

SHRI GEORGE
But ashamed of what!

FERNANDES:

SHRI MALLIKARJUN: What you
are supporting?

SHRI GEORGE FERNANDES:
I am supporting what? Why don’t you
start thinking Mr. junior Railway Min-~
istery? Why don't you think?

11 Expunged as ordered by the Chair.
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SHRI MALLIKARJUN: You senior
parliamentarian should have reason in
you too.

MR. DEPUTY-SPEAKER: I will
axamine it.
SHRI GEORGE FERNANDES:

I am quoting a newspaper. I am
quoting document—a public document
I am not quoting something secret.

SHRI JYOTIRMOY BOSU: It is
already expunged,

SHRI GEORGE FERWANDES:

Expuaged what?

MR. DEPUTY-SPEAKER: I will go
through the proceedings.

SHRI GEORGE FERNANDES:
I do not understand this.

SHRI JYOTIRMOY BOSMJ. Urder
what Rule?

SHRI GEORGE FERNANDES:
1 am not making any allegation.

MR. DEPUTY-SPEAKER: If it is
within the Rule it will be permitted.
If it is against the Rules aclion will
be taken.

SHRI GEORGE FERNANDES: You
tell me, Sir. I am reading from a
newspaper which is owned by the
Congress (0 leadersh p—National
Herald.

MR. DEPUTY-SPEAKER: It does
not matter. We are not worried
about that.

SHRI GEORGE FERNANDES: Is
National Herald a banned paper?

MR. DEPUTY-SPEAKER: Please
listen, 'The business of the House
has to be conducted according to the
Rules., If anvbody goes against the
Rules it will be rectified. That is
why we are sitting here.

SHRI! JYOTIRMOY BOSU: I am on
a point of order.

SHRI GEORGE FERNANDES :
There is a limit to all this. You go
on expunging, Then expunge all

of us. I am quoting from National-
Herald.
PROF. MADHU DANDAVATE:

There is g way out.

MR. DEPUTY-SPEAKER: I have
not said that I will expunge it. I
will go through the proceedings.

SHRI GEORGE FERNANDES: You
go on saying this.

SHRI JYOTIRMOY BOSU: Sir, I
rise on a point of order under Rules
380. The Rule says:

“If the Speaker is of opjnion that
words have been used in debate
which are defamatory or indecent
or unparliamentary or undignified,
he may”....

The word used is ‘may’ and not
‘shall’,

“in his discretion, order that such
words be expunged from the pro-
ceedings of the House.”

George Fernandes does not come
under the purview of Rule 380.

MR. DEPUTY-SPEAKER: | have
not said that anything should be ex-
puaged. Therefore, your point of
order is not in order. I have not
said that anything should be expung-
ed. I have said that I will go thro-
ugh the proceedings.

DR. SUBRAMANIAM SWAMY:
I agree that you said that you will go
through the record. However, Sir,
he has quoted from a newspaper
which is....

MR. DEPUTY-SPEAKER: 1 have
not said that it should be expunged.

DR. SUBRAMANIAM SWAMY:
You please go into this question whe-
ther we can quote from the news-
paper. If you say we cannot quote
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from any newspaper it is one ruling
and if you say we cannot quole from
National Herald then it is another rul-
ing.

SHRI JYOTIRMOY BOSU: I
would like to tell you one thing that
kindly do not scuttle the parliamen-
tary system. It is coming from the
Chair, I am very sorry to say, Lecau-
se the Opposition is being accused
day ijn and day out outside by Mrs.
Gandhi that we are the obstacles in
the way. Now, here**

MR. DEPUTY-SPEAKER: He has
mentioned the name of some officer.
That officer is not in this House ...

SHRI GEORGE
What are you talking?

FERNANDES:

MR. DEPUTY-SPEAKER: That
officer is not in this House to defend
himself. It may be [rom a paper.
That officer is not here in this House

(Interruptions)

MR, DEPUTY-SPEAKER: Pleasp sit
down. That officer is not in this
House to defend himself. The tules
are very clear.

SHRI GEORGE
The Minister is there.

FERNANDES.

MR. DEPUTY-SPEAKER: I said
I would go through the proceedings
You can continue.

SHR] JYOTIRMOY BOS3U: In thal
case, Sir, when you mentioi the name
of Birlg and Tata, are Rirla and Tata
inzide the House? Are they inside
the Housce?

SHRI GEORGE
They are here

FERNANDES"'
o taeir bchalf!

(Interruptions)
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MR. DEPUTY-SPEAKER: Here is
a charge. He has menticned that
that officer did something. That
officer is not here. You are not men-
tioning Birla and Tata,

SHRI GEORGE FERNANDES:
Am I to understand that in this
House, excepting the names of 542
Members, no other names should
come to be mentioned?

MR. DEPUTY-SPEAKER: 1 have
not said that.

SHRI GEORGE FERNANDES:

Then, what are you saying?

MR. DEPUTY-SPEAKER: I said,
in regard to any body, whose names
you are menlioning. you have to give
notice. You have mentioned that
officer by name, That officer is not
here to defend himself.

SHRI GEORGE FERNANDES:
1 am sorry, this is not all

MR. DEPUTY-SPEAKER: Now you
can continue.

SHRI GEORGE FERNANDES:
I quote the National Herald.

SHRI JYOTIRMOY BOSU: **Her-
ald.

SHRI GEORGE FEENANDES:
I quote the National Herald., Ii says:

“The Ticket-checking Staff went

on a strike lo protest against the

assult on Mr. T. S. Saxena, a

ticket chicker of Kanpur Central

Station, by the Depuly Dircetor of

Railway Board, **in Gaziabad on
Wednesday eveniag.'

I would like to ask the FHon. Minis-
ter: Is it or is it not a [act that Mr.
Saxena. the T.T.E. was in CGaziabad
hospital for 3 days, he was heing trea-
fed for ihe injuries that he suffered at
the hands of the Railwa **who is
going round as an official?

//Expunged as ordered by the Chair.
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SHRI EDUARDQC FALEIRO (Mor-
mugao): My point of order arises
from Rule 353.

SHRI G. M. BANATWALLA:
(Pomami): It is time to adjourn the
House. We can take it up tomorrow.

AN HON. MEMBER: No.

SHRI EDUARDO FALEIRQ: Rule
353 says....

SHRI G. M. BANATWALLA:
Without permission, the House is sit-
ting beyond 8 O’ clock.

PROF. N. G. RANGA (Guntur):
Let us complete this work. ’

SHR] EDUARDO FALEIRO: Rule

353 says:

‘No allegation of a defamatory or
ineriminatory nature shall be made
by a member against any person un-
less the member has given previous
intimation to the Speaker and also
to ihe Minister concerned so that
the Minister may be able to make
an investigation into the matter for
the purpose of a reply.”

Then the Proviso says:

“Provided that the Speaker may
at any time prohibit any member
from making any such allegation if
he is of opinion that such allegation
is derogatory to the dignity of the
House or that no public interest is
served by making such allegation.”

MR, DEPUTY-SPEAKER: I have
already observed in this regard.

SHRI EDUARDO FALEIRO: There
is no question of asking the Minister
now, unless previous notice is given.

MR. DEPUTY-SPEAKER: I have
already observed.

SHRI GEORGE
The Minister made a statement yes-
terday. The Deputy "Jinister was
present on the site. He has known

FERNANDES:

all the details of the incident. There
is nobody here who jis ignorant and
the entire Railway Board is here. Let
us not go and seek shelter of these
rules. The rules are meant to help
carry oa the business of the Ilouse.
The rules are not meant to obstruct
the business of the House.

PROF. MADHU DANDAVATE:
Mr. George Fernandes said that Mr.
Saxena was lying in hospital for 3
days. He did not say that he was
telling untruth for 3 days. He was
lying on the cot. So, there is no de-
famation.

SHRI GEORGE FERNANDES: Well,
I am talking of a man who beat up
a railway worker who 7s a public
servant and he was hospitalised for
3 days.

Did anybody from the Railway
Board go and see this employee?

Did the Minister go and see the
employee?

Did the Deputy Minister go and
see this employee who was hospitali-
sed for 3 days?

And yet, they have been trying to
white-wash the entire incident! Sir,
I hold no brief for anybody who may
be doing something wrong. But the
fact is that an employee wasg beaten
up. The fact is that he was beaten
up by a senior official of the Railways.
The fact is that he was in hospital
for 3 days. The fact is that nobody
from the Railway went to see him.
The fact is that the Junior Railway
Minister went with a stick—he may
call it a walking stick.

MR. DEPUTY-SPEAKER: There
is no Junior Minister. He is only De-
puty Minister,

(Interruptions)

SHRI MALLIKARJUN: Sir, let me
clarify about that stick, He is unable
to understand it. When we go on the
track, we have a peculiar stick to
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check whether the nuts and bolts are
proper. That wag the gtick 1 carried.
It was not for the purpose of beating
the railwaymen. (Interruptions)

GEORGE FERNANDES: Sir,
has he equipped himself to see the
nutg and bolts? Is he qualified to see
the nuts and bolts? Have you under-
gone the training as a gangman?
When were you trained ag a gangman?
(Interruptions). The question is not
what kind of stick the Minister
carried. The question ig what use was
that stick put to. That is the point.
S0, Sir, the second point that I want-
ed to mention relates to the TTEs.

The third int pertains to the
various outstanding demands of the
Railwaymen. The railwaymen are
very much agitated, Their issues must
be settled, with what kind with what
organisations, how and in what man-
ner you want to take them up. You
decide that. But don’t allow matters
to go out of hand, deal with the pro-
blems, the demands outstanding and
the new demands of the railwaymen
post haste.

Then the fourth point pertains to
accidents in the railways. Nowadays
we all discuss in terms of 20-pOints,
5-points and 4-points and I am sure
that 1s the only way they understand;
that is the way they have been taught
how to manage the affairs of the
country through these points. We are
only trying to supplement the educa-
tion that you are getting—from where-
ver you get it

SHRI RAMAVATAR SHASTRI:
There are 29-points.

SHRI GEORGE FERNANDES: Ear-
lier, it was 20 and 4. Then somebody
said 4 and 20 and that becomes 420.
Then somebody said no, it is 20 and 5
in order to get out of the problem.
(Interruptions)

MR. DEPUTY-SPEAKER: All the
attacks Mr, George Fernandes get
when he was a Minister. He is hand-
ing them over to the present Minister.
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SHRI GEORGE FERNANDES: No,
Sir. I will say this is unfair to them.
They were there, not capable of
attacking me. I would say that this
was unfair to them.

Bir, my fourth point pertaing to
accidents on the railways. I know
that the Minister always comes with
a statement after the accident has
taken place. But I would like the
Minister to tell us whether he has
really studied this question ragher
than asking the Deputy Minister to
go with sticks and check the nuts
and bolts, (Interruptions)

SHRI MALLIKARJUN: While go-
ing with a stick I have never come
across the hon. friend, Mr. George
Fernandes.

MR. DEPUTY-SPEAKER: Mr. Mal-
likarjun, Mr. George Fernandes is
provoking you. Don’t get provoked.
You must be careful w.ith him.
(Intterruptions)

SHRI GEORGE FERNANDES: So,
I would like the Minister to apply his
mind to the entire question of acci-
dents when he presents the budget.
My only reaction was that firstly the
budget was very unfair to his imme-
diate predecessor. I am told that he
has made amends, That is what the
newspapers said. I am told that he
has made the amends both privately
and publicly in this House. I am
glad that he hag made those amends
to his immediate predecessor. They
were more than due bacause I be-
lieve and I express myself more
strongly on this privately than pub-
licly that it was not fair for the
Minister to ignore the immediaie pre-
decessor, The other point I made was
this. No matfer what else is going to
happen or not happen in the course
of the 12 months. We shall have many
more accidents and I made thig state-
ment earlier...

MR. DEPUTY-SPEAKER: Don't
wish for it.
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SHRI GEORGE FERNANDES: I
<don't wish for :t. But I know what is
going to happen (Imterruptions) Mr.
Lakkappa, please understand once in a
while. Why don’t you try to learn?
There are about 10,000 kilometers of
railway track which are due for rene-
-wal, Let the Minister say that it is
not true, Let the Minister say that
we do not have the railway track
which is due for renewal as long for
6 to 10 years. Let the Railway Minis-
ter deny the fact that in the last two
months, two major railway accidents
were averted by the skin of the teeth
on the railway tracks because the
gangmen were alert. One was the GT
train accident, very close to this place;
the other was Howrah-Madras mail,
near Madras, where the Eangmen
found that the track had got damag-
ed and got fractured and they were
able to notify the previous station.
In one case they had to fire the flares
right there and the train screeched
to a halt fifty metres from the place
where a major accident would have
taken place. Hundreds of lives are
lost in the railway accidnets every
year. That is the issue. 1 would like
the hon, Minister to tell us, whether
he will discontinue the superfast trains
because our tracks are worn out; they
are not meant for these trains. Till
such time that we do not have rail-
way tracks fit for thesg superfast
trains, we should not have such trains.
There is nothing about the opposition
or the Government. 1 am concerned
with the railways.

Secondly, will the hon. Minister
stop putting on the rails such wagons
and engines which are not properly
maintained? Do not talk to the Rail-
way Board officials, talk to the khala-
sis in the workshops; they would be
able to tell you. gangmen will he able
to tell you, what is wrong. Have a
meeting with them. These people;
people in the Railway Board, are not
aware of what is wrong. Do not let
your Deputy Minister go with a stick
and chach the nuts and bolts. Talk
to the gingmen, the maintenance
workers and ask them what it is that

is causing accidents and the kind of
rolling stock that is put on the rails.

Now, my fifth and the last point is
to oppose all his demands becausge his
entire budget, where he is talking of
the new lines, over which several
hon. Members were on their feet and
getting exercised is all a fraud. There
is no money which has been earmark-
ed. He is bluffing you with all the new
lines, there are no such new lines.
The Railway Minister is bluffing you
with all these new lines; there are
no such new lines, The Railway Min-
ister is bluffing you with all the new
surveys; the 40 odd surveys, He went
on reading the names, which he could
not even pronounce properly. All these
names both in respect of new linzs
and new surveys are meant to deceive
people. Of course, one could be ge-
nerous to the Railway Minister, for
whom otherwise I have tremendous
regard and respect, but was he a
‘Santa Claus’. He always comes and
fools the children. I would request
hon. Minister, not to treat at least
Members of your party as children,
who should be fooled by ‘Santa Claus’
like you, by promising new railway
lines and new surveys and investiga-
tions and so on and so forth, when
you know that you have no money
in the kitty, which vou can use to
meet all the commitments you are
making.

MR, DEPUTY-SPEAKER: Mr.
Jyotirmoy Bosu. You know, that there
was an agreement between you and
the Speaker that you will not lake
more time in the railway budget.

SHRI G. M. BANATWALLA: Today
everything said after 6 O’ clock should
be expunged and it should be repeat-
ed tomorrow.

MR, DEPUTY-SPEAKER: Mr,
Jyotirmoy Bosu,

SHRI JYOTIRMOY BOSU: Sir, 1
do not quite understand the decision
about the locomen and the attitude
that the raliway Board is showing
towards them. Your collegue, Shri
Jaffer Sharief will tell you that when
there wag trouble last year, I had
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gone out of my way, taken initiative
to see that the raliways were not dis-
turbed in running. But later on, 1
wag accused by the same locomen.
They said that what I had requested
them, they relented, but the raliways
had clipped out of the agresment. In
this case, why should you lose your
cred.tility? Why can’t you make the
Railway Board understand one simple
thing that in a democracy it is a
combination of leglialture, executive
and the judiciary. And you formulate
the policy and there you are suppos-
ed tg execute 1t, Unless you can ham-
mer it into their heads, they will sit
on your head and try to hammer you.
Kindly don’t forget this,

Mr., Minister, you are politically
answerable to the people every three
wears, four years, five vears. They
are answerable to thz Banker to see
whether the cheque deposit has taken
place. Banks are answerable to them.
They don’t h ve to face. Mr. Minis-
ter if you do <omething which is dis-
approved by the people of the coun-
try, next time when you face the
electorate, you will disappear., We
had a Speaker here, three times he
was disapproved, Now he is freezing
in Canada. T don't want that fate
should happen to vou.

About Loco Staff I would say one
more thing. There wag a study on the
psychology of those who run aircraft;
theie was a study on the psychology
of thosz who 1un trains and trucks
in Europe in America; and if you
mentally disturb them, your running
will be affected, your accidents will
increase. Engine drivers carry 400,
500, 700 passengers, may be one thou-
sand passengers. With life in the hand
of one person, or two persons at the
wheel, if you disturb him mentally
and make him worried he will be
bringing disaster on the Ralways.
Please don't do it.

About the Circular Railway line, I
will tell you one thing, Perhaps you
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are not aware. The track is existing.
It only requires little modification here
and there and the estimate was only
Rs. 35 crore for Calcutta. And the
‘Emu’ coaches that you have for Seal-
dah Division is not being utilised
fully, Therefore, it will be fuller
utihisation and the problem of over-
capitalisation will come down. But I
do not suppose Railway Board will
enlighten you on all this, You don’t
have the time either,

Then I had made elaborate descrip-
tion about the utility of tare-trailor
ratio; aluminium built double decker
coaches that is what we require im-
mediately. In your reply you have
kept silent about this. I do not know
what you are doing.

The route kilometre increased 11
per cent, population growth 75 per
cent. You have also maintained silence
over that, I also suggested that you
ask for a public deposit of Rs. 500
crore to start with, Let State Govern-
ments contribute; local people will
contribut>, Dodn't you see the mood
of the House that everybody wants
to talk on Railways? Is that not an
ind:icator for you? Why do you go to
Yojna Bhavan which is a cold storage.
That is a sterile duck which will never
lay eggs. You have the massive re-
sources. You want to have money;
you get money as much money as you
want. But who is going to advise you
on these things?

MR, DEPUTY-SPEAKER: Well
you arg advising.

SHRI JYOTIRMOY BOSU: But that
will go unheeded.

Sir, T have told him today you re-
quire to pay Rs. 75 for a berth in
Delhi Station for reservation, next
yvear it will be Rs. 200; you kindly
write down on a piece of paper, be-
cause supply and demand theory is
working. Your population is growing.
yvour number of people travelling are
growing, but your capacity is not
growing to that extent.
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Sir, I asked him repeatedly.. The
Minister was kind enough; I am very
thankful ‘that in his reply he talked
about Budge-Budge Namkhana Rail-
way. That is a pending issue since
1973 and it has become & victim of
political pressure, Pandit Tripathi was
kind enough last yocar to give an as-
surance. You as his sucgessor—and
yvou certainly respect your elder lea-
der—shouid fulfil what he has pro-
mised to the Iouse.

Sir I dm sdying this and T was most
distressed to hear during my recent
visit to Calcutta and Delhi that a
“~hisper has gone from the Railway
Board 1o the General Manager in Eas-
tern Railway that iry and reverse the
viabiL.ty formula calculation, make
ih> line unremunerative so that Mr.
Jyotivmoy Bosu's line— it is nol my
line, it is the linc which connects
th~ nmost hackward and sonsitive area
0f Sunderbans’ facing the Bav of
Dengal o1 o1e side and Bangladesh
an the other side. You don’t even un-
derstand th, military stratcgy—what
vou would require in that region. I
would lLik: to have a categorical as-
surance on that, please.

You have also kept silent about th-
coal consumption, Why is your coal
consumption not coming down, al-
though the steam traction has come
-down 1o a fraction?

There are ceriain areas where the
Railways have divided the most den-
sely populated areas. Malaria was to
Ybe won. We had malaria in the coun-
try. One of the reasons cited in those
days was the railway line. If you
kindly go once from Sham Bazar to
Barrackpore, you will see the density
of population, and the concentration
of industries. Will you create over-
bridges on Sodhpur and Belghoria and
two or three places? (Interruptions)
Jadavpur is not on that side. (Inter-
ruptions) Jadavpur in on that side. I
would request you kindly to do these
things.

I would like to ask you one ques-
tion before 1 sit down. Why is it that

the railway fare between Diamond
Harbbour and Calcutta is about Rs, 2-60
while the bus fare for that particular
distance is Rs. 1-15 of Rs. 1-207 This
is the explanation thai I have heen
wanting to know from the Railways.
Every time I have k:zen given a cock
and bull story. And that 1s not un-
parliamentary.

DR. SUBRAMANIAM SWAMY
(Bombay North East): [he “Ecotiomic
Times"” of two days ago had a front-
page story, saying that the Railway
Ministry was going to (ollaborate with
multi-national corperatiors fo Ibwuild
hotels all over the country. And it
also describes how the Railway NMinis-
try has decided that in the inlerests
of tourist development, they wili | ujld
5-Star hotels. I do nol know. Althiugh
I think the Railways should have a
tourist department, I rlo not know why
it is necessary for them to colluhorate
with the mulfi-national corpora‘ions.

SIIRI C. K. JAFFER SHARIEF: Why
do you believe?

DR. SUBRAMANIAM SWAMY: A
contradiction did not come in the
“Economic Times”. I waited two avs.
The Minisler cont-adicts her>. Then it
is very good,

The second thing is thal much has
been said about victimization. 1 would
like to put on record—although I will
say that the Minister has given me a
sympathetic hearing so far. I would
like to see what action follows—that
the Railway Administration is now en-
gaged in victimfzation. In Madras, re-
cently, the vice-president of one of the
Railway unions, viz. the Southem Rail-
way Mazdoor Samiti, made a speech
before the workers; and he said many
good things: but the Railway Adminis-
tration immediately dismissed him
under a speclal powers clause, on the
ground that the Intelligence Bureau
had said that he had said, he would
stop the trains. About saying that he
will stop the trains itself—in the first
place he did not say it. In the second
place he was not given an opportunity
to explain. Thirdly, the special powers
were utilized. Fourthly, even saying:
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“I will stop the trains” does not
tantamount to action.

However, for the record I will say
that I met the Minister Mr. Jafler
Sharief, while he had just got out of
bed; and he very gladly saw me, and
gave me a very good cup of tea, and he
promised to do something. And 1 ex-
pect that he will do it.

Finally, the third and tne last puint:
ithe Station Masters held a big de-
monstration here. And they submitted
a l4-point charter. The Station Mas-
ters are supposed to look after rzilway
stations. And you know it is a very
important work. For example in Bihar,
the Minister knows that a very impor-
tant functionary of his party had ob-
tained a loan from a bank by mortgag-
ing plaiform No. 1 of Patna railway
station.

MR. DEPUTY-SPEAKER: I think you
yourself have said this umpteen times.

DR. SUBRAMANIAM SWAMY: But
it is very necessary, like Ramayana.
You are Lakshman. You know every
time we read Ramayan. We don't for-
get. He mortgaged Gandhi Maidan.
Soonn he may mortgage Pailiament
House also. You have got to bhe very
careful.

SHR] C K. JAFFER SHARIEF: The
professor is competing with Mr. Rama-
vatar Shastri.

DR. SUBRAMANIAM SWAMY: He
is lhe chairman of the zilla parishad
So. the Station Masters nust be very
well paid, so that they can look after
these things, and not allow platfoims
to he mortgaged. Therefore, the 14-
point charter of the Station masters
must bhe examined, and ection should
be taken on it.

T "t (0 mae wiw)
IITET WEND, ST F0G 430 o7 THT
7§ IA% IO awgL a@ 3 fEa
9t # F@ WAl TAAT  ATRAT § )
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Qg FTa @t ARy AT ww ¥

AT a 1 B9 "I T Eﬂsa' g
fF gn 3T gffafae W@ & 15~
16 97 &%, HIC T FIT FE TR
FAZX & 7% wfy gard g gwadf
g S AT ARG 3A4F @A
FA FHIATILAA & U IAFT F AT
WA AT T g 1 AfpT AT @
FATAT &, BT FI BT, THAT G
F ol worar g foad fao gz sog
¥ ANT AT Z 1 UR UETHES 72
g2 #t Afrg T FTEAT T FLAT
A, FH T FAT 92 aF & Frk
QAATEEVE  URTATGL | F4T F2aT 7
TFAT i AT FAANE ZTq AL E
= 1 T Fpr & A 72 gfags orew
H ¥ FE@ 41X 2 349 wir g fw
St gusfigaa feacqza OF & 9aF
TR Y ®ed TUT TIAU g IAR!
TR A FA, ITFT TAMFTHE TR,
SOwA W WA AL A TAATER0E
T g & atE At 39 G
FAT @A v omrr ft owrw w4
SEHECUIE ECE-E 80 I I 51 S
T, T T AT ! GHAAT AT ¢
geA T AT 98 & frow s At g
ae g & @ &6« Fad =i,
TER IR TAAT HIfEU, T8« 3T
Fadt =g st TmEw o wEr-
s arfew, s a@ & 'l e
g wrhen s g oew o) g
F TG AT, S WOATET Tiga
g S WA g W & gwq
e, T 72 W #r Afew R
1 TG IR FAT 918 . . (3qANW)
qrq A 7 FUT w7 g, AN OATOET

Fqga M F FAT & 1 S AT AT
& a8  AOHr SrAAT ATRT |
(sxemm®)  1973-74 ® T
HET @odF AL A 1 1973—

74 ¥ age aft W@ wew gE
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ot frgwl IFTFTHR gy gE o )
T ¥ & FP AT W &
Ffpsr  foc gawr fearsr ¢ foar
war | (smAww ) zeEl W
wfeHg FI S wifow gq afsig
e #fee &1 F& ¥y gnm
& ¥@r  srm fws dw o
@OEAT QNS a1 oWt & qe,
fefefmradl Qawrs S=1 937 1 &f, g%
fafremisters =& 347 | fafeemdstrs
T oghEs gedl gt g | fefemwer
fafaegrisms =&Y & 1

Dismissal 1s not wvictimisation. Let us
distinguish between the two.

fagearisw a7 waws ag & &
faar fodi <tn & i a7 fewlwa
#7 fear | #gr qugFwd @491 SeE
91 #.fr sus fawr v & g
AT ST qaRAT A1 | (WA

Y THTEETT  wEEr
IF FJIEAT TET

o a"Sa"'(

sft G O faY a1 oaTe 7S
AT AT gy 40 1 gafE Stedt ardardy
g #1 § a8 (afremesms 78t &, =g
Fae qaN &, fenger 7 waw. @
T G AT TAAT §, F7 6 Wi g Afaw

It is not victimisation under the Indus-

trial Disputes Act; it is not victimisa-
tion you should know.

g Wi TrefEad feggem OFe %)
¥qEr § 2T gfFaw oFE  #) oEr @
e am Sfed & wifgo sl
wor wNfEy SriATdr A AAHHATA
& Tof weh a7 AT Ffeew N wEH gmw
AT A & IAT AL gHA 1 o
T &, fefmdy e femtan falt &
€ FR TG ¥ XTI H/YT F
TR E | RAA ST F G qTARE

e AW g AT w Fagi 9
AT AN F | T F1E ey

TG FE @ 7€ g | WIS T

ot ¥y gfeae &F FEar g F aw
W Fqwlay & qu favaw € o
BT WY WI—ET &6 F ST QuE
A FATEY Gigw AT A€ & o
A4 W TOoNT &1 ¥F avg & grar
FqT A T ! HAL QAT ATH GO AT
6% fou st TEWL  S8F  WEIT
faga @/t germ ATy, ...

{ A wweE: fagy g@ie T
g2

Y TR QR i gWIT F oW
FETACEET | 7w ArwEmT W@ R
ser f@ @ oRwR faar
gmT A FET TmE ¥ g2 g}
g

! AT AT ¢ AT HIT faET
T T gANT AT & 7

St 4R ai¥: gEse gE @,
AT G|

T RN HAfFSR a1 fasey gerd@ ?

ot T GE ;oA gerw av gqaEy
T (swaw=). ...

T A AT G | W wme w5
ifar @fsen & S 7@ gam
% wd ¥ oagw g zm¥ ¥ oeewnder
&, 9 % afy gmdt dgema &, & q
& | Afas wuan &0 s sore gafedt-
A€ g1 ST & FAT i Ay o |
Feafga qaie & ¥ @y T 8,
2% gffmet gade & T may o @
g &, W e wmw wX Y R gw
g€ &\ 7g WA Wifgy | gufag &
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wgr wrgar § 5 qE s Sy

TEHAT, W7 A GATENT A< TEAT T

w1 &, dfwT & wga wgwn § 9 gany

g0 & | IT T AqA( Y FAAT i &

(emamewr) ... wgf qw vEfrfEaA
# A g forad w7 gw WI *
wifead & 94 F1 w7 THT FF -
faf=ista sI=st@@U | ¥ 912 QUE
qd-grh-fr-mg uEigfagas &
fenr e F4w &1 Figd F AR AT T A AT & | THIAC IT FT AILHT-
21 7 mwaw wd) E, o v ¥ A o WA A Fifwa T IR, TA AT
argw TqT 3w F owiw 7 oA fw & ... (sTaaE). L
..o (sAqR). At A wAvSw : wa dfEw o 7,
) ~ a3 T 30 T3 9 AT 97 <A W 7,
A GATHR AT HO O A7 3 g dxd T 0 . (srAEE).L L
o FIRAE o e daTwF, at e s
o XET | | OGTR WE : gH wGT § oW
i fafaeec B E 1\ & agar Tgar g 19
& o fwforaer & &gy F faar
W oW WiTw ... (sHEEA). L.

ZAQ =T { 93 ®gAT TgA g - -
(swagrw). . .

SHRI SOMNATH CHATTERJEE:
The hon. Minister said that there is
no victimization. But does he not
admit. .. (Interruptions) A man loses
hig job. (Interruptions) What can

T A GATEA
TE g oTA g )

THT AT AET

he do? (Interrupiions)

s Fre aiE : ged | 98 &
FAPIAT T HEC U T TigT a9
IR T F AT A AEANE
fo gwi¥ S vrwssy §, 97 ¥ 9fy
AT gwdl &, . . (eAN). . .

MR. DEPUTY-SPEAKER: Please
listen. Order, order. Please.

(Interruptions)

MR. DEPUTY-SPEAKER: Mr.
Somnath Chatterjee. .. ([nterrup-
tiong) I think the Minijster is not
yielding. (Interruptions)

EHRI KEDAR PANDAY: If g case
comes to me, T shall look into it,
(Interruptions)

MR. DEPUTY-SPEAKER: He has
already said that he will look into it.

(Interruptions)
Wt e otw e X aw gfag
gt o qEfpfewT £ T & ...

st 1T qF oo qr fofaes @
A

WY T FAVAT H T L ATST T
FTa W odgr, I H Wy wgg AW
7T 2 ) w4 aF 80 FAT Qo |@H
TR & A1C 250 FLAL To M TR THET
ez 1 g amar -—ERT MH
TEHT FT ag H T A WT AT
SR FE_RIA, AfWT ST T GH
1984-85 7 T g SAM | zafeq
IO F QFT WY T AT AT qige
famgagsfma =i ) s
SATET 98T §, EH SW & @I¢ § agy
drfvam g Wi gy Tga § o ore & oo
FRAE FL | 1984—85 ¥ ¥§ HWAY
YT T I P A FTEHIE g
@ | 38 TCRE! @6 80 FOT &9ar
SRl O i

OO T-g A TLIT A A
TRy ¥ A o | gAL A @
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¥ 3256 THEX E 1 g dm  fm
W ¥ fag @ EeqE-A s
X wifgd, ¥ oY Wq grawTET § Wi
I7 ¥ arg dfeca @A Irfzgd | g8 &
T ¥ uw FREY AT g 99 F oA G
o & gy g favidy 9T F AT
fa wfezm & =rfgy 1 az 3w & T
T TRAES F A7 gWmT 52.5
eI fHm T A0 8 AT 9 T N
gAfEY g wigsr HOTT FEAFAT
oM qF IFAE o5 w0 qTEeEs
WEC AT, TG F Arg AL T 0

vrEdY ot O Fr 7w 0 zq DM
o FAT F AZA AW AT 4 AAS
g, az AT AT E i K 30 AT Az
IIT & ag T O AW & far T wdvar
WA g & w0 F oA TI0AC 00 AT
qar g 1 gfeewior # gw 1A & ATw
oAl & 1 fFgre ¥ oS ST TR asAr
orga & ga @ srard 7 frar wan g
stEt am wifSigrai FY 07 & OWEAT AL
afg gl AT T a1 AT 7 TT FT ASY
FEA 0S(1 97 | g a7 feweH g &
faare &1 wgf oF Ay sufEr Tar
TET E N ER X qE F 2 1 AT A
g w@ awm ¥ fewedaiTe agw
IF AU Y | F AT S T WAL 7
aT IR A W W@ ¥ fEawie fE9T
foqm av, TA f50 gx 9z F1€ F97 Ty
i wr P Fagmgfrsadnw
femedrg3ae 7 ), T8 & W W
wra grar & svArfed i 2. ..
(wxwsT™). . .

MR. DEPUTY-SPEAKER: Please
don’t interrupt. Any interruption
will not go on record. You must allow
him to speak. Everybody is getting
up. It iz not correct parliamentary
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practice. Any interruptions shall net
go on record.

(Interruptions) **

MR. DEPUTY-SPEAKER: He must
ask the Minister whether he is yield-
ing.

ot ST 0¥ : AT ;A Proacad
adr & fr foredmgaw & faors
gw &g & | art wAE, T A gare
e Eoteqd fammm g fasa v g
AT Sy FT FT AT T | T qF
Ffepar &Y o ——Faar ghw & qzarg
gt wor 1 9a W W gy fEeEy
fafrezz @ mifsamz 714, gari gw
@ifqae gifsaq o a7 g, 9 § ox
TG T FAILTT HIY ) Tigegea
1y g o =gi a¢ fewesm-zsw &
figstre Ifew w0 im0 wfFgET 7
SATH 7 &1 TR Tq7 717 ATHT 71
. (mAAW). .. F A
AT 7 gg WY S v wiwe w3
T AT ST " § o Jrsar
& =g o A Wiw gt HEw A
®ATES WY I, AT WA WAL

I T B
g7

T  ITHAT

st FIC 9 : 7T Wy W A
AT, ™ ¥ fawr wE w9wm
g7 WTF U STFHT AT F1 MAET
Rasrsr y ol gq 9 H
uadtfe # aff wAr oSEy §
Tefife wr sfear =@ sz ¥
AT S ZATY AT Friay avfe &
W & w4 W Sgr TIII T, 99 B
&iw foar W@ 1 98 FT g W W
farer w7 Srw 2% | Tafeg & ag Fgar §
fa e M€ w33 @, o 99 w1 gw

**Not recorded.
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[ ®=rz qiF]
IR TEY WU A F1T w0 | F qwran
wrgar g fn fowedtm 3@ & 900
WITHT AT AT | AL TR Hag g fw
fewzda Zfaw # 9o fa7 900 mredY
THE TT HIC IAXT 116, 117 HZHY
qF TF I 50 T WA SATAT
agw fawar a7 | OF & T @ AR g
o o To F L HE | TATL AfTaR
ATHET ¥ ITH wgr 7 A Ar w1
Tt o & @ A @g w8 Aran
€T & wma M7 T8 97 uaree faar,
et w e feqE 7 & | Faferg & ag s
fe gq 7 9 wede § Agy fedr
fafreecFraurE @ g o=
M g N ST AT AT, W4 faegw
T ... (ENR). . L agy Y
qar FEX 9 |

WF FA FT ATATT &, HTH F7 AT H)
ot g QT | A e g@ F oY AT
q¥, 99 9T faar ¢ 6T |

ST TS FATTER : FT HoF oo
@7 far nevaer ¥ A 7 7

= ®ITT g : 59 F AAEAD R
F1 A€ g 1 g T Jrawd & g, 99
FT TAT AAET 4 ... L (FHEAE). L

Tar e & w1 AT & fragm wom
AT g | sa fam ow #7 A7 are
feae #1 sarw feoray, avgmi do
FRa(a fa, @ o geq § #@ey 7@
|

(Interruptions) **

MR. DEPUTY-SPEAKER: Do not
record.
oY T QY ;. gg few B9

TFT ¥ T 9T, TWx I Fy fede
W TR IT IR | IE THA RO
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M TafiET TR 9, WA ey
St Wt q FfFrTa T Go Waenaly
faardy ot s 2 9 1 & g
a1 fe q g fawt & @ ¥ gan
T E e & femwiema @t wrs
g W e 3 A foefl & g
et & wfa feawfemm & wig o
¥ gwy wAdm 8, a2
7T I7 F gfFgmrw fomd & 193
CCRC N BB
T g g TEO Gar 4r | mT
& wgm 5 mwegw @ f% 7 A,
ar w=\ g 1 wrst | fw g wieTn
fer ot gt ar 1 ag ATT @R G TEY)

TF RIAAN qq8q . AF g, WA
TET T

A FIC Q¥ : gF aF w1 ary
q AT T WA FT OFGT & FA

ga fat & wgr a1 fw wx ¥
qifsfes™ 71 &g oy

Sl oo Rt 0 ag W
sne 7 fwm & fag=iar ar o
qifefen #Y ava w15 &1

=Y FZL O7€ : gy T W7 GG
q WL Frw FTT G | oW WY oar
fafeee @@ & | M7 5 F/ 97

T oWl w oAty & wgm fw
TH T ¥ T AT 98 FHfY )
SHRI JYOTIRMOY BOSU: What
about Budge Budge Namkhana Rail-
way line?
=Y w3 Q¥ : gw TET | IW
w1 gH waT |

**Not wecorded.
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MR. DEPUTY-SPEAKER: The
question is:

“That the Bill to authorise pay-
ment anq appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the services
of the financial year 1981-82 for the
purposes of Railwayg be taken into
consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: Now, we
take clause by clause consideration.

The question is:

“That clauses 2 and 3 and the
Schedule stand part of the Bill”

The motion was adopted.

Clauses 2 and 3 and the Schedule were
added to the Bull.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI KEDAR PANDAY:
move:

I beg to

“That the Bill be passed”.

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill be passed”.

The motion was adopted.

18.50 hrs.

APPROPRIATION (RAILWAYS)
NO. 2 BILL*, 1981

THE MINISTER OF RAILWAYS
(SHRI KEDAR PANDAY): I beg
to move for leave to introduce a Bill
to authorise payment ang appropria-
tion of certain further sumg from
and out of the Consolidated Fund of
India for the services of the financial
year 1980-81 for the purposes of Rail-
ways.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain further
sums from and out of the Consoli-
dated Fund of India for the services
of the financial year 1980-81 for the
purposes of Railways.”

The motion was adopted.

SHRI KEDAR PANDAY:
ducet the Bill

I peg to movet:

“That the Bill to authorise pay-
ment ang appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1980-81
for the purposes of Railways be
taken into consideration.”

MR. DEPUTY-SPEAKER: The
question is:

I intro-

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financia] year 1980-81
for the purposes of Railways he
taken into consideratjon.”

The motion was adopted.

MR. DEPUTY-SPEAKER: We
will now take up clause by clause
consideration. The question is:

- “That clauses 2 and 3 and the
Schedule stand part of the Bill.”

The motion was adopted.

Clauses 2 and 3 and the Schedule
were added to the Bill

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI KEDAR PANDAY: I beg to
move:

“That the Bill be passed"

*Published in Gazette of India Extraordinary, Part IT, Sectlon 2, dated
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MR. DEPUTY-SPEAKER: The
-question is:

“That the Bill be passed”.

The motion was adopted.

18.52 hrs.

APPROPRIATION (RAILWAYS)
NO. 3 BILL, 1981

THE MINISTER OF RAILWAYS
(8HRI KEDAR PANDAY): I beg
to move for leave to introduce a Bill
to provide for the authorisation of
appropriation of moneys out of the
Consolidated Fund of India to meet
the amounts spent on certain services
for tha purposes of Railways during
the financial yead ended on the 31st
day of March, 1978, in excess of the
amounts granted for those services
and for that year.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bil] to provide for the
authorjsation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services for the
purposes of Railways during the
financial year ended on the 31st day
of March, 1978, in excess of the
amounts granted for those services
and for that year.”

The motion was adopted.

SHRI KEDAR PANDAY: I intro-
- ducet the Bill.

1 beg t{c movet:

“That the Bijll to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fung of India to meet the amounts
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spent on certain services for the
purposes of Railways during the
financial year ended op the 31st day
of March, 1978 in excess of the
amounts granted for those gervices
and for that year, be taken into
consideration.”

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill to provide for the
authorisation of the appropriation of
moneys out of the Consolidated:
Fund of India to meet the amounts
spent on certain services for the
purposes of Railways during the
financial year ended on the 31st day
of March, 1978 in excess of the
amounts granted for those services
ang for that year, be taken into
consideration.”

The motion was adopted

MR DEPUTY-SPEAKER: We will
now take up clause-by-clause consi-
deration. The question is:

“That clauses 2 and 3 and the
Schedule stand part of the Bill.”

The motion was adnpted

Clauses 2 and 3 and the Schedule
were added to the Bill.

Clause 1, the Enacting Formula and
the Title weTe added to the Bill.

SHRI KEDAR PANDAY: I beg to

move:

“That the Bill be passed.”

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill be passed.”

T'he motion was adopted.
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15,54 hrs.

APPROPRIATION (RAILWAYS)
NO. 4 BILL*, 1981

THE MINISTER OF RAILWAYS
(SHRI KEDAR PANDAY): I beg to
move for leave to introduce a Bill to
provide for the authorisation of ap-
propriation of moneys out of the
Consolidated Fund of India to meet
the amounts spent on certain services
for the purposes of Railways during
the financial year ended op the 31st
day of March, 1979, in excess of the
amounts granted for those services
and for that year.

MR. DEPUTY-SPEAKER: The
questior; is:

“That leave be granteg to intro-
duce a Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
speat on certain services for the
purposes of Railways during the
financial year ended on the 31st day
of March 1979, in excess of the
amounts granted” for those services
and for that year.”

The motion was adopted,.

SHRI KEDAR PANDAY: I intro-
ducet the Bill.

I beg to movet:

“That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain gerviceg for the
-purposes of Railways during the
financial year ended on the 31st day
of March, 1979, in excess of the
amounts granted for those servides
and for that year, be taken into
consideration.”

*Published in Gazette of India Extraordinary, Part iI, Section 2, dated
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MR. DEPUTY-SPEAKER: The-
question is:

“That the Bill to provide for the
athorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services for the
purposes of Railways during the
financial year ended on the 31st day
of March, 1979, in excess of the
amounts granted for those services
and for that year, be taken into
consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: We shall
now take up clause-by-clause consi-
deration. The question is:

“That clauses 2 and 3 and the
Schedule stang part of the Bill.”

The motion was adopted.

Clauses 2 and 3 and the Schedule
were added to the Bill.

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 1, the Enacting For-
mula and the Title stand part of
the Bill.”

The motion was adopted.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI KEDAR PANDAY: Sir, T

move:
“That the Bill be passed.”

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill be passed.”

The motion was adopted,

with the recommendation of the President.
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BUSINESS ADVISORY COMMITTEE
FOURTEENTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARAIN SINGH): Sir, I peg to
present the Fourteenth Report of the
Business Advisory Committee.

It has also been decided to have
discussion on Motion under Rule 184
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regarding anti-reservation agitation
in Gujarat and other parts of the
country, tomorrow at 4-00 p.m.

18.56 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
March 18, 1981/Phalguna 27, 1802
(Saka).
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